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 ‘

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Tractor  Factories

 +
 *1141.  Shri  Sharda  Nand:

 Shri  Bharat  Singh  Chauhan:
 Shri  Ranjeet  Singh  :
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 Pleased  to  state:

 (a)  whether  due  to  heavy  demand  of
 tractors  in  the  country,  some  tractor
 factories  are  proposed  to  be  set  up;

 (b)  if  so,  the  location  of  the  factories
 with  the  capacity  thereof;  and

 (c)  whether  these  will  be  set  up  in
 Private  or  public  sector?

 The  Minister  of  State  in  the  Ministry
 of  Industrial  Development  and  Com-
 pany  Affairs  (Shri  Raghunath  Reddi):
 (a)  to  (c).  There  are  five  factories  in
 the  private  sector  manufacturing  agri-
 cultural  tractors  in  the  range  25  to  50
 HP.  Their  aggregate  licensed  capacity
 is  30.000  Nos.  per  year.  Two  of  these
 factories  are  located  at  Fatidaaq  and
 one  each  at  Bombay,  Baroda  and
 Madras.  <A  proposal  to  set  up  a  fac-
 tory  in  the  Public  Sector  for  the  manu-
 facture  of  tractors  below  20  HP  with
 a  capacity  of  12.000,  Nos.  per  year  is
 under  consideration.
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 at  शारदानन्द  :  क्‍या  मंत्री  महोदय
 यह  बतलाने  की  कृपा  करेंगे  कि  क्या  उनका
 ध्यान  इस  बात  की  श्रोर  गया  है  कि  जब  कम
 कीमत  से  बनने  वाले  ट्रेकटटरों  की  खपत
 प  देश  में  ज्यादा  होगी  तो  उनको  बनाने  के
 लिये  उत्तर  प्रदेश  में  कोई  कराखाना  खोला
 जाये  ?

 झौद्योगिक  विकास  तथा  समवाय-कार्य
 मंत्री  (६. |  फलरह्ोन  झ््ली  पग्रहमद)  :
 जैसा  कि  अभी  सवाल  के  जवाब  में  बतलाया
 गया  है  यह  पांच  प्राइवेट  सैक्टर  के  कारखाते
 जो  हैं  वह  ट्रैक्टर बना बना  रहे हैं ।  हम  को
 20  हास॑  पावर  से  कम  के  करीब  2  हजार

 ट्रेक्टरों  की  जरूरत  है।  इसके  लिये  हमने
 जेकोसलोवाकिया  से  रिपोर्ट  मंगाई  है।
 उन्होंने  यह  फंसला  किया  है  कि  अगर  यह
 फैक्टरी  चलाई  जाये  तो  उत्तर  प्रदेश  में
 वह  हो  1

 श्री  शारदानन्य  :  सरकारी  क्षेत्र  में
 कारखाना  स्थापित  करने  के  लिये  ब  तक
 सरकार  ने  फिन-किन  देशों  से  परामणश
 किया  है?

 श्री  फल्लरहीन  झली  भ्रहमद  :  अभी
 मई  के  महीने  में  इसकी  'डिटेल्ड  रिपोर्ट  भाई
 है,  उस  पर  गौर  किया  जा  रहा  है।

 थमी  भारत  सिह  चौहान  :  क्‍या  मंत्री
 महोदय  यह  बतलाने  की  कृपा  करेंगे  कि  निजी
 क्षेत्र  के  भ्रन्दर  किन  किन  प्रान्तों  से  इन  कार-
 खानों  को  स्थापित  करने  के  लिये  आवेदन
 पत्र  भागे  हैं?

 शमी  फश्षदहीन  झली  भ्रहमद  :  बहुत  से
 प्रान्तों  से  हमारे  पास  'रिक्येस्ट  झाई  थी--
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 बिहार  से,  केरल  से,  मद्रा4  से,  गुजरात  से
 राजस्थान  से,  मध्य  प्रदेश  से।  इन  सब  बातों
 पर  गौर  करके  ,  चूंकि  कुछ  ट्रैक्टरों  का
 काम  गृजरात  में  हो  रहा  है  मद्ात  घ्रौर
 बम्बई  में  भी  हो  रहा  है,  इस  लिये  सोचा  गया
 कि  इंडो  गैन्जेटिक  “लेन  जो  है,  जहां  इसकी
 ज्यादा  जहूरत  है,  वहां  इसको  शुरू  किया
 जाये।  जो  दो  तीन  जगह  बतलाई  गई  हैं
 हमने  वह  अपने  एक्सपर्टस  को  दिल्ललाई  थीं
 श्रौर  उन्होंने  गौर  करके  फैसला  दिया  है
 कि  झगर  यू०  पी०  में  हो  तो  ज्यादा  अच्छा
 है।

 श्रो  ोकार  लाल  बेरवा  :  म  जानता
 चाहता  हूं  कि  सरकार  को  कितने  ट्रेक्टरों
 की  ज़रूरत  है  और  यह  कारखाना  खोलने
 के  बाद  हम  को  क्‍या  और  भी  ट्रैक्टर  बाहर  से
 मंगाने  पड़ेंगे  ?

 को  फव्हहोन  झली  हमव :  |  फॉर्य
 फाइव  इन्नर  प्ल॑न  में  हम  को  40  हजार
 ट्रेक्टरों  की  जरूरत  है।  ग्रभी  जिन  प्राइवेट
 कम्पनियों  के  पास  लाइसेंस  हैं  वह  30,000
 ट्रेक्टर  बनायेगी  पब्लिक  सैक्टर  में  और  i2
 हजार  ट्रैक्टरों  का  इन्तजाम  किया  जा  रहा  है।
 उसके  बाद  हमको  बाहर  से  नहीं  मंगाना
 पड़ेगा  1

 शो  क०  ना०  तिवारी  :  पहले  जो
 किस्म  किस्म  के  ट्रैक्टर  हमारे  देश  में  बाहर  से
 आये  उनके  स्पेग्नर  पार्ट्स  नन न  मिलने  की  वजह
 बेकार  पड़े,  हैं  जेंकोसलोवाकिया  शोर  रशिया
 से  आये  हुए  ट्रैक्स  भी  स्पे्र  पादप  न  होने
 की  वजह  से  बे  #र  पड़े  हुए  हैं  -  इस  बरकत  झाप
 के  पास  जो  ट्रैक्टर  बनाने  की  स्कीम  है
 उसके  अलावा  क्‍या  कोई  ऐसा  भी  कार्यक्रम
 है  किवह  पारदेस  यहां  मंगाये  जांय  ताकि  बेकार
 पड़े  हुए  ट्रैक्टर  काम  में  झा  जांय  झौर  ट्रेक्टर्स
 आहर  से  न  मंगवाने  पड़ें?

 क्रो  फशरहोन  झलो  अ्रहमद  :  इसके
 ऊपर  गौर  किया  गण  है  और  एक  कमेटी
 बनाई  गई  है  कि  हमारे  जो  एन०  To  एम०  सी०
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 व  हैवी  इंजीनियरिंग  इंडस्ट्रीज  कार-
 पोरेशन  है  क्‍या  उतमें  ऐसी  कपैसिटी  है  कि
 जिन  कंपोनेन्ट्स  पार्टस  की  ज़रूरत  है  वह
 उनको  बना  सकते  हैं  ?  कमेटी  इस  पर  गौर
 करके  जल्दी  से  जल्दी  इसका  इन्तजाम
 करेगी  1

 Shri  5.  Kandappan:  Keeping  in  view
 the  demand  for  different  types  of  trac-
 tors  and  power  tillers  in  various  States’
 according  to  the  requirements  as  per
 their  local  conditions  prevailing  in
 different  States,  I  would  like  to  know
 whether  the  Government  have  con-
 solidated  the  req:itements  and  whether
 they  will  be  allocating  sufficient
 foreign  exchange  on  a  priority  basis
 required  for  the  tractor  factories  and
 also  the  components  thereof.

 Shri  F.  A.  Ahmed:  As  I  have  pointed
 out,  the  Government  have  taken  into
 consideration  all  these  factors.  As  the
 Hon.  Member  is  aware,  this  was  not  in
 the  priority  list.  But  now  tractors
 have  been  included  in  the  priority  list
 and  all  the  help  of  foreign  exchange
 required  for  the  components  or  for  the
 maximum  utilisation  of  the  capacity
 given  to  the  private  sector  will  be  given.

 श्रोमतो  जयाबेत  शाह  :  श्री  क  ना०
 तिवारी  ने  सवाल  पूछा  था  उसके  पहले  हिस्से
 में  यह  थाकि  ग्राज  देश  में20  हजार  ट्रैक्टर
 स्पेग्नार  पार्टस  न  होते  की  वजह  से  आइडल
 पड़े  हैं।  मैं  पहली  बात  यह  जानना  चाहती
 हूं  कि  क्‍या  गवर्नेमेंट  यह  सोच  रही  है  कि
 जिन  के  स्पेग्नर  पार्टस  पहले  मिल  जाय  वह
 ट्रैक्टसी  पहले  इस्तेमाल  किये  जाय?  दूसरी :  बात  यहंकि  आप  ने  12 हजार  ट्रैक्टर  बनने
 की  बात  कहीं  है  उतके  बजाय  अगर  जो
 दैक्टर्स  कई  सालों  से  बेकार  पड़े  हुए  हैं
 उन  को  ठीक  कर  लिया  जाये  तो  हमारा  काम
 चल  सकता  है।  मैं  जानना  चाहती  हूं  कि
 क्या  इसके  लिये  कदम  उठाये  जायेंगे?

 श्रो  'फजतहोन  प्रेलो  झहमद :  इस  के
 लिये  सिर्फ  दो  तरीके  हैं  1 एक  तो  यह  कि
 जिन  फारेन  कम्पोनेन्ट  पार्ट्स  की  जरूरत
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 हैँ  उन  के  लिये  फारेन  एक्सचेंज... .  .

 थां:मती  जयाबेन  शाह  :  जो  नई  फैक्ट्री
 होगी  उसके  लिये  भी  तो  फारेन  एक्सचेंज  की
 जरूरत  होगी।  इस  के  लिये  फारेन  एक्सचेंज
 की  दिक्कत  की  बात  न  कीजिए  |

 शी  'फलरुईन  ्र्ली  प्रहमव  :  कम्पोनेन्ट
 पार्टस  के  लिये  झगर  फारेन  एक्सचेंज  को
 जरूरत  होगी,  जिसके  बिना  जो  ट्रैक्टर
 मौजूद  हैं  भौर  नहीं  चलते  हैं,  तो  वह  फारेन
 एक्सचेंज  हम  देंगे।  दूसरे  यह  कि  बजाय
 इसके  कि  हम  फारेन  कंद्रीज  पर  'डिपेन्ड  करें
 झगर  हम  एन०  ए०  एम०  सी०  या  हेवी
 इंजीनिर्धारिंग  इंडस्ट्रीज  कारपोरेशन  में
 कम्पोनेन्ट  पार्ट्स  बनवा  सकें  तो  बनवायें  |
 इसके  लिये  हम  कोशिण  कर  रहे  हैं  |

 Shri  Hem  Barua:  May  I  know  the
 proportion  of  foreign  collaboration,  if
 any,  or  the  foreign  components  where
 the  Government  propose  to  allow  for
 these  factories  whether  in  the  public
 sector  or  in  the  private  sector?
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 प्रदेश  में  दो  फंक्टरियां  हों  जित  से  हमारा
 पूरा  काम  चल  सके

 श्री  'फलरुहीन  झली  भ्रहमद  :  इस  पर
 तो  गौर  किया  जाता  ही  है।  जितने  ट्रैकटरों
 की  जरूरत  है  आहिस्ता-भ्राहिस्‍ता  उन  को
 हम  हर  प्लैन  में  बढ़ाते  रहेंगे।  जैसा  मैंने
 बतलाया  चौथी  प्लेन  में  हमें  40  हजार
 ट्रैक्टरों  ककी  जरूरत  होगी।  उनको  बनाने
 की  कोशिश  की  जायेगी  |

 भिलाई  इस्पात  कारखाने  में  रेल  की  पटरियों
 का  निम/ण

 +
 *I42.  श्री  हुकम  बन्द  कछवाय  :

 क्री  भारत  सिह  चोहान  :
 शी  रास  सिंह  झ्रयरवाल  :

 क्या  इस्पात,  खान  तथा  धातु  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भिलाई  इस्पात
 कारखाने  में  रेलों  की  पटरियों  के  निर्माण
 में  मिश्रधातु  का  उपयोग  किया  जा  रहा
 है;

 Shri  F,  A.  Ahmed:  It  varies  from
 factory  to  factory.  I  may  inform  the
 Hon.  Member  that  so  far  as  Massey
 Ferguson  is  concerned,  the  indigenous
 content  is  68  per  cent,  International
 Harvester—59.5  per  cent,  Hindustan—
 80  per  cent  for  50  H.P.  and  50  per  cent
 for  30  H.P.,  Escorts—53.7  per  cent  and
 Ficher—57  per  cent.  So  far  as  the
 public  sector  is  concerned,  practically
 80  per  cent  of  the  requirement  will  be
 indigenous.

 (@)  यदि  हां,  त्तो  क्‍या  सरकार  ने
 उसके  बारे  में  कोई  जांच  की  है;

 (ग)  यदि  हां,  तो  उसका  क्‍या  परिणाम
 निकला  है;  और

 ('घ)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं?
 The  Minister  of  Steel,  Mines  and

 Metals  (Dr.  Chenna  Reddy):  (a)  Yes,
 Sir.  This  is  the  normal  process  of
 making  rail  steel.

 si  चल  सिह  :  क्‍या  मंत्री  महोदय
 (b)  and  (ec).  An  enquiry  was  made बतलायेंगे  कि  हालांकि  जो  कमिशन  मुकरर

 किया  गया  है  उसने  गैन्जेटिक  प्लेन  में  फैक्ट्री
 खोलने  की  सलाह  दी  है,  लेकिन  क्‍या  मंत्री

 महोदय  को  मालूम  है  कि  उत्तर  प्रदेश  में
 लाखों  गांव  हें,  प्रौर  क्‍या  सारे  भारतवर्ष
 के  लिये  सिर्फ  चालीस  हजार  ट्रैक्टरों  स ेकाम
 चल  जायेगा  ?  मैं  चाहूंगा  कि  उत्तर

 regarding  the  deficiency  in  carbon  and
 Manganese  content  of  the  stee)  used
 for  manufacturing  rails  at  Bhilai  and
 it  was  found  that  there  was  a  case  of
 a  mix-up  of  blooms  of  different  types
 of  steel  on  22nd  July,  1966.  A  Com.
 mittee  of  enquiry  was  constituted  to
 identify  the  possible  cause  of  this  mix-
 up  and  to  make  recommendations  to
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 prevent  such  occurrence.  As  a  result,
 Bhilai  Steel  Plant  have  arranged  for
 the  rail  blooms  to  be  stamped  with  a
 distinct  mark  for  easy  identification
 and  these  will  in  future  be  stocked  in
 a  specially  earmarked  space  in  the
 bloom  stockyard.

 (da)  Does  not  arise.

 श्री  हुकम  चन्द  कछुवाय  :  ये  जो  रेल
 की  पटरियां  बनाई  जातो  हैं  भिलाई  का  रखाने
 में  ये  जितनी  बनतो  हैं,  उन  में  से  कितनों
 मात्रा  में  ये  हमारे  देश  में  इस्तेमाल  होती  हैं
 बौर  कितना  मात्रा  में  इतकों  विदेशों  में  भेजा
 जाता  है?  क्‍या  सरकार  को  कोई  ऐसो  भो
 पोर्ट  मिली  है  कि  जो  पटरियां  हमने  विदेशों
 को  भेजी  हैं  उनके  बारे  में  एक  बहुत  श्रच्छो
 रिपोर्ट  नहीं  आई  है  और  रिपोर्ट  यह  शाई  है
 कि  हल्की  किस्म  की  पटरियां  भेजी  गई  हैं  ?
 मैं  जानना  चाहता  हूं  कि  क्या  कोई  ऐसी  शिपोट
 सरकार  के  पास  झाई  है,  ऐसी  शिकायत
 सरकार  के  पास  झाई  है  ?

 डा०  चन्‍ना  रेड्ठो :  इस  देश  के  झन्दर
 .  लाख  5  हज़ार  टन  रेलें  बनाई  जातो  थीं
 जबकि  भिलाई  में  कंपेसेटी  3  लाख  65

 हज़ार  टन  की  थी।  उस  वक्‍त  के  बाद  से  इस
 कंपेसेटी  में  इज़ाफ़ा  किया  गया  और  इसको
 2.5  लाख  बढ़ाया  गया।  अब  पांच  लाख
 टन  रेलें  बनाने  की  कैपेसेटी  है श्रौर  हमारे  देश
 को  रेलों  की  सिर्फ  2  लाख  33  हज़ार  टन
 की  ज़रूरत  है।  आजकल  कंपेसेटी  श्ौर
 प्रोडकशन  की  हालत  यह  है।

 जहां  तक  बाहर  भेजने  का  सवाल  हैं
 1963-64  से  लेकर  966-67  तक  मुसलसल

 इनको  बाहर  भेजा  जा  रहा  है,  और  बारह
 हजार  टन  से  ले  कर  पंद्रह  हजार  टन  तक  साल

 में  भेजा  जा  रहा  है।  जहां  तक  क्वालिटी  का
 सम्बन्ध  है,  कोई  शिकायत  इस  किस्म  की  नहीं
 है।  भलबता  एक  भाघ  मतेबा  जो  कुछ  हुमा
 है  उसको  मैंने  सवाल  के  जवाब  में  बता  दिया

 ड्ढै।
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 श्री  हुकम  न्य  कछवाय  :  क्‍या  यह  सही
 है  कि  कुछ  रेल  की  पटरियां  सरकार  द्वारा
 झब  भी  विदेशों  से  मंगाई  जातो  हैं  श्रौर  यदि
 मंगाई  जाती  हैं  तो कितनी  ?  जब  झाप  यहां
 ही  इनको  बना  सकते  हैं  तो  क्‍या  कारण
 है  कि  आप  विदेशों  से  इनको  मंगा  रहे
 हैं?  क्या  इसका  कारण  यह  है  कि  आपने
 विदेशों  से  करा  र  कर  रखे  हैं  इस  वास्ते  अ्रापको
 इनको  मंगाना  पड़ता  है?  चूंकि  झ्राप  करार
 से  बंधे  हुए  हैं,  इम  वास्ते  मंगाना  पड़ता  है
 या  इस  कारण  से  मंगाना  पड़ता  है  कि  यहां
 की  बनो  हुई  पटरियां  घटिया  होत॑;  हैं?

 डा०  चन्ना  रेड्ो :  ये  डिटेल्ज  तो  रेल
 मंत्री  हो  दे  सकते  हैं  मैं  नहीं  दे  सकता  हूँ।
 कितनी  मंगाई  जाती  हैं,  कितनी  नहीं  यह
 तो  रेल  मंत्री  हो  बता  सकते  हैं।

 शी  हुकम  चन्द  कछवाय  :  हमारे  यहां
 का  माल  हल्का  है  शौर  बाहर  बाला.  अच्छा
 है,  क्या  इस  वास्ते  बाहर  से  मंगाई  जाती  हैं  ?
 रेल  मंत्री  महोदय  बैठे  हुए  हैं,  बह  इसका  जवाब
 दे  सकते  हैं।  जब  हम  विदेशों  से  मंगाते  हैं  तो

 हमें  विदेशी  मुद्रा  भी  खर्च  करनी  पड़ती  है।
 मैं  चाहता  हूं  कि  रेल  मंत्री  महोदय  बतायें  कि
 कितनी  मंगाते  हैं  बौर  क्‍यों  मंगाते  हैं  ?  क्‍यों

 नहीं  अपने  यहां  की  बनी  हुई  पटरियों  का
 इस्तेमाल  किया  जाता  है?  क्‍यों  बाहर  से
 मंगाने  की  ज़रूरत  महसूस  होती  है?

 Mr.  Speaker:  If  the  Steel  Minister
 can  answer,  it  is  well  and  good.

 Shri  Bharat  Singh  Chauhan.

 श्री  भारत  सिह  चौहान  :  मैं  जानना
 चाहता  हूं  कि  क्या  कोई  विशेषज्ञों  की  राय
 लो  गर्दई  है  कि  इस  मिलावट  की  वजह  से
 क्वालटी  को  क्‍या  नुकसान  पहुंचा  है  श्रौर  इससे
 बिजिनेस  को  कितना  नुकसान  पहुंचा  है,
 घक्का  पहुंचा  है?

 Bo  wart  रेड्रो  :  सवाल  पह  हैं  कि  इस
 किस्म  के  जो  कास्ट  बनते  हैं,  ह | छ  भी  ये  बनते
 हैं  फौरन  उतका  कमिकल  एनेलेसिस  होता
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 है,  हैघर  टौसट  होता  है,  डाइमेंशन  टैस्ट  होता
 है।  22  जुलाई  के  वाके  का  जहां  तक  सवाल

 है  उत्त  में  पांच  ७४:  कास्ट्स  में  से एक  में  कै मिकल
 शनेलेसिस  में  वह  कुछ  डिफैक्टिव  निकला
 और  इस  वास्  105  टन  की  जो  रेलें  भेजी
 गई  थीं  उकों  वापिस  मंगा  लिया
 गया  |

 श्रो  जगन्ताव  राव  जोशी  मैं  जानना  चाहता
 हूं  कि  रेल  मंत्रालय  ने  उतकी  पटरियों  की
 ग्रावश्यकता  कितनों  है  क्‍या  इसके  बारे  में
 स्टील  भिनिस्ट्री  को  लिखा  है?  उसकी
 कितनों  ग्रावश्पकृताओों  को  झाज  ाप  पूरा
 करते  हैं  ?  स्वाभ  लम्बी  होने  की  दृष्टि  से  कितने
 समय  में  आप  उप्तकी  सभी  झावश्यकताओं
 को  पूरा  कर  लेगे  ?  कब  तक  आप  इस  मामले
 में  स्वावलम्बी  बन  जायेंगे  ?

 Bo  चलता  रेड  :  जहां  तक  स्वावलम्बी
 बनने  का  सम्बन्ध  है  हमारे  पास  ज्यादा
 कैपेसेटी  है।  हमारे  पास  पांच  लाख  की
 कंपेसेटी  है  |  उसके  मुकाबले  में  2  लाख
 33  हजार  की  जरूरत  है।  इतनी  ही  डिमांड
 i966-67  के  लिए  रेल  मंत्रालय  से  आई

 है।  इस  वास्ते  कंपेसेटी  होने  के  बावजूद
 ची  प्रोडकशन  में  कमी  की  गई  है।
 इसके  श्रलावा  हम  एक्सपोंट  के  लिए  भी
 कोशिश  कर  रहे  हैं।

 क्री  सु  लिसये  :  पिछले  साल  जब
 लगातार  रेल  दुषघंटनायें  हुई  थीं  तो  इस  सदन
 में  यह  झ्रारोप  लगाया  गया  था  कि  साफ्ट
 इस्पात  का  इस्तेमाल  करके  या  मिलावट
 करके  जो  पटरियां  (रेलें)  बनाई  जाती
 हैं  उसके  कारण  से  ये  दुष्घटनायें  छ्लोती  हैं।
 मंत्री  महोदय के  वक्तव्य  से  साफ  हुभ्ा  है  कि
 डस  तरह  की  मिलावट  हुई  है,  भ्रनियमितता

 हुई  है।  इस  कारण  से  रेलें  काफी  कमजोर
 हैं।  मैं  जानना  चाहता  हुं  कि  इन  दुघंटनाग्रों
 का  शौर  श्रभी  जो  मंत्री  महोदय  ने  बताया

 है,  इत  का  क्‍या  आपस  में  कोई  सम्बन्ध  है?
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 डा०  चन्ना  रेड्डी :  कुछ  गलतफहमी
 मालूम  होती  है।  मैंने  जो  कहा  है  वह  यह
 कहा  है  कि  एक  कास्ट  में  जिस  में  कोई  एक
 सौ  टन  के  लगभग  था  मिलावट  मालूम  दी,
 कमिकल  एनेलेसिस  जब  हुश्ना  तो  मिलावट

 मालूम  दो  और  जब  इसके  बारे  में  शुबहा
 हुआ  तो  उतकों  वापिस  ले  लिया  गया।
 मैं  हाउस  को  यकीन  दिलाता  हूं  कि  डी०
 जी०  एस०.  एंड  to  के  द्वारा  बताये  गए
 टैस्ट,  डारेयक्टर  ग्राफ़  टैक्नीकल  डेवेलेपमेंट
 दौर  डायरेक्टर  शाफ़  इंस्पैकशन  के  द्वारा
 बताये  गये.  इंस्पेकशन  बाजब्ता  तौर  पर
 फैक्ट्री  मैनेजमेंट  के  ज़रिये  होते  हैं।  रेलबेज्ध
 स्टेंड्ड  की  जो  डेसक्रिपशन  है  उसके  लिहाज
 से  इनको  बाहर  भेजा  जाता  है।  एक  भी
 इस  किस्म  के  इनफीशियर  स्टेंड्ड  को  रखा
 नहीं  गया  है,  उसको  इस्तेमाल  में  नहीं  लाया
 गया  है।

 श्री  मधु  लिसये  :  इन्होंने  कहा  कि
 डायरेक्टर  जनरल  श्राफ  टैक्नीकल  डेवेलपमेंट
 यह  करता  है,  वह  करता  है।  उनका  इंस्पैकशन
 झौर  निरीक्षण  इतना  अच्छा  होता  तो  ये
 डिफीक्टिव  टायर  का  मामला  चलता  ?  यह
 नहीं  चलता  |

 एक  माननीय  सवबस्य:  यह  शीर  मामला
 है।

 श्री  मु  लिसमये  :  और  भी  इस  तरह
 के  पत्तासों  मामले  हैं।  एक  मामला  नहीं  है।
 मैं  रेल  मंत्री  स ेजानना  चाहता  हूं  कि  क्‍या
 उनके  पास  कोई  इस  तरह  की  शिकायत,

 Mr.  Speaker:  No,  he  cannot  dictate
 to  all  the  other  Ministers  sitting  here.
 Let  him  put  a  separate  questicn.

 it  मच  लिमये  :  बिल्कुल  जवाब  नहीं
 शाया  है।  पटरियों  की  (रेलों)  की  खराबी
 के  कारण  ही  ये  दुर्घटनायें  हुआ  करती  हैं।

 शी  प्रेमचस्व  वर्मा  :  मंत्री  महोदय  ने

 कहा  है  कि  पांच  लाख  टन  की  कैपेसेटी  है
 भिलाई  कारखाने  की  और  सवा  दो  लाख
 टन  के  लगभग  इस्तेमाल  में  भाती  है।  हमें



 7725  Oral  Answers

 बताया  जाए  कि  बाकी  कैँपेसेटी  जो  इस्तेमाल
 नहीं  हो  रही  है  यह  क्‍यों  नहीं  हो  रही  है?
 झगर  इसका  इस्तेमाल  नहीं  होना  था  तो
 इसको  बढ़ाया  क्‍यों  गया  ?  अगर  कम  कपेसेटी
 को  जरूरत  थी  तो  उसको  ज्यादा  क्‍यों  किया
 गया  ?  यह  जो  खर्चा  हुआ  इसकी  क्‍या  वजह
 थी  झौर  कौन  इसके  लिए  जिम्मेदार  है?

 डा०  चन्ना  रेड्डी  :  चौथे  प्लान  के  टारगेट्स
 के  लिहाज़  से  हमारी  जो  जरूरतें  थीं  उनका
 प्रंदाज्ञा  लगा  कर  इस  कंपेसेटी  को  बढ़ाया
 गया।  जो  कँपेसेटी  बढ़ाई  गई  है  उसको  हम
 बेकार  नहीं  जाने  दे  रहे  हैं।  उसकी  हम  बिलेट्स
 बना  करके  रिरोलज्  के  तौर  पर  उसको
 इस्तेमाल  करने  की  कोशिश  कर  रहे  हैं।
 इसके  झलाया  मजोद  रेलों  के  लिए  इसको
 ज़रूरत  हो  सकतो  है  और  इसका  इस्तेमाल
 हो  सकता  है।  उसको  भी  जांच  पड़ताल
 की  जा  रही  है।

 श्री  ज्ञाज॑  'फरनेंडीज़:  श्री  मधु  लिमये
 के  साल  के  सिलसिले  में  एक  सवाल
 पूछना  चाहता  हूं।  जब  दुघंटनायें  हुई  थीं
 तब  आरोप  भी  लगाया  गया  था  और  तब  एक
 जांच  कमेटो  बिठाई  गई  थी।  आरोप  था
 कि  साफ्ट  स्टील  इस्तेमाल  करने  में  झा  गया।
 जो  जांच  कमेटी  बिठाई  गई  थी  क्‍या  उसकी
 रिपोर्ट  आ  गई  है  और  झगर  झा  गई  है  तो
 क्या  उस  में  यह  बात  साबित  हो  गई  है  कि  साफ्ट
 स्टील  का  इस्तेमाल  रेल  पटरियों  को  बनाने
 में  किया  गया  है?

 डा०  चन्ना  देह्ठो :  ऐसी  कोई  बात  नहीं
 हुई  है।  जो  भी  हुआ  है  वह  सिर्फ  एक  सौ

 एंड  जाह  टन  के  बारे  में  हुआ  है।  उसका  जवाब
 मैं  दे  चुका  हूं।

 श्यो  जाज  फरनेंडीज  :  कमेटी  बनाई
 गई  थी  यां  नहीं  बनाई  गई  थी  और  झगर
 बनाई  गई  थी  जो  क्‍या  उसकी  रिपोर्ट  झा  गई
 है  या  नहों  ग्राई  ?
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 Bo  शबनम  रेड :  खुद  भिलाई  स्टील
 प्लांट  ने  जिस  कास्ट  में  यह  खराबो  दिखाई
 दी  उसकी  जांच  के  लिए  एक  कमेटो  बनाई  थो  ;
 उसने  रिपोर्ट  दी  और  कुछ  सजशंतज्ञ  भी  दीं।
 उस  वक्‍त  ब्लूम  कपेसेट्री  बढ़ने  की  वजह
 से  मिक्स  भ्रप  हो  गया।  उसको  ठीक  कर
 रहे  हैं।  रेलवे  वालो  कमेटी  की  रिपोर्ट  के
 बारे  में  कुछ  नहीं  कह  सकता  हूं।

 Shri  Ranga:  Would  the  House  be
 assured  that  necessary  action  is  being
 taken  in  regard  to  the  recommendations
 made  by  that  committee  in  regard  to
 the  manner  in  which  the  defects  could
 be  remedied.  May  I  know  whether
 the  railways  who  are  the  consumers.
 of  this  item  are  also  being  constantly
 consulted  in  regard  to  the  quality  of
 the  rails  that  are  being  supplied  to
 them  so  that  they  can  have  checks  and
 counter-checks  to  be  sure  that  there
 would  be  no  accidents  as  a  result  of
 the  soft  quality  of  the  rails’

 Dr.  Chenna  Reddy:  I  cau  extend  a
 categorical  assurance  that  all  adequate
 care  is  being  taken  at  the  time  of
 inspection  by  the  representative  of  the
 DGSD  and  the  steel  plant  manu-
 facturers  not  only  in  Bhilai  but  where-
 ever  else  these  rails  are  manufactured,
 and  the  railways  insist  that  the  Indian
 Railway  standard  specification  be  per-
 fectly  observed.

 As  for  this  particular  incident,  J  had
 clarified  and  i  would  again  clarify  with
 your  permission  that  those  rails  were
 not  used  and  all  of  them  were  brought
 back,  and  even  then  it  has  happened
 only  in  one  cast  because  there  was  at
 that  time  some  mix-up  due  to  the  in-
 crease  in  the  bloom  capacity.  Pre-
 cautions  are  being  taken  to  ensure
 quality,  apd  I  can  give  this  categorical
 assurance  to  the  House.

 NAPCO,  Faridbad

 क
 ¥43.  Shri  George.  Fernandes  ;

 Shri  J.  H.  Patel:
 Dr.  Ram  Manohar  Lobia:
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 Shri  Madhu  Limaye:
 Shri  Virendrakumar  Shah:

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 Pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  differences  between  the  American
 collaborators  and  the  Indian  Munage-
 ment  of  the  NAPCO,  Faridabad  that
 have  come  to  light  since  the  take-over
 ol  the  factory  by  the  Punjab  Gevetn-
 ment;

 (b)  whether  the  management  of  the
 factory  have  charged  Government  of
 having  stood  by  silently  when  there
 was  undue  interference  in  the  factory's
 working  by  USAID;  and

 (c)  whether  any  steps  have  been
 taken  to  reopen  the  factory?

 The  Minister  of  State  in  the  Minis-
 try  of  Industrial  Development  and
 Company  Affairs  (Shri  Raghunath
 Reddi):  (a)  to  (c).  <A  statement  is
 laid  on  teh  Table  of  the  House.

 STATEMENT

 (a)  Government  are  aware  that
 differences  exist  between  the  American
 collaborators  and  the  Indian  manage-
 ment  of  M/s.  NAPCO,  Faridabad.

 (b)  No,  Sir.

 (c)  While  Government  are  anxicus
 that  the  factory  should  reopen  and
 function  normally  as  quickly  as  pucsible,
 this  is  a  matter  in  which  action  now
 rests  with  the  Punjab  Government.
 Some  petitions  filed  by  interested
 parties  are  pending  before  Courts  and
 any  action  to  reopen  the  factory  may
 have  to  await  tne  disposal  of  these
 petitions  which  have  a  bearing  on  the
 factory’s  working.

 श्री  जार्ज  फ़रनेन्डीज़  :  भ्रध्यक्ष  महोदय,
 स्टेटमेंट  में  यह  नहीं  बताया  गया  है  कि  भ्रमरीकी
 कोलेबोरेटज  और  इस  कम्पनी  के  प्रबन्धकों
 के  बीच  में  किन  विषयों  में  मतभेद  है  t
 यह  बिल्कुल  अधूरा  स्टेटमेंट  है।  मंत्री  महोदय
 पहले  इसका  खुलासा  कर  द,  ताकि  मैं  इस
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 बारे  में  प्रशन  पूछ  सक।  _स्टेंटमेंट  में  सिर्फ़

 यह  कहा  गया  है  कि  “डिफरेंसिज  एफ  प्स्ट'

 झोद्योगिक  विकास  तया  समवाय-कार्य
 मंत्री  थी  फ़बदईन  झल!  अ्रहम्द)  :  मैं
 तमाम  बात  बता  देता,  लेकिन  जैसा  कि  जवाब
 में  बताया  गया  है,  यह  मामला  हाई  कार्ट
 श्रौर  द्विब्पूनल  के  सामने  है  इसलिए  बेहतर
 होगा  कि  इन  बातों  का  जिक्र  न नि,  जाय  I

 sit  मबु  लिसये:  मरघ्यक्ष  महोदय,
 मंत्री  महोदय  को  जानकारी  देने  में  क्या  ऐतराज़
 है  ?  अ्रगर  ये  लोग  हर  प्रश्न  के  बारे  में  ऐपी'
 बात  कहेंगे,  तो  फिर  लोक  सभा  का  कोई
 मतलब  ही  नहीं  रह  जायेगा  ।

 श्रो  ज्ञार्ज  फ़रनेन्डीज  :  इस  सदन  के
 सामने  सब  फ़क्ट्स  तो  रखे  जाने  चा  ह्य  I
 मैं  मंत्री  महोदय  से  यह  जानना  जता  हूं
 कि  अमरीर्की  कोलेबोरेटर्ज  शौर  ।म्पनी  के
 प्रबन्धकों  के  बीच  में  किन  किन  बातों  को
 ले  कर  मतमेद  है  ।

 Shri  F.  A,  Ahmed:  The  only  citter-
 ence  is  that  the  Indian  firm  says  that
 the  agreement  entered  into  with  the
 collaborator  has  not  been  kept  by  the
 foreign  collaborator,  That  is  one  thing
 The  other  dispute  is  that  the  money
 was  advanced  by  USAID,  nearly  $  2.3
 million  on  the  guarantee  of  the  Punjab
 National  Bank,  and  again  the  Govern-
 ment  of  the  Punjab  had  to  give  a
 guarantee  after  taking  as  security  the
 fixed  assets  to  the  Punjab  National
 Bank.  Because  certain  amounts  have
 not  been  paid  on  account  of  the  instal-
 ment  and  also  interest,  therefore
 USAID  have  given  notice  and  started
 realisation  of  the  amount  due  to  Lhem.
 As  the  Hon.  Member  is  aware,  so  far
 as  we  are  concerned,  we  only  come  in
 as  we  are  under  obligation  to  USAID
 to  return  the  money  in  dollars  after
 the  money  has  been  paid  to  us  in
 rupees.

 भरी  जार्ज  फ़रनेन्डीस  :  क्‍या  यह  सच
 नहीं  है-कि  ज़ब  पंजाब  सरकार  ने  इस  कारखाने



 ar  729  Oral  Answers

 को  अपने  हाथ  में  लिया,  उसके  बाद  To  एस०
 एड  की  तरफ़  से  इस  प्रकार  की  हरकत  शुरू
 हो  गईं  गौर  जब  तक  यह  कारखाना  निजी  क्षेत्र
 में  था  सरकार  ने  उस  में  हस्तक्षेप  नहीं  किया
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 इसलिये  यह  मुनाससिब  नहीं  है  कि  वनमेंट
 इस  केस  के  बारे  में  राय  जाहिर  करे  t

 श्री  मधु  लिमये  :  मंत्री  महोदय  स्वयं
 तो  मेरे  प्रश्न  को  समंझते  नहीं  हैं  शर  उल्टे
 मुझे  कह  रहे  हैं  कि  मैं  समझते  की  कोशिश  नहीं
 करता  हूं  |

 जहां  विदेशी  सहायता  शौर  विदेशी
 कम्पनियों  का  सवाल  झाता  है  और  झंझट
 शौर  विवाद  पैदा  होते  हैं,  तो  क्‍या  केन्द्रीय
 सरकार  का  यह  फ़र्ज  नहीं  है  कि  राष्ट्रीय
 हितों  की  रक्षा  के  लिए  जिस  तरह  ब्रिटेन  की
 सरकार  काम  करतो  है,  उसी  तरह  उसको  भी

 था,  तब  तक  ऐसा  कोई  झंझट  नहीं  था  ?

 Shri  F.  A.  Ahmed:  I  would  not  like
 to  say  anything  because  this  entirely

 ‘concerns  the  Punjab  Governmeat  and
 the  only  way  in  which  we  come  into
 ‘the  picture  is  with  regard  to  our  obli-
 gation  to  USAID.

 श्रो  मधु  लिसये  :  मंत्री  महोदय  ने  कहा  है
 कि  इस  मामले  का  सम्बन्ध  पंजाब  राज्य  से  है

 ौर
 हमारा

 द
 केवल  भ्रमरीका  के

 लिन
 करना  चाहिए,  चाहे  ट्राम  कम्पनी  का  मामला

 गये  ग  सम्बन्धा
 कराई  का  लेकर  दो  और  चाहे  पंजाब  की  नेपको  फर्म  का  मामला

 है।  मैं  यह  जानना  चाहता  हूं  कि  जहां  जहां  हो  1
 विदेशी  सहायता  के  या  जिन  कम्पनियों  में
 'विदेशी  पूंजी  लगी  हुईं  है,  उन  के  मामले  आते  a"
 हैं,  क्या  वे  सारे  मामले  राज्य  सरकारों  को.

 भर  करेंगे,  जब  कि  मामला  ग्रदालत  में  नहीं
 सौंप  दिये  जायेंगे  ।  झ्राज  के  श्रखबारों  में...  होगा  ।

 शाया  है  कि  ब्रिटेन  के  दूतावास  क ेद्वारा  पश्चिमी  हाल.  Jyotirmoy  Basu:  The  Hon.
 अंगाल  की  सरकार  को  एक  विरोध  पत्र  दिया  Minister,  if  I  remember  aright,  had

 सका
 =  mentioned  about  certain  lapses  con  the

 गया  है  और  उ  सोधा  जवाब  पश्चिम  part  of  the  American  collaborators.  If
 बंगाल  के  उपमुख्यमंत्री,  ज्योति  बसु  साहब,  that  is  so.  what  are  the  lapses  cu  lhe

 ने  दिया  है  ।  जब  इंगलैंड  की  सरकार  इस  part  of  the  American  collaborators?

 मामले  में  दिलचस्पी  लेती  है,  तो  क्या  वजह  है
 कि  केन्द्रीय  सरकार  विदेशी  सहायता  झौर
 “विदेशी  कम्पनियों  के  मामलों  को  राज्यों  पर
 छोड़  रही  है  ?  क्‍या  मंत्नी  महोदय  इस  बात

 का  खुलासा  करेंगे  ?  वित्त  संत्री  जी  भो  इस
 बारे  में  प्रकाश  डाल  सकते  हैं  ।

 श्री  फलरुई/न  ली  अहमद  :  करते  हैं

 Shri  F,  A.  Ahmed:  I  have  already
 said  the  matter  is  sub-judice,  and  it
 would  not  be  proper  and  desirable  for
 me  to  express  an  opinion  either  on
 the  one  side  or  the  other.

 Shri  Jyotirmoy  Basu:  These  lapses
 are  placed  before  the  court  of  law.
 Let  us  also  know  what  is  happening.

 Shri  F.  A.  Ahmed:  I  am  noi  opre-
 Pared  to  say  when  the  matter  is  sub-
 judice.

 श्री  फ़जरहीन  झली  झहमव  :  बदकिस्मती
 यह  है  कि  आनरेबल  मेम्बर  इन  तमाम  बातों
 'को  समझने  की  कोशिश  नहीं  करते  हैं  1  जहां
 तक  सेंट्रल  गवनंमेंट  का  ताल्लुक  है,  लाइसेन्स
 देने  के  वक्‍त  इन  तमाम  बातों  पर,  कन्डोशन्ज़

 वगैरह  पर,  गौर  किया  जाता  है।
 जब  दो  पार्टियों  में  कन्ट्रेक्ट  होता  है  और  एक

 एग्रीमेंट  हो  जाता  है,  तो  उसमें  गवनमेंट
 नहीं  भ्रात।  है  ।  चूंकि  यह  केस  सब-जुड़िस  है,

 श्री  अब्दुल  गनों  वार  :  क्‍या  वज़ीर
 साहब  यह  फ़रमायेंगे  कि  कोई  अंडरस्टैंडिग
 या  एशोरेंस  देने  से  पहले  श्र  कोई  ज़िम्मेदारी
 लेने  से  पहले  उन्होंने  इस  बात  की  जांच  कर
 ली  थी  और  उनको  यह  सौटिसफ़ैक्शन
 हो  गया  था  कि  जो  मैशीनरी  भा  रही  है,
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 वह  सारी  'रीकन्डीशन्ड  और  पचास  साल

 पुरानी  राटन  मैशोनरी  तो  नहीं  है,  क्या  सारी
 मशीनें  रहो  भौर  बेकार  तो  नहीं  हैं,  क्या  इसमें
 प्रंडर-इनवायसिंग  और  प्रोवर  -इनवायसिंग
 तो  नहीं  हुआ  है  श्लौर  सारा  रुपया  मिल-
 मिला  कर  खाया  तो  नहीं  जा  रहा  है,
 क्योंकि  यह  मामला  दास  कमीशन  के  सामने
 झाया  था  शौर
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 Mr,  Speaker:  Please  put  the  ques-
 tiun.

 श्री  झग्ुल  गनों  दार  :  मेरा  सवाल
 यह  है  कि  क्या  गवर्नमेंट  ने  एशोरेंस  देने  से
 पहले  इस  बात  की  तसलल्‍ली  कर  ली  थी  कि
 अमरीका  वले  या  यह  पार्टी
 बैईमानी  तो  नहीं  कर  रह ेहें  भ्रौर  देश  का  रुपया

 }  बर्बाद  नहीं  हो  रहा  है  ,  भगर  नहीं  की  थी,
 तो  इस  की  जिम्मेदारी  किस  पर  है  t
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 श्रो  फ््रुहीत  झलो  अ्रहमद  :  हम  ने  कोई
 एसोरेंस  नहीं  दी  ।  झानरेबल  मेम्बर  ने  अपने
 सवाल  में  जिन  बातों  का  जिक्र  किया  है  वे
 सब  ग्रदालत  के  जेरे-गौर  है।

 ested  SF  nl

 श्रो  झब्दुल  गगो.  वार  :  ऑन  ए  पायंट
 अाफ  ग्राडर  |  मेरे  सवाल  का  जवाब  दिलाया
 जाये  कि  क्‍या  गवर्नमेंट  ने  एशोरेंस  देने  से

 पहले  इस  बात  की  तसलल्‍ली  कर  ली  थी
 कि  बेईमानी  नहीं  होगी  1
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 Shri  Ram  Kishan:  May  I  know  if  in
 964  the  then  Punjab  Government  ap-
 proached  the  Central  Government  ‘to!
 look  into  the  various  aspects,  legal  as
 well  as  financial,  of  this  agreement;  if
 so,  the  advice  given  by  the  Union  Gov-
 ernment  to  the  Punjab  Government  on
 this  subject?

 Shri  F.  A.  Ahmed:  That  was  so  far
 as  the  conditions  uf  the  licence,  of
 granting  of  licence,  were  concerned.
 That  was  looked  into,  and  on  that
 basis  we  took  into  consideration  the
 suggestions  made  by  the  Punjab  Gov-
 ernment,  and  those  conditions  were
 incorporated.

 शो  झटन  बिहार!  बाजपेयों  :  अगर  यह
 मान  भी  लिया  जाये  कि  यह  मामला  श्रदालत
 के  विचाराधीन  है  शौर  मंत्री  महोदय
 इस  बारे  में  कुछ  कहना  नहीं  चाहते  है,  लेकिन
 एक  झाम  सवाल  खड़ा  किया  गया  है  कि  क्या
 केन्द्रीय  सरकार  यह  पसन्द  करेगी  कि  विदेशी
 सरकारें  ऐसे  मामलों  में  हमारी  राज्य  सरकारों
 को  सीधे  चिटिठियां  लिखे  शर  राज्य  सरकारें
 भी  केन्द्र  की  राय  के  बिना  विदेशी  सरकार
 से  पत्र-ग्यवहार  करें।
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 wl  फ़शरहीन  झलो  झ्रहमद  i.  इस
 मामले  में  तो  ऐसी  चिट्ठी  का  सवाल  ही  नहीं
 झाया,  क्‍योंकि  यहां  कंट्रेक्ट  दो  प्राईबेट
 पार्टीज  के  दरमियान  हुआ  था।

 शो  झटल  बिहारो  वाजपेयो:  मैं  तो  आम
 बात  कर  हा  हूं  ?

 श्यो  'फणदहोन  भ््लो  हमद :.  तो  प्राम
 जवाब  यह  है  कि  विदेशी  गवरनंमेंट्स  यहां
 की  सेंट्रल  बाग्नमिंट  को  लिखती  है  और  सेंट्रल
 गवनंमेंट  उस  का  जवाब  देती  है  ।

 Shri  Ranga:  Is  it  not  a  fact  that
 some  of  the  State  Governments  have
 been  asking  the  Government  of  India
 to  agree  to  their  proposal  to  get  into
 direct  contact  with  some  foreign  gov-
 ernments  and  foreign  concerns  in  order
 to  develop  their  industries,  and
 whether  it  is  also  not  a  fact...

 Mr.  Speaker:  I  do  not  think  Mr.
 Fakhruddir  will  be  able  to  answer.
 It  is  a  gencral  question.

 ‘Shri  Ranga;  ....that  the  Govern-
 ment  of  India  is  not  responsible  for
 the  tems  of  the  contract  that  either
 the  State  Government  or  any  private
 concern  gets  into  with  any  foreign-
 collaborator  except  for  the  fact  that
 the  foreign  collaborators  should  not
 have  more  than  a  particular  percen-
 tage  as  share  capital?

 Shri  F.  ake  Ahmed:  The  pcsition  is
 very  clear  that  so  far  as  foreign  colla-
 boration  is  concerned,  no  one  can  enter
 into  foreign  collaboration  without  the
 approval  of  the  Government  of  India.
 If  two  parties  agree  on  a  certain  thing
 and  one  of  the  parties  feels  that  certain
 conditions  had  not  been  fulfilled,  then
 that  party  should  come  to  us.  Instead
 of.  that,  they  have  rushed  to  the  court.
 Since  the  matter  is  pending  before  the
 Court,  it  wil]  not  be  desirable  or  proper
 for  me,  unless  ang  until  the  matter  has
 been  disposed  of  by  the  courts,  to  say
 my  views  ‘on  that.

 Shri  Dattatraya  Kunte:  Will  the
 hon.  Minister  be  pleased  to  place  on
 the  Table  a  copy  of  the  plaint  and  the
 written  statement  in  that  case?
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 Shri  F.  A.  Ahmed;  J  have  nothing
 to  do  with  that  petition,  that  has  been
 filed  by  the  party  concerned.

 Tax  on  Imported  Cotton

 +
 *1144,  Shri  Madhu  Limaye  :

 Shri  S.  M.  Banerjee  :
 Dr.  Ram  Manohar  Lohia:
 Shri  George  Fernandes:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state  :

 (a)  whether  Government's  attention
 has  been  drawn  to  criticism  regarding
 the  imposition  of  a  “fee”  or  “tax”  by
 the  Cotton  Mills  Owners’  Federation  on
 imported  cotton  without  the  sanction
 of  Government;

 (b)  whether  the  funds  accumulated
 as  a  result  of  this  “tax  collection”  have
 been  misapplied  or  misapprupriated;
 and

 (९)  the  action  take:  to  sicp  the
 illegal  collection  of  this  “tax”  by  2
 private,  unauthorised  body  mentioned
 in  part  (a)  and  to  bring  the  offenders
 mentioned  in  part  (b)  to  book?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi)  :
 (a)  The  scheme  of  voluntary  contri-
 butions  by  the  cotton  textiles  industry
 for  the  export  promotion  of  cctton
 textiles  was  evolved  with  the  knowledge
 of  Government  authorities.

 (b)  No,  Sir.  The  funds  accumulated
 have  been  utilised’  for  promoting  the
 export  of  cotton  textiles.  The  collec-
 tion  as  well  as  dishursernenta  of  these
 funds  are  duly  audited.

 (c)  Does  not  arise.

 श्री  मु  लिसये  :  अझध्यक  महोदय,
 मेरा  प्रशन  था  कि  क्या  सरकार  .का  ध्यान  इस
 तरह  की  फी  लगाने  के  बारे  में  जो  प्रालोचना
 की  जाती  है  उस  की  शोर  गया  है,  यह  मेरा
 सवाल  था  t  आपने  जवाब  दिया  है  कि  सरकार
 की  सम्मति  से  यह  किया  गया  ६  तो
 इस  के  बारे  में  श्राप  उत्तर  दें।
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 शो शफी  कुरेदो :  जो  सवाल  पूछा
 मया है.  सवाल  में  कहा  गया  है  कि  टैकय

 हैया  फी  है...

 थो  मधु  लिमये  :  व्हेदर  गवर्नमेंटस
 अटेशन  हैज  बीन  ड्रान  z  क्रिटिसिज्म

 श्री  हाफ  कुरेशी  :  क्रिटिसिज्म  का  जहां
 तक  ताल्लुक  है  इस  का  क्रिटिसिज्म  कोई
 नहीं  झ्राया  है।  लेकिन  यह  न  फी  है  न  टैक्स

 है  ।  यह  एक  वालंटरी  कांन्ट्रीब्यूशन  है  जो
 कारखानेदारों  ने  खुद  अपनी  मर्जी  से  कायम
 किया  है  ।

 श्र  मु  लिमये  :  अब  आप  मुझे,  जो
 बात  म  बताने  वाला  हूं  उस  के  बाद  प्रिविलिज
 का  सवाल  उठाते  की  इजाजत  दीजिये  कितना
 गलत--मैं  झूठ  नहीं  कहूँगा  भयोंकि  आप  कहेंगे
 कि  असंसदीय  है--लेकित  कितना  असत्य

 यह  उत्तर  देते  हैं  यह  पब्लिक  एवउंट्स
 कमेटी  की  रपट  है--पचासवों  रपट  श्रौर  इस
 में  मोटे  थ  काले  अक्षरों  में  लिखा है  (व्यवधान  )
 में  सथाल  ही  कर  रहा  हूं,  लेकिन  साथ  साथ
 बिनती  प्रपत्र  है,  यह  पहला  मेरा  सप्लीमेंद्री
 सवाल  हैं  :  या;  अध्यक्ष  महोदय,  50  वीं  रपट

 है भोर  काले  और  मोटे  अक्षरों  में  इसमें
 लिखा  हुप्ा  है  :

 “The  Sub-Committee  are  sur-
 prised  to  learn  thar  even  when
 there  is  no  sanction  from  Goevern-
 ment  and  Parliament  the  Textile
 Commissioner  gives  his  moral  svp-
 port  to  the  Cotton  Mills  Federation
 for  realising  a  premium  on  foreign
 ‘cotton  and  fee  on  Indian  cotton

 *  eonsumption:  The  Sub-Committee
 tare  of  the  view  that  however
 desirable  the  vbjective,  this  com-
 pulsory  levy  has  all  the  ingredients
 ‘of  a  tax  and  hence  it  should  be
 levied  only  with  the  prior  sanction
 of  Parliament  and  should  be  ope-
 rated  by  ar  official  agency.”

 प्रव  मेरा  सवाल  यह  था  ,  लिख;  हुआ  है
 कि  क्या  सरकार  का  ध्यान  इस  ग्रालोचना
 की  शोर  गया  है  ?  यह  कोई  मामूली  लोगों
 की  झालोचना  नहीं  है,  प्रध्यक्ष  महोदय,
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 यह  पछ्लिक  एकाउंटस  कमेटी  की  ग्रालोचणआ

 है  और  मंत्री  महोः्य  कहते  हैं  कि  हमारा
 ध्यान  नहीं  गया है,  कोई  आलोचना  ही  नहीं
 है,  तो  पब्लिक  एकाउन्ट  कमेटी  का  झआाखिर-
 कार  मालब  ही  क्या रढा है  शब  पब्लिक
 एकाउण्ट  कमेंटों  के  जो  सदस्य  हें  श्रौर  जो
 चेयरमेन  हैं  श्रौर  इस  सदन  की  जो  कमेटी
 है,  अगर  इन  को  थोड़ा  भी  प्रात्मसमान  है
 तो  मंत्री  महीं दय  को  कम  से  कम  कुछ
 सजा  देनी  चाहिए,  कम  से  कम  शाज  के  लिए
 ग्राप  निकाल  दीजिए  और  बाद  में  मैं  प्रिविलेज
 का  सवाल  उठाऊंगा  (व्यवधान)

 तो  झब्यक्ष  महोदय,  मेरा  यह  सप्लीलेंद्री
 है  कि  जब  पब्लिक  एका  ऊंटस  कमेटी  की  रपट  में
 आप  चश्मा  लगाते  हैं--काले  और  मोटे  अक्षरों
 में  लिखा  हुआ  है  फिर  भी.  (व्यवधान )
 बेहूदा  जवाब  है  ।.  (व्यवधान) .  . .
 सवाल  ही  पूछ  रहा  हूं  -  यह  कहते  हैं  कि
 ध्यान  ही  नहीं  गया  है,  कोई  ग्रालोचना
 ही  नहीं  है।  यह  पब्लिक  एकाउंटस  कमेटी
 की  नहीं,  पूरे  सदन  द्वारा  की  गई  आलोचना
 है.  (व्यवधान)  अध्यक्ष  महोदय,
 मेरा  प्रशन  यह  है  कि  पब्लिक  एकाउंट्स
 कमेंटो  कहती  है  कि  यह  फी  श्रौर  टैक्स
 है।  इस  के  लिए  पालियामेंद्री  सम्मति  चाहिए।
 टे  क्सटाइल  कमिश्तर  कंसे  सम्मति  या  नैतिक
 सपोर्ट  दे  सकता  है.
 Shri  M.  Y.  Saleem:  Sir,  on  a  point  of

 order.
 Shri  Sonavane:  Sir,  the  hon.  Mem-

 ber  has  raised  a  point  of  order.  It
 should  be  heard  first.

 Mr.  Speaker:  What  is  the  point  of
 order?

 Shri  M.  ¥.  Saleem:  Sir,  the  point  of
 order  is  this.  I  earnestly  request  you
 to  see  that  the  hon.  Member  uses
 proper  language.  I  reques*  you  to  ad-
 vise  him  that.  he  should  use  proper
 language  in  this  House.

 Mr.  Speaker:  I  have  already  ad-
 vised  him.  There  is  no  point  of  order.

 Shri  M.  ¥.  Saleem:  In  spile  of  your
 advice,  he  never  hears  you,  and  he
 goes  on  using  any  language  he  likes.
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 Several  hon,  Members  rose—

 wy  wy  लिसये  :  क्‍या  एनी  लेग्वेज  ?

 बिलकुल  शिष्ट  संसदीय  लेकिन  कड़ी  भाषा
 है।  प्रसंसदीय  नहीं  है  ।

 Mr,  Speaker:  |  have  already  advised
 him.  -Please  resume  your  seats.  There
 is  no  point  of  order.  I  have  already
 advised  the  hon.  Member  that  he
 should  not  use  such  language.  I  have
 advised  every  Member,  either  on  this
 side  or  that  side,  not  to  use  such
 language.  For  instance,  reference  to
 chashma  was  made  just  now.  While
 every  Member  has  his  right,  the  hon.
 Members  should  remember  that
 they  should  use  proper  language.
 Anyway,  the  hon.  Members  who  were
 on  their  legs  just  >ow  need  not  add
 fuel  to  the  fire  which  is  already  there.

 Shri  Sradhakar  Supakar:  The  only
 point  that  I  want  to  make  is  that  the
 hon.  Member  there  should  not  treat
 the  MPs  as  just  school  students.

 sit  मधु  लिसये  :  शब  अध्यक्ष  महोदय,
 थोड़ा  यह  थोड़  हयूमर  भी  नहीं  रहेगा,  मजाक
 भी  नहीं  रहेगा  तो  क्‍या  लोक  सभा  रहेगी  ?
 थोड़ा  हंसी  मजाक  हो  तो  वह  लोग  इतने

 गुस्से  हो  जाते  हैं  ।

 Shri  Randhir  Singh:  He  should  be
 mild,  courteous  and  be  respectful  in
 his  remarks.  On  the  contrary,  he
 treats  the  Members  as  school  children;
 he  should  not  do  so.  This  cannot  be
 tolerated.  He  should  not  say  like  that.

 Mr.  Speaker:  Order,  order.  |  did
 not  call  you;  but  you  have  stood  up
 and  made  your  remarks.  I  do  rot
 think  you  have  behavej  better.  The
 Minister  may  answer  the  question  now.

 श्री  सम्  लिसये  :  मेरा  प्रश्न  यह  था
 कि  जब  पब्लिक  एकाउंट्स  कमेटी  कहती
 है  कि  यह  टैक्स  है,  एक  कम्पल्सरी  लेबी  है.
 (व्मवधान  )  झ्राप  की  शोर  देखना  भी
 मना  है?  चलो  तारकेश्वरी  जी  की  तरफ
 ही  देखता  हूं  ।  क्या  किया  जाय  ?

 भी  मती  तार  हेदवरी  सिन्‍्हा  :  मेरा  नाम
 क्‍यों  शा  रहा  है  ?

 शनी  मधु  लिसये  :  वह  कहते  है  कि  मेरी
 श्रोर  न  देखो  ।  मैं  ऐड्रेंस  कर  रहा  हूं  स्पीकर
 को  ot...  (व्यवधान)  .भ्रध्यक्ष  महोदय,
 वह  समझे  नहीं  हैं।.  मैं  प्रश्न  ही  कर
 रहा  हूं  ।  यह  समिति  कहती  है  कि  यह  टैक्स
 है  |  पालियामेंट  की  सम्मति  के  बिना  हो  नहीं
 सकता  है।  तो  इस  के  बारे  में  क्‍या  ग्रापने
 विचार  किया  है  ?

 श्री  शफी  कुरेशी :  सवाल  यह  पूछा
 गया  कि  क्‍या  हुकूमत  का  क्‍या  ध्यान  इस
 तरफ  दिलाया  गया  है  कि  यह  जो  फी
 शौर  टैक्स,  यह  लव्ज  इस्तेमाल  किए  गए
 हैं,  यह  काटन  मिल  प्रोनर्स  फेडरेशन  वाले
 इकट्ठा  करते  है,  इस  में  कुछ  क्रिटिसिज्म
 इस  के  मुताल्लिक  श्राया  है  ?  सवाल  में
 यह  नहीं  कहा  गया  है  कि  क्‍या  पब्लिक
 एकाउंट्स  कमेटी  का  क्रिटिसिज्म  है  जहां
 तक  इस  बात  का  ताह्लुक  है  क्रिटिसिज्म
 जनरल  भी  हो  सकता  है  ,  पर्टीकुलर  भी  हो
 सकता  है।  पडितिक  ए८/उंट्स  कमेटी  की  जो
 रेकमेंडेशन  श्राई  +  वह  माननीय  सदस्य  ने
 श्भी  पढ़ीं,  वह  बिलकुल  सही  है  ।  लेकिन  उन
 के  सवाल  में  मुझे  यह  जवाब  देना  पड़  रहा  है
 कि  यह  न  तो  टँक्‍्स  है  न  कोई  फी  है।  यह
 जो  काटन  मिल  फडरेशन  के  मेम्बर  हैं
 उन्होंने  मिलकर  वालंट्री  तरीके  पर  आपस
 में  यह  फै  ला,  किया  है  कि  हम  काटन  इस्पोर्ट
 जो  करते  हैं  उस  पर  एक  लेवी  लगा  कर
 एक्सपोर्ट  को  बढ़ाने  के  लिए  वह  पैसा  इस्तेमाल
 करेंगे  ।  गव्नमेंट  की  तरफ  से  कोई  टैक्स
 झायद  करने  या  कोई  फी  लगाने  का  सवाल
 पैदा  नहीं  होता  |  बाकी  चीज  जो  माननीय
 सदस्य  ने  कहीं,  मैं  उन  का  जवाब  नहीं  देना
 चाहता,  न  मेरे  पास  वह  जबान  है  ।

 थमी  मु  लिसये  :  झध्यक्ष  महोदय,
 जबान  की  बात  छोड़  दीजिए।  मेरा  व्यवस्था
 का  प्रश्त  है  |
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 “Whether  Government's  attention
 has  been  drawn  to  criticism...”

 पब्लिक  एकाउंट्स  कमेटी  की  रपट
 यह  सार्वजनिक  रपट  है  ।  इस  सदन  की  मेज
 पर  रखो  गई  है।  क्‍या  प्रालोचना  में  यह
 पब्लिक  एक्राउंटस  कमेटी  की  रपट  समाविष्ट
 है,  नहीं  है  अध्यक्ष  महोदय,  इस  के  ऊपर  मुझे
 झाप  का  निर्णय  चाहिए  |

 दूसरी  बात  ज्यवस्था  की  यह  है  कि  फी
 शौर  टैक्‍स  शरद  मैंने  इस्तेमाल  नहीं  किये
 हैं;  ये  इनके  शब्द  हैं

 “The  Sub-Committee  are  of  the
 view  that,  however  desirable  that
 objective,  this  comnpulsory  Jevy  has
 all  the  ingredients  of  a  tax.”

 माननीय  मंत्री  जरा  इस  पर  ध्यान  दें,
 यह  मेरी  राय  नहीं  है  ।  मेरा  दूसरा  सवाल

 यह  कि  पब्लिक  एकाउंट्स  कमेटी  की  रपट
 पर  झापने  क्‍या  कार्यवाही  की  है,  क्या  आपने
 एकशन-टेकन  की  रपट  उन  को  भेजी  है  ?

 Mr.  Speaker:  Shri  George  Fernandes.

 sta  लिसये  :  प्रध्यक्ष  महोदय,
 मेरे  प्रश्नों  का  जवाब  दिलवाइये  |

 Mr.  Speaker:  From  my  point  of  view
 you  have  put  two  questions.  I]  have
 now  called  Shri  Fernandes.

 शो  मघ  लिमये  :  जरा  बताइये  कि  कौन
 से  दो  प्रश्न  हो  गये  हैं

 Mr.  Speaker:  He  can  put  that  ques-
 tion.

 at  मु  लिमये :  इस  तरह  तो  उनका

 सप्लीमेंट्री  खः्म  हो  जावेगा  ।

 शो  जा  फरनेन्डज  :  क्‍या  सरकार
 की  इजाजत  से  यह  टैक्स  या  लैबों  लगाई  गई
 है  शोर  इस  को  अतुमति  सरकार  ने  कब
 दी...
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 शी  सथु  लिसयेः  सरकार  नहीं  दे  सकती
 है,  पालियामेंट  दे  सकती  है  t

 श्री  जा  फरनेन्डीक्:  सरकार  के  कौन
 अधिकारी  ने  इसकी  अनुमति  दी  t  दूसरे
 पब्लिक  एकाउंट्स  कमेटी  की  तरफ  से  इस
 मसले  पर  जो  क्िटिसिज्म  झाया  है,  उस
 पर  सरकार  ने  क्‍या  कार्यवाही  की  है  ?

 श्री  झाफो  कुरेद: :  श्रध्यक्ष  महोदय,
 जहां  तक  गवनमेंट  के  इजाजत  देने  या
 न  देने  का  सवाल  उठता  है,  हकीकत  यप्है
 कि  गवर्नमेंट  ने  न  इजाजत  दी  है  शौर न
 गवर्नमेंट  से  इजाजत  मांगी  गई  है,  ्रलबत्ता

 गवर्नमेंट  के  इल्म  में  यह  बात  जरूर  है  कि
 फेडरेशनवालों  ने  आपस  में  मिल  कर  फैसला
 किया  है  कि  वह  वालंद्री  लेवी  लगायेंगे
 इस  के  बारे  में  गवर्नमेंट  की  तरफ  से  कोई
 हुक्म  जारी  नहीं  किया  गया  है  शौर  न  गवर्नमेंट
 ने  एतराज  किया  है  भ्रगर  चार-पांच  झ्ादमी
 मिलकर  कोई  बढ़ावा  देना  चाहते  हैं  तो  यह.
 उनकी  मर्जी  है  ।

 जहां  तक  पब्लिक  एकाउंटस  कमेटी  का

 ताल्लुक  है  वह  क्रिटिसिज्म  नहीं  है,  वे  कान्बलू-
 जंज  हैं,  रिकमंडेशन्ज  हैं,  यह  उन  का  ब्यू
 हो  सकता  है,  लेकिन  इसके  मुताल्लिक  गवर्नमेंट
 जो  सफाई  देगी,  उसको  हम  सदन  में  रखने  के
 लिये  तैयार  हैं  ।

 Shrimati  Tarkeshwari  Sinha:  Sir,  I
 Tise  to  a  point  of  order.

 श्री  कामेश्वर  सिह  :  प्रध्यक्ष  महोदय  ,

 Mr.  Speaker;  She  wants  to  raise  &
 point  of  order.  Hon.  Member  should:
 not  shout  like  this.  He  must  catch  my
 eye,  not  my  ear  or  nose,

 Shrimati  Tarkeshwari  Sinha:  Sir,  I
 would  like  to  know  whether  the  Public
 Accounts  Committee  and  the  Govern-
 ment  are  two  parties  to  held  two
 different  opinions.  The  Public  Ac:
 counts  Committee  is  “Hcuse  in  mini-
 ature".  In  the  past  rulings  it  has  beem
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 said  so.  That  being  the  case,  are  not
 the  recommendations  of  the  Public
 Accounts  Committee  recommendations
 of  this  House?  If  so,  how  can  the
 Minister  say  that  there  are  two  points
 of  view,  one  of  the  Public  Accounts
 Committee  and  the  other  of  the  Gov-
 ernment?  Is  this  the  forum  to  say  s°
 explicitly  that  they  still  hold  that  point
 ot  view?  Sir,  |  would  like  to  have
 your  ruling  on  this.

 श्री  हाकी  कुरेशो
 एकाटउंस  कमेटी

 :  जहां  तक  पब्लिक

 ह,  कंवर  लाल  गप्त  :  ग्रध्यक्ष  महोदय,
 यह  प्वाइंट  आफ  आर्डर  है,  इस  के  बारे  में
 आप  रूलिंग  दें,  मंत्री  महोदय  #8  बोल
 बोल  सकते  हैं  ।

 Mr.  Speaker:  I  have  a  right  to  hear
 him.  Even  to  give  a  decision  I  can
 hear  him  also.

 The  Deputy  Prime  Minister  and
 ‘Minister  of  Finance  (Shri  Morarji
 Desai):  May  I  say,  Sir,  that  Govern-
 ment  always  respectfully  looks  at  all
 the  recommendations  of  the  Public
 Accounts  Committee?  But  there  are
 occasions  when  Government  can  differ
 from  them,  respectfully  differ  from
 them  and  say  that  it  differs  from
 them.  I  do  not  think  that  is  showirg
 disrespect  to  the  Public  Accounts
 Committee.  Every  recommendation  of
 the  Public  Accounts  Committee  does
 not  become  an  order.

 Shri  Tenneti  Vishwanatham:  Sir,  I
 rise'to  a  point  of  order.

 श्री  मधु  लिसये  :  अध्यक्ष  महोदय,  मेरा
 व्यवस्था  का  प्रश्न  है.

 Mr.  Speaker:  He  is  also  raising  8
 point'  of  order.  I  will  give  a  chance  to
 others  also.  It  shoud  not  be  the  mono-
 poly  of  one  hon.  Member  only.  The
 contagion  must  spread  now  to  the  whole
 House.
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 ‘Shri  Tennetj  Viswanatham:  Sir,  my
 Point  of  order  is  this.  This  Deputy
 Prime  Minister  has  been  pleased  to  say
 that  the  Government  might  differ.
 But  the  duty  of  the  Government  is  to
 communicate  to  the  Public  Accounts
 Committee  that  they  differ  and  where
 they  differ.  They  should  not  differ  on
 the  floor  of  the  House  in  this  manner
 and  they  should  never  set  such  a  pre-
 cedent  as  this.

 Shri  Hem  Barua:  Sir,  I  rise  on  a  point
 of  order.

 sit  wy  सिमये  :  भ्रध्यक्ष  महोदय,  यह
 सवाल  जो  उठाया  जा  रहा  है  यह  मामूली
 सवाल  नहीं  है।

 Shri  Hem  Barua:  May  I  draw  your
 attention  to  the  language  used  in  the
 Public  Accounts  Committee  Report?  It
 categorically  says  that  it  is  a  com-
 pulsory  levy.  Now,  here  the  Deputy
 Minister  says  that  it  ‘s  not  compulsory
 levy  but  voluntary  contribution.  There
 is  a  wide  gulf  of  difference  between
 compulsory  levy  und  voluntary  contri-
 bution,  Now,  who  is  to  decide  whether
 it  is  a  voluntary  contribution  cr  com-
 pulsory  levy?  Are  we  to  depend  on
 the  report  of  the  Public  Accounts  .Com-
 mittee  or  the  statement  made  by  the
 Deputy  Minister?  Because  there  is
 such  a  wide  gulf  of  difference,  it  is  you
 alone  who  could  come  to  cur  rescue.

 श्रो  मधु  लिमये  :  प्रध्यक्ष  महोदय  इसी
 लिये  मैंने  दूसरा  सप्लीमेन्ट्री  पूछा  था  कि
 क्या  आपने  एक्शन-टेंकन-रपट.  भेजी  है
 क्योंकि  मैं  नहीं  चाहता  था  कि  मतभेदों  की
 चर्चा  यहां  पर  हो।  इसके  बारे  में  आपके
 पहले  के  जो  प्रध्यक्ष  थे,  उस  समय
 सुब्रह्मण्यम  साहब  का  मामला,  सचिने
 चौधरी  का  मामला  मैंने  उठाया  था  शौर
 सचिन  चौधरी  के  मामले  में  श्रध्यक्ष  का  निर्णय

 है  कि  राज्य  सभा  में  पब्लिक  एकाउन्ट्स
 कमेटी  की  झलोचता  की  गई  और  पब्लिक,

 एकाउन्ट्स  कमेटी  के  साथ  जो  मतभेद  है
 उनका  जिक्र  किया  गया,  बिना  पब्लिक

 एकाउन्ट्स  कमेटी  को  इत्तिला  दिये,  भ्रच्छा
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 नहीं  हुआ  इसीलिये  मैं  इसको  यहां  नहीं
 खाना  चाहता  चा  लेकित  झापये  सप्लीमेन्द्री
 पूछते  नहीं  दिया ।  ब  इन्होंने  जो  बयात

 दिया  है  वह  उसी  के  मातहत  आता  है
 जिसके  मातहत  सचिन  चौधरी  का  राज्य  सभा
 वाला  बयान  भामा  था।  इसके  बारे  में  ग्राप
 आज  नहीं  तो  कल  रूलिग  दीजिये  इनकी
 प्रणाली  झच्छी  नहीं  है।  उत  को  पब्लिक

 एकाउन्ट्स  कमेटी  के  सामने  जाना  चाहिए
 और  फ  जो  मतभेद  हैं  उन  को  सदन  के  सामने
 लायें  ,  सदन  इस  मामले  में  सार्वभौम  है,  सदन
 उसके  बारे  में  फेसला  कर  सकता  है।
 Shri  P.  K.  Ghosh:  In  view  cf  the

 fact  that  this  is  an  unauthorised  levy
 because  Parliament  has  not  authorised
 it,  I  would  like  to  know  whether  Gov-
 ernment  is  aware  of  the  fact  that  in-
 come  tax  is  being  charged  on  this
 levy.

 Shri  Shafi  Qureshi:  It  is  a  voluntary
 contribution;  not  a  levy.

 Coal  from  Bihar

 *1145,  Shrj  C.  K.  Bhattacharyya:
 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  tc  a  speech  made  on
 the  27th  April,  967  by  the  Minister  of
 Local  Self-Government,  Government  of
 Bihar  threatening  to  stop  the  National
 Coal  Development  Corporation  from
 extracting  coal  from  the  soil  of  Bihar;

 (b)  whether  Government's  attention
 has  also  been  drawn  to  the  Minister's
 threat  made  in  the  same  speech  to
 starve  the  industries  in  other  reglons
 by  stopping  the  flow  of  coal;  and

 (c)  if  so,  Government's  reaction
 thereto?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  to  (c).
 Hon,  Member  is  presumably  refer-
 ring  to  the  reported  speech  of  the
 Minister  of  Local  Self-Government  of
 Bihar  as  published  in  the  ‘Statesman’
 of  Calcutta  on  Apri]  30,  ‘1967.  The
 Government  of  Bihar  has  ‘been  re-
 358  (Ai)  LSD—2.
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 quested  to  send  an  official  version  cf
 the  spéech  and  it  is  awafted.  Pending
 fts  receipt  there  is  no  quéstion  of  Gov-
 ernment’s  réaction  to  it.

 Shri  €.  E.  Bhattacharyya:  May  I
 know  whether  there  is  any  arrange
 ment  for  protecting  the  interests  of
 public  and  public  sector  organisations
 from  such  ministerial  vagaries  in  the
 States?

 The  Minister  of  State  in  the  Ministry
 of  Steel,  Mines  ang  Metals  (Shri  P.  C.
 Sethi):  Unless  we  receive  reports  from
 the  Bihar  Government  confirming  this
 statement  it  will  not  be  proper  for  us
 to  say  anything  on  this  matter.  But,
 as  far  as  mining  is  concerned,  it  is  a
 Central  subject  ard  we  issue  licences
 and  grant  permits.  Therefore,  I  do  not
 think  any  occasion  can  arise  for  non.
 removal  of  coal  from  the  mires.

 Shri  C.  K.  Bhattacharyya:  Before
 establishing  public  sector  organisations
 in  the  States,  is  amy  check  made
 whether  the  atmosphere  ind  the  State
 is  sympathetic  and  congenial  to  the
 organisation  itself?

 Shri  P.  C.  Sethi:  As  far  as  NCDC  is
 concerned,  when  it  canie  into  being,
 that  was  the  case.  Even  now  we  are
 trying  to  get  the  help  and  co-operation
 of  the  State  Government.

 श्री  श्ो०  To  त्याग  :  श्रध्यक्ष  महोदय  ,
 जब  दूसरे  प्रान्तों  की  सरकारें  प्रपने  यहां
 ज़मीन  के  पैदा  होने  वाले  श्रन्न  पर  कंट्रोल  कर
 सकती  हैं  कि  वह  दूसरे  प्रान्तों  में  न  जाये
 इसी  तरह  जब  किसी  प्रान्‍्त  में  प्रन्न  ज्यादा
 पैदा  नहीं  होता  है,  बहां  कोयला  शौर  लोहा
 वैद  होता  है,  उसके-  प्रतिक्रिया  स्वरूप
 वह  अपने  यहां  के  लोह ेका  या  कोयले पर
 प्रतिबन्ध  क्‍यों  नहीं  लगा  सकता  है  ?  क्‍या
 सरकार  इसके  सम्बन्ध  में  कोई  ऐसी  नीति
 बना  रही  है  कि  तमाम  देश  में  यूनीफौर्म
 नीति  हो  जो  भी  पैदा  होता  हो  वह  तमाम
 केश  का  है  भौर  तमाम  देश  में  किसी  प्रकार  का
 प्रतिबन्ध  नहीं  दौना  चाहिए  ?
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 Shri  P.  C.  Sethi:  As  I  have  already
 stated,  coal-mining  and  movement  of
 coal  is  a  Central  subject  and,  therefore,
 it  will  not  be  desirable  if  any  such
 hindrance  comes  in  the  movement  of
 coal,

 aft  रामावतार  शास्त्री  :  यहां  के  झ
 “मंत्री  ग्रौर  वित्त  मंत्री  न ेबिहार  सरकार  को
 धमकी  दी  थी  कि  झ्राप  को  हम  प्रन्न  नहीं
 देंगे  भौर  वित्त  मंत्री  न ेकहा  था  कि  झगर
 आप  मालगुजारी  उठायेंगे  तो  हम  झ्ापकों
 ग्राथिक  सहायता  नहीं  देंगे  तो  क्‍या  इसी  के
 प्रतिक्रिया  स्वरूप  बिहार  के  स्वायत्त  शासन
 मंत्री  महोदय  ने  इस  तरीके  की  बात  नहीं
 कही  है  1

 श्र;  प्र०  Wo  सेठ:  जैसा  मैंने  ग्रा  रम्भ  में

 कहा  चूंकि  अभी  अधिकृत  उस  की  कौपी
 मिली  नहीं  है  बिहार  गवर्नमेंट  से  इसलिये
 किस  सन्दर्भ  में  यह  बात  कही  गई  यह  कहना
 मुश्किल  है  6

 Shri  P.  EK.  Ghosh:  Even  if  we  take
 for  granted  that  the  Bihar  Minister’s
 statement  has  no  value,  the  production
 in  the  NCDC  is  going  to  stop  very  soon
 in  view  of  the  growing  labour  unrest
 there.  The  employees  of  the  Gidi
 colliery  and  of  the  drilling  camps  have
 already  gone  on  strike  from  the  27th
 and  that  of  the  headquarters  from  the
 i4th  June,  1967.  I  would  like  to  know
 as  to  what  steps  the  Government  pro-
 poses  to  take  in  order  to  bring  about  a
 settlement  with  the  employees.

 Shri  P.  C.  Sethi:  The  Corporation  is
 having  the  Board  meeting.  They  had
 a  few  meetings  in  the  last  few  days.
 We  are  trying  to  make  every  possible
 effort  to  resolve  the  deadlock,  if  possible
 very  soon.

 Shri  P,  हू.  Ghosh:  No  efforts  are
 being  made.  They  are  being  asked  to
 withdraw  the  strike  unconditionally.

 Shri  Piloo  Mody:  It  is  merely  a  logical
 extension  of  the  zonal  system  in  this
 country  and  as  !ong'as  we  cuntinue  to
 allow  this  in  one  commodity  it  is  bound
 to  take  place  in  another  commodity.  I
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 would  like  to  know  from  the  Govern-
 ment  whether’  it  is  contemplating  any
 drastic  action,  severe  and  punitive
 measures  against  States  which  want  to
 keep  their  own  produce  within  their
 own  boundaries.

 Shri  P.  C.  Sethi:  It  is  a  wider
 question  which  is  not  for  me  to  ans-
 wer.

 Shri  Piloo  Mody:  If  it  is  a  wider
 question,  you  hav:  got  52  ministers  to
 answer  it.

 श्री  मोलहू  प्रसाद  :  अध्यक्ष ६  महोदय,
 मेरा  व्यवस्था  का  प्रश्न  हैं।  मंत्री  महोदय
 कह  रहे  हैं  कि  यह  एक  व्यापक  प्रश्न  है  तो
 क्या  व्यापक  प्रश्न  का  जवाब  देने  के  लिए  कोई
 दूसरे  मंत्री  बन  कर  आयेंगे?

 Shri  Piloo  Mody:  We  must  have  2
 minister  for  wide  answers  to  wide
 problems.

 Mr.  Speaker:  He  cannot  answer
 whether  everything  produced  in  a
 State  will  be  retained  in  that  State.
 Can  a  Minister  answer  such  a  question?
 It  is  such  a  simpie  thing.  Where  is
 the  question  of  vyawastha  in  this?

 Shri  Piloo  Mody:  There  is  a  Minister
 without  Portfolio.

 An  hon.  Member:  He  can  look  into
 all  those  matters.

 Shri  Sonavane:  Policy  questions  can-
 not  be  asked  during  the  Question  Hour.

 Mr.  Speaker:  I  entireiy  agree  with
 you.  We  are  wasting  the  Question
 Hour.

 Shri  Piloo  Mody:  Do  you  pay  him
 tuition  fee?

 श्री  मोलहू  प्रसाद  :  प्ध्यक्ष  महोदय,
 वह॒क्या  उपाध्यक्ष  हैं?

 Shri  Piloo  Mody:  He  is  constantly
 popping  up.
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 Shri  Hem  Barua;  This  statement,
 allegedly  made  by  the  Bihar  Minister,
 is  symptomatic  of  a  very  dangerous
 development  in  our  political  life.  He
 said  that  the  Bihar  Government  is
 going  to  refuse  extraction  cf  coal  by
 the  National  Coal  Development  Corpo-
 ration.  In  the  context  of  that  may  I
 know  whether  Government  proposes  tc
 take  any  steps  against  State  Govern-
 ments  making  such  statements  and,  at
 the  same  time,  why  is  it  that  the  Gov-
 ment  has  taken  such  a  long  time  to  get
 a  reply  from  the  Bihar  Government?
 This  statement  was  made  as  back  as  on
 27th  April  and  yet  there  is  no  authentic
 version  of  that  statement  with  this
 Government.  Why  is  this  time-lag
 between  that  statement  and  this  thing?

 Shri  P.  C.  Sethi:  We  have  already
 written  to  the  Bihar  Government  and
 We  are  awaiting  it.  A  reminder  has
 also  been  sent.

 Mr.  Speaker:
 8.  R.  Damani.

 Next  Question;  Shri

 Shri  Hem  MSarua:  May  I  submit,
 Bihar  is  not  very  far  away  from  Delhi?

 Mr.  Speaker:  They  have  written  to
 them.  Next  Question.

 Steel  Priority  Committee
 #1146.  Shri  S.  R.  Damani:  Will  the

 Minister  of  Steel,  Mines  and  Metals  be
 Pleased  to  state:

 (a)  whether  a  Steel  Priority  Com-
 mittee  is  functioning  within  his  Minis-
 try  to  allocate  supplies  to  meet  priority
 needs  of  Government  Departments  and
 other  important  industries;  and

 (b)  if  so,  the  constitution  of  the  Com-
 mittee  and  the  guide  lines  of  its  work-
 ing?

 The  Minister  of  State  in  the  Ministry
 of  Steel,  Mines  and  Metals  (Shri  P.  C.
 Sethi):  (a)  Yes,  Sir.

 (b)  The  constitution  of  the  Steel
 Priority  Committee  is  as  under:

 q)  Secretary,  Department  of  Iron
 and  Steel—Chairman.
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 Members

 (2)  Secretary,  Department  of  In-
 dustrial  Development,  New
 Delhi.

 (3)  Secretary,  Planning  Commis-
 sion.

 (4)  Secretary,  Ministry  of  Finance
 (Department  of  Economic
 Affairs).

 (5)  Iron  and  Steel  Controller—
 Member-Secretary.

 The  Steel  Priority  Committee  is  con-
 cerned  with  the  assigning  of  priorities
 for  supply  of  ‘scarce’  categcries  of  steel
 produced  by  the  main  producers.  It
 receives  recommendations  from  varioUs
 Ministries,  State  Governments  and
 other  sponsoring  authorities  for  supply
 of  steet  on  priority  basis.  The  Te
 quirements  of  Defence  are  given  the
 first  priority.  The  requirements  of
 Agriculture,  Smal]  Scale  Industries,
 Railways,  Transport  and  Communi-
 cations,  basic  industries  and  other  im-
 portant  projects  are  given  the  next
 highest  priority.  The  Committee  de-
 cides  the  supplies  to  be  made  on  prio-
 rity  on  8  six-monthly  basis.

 Shri  8.  R.  Damani:  May  I  know,  in
 the  last  three  years,  how  much  quantity
 had  been  cbtained  by  the  Committee
 and  what  was  the  source  of  obtaining
 it  and  how  it  was  disbursed?

 Shri  P.  C.  Sethi:  I  do  not  really  have
 the  yearwise  break-up  of  the  quantity
 available  at  the  disposal  of  the  Steel
 Priority  Committee.  But  I  can  give
 certain  figures  for  the  six  months
 duration  from  October.  966  to  March,
 1967.

 Shri  8.  R-  Damani:  I  also  wanted
 to  know  from  what  source  they  obtain-
 ed  it.  Secondly,  I  want  to  ask  what
 steps  are  being  taken  to  manufacture
 special  steel  in  the  country  and  by
 what  time  we  will  be  self-sufficient  in
 this  item.

 Shri  P.  C.  Sethi:  As  the  House  is
 aware,  We  are  short  specially  of  the
 flat  products  and  every  effort  is  being
 made  and  every  care  is  being  taken
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 to  expand  the  praduction  of  flat  pro-
 ducts  and  to  meet  the  shortage.  It  is
 difficult  to  meet  the  shortage  during
 the  Fourth  Plan  period.

 ai)  कामेइवर  सिह  :  क्‍या  मंत्री  महोदय
 यह  बतलायेगें  कि  स्टील  प्रायरटी  कमेटी  में
 आयरन  ऐंड  स्टोल  कंट्रोलर  ज,कि  उत  के

 मैम्बरलैकेट्री  भी  हैं  बह  बहुत  हो  ज्यादा
 पक्षपात  ओर  गोलमाल  करते  हैं  यहां  तक
 कि  जिन  इंडस्ट्रीज  को  लोहा  चाहिए,  खास
 कर  छोटे  उद्योगपतियों  को  जो  लोहे  की
 जरूरत  हैं  वह  जोहा  उनको  नहीं  मिलता
 है,  बड़े  लोगों  के  साथ  पक्षपात  करते  हैं  और
 उनसे  1: 6  के  लिए  नाआायज  फ़ायदा  उठाते
 हैं  क्योंकि  बड़ें  लोग  ब्लेक  से  लेते  हैं  ?

 श्री  प्र०  to  सेडो  :  प्रध्यक्ष  महोदय,
 यह  बात  सही  नहीं  है  क्योंकि  जहां  तक  स्टील
 प्रायरटी  कमेटी  के  कांस्टीट्यूणन  का  ताल्लुक
 उप  में  सेक्रटरी,  डिपार्टमैंट  ब्रौफ़  झायरन  ऐंड
 स्टील  उसके  चेअ्ररमन  हैं  1  सेक्रेटरी  डिपार्टमेंट
 श्रौफ़  इण्डस्ट्रियल  डेवलपमैंट,  न्यू  दिल्‍ली  ह. अ
 के  मेम्बर  हैं  -  इसी  तरह  सेक्रेटरी,  प्लानिंग
 कमिशन  और  सेक्रेटरी,  मिनिस्टरी  श्रौफ़
 फ़ाइनैंस  (डिपार्टमेंट  औफ़  एकोनामिक
 'एफेयर्स )  दोनों  धो  उत  के  मैम्बर  हैं।  प्रायरन
 ऐंड  स्टोल  कंद्रोलर  क्  के  मैम्बर-सेक्रेटरी
 हैं  ।  उत  के  झलावा  स्टोल  प्रायरटो  कमेटी
 जो  कोटा  तय  करती  है  वह  जैसा  मैंने  बतलाया
 डिफेंस  की  और  सरकार  की  दूसरी  जो
 झावश्यकताएं  हैं  उस  को  दिया  करती  है  ।
 इसलिए  इस  में  गोलमाल  का  प्रश्न  पैदा
 नहीं  होता  है  1

 Mr.  Speaker  :  Shri  Sonavane.

 शी  कमेश्वर  हिह  :  स्टील  कट्रोलर  का

 बहुत  ज्यादा  हाथ  रहता  है  |

 श्रं।  हुक्म  बन्द  कछुबाय  :  इस  की  खोज
 करवाइये  fe  यह  ब्लैक  में  कहां  से  भाता
 है?
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 Mr.  Speaker:  This  is  not  the  way;
 he  is  not  going  to  give  a  reply  like
 this.  I  have  called  Shri  Sonavane.

 Shri  Somavame:  May  I  know  the
 source  of  supply  of  this  type  of  steel
 to  the  Steel  Priority  Committee  and
 the  foreign  exchange  spent  on  this
 commodity  in  the  inmport  thereof?

 Shri  P.  C.  Sethi:  So  far  as  the  source
 of  supply  is  concerned,  the  Committee
 deals  mainly  with  the  production  of
 indigenous  stee}]  plats,  and,  therefore,
 there  is  no  question  of  foreign  ex-
 change.

 Mr.  Speaker:  Shri  Kandappan.

 शी  मोलहू  प्रसाद  :  झप  केवल  कुछ
 गिने,  चुने  हुए  लोगों  को  हो  बुलाते  हैं  हमारे
 जैसे  लोगों  को  मौका  हीं  देते  हैं  ।

 Mr.  Speaker:  This  is  not  proper;
 this  will  not  help  you.  He  is  also  a
 Member  of  the  House;  I  am  not  calling
 an  outsider.

 Shri  8,  Kandappan:  I  would  like  to
 know  whether  the  Government  realise
 the  importance  cf  having  a  uniform
 price  policy  for  a  basic  material  like
 steel  just  as  we  have  for  cement  be-
 cause  now-a-days  there  is  a  wide  fluc-
 tuation  in  the  price  of  steel  as  between
 the  steel-producing  area  and  the  dis-
 tant  area  where  steel  is  being  trans-
 ported.  I  woulg  like  to  know  whether
 this  problem  has  beer  considered  by
 the  Government  and  whether  they  are
 going  to  have  any  uniform  price  policy.

 Shri  'P.  C.  Sethi:  Yes,  Sir.  The  ques-
 tion  of  difference  in  price  certainly
 exists,  particularly  in  the  context  of
 varying  tax  structure  in  different
 States.  This  matter  is  under  the
 active  consideration  of  the  Government.

 2.00  hrs.
 SHort  NoTIcE  QUESTION

 Mr.  Speaker:  Before  we  take  up  the
 Short  Notice  Question,  I  would  like  to
 say  this.  There  are  23  names.  My
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 appeal’  to  my  hon.  friends  is  that.
 theugh  their  names  are  there  and  I
 cannot  skip  over  them;  it  is  not  com-
 pulsory  that  they  should  put  supple-
 mentary  questions.  Of  course,  I  would
 call  them,  but  it  is  not  compulsory  that
 they  should  put  questions,  if  they  have
 got  the  information  already.  I  will  first
 call  the  first  three  or  four  members.
 My  appeal  to  the  members  is  that  they
 need  not  stand  up  to  put  supplementary
 questions  because  their  mames  are
 there.

 Mr.  Prakash  Vir  Shastri.

 Indians  in  Aden

 +
 30.  Shri  Prakash  Vir  Shastri:

 Shri  Y.  8.  Kushwah:
 Shri  Mabant  Digvijai

 Nath:
 Shri  Raghuvir  Singh

 Shastri:
 Shri  Shiv  Kumar  Shastri:
 Shri  Hukam  Chand

 Kachwai:
 Shri  Ram  Avtar  Sharma:
 Shri  K.  P.  Singh  Deo:
 Shri  S.  5.  Kotharl:
 Shri  D.  C.  Sharma:
 Shri  Indrajit  Gupta:
 Shri  Vasudevan  Nair:
 Shri  R.  Barua:
 Shri  Hem  Barua;
 Shri  Jagannath  Rao

 Joshi:
 Shri  A.  8.  Vajpayee:
 Shri  Kanwar  Lal  Gupta:
 Slirj  Ben!  Shanker

 Sharma:
 Shri  Marandi:
 Shri  Swell:
 Shri  Balraj  Madhok:
 Shri  BR.  8.  Vidyarthi  :
 Shri  Sradhakar  Supakar:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  about  8
 thousand  Indian  naticnals  stranded  at
 Aden  ‘are  desirous  of  «cming  to  India
 immediately;

 (b)  whether  it  is  also  a  fact  that  no
 arrangements  could  be  made  so  far  to
 bring  them  to  India;  and

 SNQ
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 (९)  the  timé  by  which  arrangements”
 to  evacuate  them  from  that  place
 would  be  completed?

 The  Deputy  Minister  in  the  Ministry
 of  External  Affairs  (Shri  Surendra  Pal
 Singh):  (a)  Because  of  the  recent
 disturbances  in  Aden,  about  500
 Indians,  mostly  women  and  children,
 left  on  the  7th  July  by  Moghul  Line
 ship  ‘Mozaffari’  for  Bombay.

 (b)  and  (c).  No,  Sir.  There  has
 been  no  occasion  for  Government  to
 think  of  general  evacuation  cf  Indians
 from  Aden.  Those  who  desired  to  leave
 Aden  because  of  the  disturbed  condi-
 tions  there  have  experienced  no  diffi-
 culty  in  doing  so  by  normal  means  of
 transport  available  to  them,

 श्री  प्रकादवीर  शास्त्री  :  मैं  यह  जानता
 चाहता  हूं  कि  अदन  में  कुल  मिला  कर  कितने
 भारतीय  रह  रहे  हैं  ।  अभी  माननीय  मंत्री
 महोदय  ने  बतलाया  कि  500  भारतीय
 बम्वई  के  लिये  रवाना  हो  चुके  हैं।  जो  भारतीय
 अदन  में  रह  रहे  हैं  क्या  उन  में  से  भी  कुछ  ने
 भारत  शाने  की  इच्छा  व्यक्त  की  है  शौर
 क्या  चूंकि  सरकार  उन  को  पूरी  सुविधा
 उपलब्ध  नहीं  करा  सकी  है  इसलिये  वह
 श्भी  तक  नहीं  झा  पाये  हैं।  क्‍यों  उन  को
 इतनी  शीक्षता  में  वहां  से  शाने  की  झ्रावश्यकता
 हुई  ?

 श्री  सुरेखपाल  सिह :  जो.  भारतीय
 नागरिक  वहां  रह  रहे  हैं  उन्होंने  र्फ  अपने
 बीवी  बच्चों  को  भेजा  है  वर्योंकि  वहां  स्थिति
 खराब  चल  रही  है  |  वहां  झापस  में  झग्ड़ा
 चल  रहा  है  |  खास  कर  मिडल  ईस्ट  में  जो
 क्राइसिस  हुई  है  उस  की  वजह  से  उन्होंने
 महसूस  किया  कि  बीघी  बच्चों  और  प्रौरतों
 को  सुरक्षा  के  लिहाज  से  भेज  दिया  जाये  ।
 उन्होंने  खुद झानें  की  ख्वाहिश  जाहिर  नहीं
 की  है।

 श्रो  प्रकाशर्वीर  शास्त्री  :  मेरा  अप्रैश्न
 दूसरा  है  |  मैरा  प्रश्न  यह  हैं  कि  जिन्होंने
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 अपने  बीबी  बच्चों  को  भेजा  है  प्रौर  स्वयम्‌
 किसी  कारणवश  रह  रहे  हैं  कि  शायद  भागे
 चल  कर  स्थिति  सम्भल  जाये,  उन  को  इस
 प्रकार  की  क्‍या  प्रावश्यकता  हुई  कि  झपने
 परिवारों  को  यहां  भेजना  पड़ा  ?  क्या  उनको
 किसी  प्रकार  से  सताया  जा  रहा  है  या  सम्पत्ति
 छीनी  जा  रही  है,  या  कोई  शौर  शरीरिक
 कठिनाई  झा  रही  है  ?

 श्री  सुरेलपाल  सिह  :  उन  के  साथ  किसी
 किस्म  की  कठिनाई  नहीं  है  शरीर  न  उन  के
 खिलाफ  कोई  कारंवाई  की  जा  'रही है  ।  बल्कि
 उन  के  जो  तललुकांत  हैं  वह  वहां  के  लोगों
 के  साथ  बहुत  भ्रच्छे  चल  रहे  हैं  ।  सिर्फ  जो

 वहां  की  मौजूदा  स्थिति  है,  यानी  जो  वहां
 पर  श्रापस  में  झगड़ा  चल  रहा  है,  उस  से  उन
 भारतीयों  के  बाल  बच्चों  को  परेशानी  होती
 थी  झौर  इसलिये  उन  को  उन्होंने  भेजा  है  1
 खयाल  यह  है  कि  जिस  वक्‍त  स्थिति  ठीक
 हो  जायेगी,  वह  अपने  बीवी  बच्चों  को  फिर
 वहां  बुला  लेंगे  ।

 श्री  प्रकाशवोर  शास्त्रों  :  जो  क्राइसिस
 पैदा  हुई  क्या  उस  के  कारण  ही  यह  स्थिति
 बनी  कि  उन  को  अपने  बीवी  बच्चों  को  भेजना
 पड़ा  ?  पश्चिमी  एशिया  में  क्राइसिस  पैदा

 हुई  क्या  उसी  के  विरुद्ध  वह  लोग  उन  को

 सुरक्षित  करना  चाहते  हैं  ?

 श्री  सुरेखपाल  सिह  :  उन  के  खिलाफ
 किसी  किस्म  की  कारंवाई  नहीं  हुई  है  ।
 आरव  लोगों  में  आपस  में  झगड़े  हैं  शौर

 हो  सकता  है  कि  इस  से  भारतीय  परिवारों
 को  कोई  नुक्सान  पहुंचे  1  मैं  भर्ज  करूं  कि  जो
 डिस्टर्बेन्सेज  हुए  हैं  उन  में  ऐसे  कई  वाक्य

 हुए  हैं  जिन  में  ज्यूज़  की  प्रापर्टी  की  लूट  हुई
 इससे  उनके  साथ  साथ  जो  इंडियन  प्रापर्टी  थी
 उस  को  भी  नुक्सान  पहुंच  गया,  लेकिन
 इरादतन  कोई  नुक्सान  उन  को  नहीं  पहुंचाया
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 wat  इस  स्थिति  को  देखते  हुए  उन्होंने  यह
 महसूस  किया  कि  भ्रच्छा  होगा  भ्गर  वह  भपने
 परिवारों  को,  झपने  बीबी  बच्चों  को  भारत
 भेज  दें  जब॒  तक  हालत  ठीक  न  हो  जाये  ।

 श्री  कामेषवर  सिह  :  इस  सदन  में  कोई
 व्यवस्था  नहीं  है  7  कोई  भी  मंत्री  हो  वह  बात
 को  छिपाता  है,  किसी  बात  को  सदन  में  रखना
 नहीं  चाहता  है।  वहां  पर  श्लौरतों  को  सताया
 जा  रहा  है  श्रवों  के  द्वारा  ।  इस  को  मंत्री
 महोदय  सामने  क्‍यों  नहीं  ब्याने  देते  ।
 आप  इस  के  लिये  उन  से  कहें  |  प्रगर  जवाब
 नहीं  झायेगा  तो  सदन  में  हंगामा  तो  होगा
 ही

 Mr,  Speaker:  What  is  the  point  of
 order  there?  He  may  sit  down.

 श्री  कंवरलाल  गुप्त  :  मेरा  व्यवस्था
 का  सवाल  है।  मंत्री  महोदय  ने  कहा  कि  वहां
 भारतीयों  के  साथ  वहां  के  लोगों  के  ताल्लुकात
 श्रच्छे  हैं,  उन्हें  सताया  नहीं  जा  रहा  है,  उन  की
 प्रापर्टी  को  कोई  नुक्सान  नहीं  हो  रहा  है।
 लेकिन  जब  वह  प्रपने  बीवी  बच्चों  को  यहां
 भेज  रहे  हैं  तो  ग्राखिर  कोई  न  कोई  डर  तो
 उन्हें  होगा।  नहीं  तो  क्‍यों  भेजते।  मेरा

 कहना  यह  है  कि  श्राप  मंत्री  महोदय से  कहें
 कि  वह  स्पष्ट  जवाब  दें।

 Mr.  Speaker:  What  is  the  point  of
 order.  There  is  no  point  of  order.

 Shri  Surendra  Pal  Singh:  May  I
 answer  this?

 Mr.  Speaker:  No.  Ministers  cannot
 have  the  privilege  of  getting  up  at  any
 time  and  then  answering  any  questions
 that  they  like.

 aft  प्रकाशवीर  शास्त्री  :  जसा  प्र्ञी
 मंत्री  महोदय  ने  बतलाया  कि  ज्यूज  के  घरों
 और  सम्पत्ति  को  जलाया  गया  1  उनकी
 बगल में  जो  भारतीय  बसे  हुए थे  उन  को  भी
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 इससे  कुछ  हानि  हुई।  मैं  समझता  हूं  कि  मंत्री

 महोदय  जो  कुछ  भारतीयों  के  साथ  वहां  हु  भा
 है  उसको  छिपाना  चाहते  हैं।  भ्रगर  कुछ
 विशेष  बात  नहोती  तो  वे  लोग  सामूहिक
 रूप  से  भ्रपने  परिवार  वालों  को  भेजने  के  लिए
 बाध्य न  होते।  एक  दो  व्यक्ति  ही  भेजते  1
 उत को  इतनी  बड़ी  संख्या में  भेजने की
 झ्रावश्यकता  न  पड़ती।  परन्तु  फिर  भी  जब
 श्राप  सत्य  को  छिपाना  चाहते  हैं  तो कम  से  कम
 इतना  तो  स्पष्ट  रूपसे  बतलाइये  कि  जिन
 यहूदियों  के  पास  भारतीय  बसे  हुए  थे  जब
 उनके  घर  जलाये  गये  और  उनकी  सम्पत्ति
 का  नुक्सान  हुआ  तो  उनके  साथ  भारतीयों
 की  सम्पत्ति  का  जो  नुक्सान  हुभ्ना  वह
 कितनी  है?  क्‍या  कुछ  इसके  प्रांकड़े  भी
 आप  के  पास  हैं?

 श्री  सुरेख्पाल सिह  :  पहले  तो  मैं  यह  भर
 करना  चाहता  हूं  कि  किसी  किस्म  की  बात  को
 छिपाया  नहीं  जा  रहा  है।  माननीय  सदस्य
 के  दिमाग़  में  यह  बात  पैदा  हो  रही  है  कि  वहां
 के  भारतीयों  को  सताया  जा  रहा  है  भौर  वह
 यहां  पर  बतलाया  नहीं  जा  रहा  है।  जहां
 तक  भारतीयों  को  सम्पत्ति  का  सवाल  है  किसी
 किस्म  का  आग्रनाइज्ड  मूवमेंट  उन  के  खिलाफ
 नहीं  है  Y

 Shri  M.  L.  Sondbi:  He  can  help  them
 to  organise  it  also.
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 aft  कंवर  लाल  गुप्त  :  गलत  है।
 Mr.  Speaker:  The  same  meaning  can

 be  conveyed  in  a  thousand  ways.

 श्री  यहावग्तासह  कुशवाह  :  क्‍या  मंत्री  जी  यह
 बतलाने  की  कपा  करेंगे  कि  भारत  शाने  की  यह
 मांग  कब  की  गई  थी  कि  उनको  भेजने की
 व्यवस्था  की  जाये  ?  कितने  लोगों  की  मांग
 थी?  श्रौर  कितने  लोगों  की  मांग  पूरी  कर
 दी  गई  है  ?  श्रौर  कितने  लोगों  की  मांग  प्रभी
 तक  पूरी  नहीं  की  गई  है?

 थी  सुरेनद्रपाल  सिह  :  वहां  की  जो
 इंडियन  पापुलेशन  है  उस  के  लोगों  ने  कहा
 कि  हम  अपने  बीवी  बच्चों  को  भेजना  चाहते
 हैं।  हमारी  तरफ  से  हिदायत  चली  गई  अपने
 कमिश्नर के  लिये  कि  जिस  किस्म  की  सहू-
 लियत  वह  चाहते  हैं  वह  हम  देने  के  लिये
 तैयार  हैं।  भ्रगर  उनको  यातायात  श्रादि  की
 कोई  दिक्‍कत  होती  है  तो  उसका  इन्तजाम
 हम  करेंगे।  लेकिन  उनको  कोई  तकलीफ
 नहीं  है  ऐसा  विश्वास  दिलाया  गया  है  भौर
 जितने  लोग  श्रपने  बीवी  बच्चे  भेजना  चाहते
 थे  उन्होंने  उनकों  भेज  दिया  है।  उन  को
 जहाज  में  पैसेज  मिल  गया  |  इसके  बाद  भी
 झगर  वहू  किसी  किस्म  की  इमदाद  चाहेंगे
 तो  हमारी  तरफ  से  उन  को  इमदाद  मिलेगी  1
 इस  में  कोई  रुकावट  नहीं  है।

 श्री  यशावन्तसह  कुशवाह :  यह  नहीं
 बतलाया  गया  कि  यह  मांग  कब  की  गई  थी
 ग्रीर  कब  स्वीकार  की  गई  ?

 Mr.  Speaker:  The  hon.  Member  may
 not  accept  the  information  given  by
 the  Minister  as  correct,  but  when  he

 नहीं is  giving  the  information  one  hag  to  सरकार  की  जिम्मेदारी  नहीं  है  कि  जो  लोग
 listen  to  him  whether  one  likes  it  or  वहां  पर  विषम  परिस्थितियों  में  हैं  उन  को
 net.  जल्द  से  जल्द  प्रपने  देश  में  वापस  लाया

 श्री  श्लोंकार  साल  बेरवा:  यह  झूंठ
 है।  श्री  सुरेखपाल  सिंह  :  यह  हिन्दुस्तान

 की  सरकार  की  जिम्मेदारी  जरूर  है  कि  जो
 हमारे  नागरिक  हैं,  झगर  वे  किसी  परेशानी
 में हों  तो  हम  उनको  सहूलियत  दें घौर  प्रदन
 में  यही  हो  रहा  है।  लेकिन  जब  तक  वह  लोग

 थी  महन्त  विग्विजणयनाथ  :  कया  यह

 Mr.  Speaker:  I  have  repeatedly  asked
 hon  Members  not  to  use  that  word,
 ‘but  he  is  using  that  word  again.  That
 is  not  proper.
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 खुद  न  भ्राना  चाहें  तब  तक  हम  मदद  क्‍या
 करें।  वह  लोग  शायद  ऐसा  मंहंसूस  करते
 हैं  कि  ग्रभी  स्थिति  ऐसी  नहीं  है  कि  वह  लोग
 चले  जायें,  बीवी  बच्चों  को  किसी  डर  की

 वजह  से  फिलहाल  भेज  दिया  है।

 श्री  रघुवीर  सिह  शास्त्री  :  मैं  मंत्री  जी
 से  पूछना  चाहता  हूं  कि  क्‍या  उन्होंने
 भारतीय  व्यापारियों  के  प्रतिनिधि  श्री

 सुरेश  मेहता  का  अखबारों  में  3  जुलाई  को
 निकला  स्टेटमेंट  पढ़ा  है  जिसमें  उन्होंने  यह्‌
 कहा  था  कि  एक  हजार  आदमी  एक  सप्ताह
 के  भ्रन्दर  जाने  वाले  हैं  प्रौर  4  हजार  वीजा
 के  इन्तज़ार  में  हैं  ।  ग्यारह  दिन  से  ब्रिटिश
 भ्राफिसरस  क्रेटर  पर  घेरा  डाले  हुए  हैं  शौर

 उन्होंने  केवल  सात  ढरक-लोड  सामान  लाने
 की  इजाजत  दी  है।  वहां  का  जो  झगड़ा  है
 वह  वहां  जो  राष्ट्रीय  मुक्ति  मोर्चा  है  उसका
 पैदा  किया  हुआ  है  और  जो  20  पहरेदार  थे
 उनकी  बन्दूकें  छीन  ली  गई  हैं।  मैं  जानना
 चाहता  हूं  कि  इन  सारे  फैक्ट्स  में  कितनी
 सच्चाई  है।

 श्री  सुरेल्रपाल  सिंह  :  ये  सब  बातें  जो
 माननीय  सदस्य  ने  कही  हैं  बहुत  कुछ  सही
 हैं।  झगड़ा  वहां  चल  रहा  है  (इंटरप्लांज)
 हम  सभी  को  यह  माजूम  है।  मैंने  तीन

 जुलाई  का  स्टेटमेंट  नहीं  पढ़ा  है।  लेकिन  यह
 सब  जानते  हैं  कि  झगड़ा  हुआ  है  प्लौर  यह
 झगड़ा  बहुत  ग््से  से  चल  रहा  है।  सवाल
 सिके  यह  है  कि  हमारी  जिम्मेदारी  तो  वहां
 झाती  है श्रगर  हमारे  नागरिक  परेशानी
 में  हों  मर  हम  उन्हें  यहां  शाने  की  सहूलियतें
 नदे  सकें  शौर तब  हमारे  ऊपर  इल्ज्ञाम
 श्राता है ।  जो  कुछ  भी  हमारी  जिम्मेदारी
 है  उसको  हम  पूरा  कर  रहे  हैं।  जब  हमें  कहा
 जाता  है  कि  सहूलियतें  ग्राप  दें  बाने  की  तो

 क्या
 सह

 लतें  दें?  हम  तैयार  हैं  देने को  1
 लेकिन  वे  अपने  साधनों  से  यहां  शझा  रहे  हैं।
 हमारी  इमदाद  चाहेंगे  तो  हम  इमदाद

 के  लिए  तैयार  हैं।
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 श्री  ह्क्म  सव  WANT:  एक  महीता  पहले
 के  इंडियन  एक्सप्रेस  में  भारत  क्रे  जो  भून
 पूर्व  मंत्री  वहां  थे  उन्होंने  दो  लेख  छपवाये
 थे  उनमें  उन्होंने  लिखाथाकि  प्रगर  भारत
 सरकार  ध्यान  नहीं  देगी  तो  वहां  जो  भारतीय
 लोग  बसे  हुए  हैं  उनकी  बहुत  दुर्देशा  होगी।
 मैं  जानना  चाहता  हूं  कि  क्‍या  यह  सही  है
 कि  वहां  पर  पाकिस्तानियों  की  संख्या

 बहुत  ज्यादा  बढ़ती  जा  रही  है  और  भारतीयों
 की  संख्या कम  होती  जा  रही  है?  क्‍या  यह
 भी  सही  है  कि  इन  सारी  वारदातों  में

 कम्पुनिस्ट  गूंडों  का  हाथ  है  ?  क्‍या  इस  बात
 की  सरकार  खोज  करेगी  1?

 Mr.  Speaker:  Does  he  want  to  reply
 to  that?

 Shri  Surendra  Pal  Singh:  I  will  try
 to  answer  the  first  part.

 मुझे  यह  सही  मालूम  नहीं  है  कि  वहां
 पाकिस्तानी  नेश्नल्ज़  की  संख्या  बढ़  रही  है  1
 लेफिन  में  यहू  विश्वास  दिलाना  चाहता  हूं  कि

 वहां  के  जो  हिन्दुस्तानी  नागरिक  हैं  उनके
 खिलाफ़  किसी  किस्म  की  कोई  तहरीक  नहीं

 है  और  न उन्हें  कोई  परेशानी  है।  जब

 झगड़ा  हा  करता  है  इस  किस्म  का  तो  थोड़ा

 बहुत  नुक्सान  तो  हो  ही  जाता  हैं।  लेकिन
 7  किसी  किस्म  के  टारगेट  नहीं  हैं।

 श्री  हुकन  चन्द  फछवाय  :  भूतपूर्व
 मंत्री  के  जो  लेख  हैं  उनकी  तरफ  ध्यान
 गया  है  ?  जो  दो  लेख  छपे  हैं  उनकी  ओर
 ध्यान  गया  है,  इसका  जवाब  नहीं  प्राय  है।

 Shri  K.  P.  Singh  Deo:  In  view  of  the
 fact  that  the  Indian  community  has
 played  an  important  part  in  the  politi-
 cal  and  economic  life  of  Aden  and  that
 the  population  of  4,500  Indians  is  be
 ing  forced  to  leave  Aden,  are  the  Gov-
 ernment  of  India  aware  that  because  of
 their  indifference  towarda  the  Indians
 in  Aden,  some  Chinese  elements  have
 been  trying  to  recruit  Indians  to  70
 espionage  work  for  the  Chinese  Gov-
 ernment?  Also,  in  this  context,  may  I
 know  whether  the  External  Affairs  Min-
 istry  or  the  Minister  ever  tried  to
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 communicate  with  them  or  to  visit  the
 area  and  try  to  redress  their  grievances

 fiari  Surendra  Pai  Singh:  I  agree
 with  the  hon,  Member  that  the  Indian
 community  in  Aden  has  made  cunsi-
 dierable  contribution  for  the  develop-
 ment  of  Aden  and  the  area  round  about-
 But  I  do  not  agree  with  him  when  in
 the  same  breath  he  says  that  the  Indian
 community  is  being  squeezed  out  or  is
 being  forced  to  leave  Aden.  That  part
 is  incorrect.

 As  for  the  other  question,  regarding
 Chinese  activities  there,  I  have  no  in-
 formation.

 Shri  M.  L.  Sondhi:  This  is  a  very  im-
 portant  question.  He  must  tell  us  some-
 thing  about  it.  He  was  heard  just
 mumbling  something  at  the  end.  He
 should  be  courteous.  He  should  net
 mumble.

 Mr.  Speaker:  Mumbling  is  also  dis-
 courteous?  Should  he  shout?

 Shri  D.  C.  Sharma:  |  was  in  Aden  in
 August  1965.  I  booked  accommodation
 in  an  Indian  hotel  there,  when  I  was
 told  that  I  should  not  stay  in  any  Indian
 hotel  but  should  stay  in  the  Arab
 quarter  because  the  Indian  quarter
 and  Indian  hotels  were  not  safe.
 Luckily  I  stayed  in  the  Arab  quarter,
 and  there  was  a  bomb  explosion  near
 that  very  Indian  hotel  where  I  was
 going  to  stay.

 An  hon.  Member:  Congratulations.
 Shri  0.  0.  Sharma:  |  would  very

 respectfully  submit  that  the  situation
 since  then  in  Aden  has  been  deteriorat-
 ing  day  by  day.  The  situation  is  very
 bad  so  far  as  the  Indians  are  concern-
 ed.

 An  hon.  Member:  What  is  the  ques-
 tion?

 Shri  D.  C,  Sharma:  I  wart  to  know
 who  is  responsible  for  the  safety  of
 Indians  there,  which  Ambassador,  wh.
 ther  the  British  Government  or  some
 other  Ambassador  is  responsible  for  the
 safety  of  Indians  there,  and  what
 éfforts  will  be  made  so  that  the  Indians
 can  bring  back  their  property  from
 there.  I  visited  two  or  three  factories
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 and  they  were  in  jitters,  they  thought
 that  their  property  would  be  taken
 away.  So,  I  want  to  know  what  is
 being  done  for  the  safety  of  Indian
 and  their  property.

 Shri  Surendra  Pal  Singh:  Lhe  safety
 of  the  Indians  in  Aden  is  the  rcspon-
 sibility  of  the  local  administration,  but
 we  have  our  own  Commissioner  in  Aden
 who  looks  after  their  interests  also.  So,
 whenever  there  are  difficulties,  they
 can  contact  him.

 As  regards  the  repatriation  of  their
 assets  etc.  to  which  the  hon.  member
 referred,  as  far  as  my  knowledge  goes,
 there  are  no  restrictions  whatsover  |
 placeq  by  the  iocal  administration.
 They  can  bring  anything  they  like,  in-
 cluding  their  cash  assets.

 Shri  Vasudevan  Nair:  On  several
 occasions  we  were  told  by  the  repre-
 sentatives  of  the  Government  that  the
 Government  has  advised  the  Indians
 who  have  gone  and  settle?  down  in
 many  countries  of  Africa  and  various
 other  countries  to  behave  in  a  manner
 which  inspires  confidence  in  the  local
 people,  and  to  try  to  sympathise  with
 the  national  aspirations  of  the  local
 people.  I  should  like  to  know  whether
 it  is  not  a  fact  that  the  recent  distur-
 bances  were  mainly  anti-British  after
 the  West  Asian  war,  and  whether
 the  Government  would  advise  the  In-
 diang  there  to  see  that  they  also  sym-
 pathise  with  the  national  liberation  as-
 Pirations  of  the  local  peuple  instead  of
 becoming  panicky?

 Shri  Surendra  Pal  Singh:  This  has
 always  been  Indian's  viewpoint  and  we
 have  put  it  across  to  the  Indians  there
 that  for  their  own  future  happiness  and
 prosperity  it  is  better  for  them  to  com-
 pletely  sympathise  with  the  aspirations
 of  the  people  who  are  living  there,  and
 by  and  large  they  are  following  those
 instructions.  The  Indians  there  have
 very  good  relations  with  the  local  popu-
 lation.  It  is  true,  as  the  hon.  member
 says,  that  the  recent  trouble  was  due
 to  the  action  of  those  elements  in’  the
 local:  population  who  do  not  see  eye
 to  eys  with  the  policies  of  the  British
 Government  in  the  territory,  but  In
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 ‘dians  were  never  a  target  of  any  agi-
 tation  which  took  place  there  recently.

 Mr,  Speaker:  Mr.  Barua.  He  is
 there,  but  he  is  talking  to  somebody.
 Mr.  Hem  Barua.

 Shri  Hem  Barua:  Is  it  a  fact  that  the
 U.  K.  Government  have  already  evacua-
 ted  some  2,000  Indians  who  hold  British
 Passports  from  Aden  because  of  the
 insecure  conditions  prevailing  there,
 which  shows  the  depth  and  dimension
 of  the  situation  uf  insecurity  in  that
 part  of  the  world.  In  view  of  hat  may
 I  know  whether  our  Government  was
 consulted  by  the  U.  K.  Government
 while  evacuating  those  Indians  from
 Aden  to  their  own  country,  and  if  our
 Government  was  con:ulted,  what  was
 the  response  of  our  Government  and
 since  this  evacuation  shows  the  depth
 and  dimension  of  the  problems  there,
 may  I  know  whether  our  Government
 is  going  to  respond  to  the  urgency  of
 the  situation  immediately?

 Shri  Surendra  Pal  Singh:  The  total
 number  of  Indians  in  Aden  who  had
 British  passports  were  nearly  2,000  or
 a  little  more  than  that.  It  is  very  diffi-
 cult  to  say  how  many  have  been  eva-
 cuated.  It  is  possible  some  of  them
 may  have  gone  back,  but  we  were  never
 consulted  by  the  British  Government.  to
 find  out  if  we  had  any  similar  plans
 or  similar  ideas  about  that.

 Shri  Hem  Barua:  On  a  point  of  order.
 Here  are  Indians  who  are  evacuated  by
 the  British  Government  to  England
 and  yet  our  Government  was  not  con-
 sulted.  The  Deputy  Minister  says  we
 were  not  consulted.  How  can  it  happen?

 Mr.  Speaker:  This  is  a  second  ques-
 tion  in  the  form  of  a  point  of  order.

 Shri  Hem  Barua:  I  sought  a  clarifica-
 tion.

 श्री  जगस्ताथ  राव  जोशी  :  यह  सवाल
 केवल  अदन  का  नहीं  है  ।  पूरे  पश्चिमी  एशियाई
 ब्रदेशों  में  भारत  के  खिलाफ  चीन  शौर  पाकिर-
 तान  की  गति-विधिय  बढ़ी  हैं,  जिसके  कारण

 यहां  एक  तनाव  और  झ्ातेक  का  वातावरण
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 पैदा  हुभा है ।  मुझे  बड़ा  ताज्जुब  हुआ  कि
 मंत्री  महोदय  ने  कहा  कि  लोकल  पापुलेशन
 के  साथ  भारतीयों  के  बड़े  अच्छे  ताल्लुकात
 हैं,  लेकिन  इसके  बावजूद  एक  हजार  लोग
 वहां  से  भा  रहे  हैं।  जब  वे  लोग  प्रपने  बीवी-
 बच्चों  को  वहां  से  भेज  रहे  हैं,  तो  इसका
 मतलब  यह  है  कि  वहां  पर  कुछ  झौर  ही
 परिस्थिति  पैदा  हो  गई  है।  मैं  यह  जानता
 चाहता  हूं  कि  इन  दो  महीनों  में,  वहां  की
 स्थिति  का  पता  लगा  कर,  पूरे  पश्चिमी
 एशियाई  प्रदेश  में  भारतीयों  के  खिलाफ
 चौन  और  पाकिस्तान  की  गति-विधियों
 को  रोकने  की  दृष्टि  से,  वहां  की  सरकारों
 के  साथ  अच्छे  सम्बन्ध  बना  कर,  भारतीयों
 के  मन  में  विश्वास  पैदा  करने  के  लिये
 सरकार  ने  क्या  कदम  उठाए  हैं  प्लौर  बह
 क्या  कदम  उठा  रही  है।

 श्री  सुरेत्रपात  सिह :  इसका  जवाब
 मैं  पहले  ही  दे  चुका हूं  ।  वहां  पर  ऐसी  किसी
 किस्म  की  स्थिति  नहीं  है;  जिस  से  परेशानी
 हो।  उन  के  ताल्लुकात  भ्रच्छे  बौर  वे
 रह  रहे  हैं।  प्रगर  वे  श्रपने  बीवी-बच्चे
 भेज  देते  हैं,  तो  क्या  बात  है?

 श्री  य०  व०  बार्मा :  क्‍या  वे  गंगा-स्नान
 केलिये  यहांग्रा  रहे  हैं?

 शनी  झटल  बिहारी  वाजपेयी  :  प्रदन  में
 बसे  हुए  भारतीयों  का  भविष्य  वहां  की
 जनता  के  साथ  बंधा  हुमा  है  शौर  इस  बात
 के  साथ  बंघा  हुझा  है  कि  अंग्रेज  प्रदन
 छोड़  कर  कब  जाते  हैं।  क्‍या  प्रदन की  भाजादी
 के  सवाल  पर  भारत  ने  कभी  प्रसंदिग्ध
 शब्दों  में  घोषणा  की  है  ?  क्या  भारत  सरकार
 का  यह  मत  है  कि  प्मंग्रेज़ों  को  जल्दी  से
 जल्दी  झदन  छोड़  कर  चले  जाना  चाहिए,
 जिससे  वहां  की  जनता  को  ध्ापस  में  लड़ाने
 का  जो  साज़ाज्यवादियों  का  खेल  है,  बह
 बन्द  हो  जाये  ?
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 The  Minister  of  External  Affairs  (Shri
 M.  C.  Chagla):  This  is  not  a  matter  for
 our  Government  to  interfere.  My  hon.
 friend  is  aware  that  there  is  a  federal
 government  in  power.  The  British
 Government  has  said  that  they  would
 give  independence  with  in  a  short  time.
 The  trouble  is  between  the  federal  gov-
 ernment  and  the  nationalist  organisa-
 tions,  FLOSSY  and  another  national
 organisation.  There  has  been  trouble,
 subversion  ang  bombing  and  the  British
 troops  had  to  be  rushed  to  Crater!  As
 far  as  the  Indian  population  is  concern-
 ed,  they  are  not  affected  by  these  poli-
 tical  troubles.  They  are  on  the  best  of
 terms  with  the  people  there.  We  have
 given  specific  instructions  to  our  Com-
 missioner  sometime  back  that  if  any
 Indian  wants  to  leave,  every  facility
 should  be  given  to  him.  So  far  500
 have  left.  [  will  point  out  what  ins-
 tructions  we  have  given  already  to  the
 collector  of  customs  and  to  the  Chief
 Secretary  of  Bombay.  When  they  come
 every  facility  should  be  giver.  ty  them.
 We  are  fully  in  touch  with  our  Com-
 missioner  and  we  are  anxious  about  the
 safety  of  Indians  in  Aden.  There  are
 Indians  who  do  not  want  to  leave.  I
 can  understand  the  Indian  saying:  I
 do  not  want  my  wife  to  be  here  be-
 cause  it  is  a  political  trouble  between
 two  different  groups;  he  is  not  involv-
 ed;  but  there  is  internecine  quarrel
 between  the  constitutional  government
 and  the  nationalist  organisations.  We
 are  watching  the  situation,  If  the
 Indians  feel  that  the  political  situation
 is  going  to  worsen,  they  may  be  evacu-
 ated  and  they  will  certainly  be  given
 all  facilities.

 श्री  जाओ  फरनेस्डीश  :
 कस्टम्ज  को  क्‍या  कहा  है  ?

 सरकार  ने

 Shri  M.  0.  Chagia:  The  collector  of
 customs  has  been  instructed  to  libera-
 lise  the  customs  clearance  in  respect  of
 the  bona  fide  personal  and  household
 goods,  machinery,  industrial  goods,
 motor  vehicles,  etc.  With  regard  to  the
 stock  in  trade,  we  are  in  touch  with
 the  State  Trading  Corporation  so  that
 they  might  be  purchased.  We  have
 taken  every  possible  stcp.
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 at  कंबरलाल  गुप्त  :  येजो  पांच  सौ
 लोग  यहां  पर  श्राए  हैं  ये  पैनिक  की  वजह
 से  अए हैं,  तीर्थ-यात्रा  करने  के  लिए  नहीं
 श्राएं  हैं।  क्‍या  वहां  के  भारतीयों  ने  हमारे
 कमिश्नर  के  पास  कभी  श्पनी  कठिताइयां
 लिखकर  भेजी  हैं;  यदि  हां,  तो  सरकार  ने
 उस  पर  क्या  कार्यवाही  की  है?  जो  भारतीय
 वहां  से  यहां  आकर  बसना  चाहेंगे  और
 झपना  कुछ  कारोबार  करना  चाहेंगे,  सरकार
 उन  को  क्या  सुविधायें  देना  चाहती  है  ?

 Shri  M.  C.  Chagla:  No  difficulties
 have  been  pointed  out  to  our  Commis-
 sioner.  The  only  difficulty  was,  when
 a  Jewish  building  was  destroyed,  the
 adjacent  Indian  buildings  were  damag-
 ed.  The  Indiang  had  been  warned
 about  this  by  the  local  population.
 There  was  no  intention  to  harm  or
 damage  Indian  property.

 With  regard  to  the  second  part  of
 the  question,  as  to  what  we  have  done,
 this  is  what  we  have  done:  instructions
 have  been  issued  to  the  collector  of
 Customs,  Bombay,  for  making  adequate
 arrangements  for  the  storage  of  stock-
 in-trade  likely  to  be  brought  by  the
 repatriates  from  Aden,  he  has  also
 been  asked  to  ensure  that  customs’
 clearance  is  quick  and  smooth  and  the
 repatriates  are  handled  with  sympathy
 and  understanding  and  there  is
 constant  highlevel  supervision;  the
 regional  passport  officer  who  is  also
 the  protector  of  immigrants,  has  been
 asked  to  meet  the  repatriates  on  arrival
 and  render  necessary  assistance.  The
 Chief  Secretary,  Bombay,  hag  been
 requested  to  assist  the  repatriates  by
 arranging  for  their  train  travel  and
 temporary  accommodation.  He  has  also
 been  requested  to  depute  social
 volunteers  to  look  after  the  repatriates.
 The  Railway  Board  has  been  asked
 to  give  them  railway  facilities.  The
 STC  has  been  requested  to  decide  im-
 mediately  jn  consultation  with  the
 Ministry  of  Commerce  in  respect  of
 the  terms  and  conditions  under  which
 the  stock-in-trade  could  be  released
 to  the  extent  possible,  So,  every
 possible  step  has  been  taken.
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 थो  प्रेजोंशंकर  क्र्मा  :  मंत्री  महोदय  ने
 बड़े  फर्म के  साथ  कहा है  कि  उन्होंमे  अदन से
 दाने  वाले  भारतोयों  के  लिये  सब  प्रकार
 की  सुविधायें  प्रदान  करने  की  आज्ञा  सम्बद्ध
 अधिकारियों  को  दे  दी  है।  मैं  उनसे  पूछना
 चाहता  हूं  कि  कया  उन्होंने  हमारे  खाद्य  मंत्री
 श्री  जगजीवन  राम  जो  से  in  सलाह  कर
 लो  है  कि  वह  उन  आमने  वाले  भारतीयों  के
 लिए  राशन  झौर  उनके  खाने-पीने  की
 क्या  व्यवस्था  करें।

 Mr.  Speaker:  That  is  a  different  mat-
 ter.

 Shri  Bal  Raj  Madhok:  Sir,  Aden  is  a
 very  strategic  area,  looked  upon  88  a
 key  to  the  Indian  Ocean.  Nuw  that  the
 British  have  to  leave  under  compulsion,
 they  are  trying  that  Pakistan  should
 take  over  the  job  of  safeguarding  and
 protecting  their  interests,  and  for  that
 Purpose,  they  have  been  encouraging
 Pakistan  and  the  Pakistani  elements  in
 Aden,  and  it  is  because  of  that  the
 anti-Indian  activities  and  anti-Indian
 feelings  have  been  created  in  that  part
 of  the  world.  And  that  is  the  reason
 why  Indians  there  have  become  panicky,
 So,  may  I  know  what  steps  do  the
 Government  contemplate  ir  view  of
 the  great  strategic  importance  of  Aden
 for  us,  to  prevent  a  dominant  influence
 of  Pakistan  being  developed  there  and
 to  see  that  Indian  interests  are  protect-
 ed  there?

 Mr.  Speaker:  He  may  not  agree  with
 the  whole  thing,  but  he  may  answer
 the  relevant  points.

 Shri  M.  C.  Chagla:  I  am  not  aware
 of  any  Pakistani  influence  in  Aden.
 The  only  conflicting  parties  are  the
 British  Government,  the  Federal  Gov-
 ernment  and  the  ‘wo  naticnalist  orga-
 nistations.  The  two  net:onalist  orga-
 nisations  are  being  aided  by  WAR.
 Therefore,  there  is  no  question  of  Mak-
 istani  influence.  The  question  is,  what
 will  be  the  set-up  after  the  British
 leave.  They  want  a  coaliticn  govern-
 ment.  The  nationalist  organisations
 said,  “We  will-not  work  with  a  federal
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 Government;  you  dissolve  this,  and
 have  a  gereral  clectton.”  So,  there  is
 no  question  of  any  penetration  by
 Pakistan  in  that  pert  of  the  world,

 Shri  Sradhakar  Supakar:  There  are
 three  facts:  the  f~st  js  that  900  women
 and  children  have  been  evacuated;  the
 second  ig  that  about  3,000  persons  are
 being  evacuated  to  Britain,  and  the
 third  is,  there  fs  a  news  item  that
 about  4,000  people  want  to  immigrate
 to  India.  Now,  the  Deputy  Minister  of
 External  Affairs  said  that  no  further
 people  are  wishing  to  come,  May  I
 know  how  these  things  rave  been  re-
 eonciled:  whether  it  is  not  altogether
 incorrect  to  say  that  the  rest  are  not
 willing  to  come  even  on  a  temporary
 basis?

 Shri  Surendra  Pal  Singh:  I  have  al-
 ready  explained  the  point  quite  clearly.
 It  is  true  that  500  of  them  are  coming
 to  India  by  ship.  As  regards  how  many
 persons  have  already  beer  sent  to  the
 United  Kingdom,  with  or  without  pass-
 ports,  I  cannot  say.  But  it  is  a  fact
 that  the  remaining  pcople  there  with
 Indian  passports  have  not  shown  any
 desire  to  com:  to  India.  But  if  they
 decide  to  come  at  a  later  starve  we  will
 certainly  give  them  facilities.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Manufacture  of  Scooters

 *1147.  Shri  8.  S.  Kothari:
 Shri  Yashpal  Singh:
 Shri  S.  C.  Samanta:
 Shri  A.  Sreedhran:

 bri  PY.  Viswambharan:
 Shri  Mangalathumadom:
 Shri  P.  C.  Adichan:
 Shri  K.  Anirudhan:

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be  pieas-
 ed  to  refer  to  the  reply  given  to  Starred
 Question  No.  85  on  the  Wth  April,  967
 and  state:

 (a)  whether  it  fs  a  fact  that  the
 screening  of  the  remaining  applications
 for  licences  to  manufactute  scocters
 has  already  béen  ‘one;
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 (b)  if  so,  why  licences  are  not  being
 issued;  and

 (c)  the  steps  being  taken  to  ensure
 (i)  that  recurring  royalty  payments  are
 not  made  to  foreigner,  (ii)  that  im-
 Ported  spares  are  banned  where  indi-
 genous  parts  are  available  from  local
 ancillary  industries,  and  (iii)  that  the
 manufacturers  make  every  effort  to
 have  an  entirely  ‘Swadeshi’  sctoor
 manufactured  in  this  country  in  due
 course  through  progressive  indigenous
 Production  of  parts  thereof?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  ह  A.
 Ahmed)  (a)  The  screening  of  the
 remaining  applications  has  yet  ta  be
 done.

 (b)  Does  not  arise.

 (c)  (i)  Proposals  invelving  payment
 of  recurring  royalty  ta  foreigners  are
 considered  carefully  on  merits  and
 agreed  to  only  if  the  Government  are
 satisfied  that  indigenous  know-how  is
 not  available.

 (ii)  Each  year  when  the  import  pclicy
 is  framed,  care  is  taken  by  the  Directo-
 rate  General  of  Technical  Devclopment
 to  restrict/ban  ‘hose  items  which  have
 been  indigenously  developed  or  are
 likely  to  come  up.

 (iil)  Every  year  the  import  applica-
 tions  for  the  import  of  raw  materials
 and  components  ire  scrutinized  by  the
 Directorate  General  of  Technical  Deve-
 lopment  vis-a-vis  indigenous  develup-
 ment  and  progressive  reduction  in  the
 import  content  is  ensured.  Most  of
 the  vehicle  manufacturers  huve  already
 achieved  over  9)  oer  cent  indigenous
 content.

 Banspani-Nayagath  Railway  Line
 *1148.  Shri  Chintamani  Panigrahi:

 Will  the  Minister  cf  Raflays  be  pleas-
 ed  to  state:

 (a)  the  present  position  of  the  cons-
 truction  of  Banspani-Nayagarh  line;

 (b)  whether  it  is  a  fact  that  this
 zame  lint  hes  been  approved:  by  the
 Secretaries’  Committee;
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 (c)  whether  Government  are  aware
 that  the  development  of  mineral  indus-
 ty  and  full  utilisation  of  Paradip  Port
 is  very  much  interlinked  with  the
 speedy  construction  of  this  line;  and

 (d)  if  so,  the  wteps  Leing  taker.  to
 expedite  this  project?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha);  (a)  to  (a).  Iron  ore  depo-
 sits  in  the  Nayagarh  srea  are  rot  like-
 ly  to  be  developed  in  the  near  fvture,
 and  a  rail  link  from  Banspani/  Nayagarh
 to  Paradeep  is,  therefore,  not  required
 at  present.  However,  fcr  transpcrt  of
 ore  from  Tomka/Daiteri  areas  for
 export  through  Paradeep  Port.  construc.
 tion  of  B.G.  line  from  Cuttack  /Herang/
 Nergundi  to  Paradeep  is  under  consi-
 deration  and  necessary  surveys  are  in
 progress.  This  nroposal  has  also  been
 endorsed  by  the  Informal  Committee  of
 Secretaries  for  Tron  ore  export.  All
 the  facts  concerning  mineral  develop-
 ment,  utilisation  of  Paradeep  Port  etc..
 will  be  taken  into  ac:ount  in  the  sur-
 veys  and  a  decision  about  the  construc-
 tion  of  the  Cuttack  Paradeep  line  will
 be  taken  when  the  results  of  the  sur-
 veys  are  known.

 Imports  of  Garments  by  Bombay
 Importers

 1149.  Shri  Abdul  Ghani  Dar:  Will
 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  Government  have  recent-
 ly  reecived  any  represertation  against
 the  Bombay  importers  fcr  cheating
 Government  by  importing  fresh  stocks
 of  garments  and  pull-overs  in  pieces
 and  in  different  bundles  alcng  with  rag
 imports;

 (b)  if  so,  how  many  such  cases  have
 been  detected  during  ihe  lact  five  years;
 and

 (c)  whether  any  enquiry  has  beer
 made  in  this  matter  and  if  so,  the  re-
 sult  thereof?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shaft  Qureshi):  (a)
 No,  Sir.

 (७)  and  (¢).  Bo  not  arise.
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 Exploitation  of  Bihar  Minerals

 #1150,  Shri  R.  Barua:  Will  the  Min-
 ister  of  Steel,  Mines  and  Metals  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  any
 multiphase  scheme  of  exploration  of
 minerals  in  Bihar5is  mica  belt  and
 Ranchi  Plateau  has  been  drawn  up;

 (b)  if  so,  whether  any  foreign  colla-
 boration  is  being  arranged  for  the
 scheme;  and

 (c)  whether  a  comprehensive  idea  of
 mich  scheme  has  been  spelled  out?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  Yes,
 Sir.

 (b)  and  (c).  Yes,  Sir.  A  comprehen-
 sive  programme  of  -zirborne  mineral
 surveys  and  ground  follow-up  work  in-
 cluding  geophysical  survey  and  dia-
 mond  drilling  has  been  drawn  up  in
 collaboration  with  the  experts  of  US-
 A.LD.  who  have  advanced  a  loan  of
 $3.5  million  to  meet  its  foreign  excha-
 nge  costs.  The  entire  work  will  be
 carried  out  on  a  contract  basis  by  an
 American  Engineering  firm,  M/s.  Par-
 sons  Corporation  of  Ios  Angles  and
 their  associates,  M/s.  Aero  Service
 Corporation  of  Philadelphia,  who  will
 be  responsible  for  conducting  aerial
 surveys  over  the  mineralised  zones  in-
 cluded  in  this  programme.
 Mahatab  Committee  on  Production

 Cost  of  Steel
 *II5l.  Shri  Sradhakar  Supakar:  Will

 the  Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  the  recommendations  of  the  re-
 port  of  the  Mahatab  Committee  on
 cost  of  production  of  stee]  which  have
 been  implemented  so  far;  and

 (b)  whether  the  cost  of  production
 of  steel  in  the  public  sector  projects
 have  been  reduced  as  a  result  thereof?

 The  Minister  of  Steel,  Mines,  and
 Metalg  (Dr.  Chenna  Reddy):  (a)  and
 (b).  The  principal  recommendations  of
 the  Mahatab  Committee  aim  at  opera-
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 tional  improvements  to  be  undertaken
 by  the  Steel  Plants  for  which  necessary
 continuous  action  is  being  taken  by  the
 Plants  themselves.  These  include  im-
 proed  operational  techniues  for  in-
 creasing  blast  furnace  and  steel  melt-
 ing  shop  productivity,  substitution  of
 imported  spare  parts  and  maximum
 production  in  the  plant  workshops,  in-
 crease  in  output  and  morc  efficient
 working  of  coal  washeries,  utilisation
 of  fines  to  a  greater  extent,  cutting
 down  of  mining  costs  in  captive  mines
 etc.  These  are  long-term  measures
 whose  implementation  can  produce
 quantifiable  results  over  a  period  of
 time  only.

 Powerlooms  in  Maharashtra
 #1152,  Shri  P.  Ramamurti;

 Shri  A.  हू.  Gopalan:
 Shri  Nambiar:
 Shri  C.  K.  Chakrapani:

 Shri  हू,  Anirudhan:
 Shri  E.  K.  Nayanar:
 Shri  Vishwanatha  Menon:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  over  a  lakh  of  power-
 looms  in  Maharashtra  are  facing  clo-
 sure;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  by  Government  to
 avert  the  closure?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):  (a)
 No,  Sir.

 (9)  and  (c).  The  rsason  fcr  the  re-
 ported  closure  of  qa  number  of  power-
 looms  is  stated  to  be  the  increase  in
 the  excise  duty  under  the  budget  pro-
 posals  on  yarn  available  to  the  pewer-
 looms.  This  issue  is  receiving  the
 urgent  attention  of  Government.

 State  Trading  Corporation
 #1154.  Shri  D.  N.  Patodia:

 Shri  R.  Barua:
 Will  the  Minister  of  Commerce  be

 Pleased  to  state:

 (a)  whether  it  is  contemplated  to  re
 organise  the  present  set-up  of  the  State
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 Trading  Corporation  to  make  it  enter
 new  fields  of  commerce  in  the  iInter-
 national  market;  and

 (b)  if  so,  the  main  features  of  the
 proposal  in  this  .egard?

 The  Deuty  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):  (a)
 and  (b).  The  State  Trading  Corpora-
 tion  is  constantly  endeavouring  to
 expand  foreign  trade  and  build  up  new
 lines  of  export  to  various  markets,
 which  are  not  moving  on  their  own,  85
 well  as  to  further  the  export  of  tradi-
 tional  items  to  non-traditional  markets.
 At  present  no  proposal  is  under  consi-
 deration  for  reorganising  the  existing
 set  up  of  the  Corporation.

 गेर  सरकारी  पूंजी  को  कारोबार  में  लगाना

 *i55.  श्री  भारत  सिह  चौहान  :
 शो  स्वन्तत्र  सिहु  कोठारी  :
 श्री  हुकम  चन्द  कछवाय  :
 श्री  राम  सिह  प्रयरवाल  :
 श्री  श्रीचन्द  गोयल  :

 क्या  आ्रौद्योगिक  विकास  तथा  समवाय-
 कार्य  मंत्रों  यह  बताने  की  छ््पा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  देश  में
 गैर-सरकारी  पूंजी  लगाने  वालों  को  पूंजी
 लगाने  के  लिये  कोई  प्रोत्साहन  नहीं  दिया
 जाता;  शौर

 (लव)  क्या  देश  में  ऐसी  पू  जी  विनियोग
 द्वारा  श्रौद्योगिक  क्षमता  तथा  लाभ  को
 अधिक  से  शभ्रधिक  बढ़ाने  की  कोई  योजना
 है?

 श्रोद्योगिक  विकास  तथा  समभवायन-कार्य
 संत्री  (भी  फलरहीन  भली  झहमव )  :

 (क)  शौर  (ख).  जी  नहीं।  वित्तीय
 तथा  प्रन्य  कई  साधनों  के  जरिए  रुमय-पमय
 पर  विभिन्न  प्रोत्साहन  दिये  गये  हैं  शौर
 इनका  झाशय  भप्रौद्योगिक  क्षमता  को  भ्रधि-
 कतम  करना  तथा  विनियोजन  के  लिए
 प्रोत्साहन  देना  है।

 ASADHA  23,  889  (SAKA)  Written  Answers  1772:

 रेखबे  सुरक्षा  भ्रायोग

 *1156.  डा०  रम  मनोहर  लोहिया  :

 क्री  गुण,/ नन्द  ठाकुर  :
 शनी  रवि  राय  :

 क्या  रेलबे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  रेलवे  सुरक्षा  श्ायोग ने  वर्ष
 1965-66  के  संबंध  में  अपने  वार्षिक

 प्रतिवेदन  में  क्या-क्या  मुख्य  सिफारिश
 की  हैं  और  सरकार  ने  जउन्हू  कहां  तक  स्वीकार
 कर  लिया  है;

 (ख)  क्‍या  यह  सच  है  कि  रेलवे  सुरक्षा
 आयोग  इस  निष्कर्ष  पर  पहुंचा  है  कि  रेलवे
 बोर्ड  ने  बाहर  से  जो  विद्युत-चालित  इंजन
 खरीदे  थे  उनमें  से  कुछ  इंजन  खराब
 थे;  और

 (ग)  यदि  हां,  तो  सरकार  ने  इसके
 बारे  में  क्‍या  कार्यवाही  की  है  ?

 रेलवे  मंत्री  (भी  Bo  मु०  पुनाथा)  :

 (क)  से  (ग).  i965-66  में  रेलवे
 निरीक्षणालय  की  कार्य  प्रणाली  पर  रेलवे
 संरक्षा  झायुकत  की  रिपोर्ट  मिल  गयी  है
 और  इस  पर  पर्यटन  और  सिविल  विमानन
 मंत्रालय  के  साथ  बात-चीत  चल  रही  है,
 क्योंकि  रेलवे  संरक्षा  आयोग  उसी  के  नियं-
 त्रण में  है।  यह  रिपोर्ट  शीघ्र  ही  सभा-पटल
 पर  रख दी  जायेगी।

 Export  of  Coffee

 #1157,  Shri  8.  EK.  Sambandhan:  Will
 the  Minister  of  Commerce  be  pleased
 to  state:

 there  is  any  global
 exports  from  this

 (a)  whether
 quota  for  Coffee
 country;

 (b)  if  so,  the  quantity  thereof  and
 the  percentage  thereof  which  consti-
 tutes  to  the  total  exports  of  all  the
 exporting  countries;
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 (c)  whether  any  attempt  has  been
 made  by  this  country  to  increase  this
 ‘quota;  and

 (d)  if  so,  the  result  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b).  Under  the  International
 Coffee  Agreement,  India  has  been
 allotted  a  Basic  Export  Quota  of
 21,600  tonnes  per  year,  subject  to  ad-
 justments  made  each  year  by  the
 International  Coffee  Council,  for  ex-
 ports  to  all  countries  except  those
 which  have  keen  classified  as  ‘non-
 quota’  countries.  The  annual  quota
 for  the  year  October,  966—Septem-
 ber,  967  is  21,274  tonnes.  This  cons-
 titutes  about  0.8  per  cent  of  the  total
 export  quota  for  this  period,  fixed
 under  the  Agreement,  for  all  cxport-
 ing  countries.

 (९)  Yes,  Sir.
 (d)  Our  representation  for  an  iner-

 ‘ease  in  the  Basic  Export  Quota  allot-
 ted  to  India  under  the  International
 Coffee  Agreement  is  pending  before
 the  International  Coffee  Council  for  a
 final  decision.
 Availability  of  Steel  after  Decontrol

 1158,  Shri  G.  S.  Mishra:
 Shri  G.  C.  Dixit:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  the  availability  of  steel  to  in-
 dustries  after  the  decontrol;

 (b)  whether  steel  in  the  shape  of
 raw  material  is  easily  available  to
 small  scale  industries;  and

 (c)  if  not,  the  steps  Government
 contemplate  to  take  to  make.  steel
 available  to  small  scale  industries?

 The  Minister  of  Steel  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  to
 (ce).  Excepting  a  few  items  which  are
 in  short  supply,  (e.g.  galvanised  sheets,
 thicker  plates,  thinner  sheets)  all
 eategories  of  steel  are  now  freely
 available.  In  respect  of  the  ‘Scarce’
 categories,  the  Joint  Plant  Committee
 has  annaunced  a  scheme  of  distribu-
 tion,  which  includes  allocations  to
 State  Governments  for  distribution  to
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 small  scale  industries.  Adequate
 measures  have  been  taken  to  ensure
 supplies  of  ‘scarce’  categories  af  steal to  the  small  scale  industries.  The
 scheme  will  be  modified  suitably  if
 the  genuine  demands  of  the  indus-
 tries  are  not  met  to  the  extent  it  is
 possible  to  meet  it  from  indigenous
 production.  Steps  have  also  been
 taken  to  increase  the  production  of
 ‘scarce’  categories  of  steel,  but  these
 will  take  some  time  to  materialise.

 Written  Answers

 Prices  of  Cars  and  Scooters

 *I59.  Shri  Litadhar  Kotoki:  Will
 the  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  be  pleased
 to  state:

 (a)  whether  Government  propose
 to  reduce  the  prices  of  cars  and
 scooters;

 (b)  whether  Government  have  tak-
 en  any  steps  to  double  the  produc-
 tion  of  cars  and  scooters;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Government  have  impres-
 sed  on  the  manufecturers  the  need  to
 ensure  economy  in  production  and
 bring  down  costs  and  prices  uf  auto-
 mobiles,  The  Tariff  Comission  has
 also  been  requested  to  recommend
 reasonable  selling  prices  of  commer-
 cial  vehicles  and  passenger  cars  manu-
 factured  in  the  country  and  further
 action  in  this  regard  will  he  taken
 after  receipt  of  the  report  of  the
 Tariff  Commission.

 (b)  and  (c).  The  scooter  industry
 has  been  included  in  the  list  of  prio-
 rity  industries  eligible  for  release  of
 Foreign  Exchange  to  the  full  extent
 of  their  installed  capacity.  While  the
 production  of  scooters  by  the  exist-
 ing  units  during  967  would  be  subs-
 tantially  higher  than  that  nchieved
 during  1966,  the  question  of  creating
 additional  capacity  for  the  manufacture
 of  both  scooters  and  passenger  ¢ars
 is  still  under  consideration.
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 Hold-up  of  21-UP  Barauni  Express
 #1160,  Shri  Baburao  Patel:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 2-Up  Barauni  Express  was  held-up
 near  Bandel  on  the  Eastern  Railway
 ‘by  a  group  of  60  people  on  the  17th
 June,  ‘1967;

 (b)  if  so,  the  value  of  the  articles
 they  looted  from  the  passengers:

 (c)  the  damage  to  the  Railways  on
 account  of  the  looting;

 (d)  the  reasons  for  these  hold-ups
 of  trains  becoming  frequent,  parti-
 cularly,  on  the  Eastern  Railway;

 (e)  the  number  of  hold-ups  on  this
 particular  railway  since  May  1967;  and

 (f)  the  steps  taken  to  give  protec-
 tion  to  the  passengers?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  There  was  no
 incident  on  l7th  June,  967  but  on  i8th
 June,  1967,  2l-Up  North  Bihar  Express
 was  stopped  soon  after  leaving  Bandel
 at  4l  K.Ms.  near  the  level  crossing
 gate  by  pulling  alarm  chain  from
 different  compartments  by  50  to  60
 miscreants  who  were  armed  with
 lathis  and  daggers.

 (b)  Passengers  were  robbed  of  their
 belongings.  One  passenger  lost  a  wrist
 watch  and  Rs.  775  in  cash  while  uno-
 ther  Rs,  3  in  cash.  The  conductor
 of  a  party  of  pilgrims  had  to  pay
 Rs.  00  to  the  miscreants  to  save  the
 pilgrims  being  looted  individually.

 (९)  Nil.

 (d)  and  (e).  There  were  37  cases  of
 hold-ups  from  Ist  May  to  0th  July,
 1967.  These  hold-ups,  cases  of  loot-
 ing  and  robbery  are  due  to  deteriora-
 tion  in  the  general  ‘law  and  order’
 situation.

 (f)  All  passenger  carrying  trains
 are  being  escorted  by  Government
 Railway  Police  assisted  by  Railway
 Protection  Special  Force  personnel  in
 3358  (Ai)  LSD—3.
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 the  affected  railway  sections  in  West
 Bengal.

 Joint  Plant  Committee

 *lI6l.  Shri  P.  Gopalan:
 Shri  P.  P.  Esthose:
 Shri  K.  M.  Abraham:
 Shri  E,  EK.  Nayamar:
 Shri  हू.  Anirudhan:
 Shri  Jyotirmoy  Basu:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Market  Development  Fund,  which  has
 so  long  been  operated  upon  by  the
 Iron  and  Steel  Controller  for  grant-
 ing  of  concessions  for  the  export  of
 prime  steels  and  for  grant  of  rebate
 in  the  sale  price  of  steel  supplied  to
 fabricators  for  the  export  of  engi-
 neering  goods  fabricated  from  steels,
 has  since  been  closed;

 (b)  whether  it  is  also  a  fact  that
 the  Joint  Plant  Committee  has  been
 authorised  to  include  an  element  into
 the  newly  announced  price  of  steels,
 which  will  go  into  a  fund  created  by
 the  Joint  Plant  Committee  to  enable
 them  to  subsidise  the  export  of  prime
 quality  iron  and  steel  materials  or
 the  steel  fabricated  goods;  and

 (c)  if  so,  the  reasons  for  taking  off
 the  work  from  Government  authority
 and  entrusting  it  to  a  non-official  or-
 ganisation?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  No,
 Sir,  The  Market  Development  Fund
 is  still  being  operated  upon  for  giving
 cash  assistance  for  the  export  of  pig
 iron  and  prime  steel.

 (b)  There  is  no  price  control  on
 steel.  The  fund  created  by  the  Joint
 Plant  Committee  is  exclusively  for
 reimbursement  on  account  of  supply
 of  steel  at  international  prices,  which
 is  used  by  the  engineering  industries
 for  fabricating  of  goods  exported  by
 them.  The  Joint  Plant  Committee
 has  set  apart  Rs.  5  per  tonne  on  all
 domestic  sales  of  steel  and  Rs,  3  per
 tonne  on  pig  iron,  out  of  the  sale
 price,  to  finance  this  fund.  The  fund
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 is  not  used  to  subsidise  the  export  of
 pig  iron  and  prime  steel.

 (९)  Since  the  money  to  be  paid  for
 supplying  steel  at  international  price
 to  the  export  engneering  industries,
 is  no  longer  to  be  paid  out  of  the
 market  Development  Fund,  it  is  not
 necessary  to  have  the  reimbursement
 made  through  a  Government  agency.

 Trade  with  Nepal

 #1162,  Shri  Virendrakumar  Shah:
 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  the  trade  pacts  bet-
 ween  India  and  Nepal  have  been  r2-
 mewed  and  if  so,  for  how  long  and
 what  is  the  extent  of  trade  expected
 between  the  two  countries  during  this
 period;  and
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 (b)  the  specific  items  and  extent
 thereof  to  be  exported  to  and  import-
 ed  from  Nepal?

 The  Deputy  Minister  in  the  Miniz-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (9),  The  Treaty  of  Trade  and
 Transit  between  the  Government  of
 India  and  His  Majestys  Government
 of  Nepal,  which  was  valid  upto  3lst
 October,  1965,  has  been  extended  for
 a  further  period  of  five  years,  i.e.
 upto  3lst  October,  1970.  The  Treaty
 provides  for  unrestricted  flow  of  trade
 between  the  two  countries  without
 stipulating  ceilings  for  individual
 items  of  export/imports.  A  staten-ent
 showing  the  extent  of  India’s  trade
 with  Nepal  during  the  last  few  years
 is  placed  on  the  Table  of  the  House.

 StaTEMENT
 Indian's  trade  with  Nepal

 (Rs.  Lakhs,
 year  Imports  Exports  Balance

 of  Trade

 I96-62  339  976  (+)  557

 1962-63,  264  435  (+)  I73

 1963-64  539  7757  (+)  कह

 1964-65  पडा  3662  (+)  94I

 1965-66  749  I964  (+)  एटा 5
 1966-67  s  &  837  7329  (+)  492
 (April-Jan.).

 Exploitation  of  Iron  Ore  Mines  The  Minister  of  Steel,  Mines  and

 #1163,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  whether  a  multi-million  dollar
 project  to  exploit  huge  iron  ore
 mines  in  India  for  export  mainly  to
 Japan  is  being  worked  out  by  a  con-
 sortium  of  the  Indian  Government,  a
 U.S.  mining  firm  and  three  Japanese
 firms;

 (b)  if  so,  the  details  of  the  project;
 and

 (९)  the  result  thereof?

 Metals  (Dr.  Chenna  Reddy):  (a)  The
 Government  has  under  consideration
 proposals  for  detailed  investigations
 and  exploitation  of  magnetite  iron  ere
 deposits  in  Kudremukh  area  in  Chick-
 magalore  District,  Mysore  State  which
 has  been  prospected  by  the  National
 Mineral  Development  Corporation.
 An  offer  of  technical  and  financial
 collaboration  in  conducting  metallur-
 gical  tests  and  pilot  plant  investiga-
 tions,  preliminary  to  commercial  ex-
 Ploitation  of  the  deposit,  has  been  re-
 ceived  from  an  American  firm  toge-
 ther  with  its  three  Japanese  asso-
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 eiates.  The  matter  is  under  consider-
 ation,

 (b)  and  (c).  It  is  somewhat  prema-
 ture  to  spell  out  at  this  stage  the
 details  of  the  project  which  will  have
 to  be  determined  after  the  pilot  plant
 imvestigations  and  other  tests  have
 been  carried  out.

 Export  of  Coal  to  Japan

 #1164.  Shri  8.  K.  Tapuriah:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  progress  made  in  regard  to
 export  of  coal  to  Japan  and  other
 neighbouring  countries;

 (b)  whether  Government  sre  con-
 sidering  a  proposal  to  export  limited
 quantity  of  coking  coal  to  Japan  dur-
 ing  (1967-68;

 (९)  the  stage  at  which  Lhe  negotia-
 tions  are  going  on  with  the  prospec-
 tive  importers:

 (a)  whether  the  MMTC  alone  is
 authorised  to  export  coking  coal  or
 the  private  producers  are  also  allow-
 ed  to  explore  possibilities  and  export
 coking  coal;  and

 (e),  the
 offered  for
 coking  coal?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  At  present  coal  is  exported  to
 Burma  and  Ceylon  only.  The  possi-
 bilities  of  exporting  Indian  coal  to
 other  countries,  including  Japan  and
 Hong  Kong,  are  being  explored.

 incentive/facilities  being
 encouraging  export  of

 (b)  Yes,  Sir,

 (९)  Specifications,  price  indications
 and  samples  of  Indian  coking  coal
 have  been  given  to  some  Japanese
 firms  whose  reactions  are  awaited.

 (dj)  and  (e).  Export  of  coking  coal
 is  cunalised  through  the  M.M.T.C.
 The  Corporation  has  suggested  a  floor
 price  for  different  grades  of  coal  and
 have  allowed  Indian  exporters  to  se-
 cure  business  for  exports,  assuring
 that  in  case  they  are  able  to  secure
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 Prices  higher  than  the  floor  price
 fixed  by  the  Corporation,  the  benefit
 of  such  higher  price  would  go  to
 them.

 Over  stocking  of  Cotton  by  Birla
 Group  of  Cottom  Mills

 #1167.  Shri  Kameshwar  Singh:
 Shri  Suraj  Bhan:
 Shri  P.  M.  Sayeed:
 Shri  8.  M.  Banerjee:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Birla  group  of  Cotton  Mills  have  over-
 stocked  raw  cotton;

 (b)  if  so,  whether  regulations  have
 been  violated  in  this  respect;

 (c)  whether  it  is  a  fact  that  the
 Birla  Cotton  Mill  at  Gwalior  pur-
 posely  burnt  cotton  stock  worth  ten
 lakhs  of  rupees  a  few  hours  before
 the  recent  raid  by  the  Enforcement
 Branch;  and

 (d)  if  so,  the  action  taken  :n  this
 matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b).  A  few  of  the  cotton  mills
 belonging  to  Birla  Group  are  report-
 ed  to  have  stocked  cotton  slightly  in
 excess  of  the  permitted  level.

 (c)  and  (d).  It  is  reported  that  fire
 broke  out  in  J.C.  Mills,  Gwalior,  at
 12.30  p.m.  on  460  June,  967  as  a
 result  of  which  about  670  bales  of
 cotton  were  partially  damaged.  Loss
 on  account  of  fire  is  estimated  at
 Rs.  4  lakhs.  The  cause  of  fire  is  not
 yet  known,

 India  Electric  Works,  Calcutta

 #1168,  Shri  S.  M.  Banerjee:
 Shri  Ganeah  Ghosh:

 Shri  Jyotirmoy  Basu:
 Shri  George  Fernandes:

 Shri  Vasudevan  Nair:
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 Shri  Madhu  Limaye:
 Shri  EB.  Barua:

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 India  Electric  Works,  Calcutta  has
 declared  a  closure;

 (b)  whether  this  concern  was  taken
 over  by  Government;

 (c)  if  so,  the  reason  for  this  clo-
 sure;

 (d)  whether  the  Government  of
 West  Bengal  have  asked  the  Central
 Government  for  some  financial  help
 to  take  over  this  concern  perman-
 ently;  and

 (e)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  No,  Sir.

 (b)  Yes,  Sir.

 (c)  Does  not  arise.

 (d)  The  Government  of  West  Ben-
 gal  have  not  so  far  communicated
 their  decision  to  take  over  this  con-
 cern,

 (e)  Does  not  arise.

 रोम  में  इंडिया  वीक'

 *1169.  श्री  Ho  एच०  पटेल  :
 डा०  राम  मतोहर  लोहिया  :

 क्‍या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रोम  स्थित

 हमारे  दूतावास  द्वारा  भारत  सप्ताह
 मनाने  के  लिये  तैयारियां  की  sir  रही  हैं;
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 (ख)  यदि  हां,  तो  उक्त  सप्ताह
 मनाने  का  उद्देश्य  क्या  है  भौर  उस  सप्ताह  में
 की  जाने  वाली  प्रस्तावित  कार्यवाहियों  का
 ब्योरा  क्‍या  है;  शौर

 (ग)  क्‍या  यह  भी  सच  है  कि  उस
 सप्ताह  में  इटली  में  बनी  सुगंधित  वस्तुओों  के
 विक्रय  को  लोक  प्रिय  बनाने  के  लिये,  जिसका
 भारत  के  साथ  कोई  विशेष  सम्बन्ध  नहीं  है,
 प्रयत्न  किये  जा  रहे  हैं?

 वाणिज्य  मंत्रालय  सें  उपसंत्री  धी
 शफ़ी  कुरेशी)  :  (क)  भारत  सप्ताह
 26  जून  से  2  जुलाई  तक  मनाया  गया
 था।

 (ख)  उसका  मुख्य  उद्देश्य  अपने  कुछ
 निर्यात  उत्पादों  जैसे  कि  चाय,  काजू,  आम,
 केले,  हस्तशिल्प  और  हथकरघा  उत्पादों
 का  संवर्धन  तथा  सैलानियों  को  भारत
 'ल्रमण  के  लिये  प्रोत्साहित  करना  था।

 सप्ताह  के  दौरान  भारतीय  हस्तशिल्प
 तथा  हथकरघा  उत्पादों  आदि  का  प्रदर्शन
 80  सजावट  के  खानों  में  किया  गया  तथा
 बिक्री  केन्द्रों  में  काफी  बारों  में  भारतीय
 तैयार  चाय  तथा  नमकीन  काजू  ग्राहकों
 को  परोसी  गई।  एक  विशेष  ब्रांड  की
 भारतीय  चाय  तथा  नमकीन  काजू  भी
 बेची  गयी।

 (ग)  भारत  सप्ताह  समारोह  के
 माध्यम  से  भारतीय  बस्तुों  का  प्रचार  करने
 तथा  उन्हें  लोक  प्रिय  बनाने  के  लिये  भारतीय
 नाम  वाले  इटली  के  इत्र  (परफ्यूम)  की  बिक्री

 बढ़ाने  के  अवसर  का  लाभ  उठाया  गया.  |

 Export  of  Human  Hair

 *1170.  Shri  George  Fernandes:
 Shri  J.  H.  Patel:
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 Shri  Madhu  Limaye:
 Shri  Atam  Das:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  names  of  the  countries  buy-
 ing  human  hair  from  India;

 (b)  the  total  foreign  exchange  earn-
 ed  by  exporting  human  hair  during
 the  past  three  years;  and

 (c)  whether  the  demand  for  human
 hair  has  gone  up  following  the  deva-
 luation  of  rupee?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  U.S.A,  West  Germany,  Hongkong,
 Austria,  France,  Japan  and  Italy
 are  the  main  countries  buying  human
 hair  from  India.

 (b)  value  of  exports  of  human  hair
 during  1964-65,  1965-66  and  Apri!  ‘66
 and  February  ‘67  stood  at  Rs.  29.75,
 lakhs,  Rs,  43.66  lakhs  and  Rs.  45.9
 lakhs  respectively.

 (c)  Demand  for  Indian  human  hair
 in  U.S.A,  has  gone  up  following  that
 eountry’s  ban  on  import  of  human
 hair  of  the  origin  of  China,  North
 Korea  and  North  Vietnam.

 Baby  Boilers
 5656.  Shri  K.  M.  Madhukar:  Will

 the  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  in  recent  years  ‘baby  boilers’  of
 wnknown  producers  are  being  sold  to
 jadustrialists  who  are  perhaps  un-
 aware  of  the  risks  and  dangers  involv-
 ed  and  also  do  not  seem  to  know  that
 by  using  such  boilers  they  commit  an
 offence  under  the  Indian  Boilers  Act,
 1928;  and

 (b)  if  so,  the  action  Government
 propose  to  take  to  remove  such  i:re-
 gularities?

 The  Minister  of  Industrial  Develop-
 ment  and  Cempany  Affairs  (Sbri  F.  A.
 Abmed):  (a)  and  (b).  Yes,  Sir;  it  has
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 been  reported  by  Chief  Inspectors  of
 Boilers  of  some  State  Governments
 that  boilers  which  do  not  conform  to
 provisions  of  the  Indian  Boilers  Act
 are  used  in  certain  industries,  parti-
 cularly  in  oil  mills  without  the  know-
 ledge  of  the  State  Boiler  Inspecto-
 rates,  Suitable  steps  have  been  taken
 by  the  Inspectorates  concerned  under
 the  Indian  Boilers  Act,  923  to  prose-
 cute  the  parties.

 Under  the  Indian  Boilers  Act,  923
 a  boiler  means  any  closed  vessel  ex~-
 ceeding  22.75  litres  in  capacity  which
 is  used  expressly  for  generating  steam
 under  pressure,  It  had  been  report-
 ed  by  some  State  Chief  Inspectors  of
 Boilers’  that  boilers  of  more  than
 22.75  litre  capacity  and  which  do  not
 conform  to  specifications  were  being
 manufactured  and  sold  by  unscrupu-
 lous  persons  to  small  idnustrialists
 who  are  generally  not  aware  of  the
 implications  of  installing  such  boilers.
 The  Central  Boilers  Board,  therefore,
 had  considered  the  matter  with  a  view
 to  bringing  such  boilers  within  the  scope
 of  the  Act.  The  matter  will  be  fur-
 ther  considered  in  a  meeting  of  the
 Board  to  be  held  on  the  l8th  July,
 967  and  appropriate  action  will  be
 taken  when  the  recommendations  of
 the  Board  are  received  to  take  suit-
 able  legislative  measures.

 रबड  टायरों  के  वास

 5657.  श्री  क०  मि०  सधुकर  :  क्‍या
 कौद्योगिक  विकास  तथा  समवाय-कार्य  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  रबड़
 टायरों  के  बढ़ते  हुए  दामों  की  शोर  दिलाया
 गया  है;

 (ख)  क्‍या  रबड़  टायरों  के  मूल्यों  में

 वृद्धि  इस  बात  का  संकेत  है  कि  रबड़  उद्योग
 में  उत्पादन  गिर  रहा  है;

 (ग)  यदि  हां,  तो  रबड़  उद्योग  में
 किन  कारणों  से  उत्पादन  गिर  रहा  है;
 शौर
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 (a)  यदि  नहीं तो  रबड  टायरों  के
 दामों  में  वृद्धि  होने  के  क्या  कारण  हैं  ?

 झौद्योगिक  जिकास  तथा  समवाय-कार्म
 मंत्री  (भी  'फलबहीन  चली  प्रहमद)  :

 (क)  टायर  तथा  ट्यूबों  की  कीमत  पर
 कोई  कानूनी  नियंत्रण  नहीं  है।  फिर  भी
 टायर  उद्योग  टायर  तथा  ट्यूबों  की  कीमत
 बढ़ाने  से  पहले  सरकार  से  प्रामर्ष  ले
 लेता  हैँ  ।  टायर  दथा  दूथूबों  की  कीमत
 में  अंतिम  बृद्धि  i-4-i966  को  की  गई
 भी  भर  इसके  पश्चात्‌  इनके  मूल्य  में
 कोई  बूद्धि  नहीं  हुई  है  ।

 (ख)  भौर  (ग).  इसका  प्रश्न  ही
 नहीं  उठता  क्योंकि  टायर  तथा  ट्यूबों  की
 कीमत  में  i-4966%  कोई  वृद्धि  नहीं
 हुई है।

 (घ)  प्राकृतिक  रबड़,  टायर  सिलने  के
 धागे ,  मनके  दार  तार,  विविध  रसायन
 भ्रादि  जैसे  देशी  कच्चे  माल  की  कीमत  में

 मुख्य  रूपसे  वृद्धि  हो  जाने  के  कारण  ही
 I-4-966  को  टायर  तथा  टयूबों  की

 कीमत  में  वृद्धि  की  गयी थी  1

 महाराष्ट्र  राज्य  में  रेलवे  लाइनें

 5658.  श्री  देवराव  पाटिल  :  क्या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  गहाराष्ट्र  सरकार  ने  चौथी
 पंचवर्षीय  योजना  में  कितनी  रेलवे  लाइनें
 सम्मिलित  भी  जाने  का  प्रस्ताव  किया  है
 तथा  उनका  प्राथमिकता  क्रम  क्या-क्या  हैं;

 (ख)  क्‍या  यवत्तमाल  जिले  के  ग्रौद्यो-
 गिक  विकास  की  प्रावश्यकता  को  ध्यान  में
 रखते  हुए  यवतमाल  जिले  के  कोयला  तथा
 सीमेंट  वाले  क्षेत्ञों  में  एक  नई  रेलवे  लाइन
 बिछाने  कासरकारका  विचार  है;  जौर

 (ग)  यदिद्वां,  तो  सरकार  के  विचा  रा-
 घन  प्रस्ताव  का  ब्यौरा  क्‍या  है?
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 रेलवे  मंत्री  (भी  Bo  qo  gare)  :

 (क)  महाराष्ट्र  सरकार  ने  निम्नलिखित
 गयी  लाहनों/बदलाव  योजनाभों  को
 प्राथमिकता  क्रम  के  ग्रनुसार  रेलवे  की  चौथी
 बोजना  में  शामिल  करने  का  प्रस्ताव
 किया  है  :--

 l.  मनमाड-पोरंगाबाद-नांदेड  संद
 मीटर  लाइन  को  बड़ी  लाइस
 में  बदलना  |

 2.  ग्राप्ता-ख  रपडा-दसगांव-गोपग्मा  ।

 3.  शोलापुर-प्रोसमानाबाद-भि  र-
 पैंठन-झौरंगाबाद-चालीसगांब
 भौर  घूलिया  से  न  रधाना  तक  ।

 A  बल्‍्ला  रशाह-भ्रस्ती-एल्लपल्‍ली-
 गुरफललो-सू  रजगढ़  भम  राजगढ़
 से  गीदम  जादलपुर  बढ़ी
 लाइत  तक  I

 5.  कलंब  खापरखेडा.  (रेल
 साइडिग)  ।

 6.  कुर्ला-का  रजत  का  कुर्ला-
 पनवेल  खण्ड  ।

 7.  मीरज-पंढ रपु  र-कु  रडुवाजी-वार्सी
 लातूर  मीटर  लाइन  को
 बड़ी  लाइन  में  बदलना  |

 8.  मोमिनाबाद  के  रास्ते  लातू  र-पूर्ली-
 बेजनताथ  |

 9.  घूगूस  के  रास्ते  अदीजाबाद
 चन्दा  |

 10.  कोल्हापुर-रतनगिरि।

 .  कारद-चिपलन  |

 12.  दरवाह  पफुसाद  लाइन  को  फिर
 से  बिछाना।

 l3.  बडनेरा  अमरावती  नरखेड  ।
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 lA  feat  के  रास्ते  खमगांक
 जालना  |

 15.  चीमूर-उमरेर।

 16.  गंगाखेर  से  बोधन  झौर  नांदेड
 से  लातूर  रेलवे  लाइन  v

 17.  मनसाड-मालेगांव-धुलिया  नर-
 धाना  |

 18.  ुरदूवाडी  करमला  नगर,
 करमला  औौरंगाबाद  और

 खुर्दूवाडी  सिंगापुर  रेलवे
 लाइन  |

 19.  घुगुस  से  सिन्दोला  रेलब  लाइन
 ग्रौर।

 20.  कोल्हापुर-नागपुर  रेलवे
 लाइन  का  निर्माण  |

 ख)  जी  नहीं  ।

 (ग)  सवाल  नहीं  उठता।

 Small  Scale  Industries  in  Gujarat
 5659.  Shri  Narendra  Singh  Mabida:

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  apite
 of  the  decontrol  of  steel  and  cement,
 the  essential  raw  materials  in  the
 form  of  steel,  cement  and  tin  is  not
 easily  available  to  small  scale  indus-
 tries  in  Gujarat;

 (b)  if  so,  how  many  industries  are
 threatened  with  closure  due  to  diffi-
 culty  in  procurement  of  raw  materials
 to  run  the  industries;  and

 (९)  the  steps  taken  to  improve  the
 position?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  to  (c).  Information  is
 being  collected  and  will  laid  on  the
 Table  of  the  House.
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 Small  Scale  Industries  in  Gujarat
 State

 5660,  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  the  steps  taken  so  far  to  com-
 centrate  efforts  on  the  promotion  ef
 small  scale  industries  in  small  towns
 and  promising  rural  areas  in  Gujarat
 State;

 (b)  the  provision  made  in  this  re-
 gard  in  the  Fourth  Five  Year  Plan
 in  Gujarat;  and

 (९)  how  the  implementation  of  such
 plan  ig  being  co-ordinated  Detweem
 the  Central  and  the  Gujarat  Govern-
 ments?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  The  information  is  being
 collected  from  the  Government  ef
 Gujarat  and  will  be  placed  on  the
 Table  of  the  House.

 (b)  In  the  Draft  Outline  of  Fcurth
 Five  Year  Plan  of  the  State,  an  out-
 lay  of  Rs.  206  lakhs  has  been  provid-
 ed  for  the  development  of  Small  Scale
 Industries  and  setting  up  of  Indus-
 trial  Estates.  It  is  not  pussible  to
 indicate  precisely  how  much  of  this
 amount  would  be  utilised  by  the  State
 Government  for  the  promotion  of
 small  scale  industries  in  small  towns
 and  promising  rura]  areas  but  it  may
 be  expected  that  in  consonance  with
 the  policy  of  dispersal  an  appreciable
 portion  will  be  utilised  for  this  pur-
 pose.  In  addition  to  the  above  there
 are  two  Rural  Industries  Projects  in
 Gujarat  for  which  provision  will  be
 made  directly  by  the  Rural  Industries
 Planning  Committee  out  of  the  total
 provision  of  Rs.  20  crores  for  this
 programme  under  the  Fourth  Plan.

 (c)  Co-ordination  in  implementation
 of  the  State's  programmes  anc  thost
 of  the  Centre  is  brought  about  by
 periodical  meetings  of  the  Small  Scale
 Industries  Board  at  the  Ministerial
 level  and  its  official  level  Committee,
 both  of  which  are  representative  of
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 the  Centre  and  the  States.  At  the
 Planning  level,  co-ordination  is
 attempted  through  the  Annual  Plan
 discussions  with  the  State.

 Cottage  Industries  in  Gujarat
 566l,  Shri  Narendra  Singh  Mahida:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  any  schemes  have  been
 formulate  by  Government  to  encour.
 age  the  cottage  industries  in  Gujarat
 State  during  ‘1967-68;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b).  Information  is  being  col-
 lected  and  will  be  laid  on  the  Tabie
 of  the  House  in  due  course.

 Location  of  Heavy  Industries  in
 Gujarat

 5662.  Shri  Nareadra  Singh  Mahida:
 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gujarat
 Government  have  suggested  to  the
 Centre  to  locate  some  heavy  indus-
 tries  and  industrial  units  in  Gujarat
 during  ‘1967-68;

 (b)  if  so,  the  industries  suggested
 by  the  State  Government;

 (ec)  the  details  of  the  heavy  indus-
 tries  and  industrial  units  proposed  to
 be  established  during  the  above
 period;  and

 (d)  the  amount  0  be  _  invested
 thereon?

 The  Minister  of  Industria]  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  to  (c).  The  proposals  of
 the  State  Government  did  not  include
 any  heavy  industries  or  industrial
 units,  but  related  to  schemes  such  as,

 l,  Expansion  of  Industrial  che-
 mists’s  Laboratory,  Baroda,
 establishment  of  Laboratory  at
 Rajkot  and  Test  Howe.
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 2.  Industrial  Research  and  Pilot
 Plants.

 3.  Preparation  of  Project  Report.
 4  Acqiusition  and  development

 of  Industrial  areas  by  the
 Gujarat  Industri*"  Develop-
 ment  Corporation,

 5,  Participation  in  share  capital
 of  Gujarat  Industrial  Invest-
 ment  Corporation.

 6.  Under  writing  of  capital  issues
 by  State  Units.

 7.  Export  Promotion.

 (d)  No  final  decisions  has  yet  been
 taken  on  the  amount  to  be  invested.
 on  these  schemes  during  ‘1967-68.

 Arbitrators  for  Railway  Dfficials

 5663,  Shri  D  R,  Parmar:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  in  arbi-
 tration  cases,  the  Railway  Adminis-
 tration  appoint  arbitrators  for  both
 the  parties  i.e.  petitioners  and  respon-
 dents  from  amongst  the  railway  offi-
 cials;

 (b)  if  so,  whether  it  is  against  the
 principle  of  natural  justice;

 (c)  whether  the  arbitrators  being
 railway  officers  in  service,  the  amount
 of  remuneration  recovered  from  both
 the  parties  is  being  credited  to  the
 Railway  Administration;  and

 (d)  if  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri  C.  M..
 Pooncha):  (a)  and  (b).  The  ab
 pointment  of  arbitrators  is  regulated
 by  the  relevant  clause  of  the  contract:
 entered  into  between  the  Railway  and
 the  Contractor,  according  to  which
 when  the  claim  is  below  Rs.  है.  lacs
 and  the  issues  involved  are  not  of
 complicated  nature,  the  dispute  Is
 referred  to  a  sole  arbitrator  who  may
 be  the  General  Manager  or  a  person
 nominated  by  him  in  that  behalf;
 when  the  claim  is  Rs.  3  lacs  and  above-
 or  the  istues  involved  are  of  a  com-
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 plicated  mature,  the  dispute  is  refer-
 red  to  two  arbitrators.  In  the  latter
 oase,  the  hlailways  send  a  panel  of
 more  thar  three  names  of  officers  of
 ene  or  more  departinents  of  the  Rail-
 way  to  the  Contractor  who  is  asked
 to  sugges!  a  panel  of  three  names
 eut  of  it.  ‘The  General  Manager  ap-
 points  one  arbitrator  out  of  the  pancl
 suggested  by  the  Contractor,  to  be
 Contractor's  nominee  and  then  ap-
 Points  a  second  arbitrator  of  equal
 status  either  from  the  panel  or  from
 evtside  the  panel,  as  Railway's
 nominee.

 (c)  Railway  officers  acting  as  arbi-
 tractors  arr;  not  allowed  to  charge
 honorarium  from  the  Railway,  except
 in  cases  ‘where  the  dispute  pertains
 to  a  depariment  other  than  that  to
 which  the  officer  concerned  belongs.
 As  regards  remuneration  from  the  Con-
 tractors,  wlien  any  costs  on  account  of
 arbitration  are  awarded  against  a
 Contractor,  the  entire  amount  on  re-
 covery  by  the  Railway  concerned  is
 credited  to  the  Railway  and  not  paid
 to  the  arbitrators.

 (d)  Does  not  arise.

 Assistant  Divisiona]  Personne]  Officers

 5664.  Shrimati  Jyotsng  Chen:
 Will  the  Minister  of  Railways  be  plea-
 sed  to  refer  to  the  reply  given  to  Un-
 starred  Question  on.  2664  on  the  ltth
 June,  967  and  state:

 (a)  the  considerations  which  have
 weighted  with  the  Railway  Adminis-
 tration  in  not  prescribing  a  normal
 period  of  stay  at  one  place  by  Rail-
 way  Officers,  especially  those  dealing
 with  establishment  matters  with  a
 view  to  promote  healthy  adminis-
 tration  and;

 (b)  the  names  of  the  Divisions/
 Offices  in  which  the  three  officers
 transferred  and  the  two  decided  to
 be  retained  despite  longer  periods
 of  stay  are  at  present  posted?

 The  Minister  of  Railways  (Shri  C.
 M.  Pooncha):  (a)  Officers  including
 those  dealing  with  Establishment
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 matters  are  not  normally  retained  at
 one  place  for  unduly  long  periods,  No
 rigid  limit  has  been  prescribed  for
 their  stay  at  one  place.  Their  trans-
 fers  are  arranged  periodically,  keep-
 ing  in  view  administrative  require- ments.

 (b)  (i)  Bikaner,  Ferozepore
 Allahabad.

 and

 (ii)  Delhi  Division  and  Jod
 Workshop.

 nur

 erat  तथा  प्रामोद्योग  ्रायोग

 5665.  श्री  राम  चरण  :  क्‍या  वाणिज्य
 मन्त्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  पिछले  पांच  वर्षों  में  खादी  तथा
 ग्रामोद्योग  भ्रायोग  ने  केन्द्रीय  सरकार  द्वारा
 उसको  दिये गये  ऋणों  के  कितने  मामलों  में
 ऋण  को  बट्टेखाते  में  डालने  के  लिये  प्रनुरोध
 किया  है;

 (ख)  उसकी  कुल  राशि  कितनी
 है;  और

 (ग)  क्या  इस  राशि  की  वसूली  उन
 व्यक्तियों  से  करने  का  प्रयत्न  किया  गया  है,
 जिन्होंने  इन  ऋणों  के  लिये  जमानत  दी  थी  ?

 वाणिज्य  मंत्रालय  में  उपमंत्री  (भी
 शफी  कुरेशी)  :  (क)  से  (ग).  जानकारी
 एकत्न  की  जा  रही  है  और  सभा  पटल  पर
 रख  दी  जायेगी  |

 Manufacture  of  Cigrettes

 5666.  Shri  Baburao  Patel:  Will  the
 Minister  of  Industria]  Development
 and  Company  Affaire  be  pleased  to
 state:

 (a)  the  number  and  names  of  fac-
 tories  manufacturing  cigrettes  and
 their  output  in  quantity  and  value
 per  year;

 (b)  the  number  of  cigrettes  consum-
 ed  every  year  in  India;
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 (c)  the  amount  of  foreign  exchange
 allotted  to  the  cigrette  manufacturers
 every  year  for  the  purchase  of  paper,
 foreign  tobacco  and  other  ingre-
 dients;

 {d)  the  number  of  employees  and
 the  annual  wage  bill  of  these  cigarette
 manufacturers  company  wise;

 (e)  the  conditions  and  restrictions
 placed  on  the  manufacture  of  cigaret-
 tes  on  grounds  of  health  in  view  of
 the  hazard  of  cancer;

 (f)  the  number  of  foreign  cigarette
 manufacturers  in  India  as  against
 Indian  ones  and  their  respective  in-
 vestment,  annua!’  output  and  value;

 (g)  the  amount  of  money  seni  out
 of  the  country  every  year  by  any  of
 the  foreign  manufacturers  ang  their
 names;  and

 (h)  the  amount  of  export  trade  in
 cigarettes  every  year  and  the  value
 in  rupees?

 The  Minister  of  Indusrial  Develop-
 ment  and  Company  Affairs  (Shri  F.
 A.  Ahmed):  (a)  and  (f),  There  are
 at  present  3  cigarette  manufacturing
 units  operuting  in  India.  A  _  state-
 ment  shoving  the  details  of  their
 names,  output  in  quantity  and  value
 and  investment  for  the  year  966
 (Annexure  I)  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-044/67].  Out  of  these  one
 unit  is  not  reporting  production.

 (9)  Consumption  of  cigarettcs  in
 India  during  the  966  is  estimaed  to
 be  of  the  order  of  56,525  million
 pieces.

 (c)  Almost  all  the  raw  materials
 required  fr  the  manufacture  of  cig-
 rettes  are  \ivailable  indigenously  ex-
 cept  a  fei;  preservatives,  flavouring
 agents  and  special  type  of  packing
 paper.  Foreign  exchange  released  for
 the  impoit  of  these  items  during  the
 last  three  years  is  as  under:

 Rs.  24.90  lakhs
 8.22  lakhs

 1964-65

 1965-66  Rs.
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 1966-67  Rs.  20.00  lakhs  (Post
 (April-September  devaluation)
 Details  about  the  value  of  import
 licences  issued  for  import  of  tobacce
 under  PL  480  are  given  below:—

 Licensing  period  Value  in
 ‘ooo’of  Rs.

 April,  62-March,  63  creas
 April,  63-March,  64  १4०76
 April,  64-March,  65  38,28
 April,  65  March,  66

 April,  66-March,  67  16749
 April,  67-March,  68  ६  L

 (upto  30-5-67)

 (d)  Details  about  the  number  ef
 employees  and  the  annual  wage  bill
 of  the  various  cigarette  manufacturers
 (Annexure  II)  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-044/67).

 (e)  No  specific  restrictions  or  com-
 ditions  have  been  imposed  by  Gov-
 ernment  on  the  manufacture  of  ciga-
 rettes  on  grounds  of  health  hazards.

 (g)  and  (h).  The  requisite  infor-
 mation  is  given  in  the  enclosed  state-
 ments.  (Annexure  III  &  IV)  laid  om
 the  Table  of  the  House.  [Placed  in
 Library.  See.  No.  LiT-044/67).

 Railway  Line  between  Jaina  and
 Ehamgaon

 5668.  Shri  Rane:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  ex.
 G.  I.  P.  Railway  had  undertaken  cons-
 truction  of  new  railway  line  between
 Jalna  and  Khamgaon  before  the  First
 World-War;

 (b)  if  so,  the  reasons  for  giving  up
 the  construction  work;

 (c)  whether  Members  of  Parlia-
 ment  from  Maharashtra  had  repre-
 sented  to  the  former  Minister  of  Rail-
 ways  to  undertake  the  construction  of
 the  above  said  railway  line  in  the
 Fourth  Plan  period;  and
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 (da)  if  so,  when  Government  pro-
 pose  to  undertake  the  survey  of  the
 above  line?

 The  Minister  of  Railways  (Shri  o.  M.
 Poonacha)  (a)  to  (d).  Engineering
 and  Traffic  surveys  for  a  BG  line  from
 Khamgaon  to  Chickli  which  forms
 part  of  the  suggested  link  upto  Jalna
 were  carried  out  in  1912-13  by  the  Ex.
 GP.  Railway  and  the  surveys  re-
 vealed  the  project  as  unremunerative.
 A  fresh  traffic  survey  was  carried  out
 in  926  and  the  construction  of  the
 line  to  Chickli  was  sanctioned  in  93]
 but  the  construction  work  could  not
 be  taken  up  due  to  lack  of  funds.
 As  the  conditions  hag  changed  consi-
 derably,  a  fresh  traffic  survey  was
 ‘carried  out  in  1933-34,  which  revealed
 that  the  project  would  be  unremune-
 rative;  hence,  it  was  abandoned.  In
 1964-65  on  a  representation  from
 several  M.Ps.  suggesting  surveys  for
 the  Khamgaon-Jalna  link  the  position
 was  re-examined  and  it  was  felt  that
 the  project  cannot  be  taken  up  for
 ‘construction  due  to  paucity  of  funds
 and  that  no  useful  purpose  will  be
 served  by  taking  up  the  surveys.  The
 Position  was  explained  to  the  repre-
 sentationists  by  the  former  Railway Minister.

 राष्ट्रीय  ल्तिज  विकास  निगम,  लिसिटेड

 5669.  श्री  मोलहू  प्रसाद  :
 शची  रामसेवक  थावव  :
 श्री  ज्ञार्ज  'फरनेन्बीज  :
 श्री  रवि  राय  :
 श्री  शिवपूजन  शास्त्री  :

 क्या  इस्पात,  छान  तथा  धातु  मंत्री
 गह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राष्ट्रीय
 खनिज  विकास  निगम  के  प्रशासनिक  ग्रषि-
 कारी  जब  वह  किरिवुरु  परियोजना  में  थे
 के  विरुद्ध  एक  गबन  का  मामला  चलाया  जा
 रहा  है;  और

 ख)  दि  हां,  तो  उसका  ब्योरा
 क्‍या  है?
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 इस्पात,  खान  तथा  धातु  मंत्री  (Bo
 wer  रेंड्री)  (क)  नहीं,  महोदय।  तथ्य
 यह  हैं  कि  जब  igci-c2%  निगम  के
 वर्तमान  प्रशासन  अ्रधिकारी  को  किरिबुरु
 में  उप-वित्तीय  नियंत्रक  के  रूप  में  लगाया
 गया तो  एम०  एस०  छड़ें  तथा  दूसरी  निर्माण
 की  सामग्री  के  भुगतान  में  कुछ  प्रनियमिततायें
 सामने  झाई  प्रारम्भिक  पूछताछ  से  पता
 चला  कि  यह  भ्रधिकारी  तथा  एक  शौर
 भ्रधिकारी  इन  श्रनियमितताशों  के  लिबे
 जिम्मेवार  हैं।  तदनुसार  एक  चार्जशीट
 बनाकर  केन्द्रीय  गुप्त  वार्ता  आयोजक  को
 श्रौपचारिक  झनुशासनिक  कार्यवाह्ी  करने  ले

 पूर्व  मंत्रणा  देने के  लिये  भेजी  गईं।  केन्द्रीय

 गुप्त  वार्ता  आयोजक  ने  मामले  का  विस्तृत
 परीक्षण  करने  के  बाद  यह  निष्कर्ष  निकाला  कि
 तथ्यों  को  देखते  हुए  इस  भ्रधिकारी  के  विरुद्ध
 लगाये  गये  प्रारोप  ठीक  नहीं  हैं।

 (स्व)  प्रशन  उत्पन्न  नहीं  होता  |

 राष्ट्रीय  खनिज  विकास  निगम  में  भजती

 5670.  श्री  मोलह  प्रसाद  :
 श्री  राप्त  सेवक  घावय  :

 श्री  ज्ञार्ज  फरनेन्डीज  :
 श्री  रवि  राय  :
 श्री  शिवपूजन  शास्त्री  :

 क्या  इस्पात,  कान  तथा  धातु  मंत्री

 मह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  राष्ट्रीय  खनिज  विकास
 निगम  के  नियमों  में  रिक्त  स्थानों  की  पूर्ति
 के  लिये  रोजगार  दिलाऊ  कार्यालयों  से  व्यक्ति
 लेने  तथा  समाचारपत्रों  में  विज्ञापन  देने  की
 ब्यवस्था  है;

 (ख)  यदि  हां,  तो  कया  राष्ट्रीय  खनिज
 विकास  निगम  बोर्ड  के  सचिव  बेलारी  होस्पेट
 के  प्रशासनिक  भ्रधिकारी,  प्रनुभाग  श्रधिकारी,
 स्टोरों  के  सहायक  नियंत्रक,  परना  कनिष्ठ
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 ज्कनीकी  सहायक  (बिजली)  फरीदाबाद,

 जूनियर  फील्ड  अ्रधिकारियों,  मुख्यालय  तथा
 बेलारी  होस्पेट,  के  पदों  तथा  भ्रन्य  नियुक्तियों
 परभरती  के  लिये  उक्त  नियमों  का  कठोरता-
 घुबेक  पालन  किया  गया  था  ;  और

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण

 हें?

 इस्पात,  खात  तथा  घातु  मंत्री  (डा०  चन्ना

 देही) :  (क)  हां,  महोदय  t  नियमों
 के  अनुसार  सव  पदों  की  पूर्तियां  या  तो  सीधी
 भर्ती,  या  निगम  की  सेवा  में  लगे  हुए  व्यक्तियों
 की  पदोन्नति  [  द्वारा,  या  केन्द्रीय  सरकार,
 राज्य  सरकार,  सरकारी  औद्योगिक  निकाय
 झथवा  स्थानीय  या  दूसरे  अधिक रण  से  अधि-
 कारी  उधार  मांग  कर  की  जाती  हैं।  इन
 नियमों  के  अधीन  सीधी  भर्ती  द्वारा  रिक्तियों
 के  भरने  के  लिये  रोजगार  दिलाने  के  दफ्तर
 को  सूचना  देनी  होती  है  t  जहां  आवश्यक
 योभ्यतायें  ऐसी  हों,  कि  रोजगार  सम्बन्धी
 कार्यालय  से  व्यक्ति  मिलने  कठिन  हों,  साथ
 साथ  रिक्तियों  को  श्रखबारों  में  भी  प्रकाशित
 करमा  होता  है  ।

 (ख)  और  (ग)  .ऊपर  कहे  गये  भर्ती
 के  नियमों  का  कुछ  नियुक्तियों  जेंसे  सचिव,
 राष्ट्रीय  खनिज  <कास  निगम,  प्रशासन
 अधिकारी,  भनुभाग  भ्रधिकारी  बेलरी  हास्पेंट,
 झबर  क्षेत्रीय  अधिकारी,  मुख्यालय;  अवर  तक-
 नीकी  सहायक  (विद्युत्‌)  मुख्यालय,  की  भर्ती
 करते  समय  कड़ी  तौर  पर  पालन  नहीं  किया
 जासका।  तथापि  ये  सब  सम्बन्धित  नियुक्तियां
 निमम  के  हित  को  ध्यान  में  रख  कर  की
 चे ।

 राष्ट्रीय  खनिज  विकास  निगम  में  भरती
 के  नियम  ic64  में  ही  बनाए  और  लागू
 किए  गए  ।  राष्ट्रीय  खनिज  विकास  निगम
 के  सचिव;  बेलारी  हास्पेट  के  प्रशासन
 अधिकारी  तथा  मुख्यालय  के  अवर  क्षेत्रीय
 झ्रध्िकारी  की  सेवायें  भरती  के  नियम  बनने
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 से  पहले  ही  सरकारी  विभागों  से  बाल  सेवा
 के  भझ्राधार  पर  प्राप्त  की  गई  थीं  ।  बाद  में
 जब  यह  पाया  गया  कि  इन  की  सेवायें  बहुत
 सन्तोषजनक  हैं  शौर  निगम  को  उनकी  सेवाप्रों
 की  भावश्यकता  है  तो  इन्हें  निगम  की  सेवाओं
 में  विलय  कर  लिया  गया  t  इन  अधिकारियों
 ने  झपने  विभागों  के  पदों  से  त्याग-पत्र  देने
 के  उपरान्त  निगम  की  सेवायें  स्वीकार  कर
 लीं।

 शभ्वर  तकनीकी  सहायक  (विद्युत)
 फरीदाबाद  और  झंवर  क्षेत्रीय  श्रधिकारी
 बेलारी  हास्पत  के  वर्तमान  पदाधिकारियों
 की  नियुक्ति  को  उपयुक्त  रुप  से  स्थापित
 किये  गये  चुनाव  मण्डल  ने  नियमानुसार
 प्रनुमोदित  कर  दिया  है  ।  कार्य  की  झ्रावश्य-
 कताओं  को  ध्यान  में  रखते  हुए  शुरू  में  इनके
 नियुक्त  ग्रल्पकालीन  सूचना  से  ही  तदर्थ

 (एडहाक)  आधार  पर  कर  दी  गई  थी,
 जो  कि  नियमों  के  पूर्णतया  समरूप  नहीं
 थी।

 इसी  प्रकार  बेलारी-हास्पत  के  झनुभाग
 अ्रधिकारी  को  एक  सरकारी  विभाग  से  लिया
 गया  था  जो  कि  नियमों  के  पूर्णतया  समरूप

 नहीं  था  ।

 संग्रहालय  के  सहायक  नियंत्रक  पन्ना
 का  पद  962  में  प्रकाशित  किया  गया  था  |
 जो  ब्रधिकारी  इस  समय  पद  धारण,  किये

 हुए  हैं  उस  समय  सेना  में  काम  करता  था  उसने
 प्रकाशन  के  उत्तर  में  नौकरी  के  लिये  प्रार्थना-
 कत्ल  दिया  था  ।  उसे  समुचित  ढंग  से  बनाये
 गये  प्रवरणमण्डल  द्वारा  चुना  गया  था  शर
 उसकी  नियुक्ति  नवम्बर,  962  में  हुई  ।

 शुरू  में  वह  बाल  सेवा  कीं  शर्तों  पर  आया
 था,  परन्तु  बाद  में  i966  में  उसने  भपने

 (निजी)  पद  को  त्यागपत्र  दे  दिया  और
 उसे  निगम  की  सेवा  में  मिला  लिया  गया  |

 यह  नियुक्ति  नियमानुसार  थी  ।

 दूसरी  नियुक्तियां  झाम  तौर  पर  नियमा-

 नुसार  की  जाती  हैं  t
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 निगम  में  भर्ती  के  जो  नियम  भ्ब  बनाये
 गये  हैं  उनके  भ्रनुसार  बाल  सेवा  पर  भाये

 हुए  सरकारी  कर्मचारियों  को  निगम  में
 स्थायी  रूप  से  विलय  नहीं  किया  जाता  भौर
 न  ही  कार्य  की  भ्रावश्यकताएं  ध्यान  में  रखते

 हए  तदर्थ  नियुक्तियां  की  जाती  हैं  ।  नियमों
 की  इन  कमियों  को  शीघ्र  ही  दूर  करने  का
 प्रस्ताव  है  ।

 Textile  Factory  in  Srikakulam  District
 567l.  Shri  V.  Narasimha  Rao:  Will

 the  Minister  of  Commerce  be  pieased
 lo  state:

 (a)  whether  Government  have
 given  any  licence  for  the  construction
 of  textile  factory  at  Amadalavalasa,
 ‘Srikakulam  District  in  Andhra
 Pradesh;

 (b)  whether  any  loan  has  been
 given  in  this  connection  by  a  finan-

 ‘cial  institution  of  the  Government.

 (c)  if  so,  the  amount  thereof;  and

 (d)  the  terms  and  conditions  there-
 for?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 {a)  Yes,  Sir.

 (b)  to  (d).  A  statement  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library,  See  No.  LT-045/67].

 Jate  Factory  in  Andhra  Pradesh.

 5672.  Shri  V.  Narasimha  Rao:  Will
 ‘the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  Government  have  any
 proposal  to  establish  a  jute  factory  in
 Amadalavalasa,  Srikakulam  District,
 358  LS  eomrdhn

 (b)  if  so,  the  nature  thereof?

 The  Deputy  Minister  in  ihe  Minis-
 ‘try  of  Commerce  (Shri  Shafi  Qureshi):
 <a)  No,  Sir.

 (b)  Does  not  arise.
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 wear  कागज  बनाने  के  कारखाने

 5673.  श्री  वेवराव  पाठिल  :
 श्री  रा०  Blo  भंडारे  :

 क्या  प्रोद्योगिक  विकास  तथा  सम्रवाय-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  किन  किन  राज्यों में  वर्ष  r967-
 68  में  झखबारी  कागज  बनाने  के  कारखाने
 स्थापित  करने  का  प्रस्ताव  है  ;  और

 (ख)  उत  कारखानों  को  लगाने  पर
 कितनी  प्रनुमानित  लागत  झायेगी  ?

 श्रौद्योगिक  विवास  तथा  समवाय-कार्म
 मंत्री  ध्  फलरुह्दीन  ्ली  ग्रहमद)  :  (क)
 तथा  (ख).  गन्ने  की  खोई  के  आधार  पर
 झखबारी  कागज़  के  कारखाने  की  सरकारी
 क्षेत्र  में  उत्तर  प्रदेश  अथवा  बिहार  में  स्थापना
 तथा  नरम  लकड़ी  के  झाघार  पर  श्रखबारी
 कागज़  के  कारखाने  की  हिमाचल  प्रदेश  में
 स्थापना  की  संभावनाओं  का  प्रता  लगाया
 जा  रहा  है  1  अभी  इन  पर  आने  वाली  लागत
 का  अनुमान  नहीं  लगाया  गया  है  I

 Howrah-Rourkela  Express
 5674.  Shri  KR.  R.  Singh  Deo:  Will  the

 Minister  of  Railways  be  pieased  to
 state:

 (a)  whether  Government  propose  to
 extend  the  Howrah-Rourkela  Express
 on  the  SE.  Railway  to  Titlagarh  after
 the  discontinuance  of  the  through
 passenger  train  from  [itlagarh  to
 Howrah;

 (b)  whether  Government  also  pro-
 pose  to  run  daily  the  bi-weekly  Express
 now  running  from  Vishakapatnam  to
 Tatanagar  on  the  S.E.  Railway  and
 extend  the  same  upto  Howrah;

 (९)  if  so,  when;  and

 (d)  if  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha):  (a)  No.

 (b)  No.



 11801  Written  Answers

 (c)  Does  not  arise.

 (d)  Nos,  457/458  Rourkela-Titiagarh
 passengers  connect  323/324  Howrah-
 ltourkela  Expresses  at  Rourkela  dur-
 ing  convenient  hours.  Extension  of
 393/324  Expresses  to  and  from  Titla-
 warh  is,  therefore,  not  justified.  An
 analysis  of  utilisation  of  5/6  Tata-
 Waltair  bi-weekly  Expresses,  as  per
 wensus  conducted  in  April,  967  has
 yevealed  that  these  services  are  not
 fully  patronised  and  there  is,  thus,  no
 traffic  justification  for  increasing  their
 frequency  from  bi-weekly  to  daily
 rervice.  Extension  of  these  trains  to
 and  from  Howrah  is  also  not  opera-
 lionally  feasible  for  want  of  requisite
 line  capacity  on  Howrah-Kharagpur
 ection  apart  from  the  lack  of  traffic
 iustification  therefor.

 Land  en  the  sides  of  Railway  Tracks
 on  S.E.  Railway

 5675.  Shri  R.  R.  Simgh  Deo;  Will  the
 Minister  of  Railways  be  pleased  to
 ‘tate:

 (a)  whether  Government  have  tak-
 en  any  action  regarding  cultivation  of
 the  fallow  land  lying  on  either  side  cf
 ‘he  Railway  tracks  on  the  S.E.  Rail-
 ‘way;

 (b)  if  so,  whether  the  land  has  been
 leased  out  to  local  cultivators  or  whe-
 ther  Government  propose  to  take  it
 ap  departmentally;  and

 (c)  the  total  area  of  the  land  lying
 fallow  and  how  much  of  it  has  been
 brought  under  cultivation  in  Orissa?

 The  Minister  of  Railways  (Shri  C.  जा.
 Yoonacha):  (a)  Yes.

 (b)  To  local  cultivators.

 (c)  The  total  cultivable  Railway
 ‘and  in  Orissa  is  48.38  acres.  Out  of
 this  852.86  acres  have  been  allotted
 io  cultivators  for  Grow  More  Food
 Vurposes.
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 Rail  Link  between  Dholka  and  Nadiaé
 (Western  Railway)

 5676.  Shri  BR.  K.  Amin:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 Written  Answers

 (a)  whether  there  is  a  proposal  to
 link  Dholka  and  Nadiad  Stations  of
 the  Western  Railway  by  rail;

 (b)  if  so,  when;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Railways  (Shri  C.

 M.  Poonacha):  (a)  No.

 (b)  Does  not  arise.

 (c)  Due  to  paucity  of  funds  only
 very  few  new  lines  required  on  strate-
 gic  considerations  or  linked  with
 major  schemes  of  development  are
 likely  to  be  taken  up  for  construction
 in  the  Fourth  Plan  and  this  line  may
 not  merit  adequate  priority  for  inclu-
 sion  therein.  Besides,  these  two
 Places  are  already  connected  by  ruil
 though  by  a  little  circuitous  route.

 Diamond  Cutting  Factories
 5677.  Shri  R.  K.  Amin:  Will  the

 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  te
 state:

 (a)  whether  there  are  large  number
 ‘ef  diamond-cutting  factories  working

 in  Surat  and  Bulsar  Districts  of  Guja-
 rat  State;

 (9)  how  the  raw  material  for
 diamond-cutting  is  imported  and  how
 the  finished  products  are  exported;
 and

 (c)  the  tax  imposed  on  the  export
 of  diamond  and  import  of  its  raw
 material?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A..
 Ahmed):  (a)  Yes,  Sir.

 (b)  Under  the  policy  for  Registered
 Exporters,  the  import  of  rough  dia-
 monds  is  allowed  against  the  export.
 of  cut  and  polished  diamonds,  already
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 effected.  The  rough  diamonds  so  im-
 ported  are  cut  and  processed  and  then
 exported.

 (c)  There  is  no  export  duty  on  ex-
 port  of  Cut  and  Polished  Liamonds
 and  no  import  duty  on  rough  dia-
 monds.

 Prices  of  Refrigerators
 6678.  Shri  RB.  K.  Amin:  Will  the

 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  the  total  sale  of  refrigerators
 both  imported  and  home  manufactur-
 ed,  in  India  since  956  (yearly-wise);

 (b)  the  price  charged  ior  each
 standard  variety  from  the  consumers
 in  India  with  details  since  1956;  and

 (c)  the  prices  charged  by  the  manu-
 facturers,  and  final  selling  agent  alung
 with  the  part  of  the  price  going  to  the
 Centre,  the  State  or  any  local  autho-
 rity  as  tax?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Information  in  respect
 of  the  sale  of  refrigerators  is  not
 available.  The  production  figures
 during  956—66  and  imports  between
 April  ?55  and  January  967  are  how-
 ever  furnished  in  the  statement  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No,  LT-046/67].

 (b)  and  (c).  With  the  prices  vary-
 ing  from  variety  to  variety  and  also
 from  time  to  time  and  in  the  absence
 of  any  statutory  control  over  the
 prices  of  refrigerators,  it  is  very  diffi-
 cult  to  collect  information  in  this  re-
 gard  as  well  as  in  respect  of  share  of
 taxes  between  the  Centre,  the  State
 or  any  local  authority  over  a  period
 of  ten  years.
 B.G.  Lines  from  Dhrangadhra  to  Kuda

 5679.  Shri  SriraJ  Meghrajji  Dharan-
 gadhra:  Wi/]  the  Minister  of  Railways
 be  pleased  to  state:

 (a)  whether  any  proposal  is  under
 consideration  to  lay  a  3.6.  Jine  from
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 Dhrangadhra  to  Kuda  alongside  the
 MG.  line  or  to  connect  the  line  with
 a  tri-rai]  track  for  both  M.G.  and  B.G.;

 (b)  if  so,  the  approximate  cost  of
 each  of  the  alternative  schemes;  and

 (c)  the  probable  period  it  will  take
 to  implement  each  of  the  alternative
 schemes?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  to  (c).  Investiga-
 tions  carried  out  recently  have  reveal-
 ed  that  conversion/provision  of  mixed
 gauge  between  Dhrangadhara  and
 Kuda  is  not  warranted  at  present.
 The  approximate  cost  of  a  broad
 gauge  line  between  Dhrangadhara
 and  Kuda  would  be  about  Rs.  .50

 and  for  providing  a  mixed crores,
 broad  gauge|metre  gauge,  Rs.  4.70
 crores.  The  proposal  for  introduction
 of  mixed  gauge  between  Dhranga-
 dhara  and  Kuda  will  be  reconsidered
 when  warranted  by  increase  in  tra-
 ffic.  The  question  of  implementation
 of  the  scheme,  therefore,  does  not
 arise  at  this  stage.

 Cottage  Industries  in  Gujarat

 5680.  Shri  D.  R.  Parmar:  Will  the
 Minister  of  Commerce  be  pleased  to
 state  the  details  of  the  schemes  for-
 mulated  by  Government  to  encourage
 the  cottage  industries  in  Gujarat  State
 during  1966-67  and  1967-68?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 Information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  in.
 due  course.

 Overbridge  at  Level  Crossing  Near
 Palanpur  Station  (Western  Rly.)

 568l.  Shri  D.  R.  Parmar:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  vehicular
 traffic  on  the  main  road  is  seriously
 obstructed  on  account  of  the  frequent
 and  long  steady  closure  of  the  level
 crossing  at  the  Southern  end  of  Palan-
 pur  station  on  the  Western  Railway;.
 and
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 (b)  if  so,  whether  Grovernment  pro-
 pose  to  construct  >  road  over-bridge
 on  this  level  crossing  with  a  view  to
 remove  inconvenience  and  hardship  to
 public?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha):  (a)  Presumably,  the  Hor’ble
 Member  is  referring  to  the  level  cross-
 ing  on  the  Palanpur-Deesa  rcad  at  the
 south  end  of  Palanpur  Station.  Ad-
 mittedly  it  is  a  busy  level  crossing,
 but  instructions  exist  that  the  gates
 are  not  to  be  closed  fur  more  than  ten
 minues  at  a  stretch  as  far  as  possible.

 (b)  Yes.  As  the  cost  is  to  be  shared
 by  the  State  Government,  the  scheme
 is  being  finalised  by  the  Railways  in
 consultation  with  them.

 Flag  station  between  Dangarwa  and
 Ambliyasan  stations  (Western  Rly.)

 5682.  Shri  D.  R.  Parmar:
 Minister  of  Railways  be
 state:

 Will  the
 Pleased  to

 (a)  whether  Government  have  re-
 ceived  representations  from  the  public
 to  open  a  new  flag  Railway  Station
 between  Dangarwa  and  Ambliyasan

 Stations  on  the  Western  Railway;  and

 (b)  if  so,  the  action  taken  thereon?
 The  Minister  of  Rallways  (Sbri  C.  M.

 -Poonacha);  (a)  Yes.
 (b)  The  proposal  iz  under  examina-

 tion.

 Khadi  Boards

 5683.  Shri  D.  R.  Parmar:  Will  the
 ‘Minister  of  Commerce  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  2857  on  the  l6th  June,
 967  and  state:

 (a)  the  amount  involved  in  the  seve-
 ral  cases  of  fraud  and  misappropriation

 -of  funds  in  various  State  Khadi  Boards;

 (b)  whether  this  amount  has
 recovered  from  the  culprits;  and

 (९)  if  not,  the  reasons  therefor  and
 the  heads  under  which  this  amount  has

 “been  written  off?

 been
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 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):  (a)
 The  total  amount  involved  in  respect
 of  the  six  State  Boards  referred  to  in
 the  reply  given  to  unstarred  Question
 No.  2857  on  6th  June,  967  is  Rs.  2,87,
 978.

 (b)  and  (c).  Recovery  to  the  tune  of
 Rs.  34,365  has  been  made  so  far,  In-
 formation  with  regard  to  additional  re-
 covery  will  be  laid  on  the  Table  of  the
 House  as  and  when  available.

 Over/under  Bridges  in  Gujarat
 ‘5684,  Shri  Narendra  Singh  Mahida:

 Will  the  Minister  of  Railways  be  pleas-
 ed  to  state:

 (a)  the  number  of  over  and  under-
 bridges  proposed  to  be  constructed  in
 Gujarat  State  during  1967-68;  and

 (b)  the  details  thereof  and  the
 amount  allotted  for  the  purpose?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha):  (a)  Ten  numbers.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT-047/67].

 Rayon  Factories

 5685.  Shri  Hukam  Chand  Kachwai:
 Shri  Ram  Singh  Ayarwal:
 Shri  Bharat  Singh  Chauhan:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  names  of  Rayon  factories  in
 the  country  and  the  number  of  workers
 employed  in  each  of  them  in  the  various
 States;  and

 (b)  out  of  these,  in  how  many  facto-
 ries  workers  are  put  on  duty  for  only
 five  hours  a  day  and  in  how  many
 factories  such  a  practice  is  not  im
 vogue?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):  (a)
 It  is  presumed  that  the  reference  made
 by  the  Hon.  Members  is  to  Rayon  fila-
 ment  yarn  factories.  A  statement  is
 attached.
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 (b)  All  the  rayon  yarn  factories  are  and  the  usual  working  hours  of  workers
 running  on  a  continuous  work  basis  and  On  shift  basis  are  applicable.

 STaTEMENT

 S.No.  Name  of  the  Factory  State  in  which  Number  of
 located  workers  employeg

 7  दा  3  4
 Rayon  filament  Yarn
 I.  Baroda  Rayon  Corporation  Ltd.,  Surat  Gujarat  I6II
 2.  Century  Rayon,  Bombay  Maharashtra  3976
 3.  J.  K.  Rayon,  Kanpur  U.P.  T400
 he  Indian  Rayon  Corporation  Ltd.,  Veraval  Gujarat  II00
 a  Kesoram  Rayon  Ltd.,  Calcutta  Weat  Bengal  7§83
 6.  National  Rayon  Corporation  Ltd.,  Bombay  Ma&harashtra  5358
 Te  South  India  Viscose,  Coimbatore  Madras  i200
 a.  Travancore  Rayon,  Travancore  Kerala  7653
 Acetate  Rayon  Yarn

 Sir  Sik  Ltd.,  Sirpur  Andhra  Pradesh  3200

 भोपाल  को  जाने  वाली  इलाहाबाद  यात्री
 गाड़ी

 5686.  श्री  जगन्नाथ  राव  णजीशी  :
 श्री  हुकम  चन्द  कछवाय  :
 क्री  रास  सिंह  प्रयरवाल  :
 श्री  शारवा  लस्व  :
 थी  भारत  सिह  चौहान  :
 श्री  रणजीत  सिंह  :
 श्री  विदवताथ  पाण्डेय  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  जबलपुर
 के  समीप  इमालिया  गांव  के  पास  24  भ्रप्रैल,
 967  को  6  लोग  भोपाल  को  जाने  वाली

 इलाहाबाद  यात्री  गाड़ी  के  नीचे  पभ्राकर  कुचले
 गये  थे  ;

 ख)  यदि  हां,  तो  इस  दुर्घटना  के  क्‍या

 कारण  ये  ;  शौर

 (ग)  इस  सम्बन्ध  में  क्या  कार्यवाही
 की  गईं  है  ?

 358  (Ai)  LSD—4.

 रेलबे  मंत्री  (श्री  Fo  Ao  पुनाचा) :
 (क)  सम्भवतः  भाशय  उस  दुर्घटना  से  है

 जिसमें  23-4-67  को  लगभग 17.  00  बजे,
 6  व्यक्ति  388  झप  इलाहाबाद-भुसावल
 सवारी  गाड़ी  के  नीचे  थ्  गये  ।  ये  लोग
 मध्य  रेलवे  के  प्रधरताल  शौर  देवरी  स्टेशनों
 के  बीच  00i/2-3  किलोमीटर  पर
 परियत  पुल  को  भ्रनधिकृत  रूप  से  पार  कर

 रहेवे ।

 (ख)  ये  व्यक्ति  उस  समय  रेलवे  पुल
 को  पार  कर  रहे  थे  जब  कि  सामने  से  गाड़ी
 झा  रही  थी  और  वे  श्पनी  भ्रसावधानी  के
 कारण  गाड़ी  के  नीचे  भा  गये  श्रौर  मारे  गये  1

 (ग)  सवाल  नहीं  उठता  ।

 सीतलपुर  के  निकट  झासाम  सेल  रेलगाड़ी
 की  वुघंटना

 5687.  भी  हुकम  चन्द  कछवाय  :
 श्री  जगन्नाथ  राव  जोशी  :

 क्या  रेलवे  मंत्री  27  मार्च,  967  के
 झल्प  सूचना  प्रश्त  सख्या  2  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  कया  सीतलपुर  स्टेशन  के  निकट

 वूर्वोत्तर  रेलवे  को  झासाम  मेल  रेलगाड़ी
 की  दुर्घटना  की  जांच  पूरी  हो  चुकी  है  ;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  व्या

 है  ;  शौर

 (ग)  यदि  नहीं,  तो  इसमें  अ्रं।र  कितना
 समय  लगने  की  संभावना  है  ?

 रेलवे  मंत्री (ओ  चे०  मु०  पुनाचा)  :  (क)
 शौर  (ख).जांच  समिति  के  निष्कर्ष  के

 प्रनुसार,  दुर्घटना  कुछ  झज्ञात  व्यक्षितियों  द्वारा

 रेल-पथ, से  छेड़-छाड़  करने  के  कारण  हुई  ।

 कोई  रेल  कर्मचारी  इसके  लिये  उत्तरदायी

 नहीं  ठहराया  गया  |

 (ग)  सवाल  नहीं  उठता  ।

 रेशम  उत्पादन  केग

 5688.  श्री  हुकम  चच्व  कछवाय  :
 शी  यहाषग्त  सिह  कुदबाह  :
 श्री  रास  सिंह  भ्रयरवाल  :

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 फरेंगे  कि

 (क)  इस  समय  देश  में  भिन्न  भिन्न
 राज्यों  में  रेशम  उत्पादन  केन्द्र  कितने  हैं;

 सरकारी (ख)  गैर-सरकारी  तथा
 रेशम  उत्पादन  केन्द्र  कितने  हैं;

 (ग)  सरकार  ने  रेशम  उत्पादन  करने
 वाले  लोगों  को  क्या  प्रोत्साहन  दिया  है  ;
 झौर

 (3)  सरकारी  तथा  गैर-सरकारी
 रेशम  उत्पादन  केन्द्रों  में  उत्पादन  तथा  व्यथ
 का  प्रनुपात  क्‍या  है  ?

 वाणिज्य  मंत्रालय  में  उपय-मंत्री  (श्री
 ह... 1 ह  कुरेशी)  :  (क)  प्रोर  (ख).  एक
 विवरण  सभा  पटल  पर  रखा  गया  है  1
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 [पुस्तकालय  में  रखा  गया  ।  वेखिये
 संरया  LT/-:048/67]

 (ग)  रेशम  उत्पादकों  को  विभिन्न
 राज्य  सरकारों  द्वारा  जो  सहायता  तथा

 प्रोत्साहन  दिये  गये  हैं  उनका  ब्यौरा  नीचे
 दिया  गया  हैः--

 (a)  शहतूती  कलमों,  पौध  तथा  सांकुर
 कलमों  का  यथा  लब्ध  मात्रा  में

 निशुल्क  दिया  जाना  ।

 (2)  रोगमुक्त  रेशम  कीट  प्रंडों  का
 वर्तमान  रेशम  उत्पादन  क्षीत्रों  में
 उचित  दरों  पर,  तथा  नये  क्षेत्रों
 में  निशुल्क  दिया  जाना  ।

 (3)  सरकारी  कोया  बाजारों  की
 स्थापना  द्वारा  कोयों  के
 विपणन  के  लिये  सुविधाएं  ।

 (4)  टसर  कोया  उत्पादकों  को  उचित

 मूल्य  सुनिश्चित  कराने  के
 लिये  केन्द्रीय  रेशम  बोर्ड  मूल्य
 समर्थक  योजना  चला  रहा  है  1

 (5)  कुएं  खोदने  तथा  कोया  पालन-
 पोषण  गृहों  श्रादि  के  निर्माण
 के  लिये  ऋणों  तथा  उधदानों  की

 स्वीकृति  ।

 (6)  उपदान  प्राप्त  दरों  पर  कोया
 पालन  पोषण  के  उन्नत  उपकरणों,
 रेशम  लपेटने  तथा  कातने  की
 मशीनों  का  संभरण  ।

 '(7)  कोयों  के  पालन  पोषण,  रेशम
 लपेटने  तथा  कातने  की  झ्राघुनिक
 विधियों  में  तकनीकी  मार्गे-
 दर्शन  ।

 (8)  रेशम  कीट  श्रड़ों  की  बजाय
 चौकी  कीटों  का  संभरण  of

 (9)  रेशम  उत्पादकों  के  लाभ  के
 लिये  सहकारी  समितियों  का
 संगठन  |
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 (i0)  विदेशी  जाति  के  कोयों  के
 चुने  हुए  उत्पादकों  को  प्रोत्साहक
 बोनस  की  स्वीकृति  ।

 (धघ)  सरकारी  क्षेत्र  में  सं  ड्  रेशम
 उत्पादन  के  फार्म  वाणिज्यिक  उपक्रम  नहीं
 हैं।  पे  सेवा  केन्द्र  हैं,  जो  रेशल  उत्पादकों
 के  लिये  जनक  अंडों,  उन्नत  पौदों,  सांकुर
 कलमों  अादि  के  उत्पादन  में  लगे  हुए  हैं  ।
 गैर-सरकारी  फार्मों  के  सम्बन्ध  में  उत्पादन-
 व्यय  पझ्रनुपात  विषयक  जानकारी  प्राप्य  नहीं

 |

 जापान  को  इनारतों  लकड़।  का  निर्वात

 5689.  श्रो  हुक्म  चन्द  कछवाप  :
 श्री  राम  ह  झपरवाल  :

 क्या  वाणिज्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (=)  भारत  ने  पिछले  दो  वर्षों  में
 जापान  को  लुग्दी  बनाने  के  लिये  कितनी
 इमारती  लकड़ी  का  निर्यात  किया  ;  और

 (ख)  इसके  बदल ेमें  जापान  से  कौन
 कौन  सी  वस्तुओं  का  झायात  किया  गया  और
 कितनी  कितनी  मात्रा  में  ?

 वाणिज्य  मंत्रालय  में  उय-मंत्री  (श्री
 फो  कुरशी)  :  (क)  इमारती  लकड़ी
 एक  विशेष  रूप  से  उल्लिखित  मद  नहीं  है  ।
 1965-66  तथा  1966-67  (शप्रैल-

 फरवरी)  में  जापान  को  निम्नलिखित  विभिन्न
 प्रकार  की  लकड़ी  का  निर्यात  किया  गया  —

 विवरण  इकाई  1965—66  1966-67
 बन  मी०  परिमाण  .  (भैल-फर-

 बरी  )  परिमाण

 देवदार,  फर  तथा  कल  को  छोड़  कर  सामान्यतः
 वर्गाकार  चिरे  हुए  लद्दे  तथा  फट्टी  902

 लीरेल  50  35

 रेड  सेंडर्स  I0  97

 रोजवुड  00697  7492

 ब्वन्दन  की  लकड़ी  28

 न्य  'कठोर  लकड़ी  i0  67

 6  40 न्य  चिरी  हुई  लकड़ी  श्रादि

 इस  सम्बन्ध  में  निशचयपूवेक  कुछ  नहीं

 कहा  जा  सकता  कि  जापानी  प्रायातकों  द्वारा

 किस  प्रकार  इस  लकड़ी  का  प्रयोग  किया
 गया  |

 (ख)  जापान  को  लकड़ी  का  निर्यात

 वस्तु  विनिमय  के  भ्राधार  पर  नहीं  किया
 गया  था  a  अतः  बदले  में  वस्तुझों  के  प्रायात
 करने  का  प्रशन  नहीं  उठता  |
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 भारत-बैल्लियसम  सहयोग

 5690.  श्री  राम  सिह  झयरवाल  :
 श्री  हुकम  बन्द  कछवाय  :
 ह 16  यशवन्त  सिह  कुशवाह  :
 श्री  झोकार  सिह  :
 शी  to  बदा  :
 थ्रो  काशोनाथ  पाण्डे  :

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  भारत  तथा  बेल्जियम  के  बीच
 व्यापार  तथा  झ्राथिक  सहयोग  बढ़ाने  के  लिये
 दोनों  देशों  की  सरकारों  के  प्रतिनिधियों  के
 बीच  हाल  ही  में  हुई  बातचीत  का  व्यौरा
 क्‍याहै;

 (ख)  क्‍याभारत  को  यह  झ्ाशा  है  कि
 इस  सहयोग  के  परिणामस्वरूप  भारत  को
 झधिक  विदेशी  मुद्रा  की  प्राप्ति  होगी  ?

 (ग)  यदि  हां,  तो  कितनी  राशि  की  ?

 वाणिज्य  मंत्रालय  में  उप-मंत्री  (श्री
 शफी  कुरंशी)  :  (क)  नई  दिल्‍ली  में  7
 भ्रप्रैल,  967  को  वैल्जियम  सरकार  तथा
 भारत  सरकार  के  प्रतिनिधियों  के  मध्य  हुई
 व्यापार  वार्ता  में  कई  विषयों  पर  विचार

 हुआ  जिसमें  ये  विषय  भी  शामिल  थे  :
 भारत  बेल्जियम  व्यापार  का  पुनरीक्षण,
 दोनों  देशों  के  मध्य  व्यापार  के  झादान  प्रदान
 को  बढ़ाने  सम्बन्धी  उपाय,  भारत  के  निर्यात
 पर  लगे  हुए  टेरिफ  या  गैर-टैरिफ  प्रतिबन्धों
 को  हटाना,  बेल्जियम  के  बाजार  में  भारतीय
 उत्पादों  के  निर्यात  को  बढ़ाने  के  लिये  बेल्जियम
 द्वारा  तकनीकी  सहायता,  भारत  बेल्जियम
 श्रौद्योगिक  सहयोग  शौर  विशेषत:  दोनों  देशों
 के  मध्य  व्यापार  के  ग्रादान-प्रदान  को  बढ़ाने
 के  लिये  उत्पादों  के  विशिष्टीकरण  के  लिये
 पारस्परिक  सहयोग  को  बढ़ाने  के  उपाय  भौर
 कनेडी  राउण्ड'  वार्ता  में  यूरोपीय  आधिक

 समुदाय  द्वारा  किये  गये  उपायों  में  सुधार
 करने  की  दिशा  में  तथा  'कनेडी  राउण्ड'  के
 पश्चा  विकासशील  देशों  की  बची  हुई  व्यापारिक
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 समस्याझों  को  सुलझाने  की  दिशा  में  बेल्जियम
 का  योगदान  |

 2.  टैरिफ  तथा  गेर-टैरिफ  प्रतिबन्धों
 को  हटाने  के  सम्बन्ध  में  बेल्जियम  प्रतिनिधि-
 मण्डल  ने  बताया  कि  कनेडी  राउण्ड  वार्ता
 के  परिणामों  का  पुनरीक्षण  करने  के  पश्चात्‌
 बेल्जियम  सरकार  अन्य  विकसित  देशों
 के  साथ  मिल  कर  विकासशील  देशों  की  शेष
 व्यापारिक  समस्याझ्रों  पर  विचार  करेगी
 ताकि  उनका  कोई  समाधान  निकल  सके  ।
 बेल्जियम  के  बाजारों  में  भारतीय  निर्यातों
 को  बढ़ावा  देने  के  लिये  तकनीकी  सहायता
 के  सम्बन्ध  में  यह  तय  हुआ  कि  बेल्जियम  सरकार
 व्यापारिक  मेलों,  प्रदर्शनियों  में  भाग  लेने,
 बेल्जियम  में  भारतीय  उत्पादों  का  भ्रचार,
 बाजार  गवेषणा  प्रादि  के  क्षेत्र  में  सहायता
 के  विशेष  प्रस्तावों  पर  विचार  करेगी  ।
 दोनों  देशों  के  मध्य  ग्रौद्योगिक  सहयोग  को

 बढ़ाने  के  सम्बन्ध  में  यह  तय  हुआ  कि  बेल्जियम
 सरकार  बेल्जियम  के  उच्च  धनी  समूहों  से
 सम्पर्क  करेगी  तथा  उनसे  प्रतुरोध  करेगी
 कि  वे  भारत  तथा  बेल्जियम  के  मध्य  औद्योगिक

 सहयोग  की  अतिरिक्त  संभावनाश्रों  का
 सर्वेक्षण  करने  के  लिये  विशेषज्ञों  को  भारत
 भेजें,  विशेषत:  इस  दृष्टि  से  कि  दोनों  देशों
 के  मध्य  व्यापारिक  प्रादान  प्रदान  को  बढ़ाने
 के  उद्देश्य  से  उत्पादों  का  विशिष्टीकरण  किया
 जा  सके  ।

 (ख)  तथा  (ग).  झाशा  है  कि  इस
 वार्ता  तथा  समय  समय  होने  वाली  ऐसी  ही
 वार्ताओं  के  परिणामस्वरूप  ओर  भारत  के
 निर्यात  को  बढ़ाने  के  लिये  जो  उपाय  किये  जा

 रहे  हें  उनके  परिणामस्वरूप  कालान्तर  में
 इन  निर्यातों  में  वृद्धि  होगी  परन्तु  ऐसी  बुद्धि
 के  परिणाम  को  झ्रांकना  सम्भव  नहीं  है  ।

 भारत  में  निर्मित  कारों  पर  कर

 569i.  sit  श्लोकार  सिंह  :
 श्री  हुक्म  सनद  फछवाय  :

 क्या  ब्रौद्योगिक  विकास  तथा  समवाय-कार्प
 मंत्री  31  मार्च,  967  %  भ्रतारांकित  प्रश्न
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 संख्या  268  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  भारत
 में  बनी  कारों  पर  कर  कम  करके  उन्हें  लोक-
 प्रिय  बनाने  के  हेतु  उनके  मूल्य  घटाने  का  है;
 शर

 (ख)  शदि  हां,  तो  करों  में  कितनी  कभी
 की  जायेगी  तथा  इसे  कब  कार्य  रूप  दिया
 जायेगा  ?

 श्रौद्योगिक  विकास  तथा  समवाय  कार्य
 मंत्री  (श्री  फलरुह्दीन  ली  ग्रहमद)  :(क)
 जी,  नहीं  ।

 (@)  प्रश्न  ही  नहीं  उठता  ।

 हेवी  इंजीनियरी  कारपोरेशन  रांची  का

 हैवी  सशगीन  दूल  प्लांट  का  तीसरा  कारखाना

 5692.  श्री  राम  सिंह  प्रयरवाल  :
 श्री  हुकम  बन्द  कछवाय  :

 क्या  भ्रोद्योगिक  विकास  तथा  समयाय
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चैकोस्लोवाकिया
 के  उप-प्रधान  मंत्री  ने  हटिया  में  हैवी
 इंज्ञोनिर्यारिेग  कारपोरेशन  के  हैवी  मशीन

 टूल  प्लांट  के  तोसरे  कारखाने  का  उद्घाटन
 किया  था;

 (@)  यदि  हां,  तो  इस  परियोजना  पर
 कितना  धन  खर्च  किया  गया  है;  शौर

 (ग)  सहयोग  की शर्तें  क्‍या  हैं  ?

 झ्ौद्योगिक  विफास  तथा  समवाय  कार्य
 मंत्रो  ो  फलदह्दीन  भली  श्रहमव)  :

 (क)  हैवी  मशीन  ढ्ल्ज  प्लांट  जोकि

 हैबी  इंजीनिर्यारण  कारपोरेशन  लि०  की
 परियोजनाओं  में  से  एक  हैं,  का  उद्घाटन
 चैकोस्लोवाकिया  के  उप-प्रधान  मंत्री  ने

 20  जनवरी,  967  को  किया  था  |
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 (ख)  इस  परियोजना  पर  3  मा,
 967  तक  कुल  खर्च  3.38  करोड़  रुपये
 हुआ  t

 (ग)  यदि  परियोजना  चैकोस्लोवाकिया
 सरकार  की  सहायता  से  स्थापित  की  गई  है
 ओर  उस  ने  मशीनों,  उपकरणों,  हथियारों
 शौर  पुर्जों  के  झायात  के लिये  ऋण  दिया  है  ।
 जब  भी  आवश्यकता  हो  विशेषज्ञ,  विदेशी
 परामशदाता,  मेसर्स  स्कोडा  एक्सपोर्ट  द्वारा
 भ्रापसी  समझौते  से  तय  की  गई  शर्तों  पर
 दिए  जाते  हैं।  जब  भी  किसी  विशिष्ट  मशीन
 के  उत्पादन  का  काम  हाथ  में  लिया  जाता  है
 तो  उस  के  लिए  तकनीकी  और  नमूने  इत्यादि  के
 प्रलेखों  का  मूल्य  भी  मेसर्स  स्कोडा  श्रक्स्पोर्ट
 से  बातचीत  द्वारा  तय  कर  लिया  जाता  है  ।

 Accidents  to  Assam  Mail
 5693.  Shri  Yashpal  Singh:

 Shri  8.  C.  Samanta:
 Will  the  Minister  of  Railways  be

 Pleased  to  state:

 (a)  the  number  of  times  the  Assam
 Mail  met  with  accidents  during  the
 last  one  year;

 (b)  the  total  loss  of  human  life  and
 property;  and

 (९)  the  measures  intended  ६0  improve
 the  security  arrangements?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha):  (a)  Presumably,  the  refer-
 ence  is  to  the  Assam  Mail  running  on
 the  Northeast  Frontier  Railway  which
 met  with  accident  3  times  during  the
 period  July,  966  to  June,  1967.

 (b)  There  was  no  loss  of  life  in  these
 accidents.  The  cost  of  damage  to  Rail-
 way  property  was  estimated  at  approxi-
 mately  Rs.  53,750.

 ic)  The  following  measures  have
 ‘been  taken  to  improve  the  Security
 arrangements:—

 (i)  Running  of  passenger  carrying
 trains  has  been  restricted  to
 day  time  in  the  vulnerable
 area;
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 (ii)  Track  patrolling  by  Engineer-
 ing  patrolmen  and  armed
 R.P.F.  contingents  under  the
 operational  control  of  the
 Army.
 Runulng  of  search-light  special
 ahead  of  passenger  trains  in
 ease  of  necessity  after  dusk.

 (lv)  Intensification  of  ‘Intelligence’.
 (v)  Intensive  checking  of  passen-

 fers  and  their  luggage  on
 platforms  and  im  =  runring
 trains;  and

 (vi)  Escorting  of  important  passen-
 ger  trains  by  GRP.,  RPF.
 and  R-P.S.F.  besides  pusting  cf
 G.R.P./R-P.F.  at  important  way
 side  stations  to  watch  anti-
 social  elements.

 Exports
 Shri  Madhu  Limaye:
 Shri  S.  M.  Banerjee  :
 Shri  George  Fernandes:
 Dr.  tam  Manohar  Lohia:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  the
 last  ten  months  or  so,  after  the  de-
 valuation  of  the  rupee,  exports  have
 not  shown  any  appreciable  increase.
 and

 (b)  if  so,  the  break-up  of  the  expurt
 figures  for  major  commodities  in  the
 last  ten  months?

 The  Deputy  Minister  in  thé  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b).  Two  statements  (i)  show-
 ing  monthly  trends  in  India’s  exports
 after  devaluation  from  June,  966  tu
 March,  967  und  (ii)  break-up  of  ex-
 Port  figures  for  major  commodities
 during  the  l0  months  (June-March
 967)  are  laid  on  the  Table.  [Placed
 in  Library.  See  No,  LT-049/67.]

 Bagalkot  Cement  Company  at  Bijapur
 5695.  Shri  Madhu  Limaye:

 Dr.  Ram  Manohar  Lohia:
 Shri  8.  M,  Banerjee:
 Shri  George  Fernandes:

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be

 (iti)

 —

 5694,
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 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  26035  on  the
 29th  November,  966  and  state:

 (a)  whether  the  report  of  the  Inspec.
 tor  appointed  by  Government  under
 Section  237(b)  of  the  Companies  Act
 to  investigate  into  the  affairs  of  the
 Bagalkot  Cement  Company  at  Bijapur
 has  since  been  received:

 (b)  if  so,  the  action  taken  thereun:
 and

 (०)  whether  any  evidence  of  the
 bribe  money  paid  by  the  Company  to
 sume  high  Government  officials  has
 been  found  by  the  Inspector  in  the
 Company's  documents?

 The  Minister  of  Industriajy  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Presumably,  the  Ques-
 tion  referred  to  by  the  hon.  Members
 is  Unstarred  Question  No.  2805  which
 was  answered  on  the  29th  November,
 1966.  The  Inspector  submitted  an
 interim  report  in  November  1966.  He
 would  submit  a  final  report  on  com-
 pletion  of  the.  investigation.

 (b)  The  Central  Government  submit-
 ted  an  application  in  April  967  to  the
 Companies  Tribunal  under  Sections
 388B  and  388D  of  the  Companies  Act
 requesting  the  Tribunal,  inter  alia,  to
 inquire  into  the  case  against  tbe
 Chairman  of  Tandulkar  Industries
 Private  Ltd.  the  former  Managing
 Agents  of  Bagalkot  Cement  Co.  Ltd.,
 who  is  at  present  one  of  the  Directors
 of  the  latter  company,  and  record  a
 finding  as  to  whether  or  not  he  is  a  fit
 and  proper  person  to  hold  the  office
 of  Director  or  any  other  office  cunnec-
 ted  with  Bagalkot  Cement  Co.  Ltd.  or
 any  other  company.  <n  interim  appli-
 cation  has  also  been  filed  for  restrain-
 ing  him  from  managing  the  alfuirs  of
 the  company  pending  cae  final  disposal
 of  the  application.

 (९)  The  Inspector  has  not  yet  been
 able  to  look  into  the  books  of  accounts
 of  the  company,  as  they  are  still  with
 the  Courts.
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 Bombay  Oxygen  Corporation,  Ltd.
 5696,  Shri  Madhu  Limaye  :

 Dr.  Kam  Manohar  Lohia:
 Shri  George  Fernandes:

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  irregular  pur-
 chase  of  cylinders  by  the  management
 of  the  Bombay  Oxygen  Corporation,
 Ltd.;

 (b)  whether  these  cylinders  were
 purchased  by  the  said  Corporation  from
 the  Rupee  area  at  an  unusually  high
 price;

 (e)  whether  another  Company  pur-
 chased  cylinders  of  the  same  specifi-
 cations  from  the  same  Rupee  area  at
 much  lower  rates:

 (d)  whether  upon  complaints  being
 made,  the  Bombay  Oxygen  Corperaticn
 Ltd.,  themselves  purchased  another
 consignment  of  these  cylinders  at  a
 much  lower  rate;

 (e)  the  difference  between  the  price
 of  the  first  purchase  and  second  pur-
 chase  by  the  said  Corporation;  and

 (f)  whether  any  action  against  the
 Corporation  has  been  taken  under  the
 provisions  of  the  Companies  Act?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Yes,  Sir.  A  committee
 of  three  share-holders  of  the  company
 was  appointed  in  the  annual  general
 meeting  of  the  company  held  on  28th
 June,  965  to  go  through  the  papers
 pertaining  to  the  purchase  ot  cylinders
 by  the  company.  The  committze  sub-
 mitted  its  report  suggesting  to  the
 members  that  a  further  probe  be  made
 to  go  into  the  complete  working  of  the
 company.  However  no  action  was
 taken  by  the  general  meeting  on  the
 said  report  and  jin  the  Ist  meeting  of
 the  committee  of  shareholders  held  on
 l0th  May,  967  no  further  questions
 were  raised  about  this  matter.

 (9)  to  (e).  The  Company  had  entered
 Into  a  Contract  with  the  East  German
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 Suppliers  for  the  supply  of  Oxygeu
 Plants,  Acetylene  Plant  and  20000
 Oxygen  Cylinders.  The  Contract  price
 of  the  oxygen  cylinders  was  Rs.  88
 per  piece  which  was  subsequently  re-
 duced  to  Rs.  75  and  the  Contract  was
 amended  from  20000  to  9000  cylinders.
 After  the  Company  had  purchased
 00C0  oxygen  cylinders,  they  cancelled
 their  Order  for  the  balance  9000  cy)in-
 ders  at  the  request  of  the  East  German
 Suppliers  to  enable  the  latter  to  comply
 with  an  urgent  Order  for  000  cylin-
 ders  from  another  client.  However,
 soon  afterwards  the  foreign  suppliers
 requested  the  Company  ty  reinstate
 their  order  stating  that  due  to  altered
 situation  they  were  in  a  position  to
 supply  full  Order  for  Oxygen  cyiinders
 but  the  Company  stuck  to  the  cancel-
 lation.  When  the  East  German  Sup
 pliers  continued  pressing  for  the  accept-
 ance  of  full  Order,  the  Company  ex-
 pressed  their  willingness  to  accept  the
 purchase  of  remaining  9000  oxygen
 cylinders  only  if  the  prices  were  Tre
 duced  to  Rs.  20  per  cylinder.  The
 Suppliers  firm  finally  agreed  to  reduce
 the  price  and  supplied  the  balance  9000
 cylinder  at  Rs.  20  per  cylinder.

 (९)  Government  has  no  knowledge  of
 the  actual  price  paid  hy  ctkee  firms
 for  purchase  of  cylinders  of  the  same
 specification  from  Rupee  Payment  Area.

 (f)  No  action  has  been  taken  against
 the  Company  under  the  provisions  of
 the  Companies  Act  in  respect  of  this
 transaction.

 कच्चे  माल  की  कमी

 5697.  श्री  स०  Wo  सामन्त  :  क्या
 श्रौद्योगिक  विषास  तथा  समवाय  कार्य  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विद्यमान  छोटे  और  बड़े  उद्योगों
 के  लिए  ग्रावश्यक  माल  के  सम्भरण  में  कितने
 प्रतिशत  कमी  है  श्रौर  उसे  पूरा  करने  के  लिए
 सरकार  द्वारा  क्या  कार्यवाही  की  गई  है;

 (ग)  ऐसे  कितने  कच्चे  माल  की  श्राव-
 एयकता  है  जिसे  प्रायात  द्वारा  पूरा  किया  जाता
 है  भौर  उसमें  से  कितने  प्रतिशत  माल  की
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 व्यवस्था  वतंमान  आयात  नीति  के  प्रन्तगंत
 पहने  ही  की  जा  चुकी  है ब्ौर  शेष  झावश्यकता
 की  पूर्ति  के  लिए  सरकार  द्वारा  क्‍या  निर्णय
 किया  गया  है;  और

 (ग)  ऐसे  छोटे  और  बड़े  उद्योगों  की
 संख्या  कितना  2  जिन्हें  कच्चे  माल  की  कमी
 के  कारण  काम  के  कुल  समय  में  से  आधे  समय
 श्रथवा  आधे  से  अधिक  समय  के  लिए  बन्द

 रहना  पड़ता  है  और  जिस  के  परिणामस्वरूप  वे
 उद्योग  घाटे  पर  चल  रहे  हैं  ?

 ग्रोद्योगिक  विक्लस  तथा  समवाय  कार्य
 मंत्री  (श्री  फवदद्दीन  शझली  अहमव)  :  (क)
 तथा  (ख)  विद्यमान  लघु  उद्योगों  तथा
 बड़े  उद्योगों  के  लिए  ग्रावश्यक  कच्चे  माल  के
 सम्भरण  की  कमी  का  प्रतिशत  भिन्न  भिन्न
 उद्योगों  तथा  भिन्न-भिन्न  कारखानों  के  लिए
 ग्रलग-झलग  है।  वाई  मामलों  में  तो  उसका  सही-
 सही  अनुमान  लगा  सकना  भी  सम्भव  नहीं
 होगा  ।  इस  जानकारी  को  एकत्र  करने  में
 लगने  वाला  समय  इस  से  निकालने  वाले
 निष्कर्षों  के  अनुरूप  नहीं  होगा  ।

 उदार  की  गई  आयात  नीति  के  ग्रन्त्गंत
 प्राथमिकता  प्राप्त  उद्योगों  को  श्रपनी  पूर्ण
 उत्पादन  क्षमता  के  लिए  कच्चे  माल,  पुज्जों
 तथा  फालतूृ  पुर्जों  के  ग्रायात  की  प्रनुमति  प्राप्त
 है।  भ्रन्य  उद्योग  चालू प्रा  यत  व्यापार  नियंत्रण
 नीति  के  अनुसार  आयात  की  हकदारी  रखते  हैं
 बौर  यह  हकदारी  उद्योगों  के  अनुसार  निर्यात
 के  5  से  लेकर  50  प्रतिशत  तक  होती  है।

 जहां  तक  देशी  कच्चे  माल  का  सम्बन्ध  है
 समस्या  केवल  उन  तक  सीमित  हैं  जिन  का
 सम्भरण  कम  है।  उन  के  बारे  में  उपलब्धि
 की  सीमाओं  में  प्राथमिकता  प्राप्त  तथा  गैर-
 प्राथमिकता  प्राप्त  दोनों  प्रकार  के  उद्योगों  की
 झ्रावश्यकता  को  पूरा  करने  के  प्रयास  किए
 गए  हैं।

 (ग)  एक  खाद्य  परिष्करण  कारखाने
 के  प्रलावा  जो  कि  माल  जैसे  कोकोआ  बीन
 उपलब्ध  नहंनि  के  कारण  कुछ  समय  से  बन्द
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 पड़ा  है।  प्रन्य  किसो  भो  कारखाने  के  ऑ्ाधे
 या  इससे  भ्रधिक  समय  के  लिए  बन्द  होने
 को  सरकार  को  कोई  भो  जानकारो  नहीं  है  t

 Utilisation  of  Steel  Scrap
 5698.  Shri  8.  E-  Damani:  Will  the

 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  the  steps  Government  are  taking
 to  encourage  the  utilisation  of  steel
 scrap;

 (b)  whether  any  steel  is  produced
 from  this;  and

 (c)  if  so,  the  total  quantity  of  stee!
 produced  during  1966-67?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  Gov-
 ernment  have  liberalised  the  setting  up
 of  electric  furnaces  to  produce  steel
 by  de-licensing  the  industry.  Govern-
 ment  have  also  promoted  the  setting
 up  of  the  Metal  Scrap  Trade  Corpo-
 ration  with  the  primary  purpose  of
 maximising  collection  and  proper  hand-
 ling  of  scrap.  This  Corporation  is
 further  to  ensure  that  the  entire  re-
 quirements  of  the  furnaces  in  the
 country  are  met  and  that  exports  of
 certain  types  of  scrap  are  allowed  only
 after  meeting  indigenous  demand.
 Scrap  arisings  in  the  integrated  steel
 Plants  and  major  furnaces  units  are
 utilised  direct  by  these  units  them-
 selves.

 (b)  Yes,  Sir.

 (c)  The  exact  quantity  of  steel  pro-
 duced  from  scrap  is  not  readily  avail-
 able.

 International  Trade  Fairs

 5699.  Shri  8.  RB  Damani:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  number  of  International
 Trade  Fairs  held  during  the  year  1966-
 67;  and

 (b)  in  how  many  of  them  India
 participated  and  the  reasons  for  not
 participating  in  other  Fairs?
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 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi)  :
 (a)  A  large  number  of  Fairs/Exhibi-
 tions  are  held  every  year  throughout
 the  world.  We  have  no  information  on
 the  actual  number.

 (b)  India  participated  in  forty-one
 International  Trade  Fairs.  Decisions
 to  participate  in  international  fairs  are
 taken  after  due  examination  of  the
 comparative  advantages  of  different
 events  and  taking  into  account  our
 limitations  of  foreign  exchange  and
 other  resources.

 Issue  of  Import  Licences

 5700.  Shri  8.  KR.  Damani:  Will  the
 Minister  of  Commerte  be  pleased  to
 state:

 (a)  the  number  of  applications  for
 the  issue  of  import  licences  that  were
 Pending  betore  the  authorities  as  on  the
 lst  May,  1967;  and

 (b)  the  extent  and  the  manner  in
 which  the  same  have  been  disposed
 off?

 The  Deputy  Minister  ip  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):
 (a)  8194.

 (9)  230  applications  have  been  dis-
 posed  of  by  issue  of  licences  and  882
 by  issue  of  rejection  or  deficiency
 letters.  The  remaining  applications,
 which  relate  to  the  import  of  non-
 ferrous  metals,  from  new  units  are
 pending  as  the  import  policy  in  this
 respect  is  under  examination  in  con-
 sultation  with  the  sponsoring  autho-
 ritles  concerned.

 Hindustan  Machine  Tools,  Bangalore

 570l.  Shri  C.  K.  Bhattacharyya  :
 Shri  YY  A.  Prasad:
 Shri  Ram  Kishan  Gupta  :
 Shri  Yashpal  Singh

 Tridib  Kumar  Chaudhurl  :

 Shri
 Shri
 Shri
 Shri  8.  N.  Maitl
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 Shri  A.  K.  Kisku:
 Shri  N.  K.  Sanghi:

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  statement  by  Shri  8,  M.
 Patil,  Mg.  Director  of  the  Hindustan
 Machine  Tools,  Bangalore  saying  that
 “HMT's  financial  and  business  con-
 ditions  at  present  were  extremely
 critical”;

 (b)  if  so,  the  causes  that  have  led
 to  this  position;  and

 (c)  the  steps  proposed  to  be  taken  to
 improve  the  situation?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  and  (b).  Yes,  Sir.  In
 view  of  the  fall  in  demand  for  machine
 tools,  there  has  been  some  accumulation
 of  stocks  with  the  Company,  which  has
 affected  full  utilisation  of  capacity  and
 caused  a  setback  in  their  financial
 position.

 (c)  To  meet  the  present  situation
 the  Company  propose  to  diversify  pro
 duction  by  taking  up  the  manufacture
 of  new  and  sophisticated  machines  and
 intensify  their  export  promotion  efforts.

 देता  में  स्थापित  किये  गये  योग

 5702.  श्री  रास  सिंह  झ्रयरबणाल  :
 श्भी  हुकम  द... द  कवाय  :

 क्या  श्ौद्योगिक  विकास  तथा  श्रमभाय
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  वर्ष  i966-67  %  केन्द्रीय
 सरकार  की  वित्तीय  सहायता  ,से  देश  में
 विभिन्न  राज्यों  में  कितने  उद्योग  स्थापत  किये
 गये;

 (ख)  वर्ष  1966-6747 में  उनको  कुल
 कितनी  वित्तीय  सहायता  दी  गई;  और

 (ग)  राज्य  सरकारों  द्वारा  कितने  ही
 उद्योग  चलाये  जा  रहे  हैं  ?



 I  825  Written  Answers

 झ्रोद्योगिक  विहझास  तबा  समवाय  कार्य
 मंत्रों  पुष्ी  फबकदीन  झली  झहमद )  :  (क)
 से  (ग)  जानकारी  इकट्ठी  की  जा  रहां  है
 ग्रौर  वहु  यथा  समय  सभा  पटल  पर  रख  दा
 जायेगी  ।

 मबुरा  स्टेशन  पर  सटर  से  भरे  हुए  सात
 डिब्मों  Fy  पकड़ा  जाना

 5703.  आ  राम  लह  ग्रथरवाल  :
 णो  हरम  च्चन्व  कछवाय  :

 क्या  रेलवे  मंत्रा  चह  बताने  का  क्रूपा
 करेंगे  कि

 (क)  क्या  i8  मई,  967  के  'नव-
 भारत  टाइम्स'  में  छपा  यह  खबर  सहा  है  कि

 मथुरा  रेलवे  स्टेशन  पर  मटर  से  भरे  हुए
 ऐसे  9  माल  डिब्बे  पकड़े  गये  थ  जो  चोरी
 छिपे  बाहर  ने  जाये  जाने  वाले  थे  ;

 (@)  याद  हां,  तो  इस  मामतने  में  क्‍या
 कार्यवाही  की  गई  है  ;

 (ग)  थे  मटर  कहां  ले  जायों  जा  रहो
 था;  झोर

 (घ)  मटर  कितनों  धो  ऑर  कितने

 मुल्य  की  थी  ?

 रेलवे  संत्र।  (चि०  मु०  पुनाचा)  :  (क)
 मटर  से  लदा  हुआ  केवल  एक  माल  डिब्बा

 मथुरा  स्टेशन  पर  रोका  गया  था  जिसे
 बेलने  गंज  वापस  भेज  दिया  गया  जहां  माल
 डिब्बे  में  लदा  माल  जब्त  कर  लिया  गया  |

 (ख)  भ्रागरा  शहर  से  छाता  पुलिस  थाने
 में  एक  मामला  भत्यावश्यक  पदार्थ  अधिनियम
 की  धारा  3/7  के  भ्रधीन  दर्ज  कर  लिया  गया
 हैं  और  छानबीन  की  जा  रही  है  |  बेलनगंज
 मालगोदाम  के  दो  रेलवे  कर्मचारी,  जिनका
 माल  डिब्बे  की  बुकिंग  से  सम्बन्ध  था,  निलम्बित
 कर  दिये  गगे  हैं  भौर  उन  के  विरुद्ध  मामले  की
 जांच  होती  है  |
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 (7)  मटर  की  बोरियां  बेंलनगंज
 से  कर्नाक  बन्द,  बम्बई  के  लिए  बुक  की
 गयी  थीं  ।

 (घ)  185  बोरियां,  जिन  का  अनुमा
 निति  मूल्य  लगभग  7,500  र०  है

 Industrial  Projects  in  Punjab
 5704.  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Punjab  had  approached
 the  Central  Government  for  the  grant
 of  licences  for  setting  up  of  five  in-
 dustrial  projects  in  the  State  of
 Punjab;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 The  Minister  of  Industrial  Develop-
 iment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  There  has  been  no  appli-
 cation  from  the  Government  of  Punjab
 for  licences  for  setting  up  industrial
 projects  in  the  State  subsequent  to
 February  1964.

 (b)  Does  not  arise.

 Zonal  RailWay  Officers’  Confidential
 Stenographers

 5705.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Confidential  Stenographers  attached  to
 the  Zonal  Railway  Officers  are  given  a
 higher  initial  start  of  pay  than  other
 categories  of  Stenographers;  and

 (9)  if  so,  the  reasons  therefor?
 The  Minister  of  Railways  (Shri  C.  M.

 Poonacha):  (a)  No.
 (b)  Does  not  arise.

 Deraliment  near  Bhudhani  Railway
 Station

 5706.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 engine  and  four  wagons  of  a  goods  train
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 were  detailed  near  Sudni  Railway
 Station  on  the  Itarsi-Jhansi  section  of
 the  Central  Railway  on  the  27th  May,
 ‘1967;

 (b)  if  so,  the  causes  of  the  accident;
 and

 (९)  the  totil]  amount  of  loss  to  the
 railway  prope.‘ty?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha)  :  (a)  Presumably  the  refer-
 ence  is  to  the  accident  in  which  the
 engine  and  five  wagons  of  goods  train
 No.  El0  Up  derailed  at  Budni  station
 un  27th  May,  1967.

 (b)  The  driver  entered  the  sand
 hump  while  the  Starter  signal  was a.  0  n  "

 (c)  The  cost  of  damage  to  railway
 property  was  estimated  at  approximate-
 ly  Rs.  42,000.

 ‘India  Fortnight’  Exhibition  in  Paris
 8407.  Shri  Nambiar  :

 Shri  P.  Gopalan  :
 Shri  C  K.  Chakrapani:
 Shri  Mohammad  Ismail  :
 Shri  E,  K.  Nayanar:

 Will  the  Minister  of.  Commerce  be
 pleased  to  state:

 (a)  whethe:  “India  Fortnight”  Exhi-
 bition  was  revently  organised  in  Paris
 by  the  Indian  Embassy  in  France;

 (b)  if  so,  the  nature  of  the  exhibi-
 tion;

 (c)  the  total  amount  spent  by  the
 Embassy  on  acount  of  the  exhibition:
 and

 (d)  the  total  amount  of  goods  sold
 through  the  exhibition

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi)
 (a)  Yes,  Sir,  in  collaboration  with  M/s.
 Wagon-Lits  a  firm  of  caterers  and
 contractors  and  M/s.  Bontique  de
 Nations,  affiliate  of  M/s.  General  Ex-
 ports,  importers  of  Indian  handlooms
 and  handicrafts.

 (b)  Fashion  show  of  dresses.  made
 of  Indian  fabrics,  performance  of
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 Indian  dances,  songs  and  service  cf
 Indien  cuisine.

 (९)  The  expenditure  was  met  by  the
 Promoters.  The  Embassy  spent  only
 Rs.  951.

 (da)  About  Rs.  90,909.

 H.M.T.  Unit  at  Kalamassery
 5708.  Shri  Vasudevan  Nalr  ;

 Shri  P.  C.  Adichan  :
 Will  the  Minister  of  Industrial  Deve-

 Jopment  and  Company  Affairs  be
 Pleased  to  state:

 (a)  whether  there  is  any  proposal
 for  the  expansion  of  H.M.T.  at  Kala-
 massery  during  the  Fourth  Plan  Period;
 and

 (b)  if  so,  what  will  be  the  invest-
 ment  for  the  same  and  what  will  be
 new  employment  generated;

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  and  (b),.  It  was  originally
 proposed  that  the  Kalamassery  factory
 of  Hindustan  Machine  Tools  Limited
 should  be  expanded  during  the  Fourth
 Plan  period  to  increase  its  capacity
 from  Rs.  5  crores  worth  of  machine
 tools  to  Rs.  0  crores  worth  a  year.
 This  scheme  has  however  been  defer-
 req  for  the  time  being  in  view  of  recent
 fall  in  demand  for  machine  tools.  The
 scheme  will  be  re-considered  after
 watching  the  trend  of  demand  for  some
 more  time.

 Royalty  Payable  by  N.C.D.C.
 5709.  Shri  6.  0.  Dixit:  Will  the

 Minister  of  Steel,  Mines  and  Metals  be
 Pleased  to  state:

 (a)  the  year-wise  amount  of  er
 gratia  royalty  payable  by  the  National
 Coal  Development  Corporation  to  the
 Madhya  Pradesh  Government;  and

 (b)  how  much  out  of  such  amount
 has  been  paid  to  that  Government  90
 far?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  The
 year-wise  amount  of  ex  gratia  payment
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 equivalent  to  royalty  payable  by  the
 National  Coal  Development  Corporation
 to  Madhya  Pradesh  Government  is  85
 under:.—

 1963-64  Rs.  ‘1,25,556
 964.65  Rs.  1,80,760
 1965-66  Rs.  ‘144,925

 (b)  The  payment  made  so  far  is  as
 under:—

 ‘1963-64  Rs.  420.00
 1964-65  Rs.  49,678.00
 1965-66  Rs.  49,724.00

 Tinaings  of  Trains

 57l0.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  trains  where
 timings  had  been  changed  in  the  new
 Time  Table  07  the  Railways  which  was
 enforced  from  April,  ‘1967;  and

 (b)  the  zone-wise  changes  and
 specially  on  tle  North  Eastern  Railway?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha):  (a)  About  2044  trains.

 ib)  Central  Railway  85  Trains

 Eastern  Railway  42r  +»
 Northern  Ruilway  312  oy
 North  Eastern  Railway  79  ७»
 Northeast  Frontier  Railway  136  a
 South  Central  Railway  7  +
 South  Eastern  Railway  38  oss
 Southern  Railway  322
 Western  Railway  434»

 Detention  of  Trains  by  Students  at
 Jamalpur  Station

 Shri  Vishwa  Nath  Pandey:
 Shri  Hukam  Chand  Kachwal:
 Shri  Jagannath  Rao  Joshi:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  several
 hundred  students  detained  the  Gaya-
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 Howrah  passenger  train  at  Jamalpur
 Railway  station  of  the  Eastern  Railway
 for  three  hours  on  the  2nd  June,  967
 and  looted  the  newspaper  bundles  from
 the  Guard’s  Parcel  Van;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha):  (a)  There  was  no  such
 incident  on  2nd  June,  ‘1967.  On  Ist
 June,  1967,  however,  338  Down  Gaya-
 Sealdah  Passenger  arrived  at  Jamalpur
 at  13-38  hrs.  and  left  at  ‘15-20,  hrs.  after
 suffering  detention  of  87  minutes  be-
 yond  the  booked  halt  of  5  minutes,
 since  a  large  number  of  students  who
 had  assembled  at  the  platform,  rushed
 to  the  brake-van  to  obtain  copies  of
 the  newspapers  containing  the  results
 of  the  School  Final  Examination  of
 Bhagalpur  University.  Government
 Railway  Police  took  timely  action  and
 prevented  them  from  entering  the
 brake  van.  Subsequently,  however,  the
 mob  broke  through  the  Police  cordon
 but  the  Guard  of  the  train,  in  order
 to  save  other  valuables  lying  in  the
 brake  van  besides  the  newspapers.
 threw  a  few  packages  cf  newspapers
 towards  the  students  which  saved  the
 situation  and  the  students  left  the
 station  with  the  newspapers.  The
 Parcel  van  was  neither  looted  nor  any
 damage  was  caused  to  railway  pro-
 perty.

 (b)  A  Station  Diary  entry  was  made
 by  Government  Railway  Police  Jamal-
 pur  and  the  train  was  esccrted  by
 Government  Railway  Police  from
 Jamalpur  to  Bhagalpur  to  avoid  re-
 currence.

 U.S.  Team  Engaged  in  Survey  Work  in
 Rajasthan

 ‘5712.  Shri  P.  Ramamarthy  :
 Shri  A.  EK.  Gopalan  :
 Shri  Nambiar  :
 Shri  E.  K.  Nayanar:
 Shri  Viswanatha  Menon  :
 Shri  C.  K.  Chakrapant  :
 Shri  K.  Anirudhan  :

 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  refer  to  the  reply
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 given  to  Unstarred  Question  No.  3493
 on  the  23rd  June,  967  and  state:

 (a)  the  name  of  the  U.S.  firm  which
 has  been  given  a  contract  to  conduct
 an  aerial  survey  of  Rajasthan's  mineral
 wealth;  and

 (b)  the  details  of  the  contract?
 The  Minister  of  Steel,  Mines  and

 Metals  (Dr.  Chenna  Reddy):  (a)
 Persons  Corporation  of  Los  Angeles  to-
 gether  with  their  associates  Aero
 Service  Corporation  have  been  awarded
 the  contract.

 (b)  The  main  features  of  the  con-
 tract  are  as  follows  :—

 (i)  the  contractor  will  carry  out
 under  the  overall  direction  of
 the  Government  of  India  the
 work  of  aerial  surveys,  ground
 follow-up  investigations,  dia-
 mond  drilling  and  metallurgical
 chemical  and  _  ore-dressing
 tests  in  an  integrated  manner.

 (ii)  he  will  provide  the  following
 experts  and  services:

 (a)  Aircraft  fitted  with  specia-
 lised  instruments  for  aero-
 magnetic  and  scientillometric
 surveys;

 (9)  Experts  in  the  field  of  geo-
 logy,  photogeology,  geo-
 physics,  geochemistry,  metal-
 lurgy,  ore-dressing  and  dril-
 ling.
 Each  American  expert  will

 work  in  association  with  appro-
 priate  Indian  counterparts  drawn
 from  the  Geological  Survey  of
 India  and  the  Indian  Bureau  of
 Mines.

 All  aerial  flights  will  be  strictly
 controlled  by  the  appropriate
 Indian  authorities.

 (iii)  the  work  of  aerial  surveys,  the
 ground  follow-up  work  and  cril-
 ling  will  be  handled  by  a  con-
 sortlum  of  engineering  firms
 who  will  be  responsible  to
 Government  for  the  provision
 of  requisite  equipment  and
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 services  in  accordance  with  the
 requirements  and  time  sche-
 dule  prescribed  by  Govern-
 ment.

 केनडीय  रेशस  झनसंजान  संस्था,
 सैसूर

 5713.  श्री  प्रकाशवीर  शास्त्री  :
 श्री  शिव  फुमार  शास्त्री  :
 श्री,  रास  गोपाल  शालवाले  :
 श्री  रासावतार  हार्मा  :
 श्री  रघुवीर  सिंह  शास्त्री  :
 श्री  हुकम  चन्द  कछवाय  :
 शौ  प्र्जन  सिंह  भवौरिया  :
 wo  सूर्य  प्रकाश  पुरी  :

 क्या  बाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  27  मई,
 19678  'ब्लिटज'  में  छपे  इस  समाचार  की

 ओर  दिलाया  गया  हैं,  जिस  में  डा०  गुरदयाल
 प्रसाद,  जो  केन्द्रीय  रेशम  अनुसन्धान  संस्था,
 मैसूर  में  सहायक  निदेशक  के  पद  पर  काम  कर
 रहे  थे,  क ेसाथ  किये  गये  दुब्यंवहार  का  ब्यौरा
 दिया  गया  है;

 (ख)  'या  सरकार  ने  इस  मामले  की
 जांच  की  हैँ;  श्रौर

 (ग)  यदि  हां,  तो  इस  के  बारे  में  क्या
 निर्णय  किया  गया  हैं  ?

 वाणिज्य  मंत्रालय  में  उप-मंत्री  (श्री
 झाफी  करेंशी)  :  (क)  जी,  हां।

 (ख)  जी,  हां  ।

 (ग)  चूंकि  डा०  गुरदयाल  प्रसाद  की
 सेवायें  उनकी  परिवीक्षा  की  ग्रवधि  में  ही
 समाप्त  की  गयीं  श्रौर  उन  के  साथ  कोई

 दुब्य वहा  र  नहीं  किया  गया  भ्रत:  ब्लिटज'
 में  प्रकाशित  समाचा र  पर  भागे  कोई  कार्यवाही
 करना  आ्रावश्यक  नहीं  है  |
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 Bhilai  Steel  Plant  Expansion
 Programme

 ‘5714.  Shri  Sradhakar  Supakar:  Will
 the  Minister  of  Steel,  Mines  and  Metals
 be  pleased  io  state:

 (a)  whether  the  programme  of  ex-
 panding  the  capacity  of  the  Bhilai  Steel
 Plant  to  2.5  inillion  tons  has  been  com-
 pleted:

 (b)  whether  the  wire  rod  mill  has
 also  been  cumpleted;  and

 (c)  if  so,  the  total  cost  of  the  ex-
 pansion?

 The  Minister  of  Steel,  Mines  and
 Meals  (Dr.  Chenna  Reddy):  fa)  and
 tb).  Yes,  Sr.  The  last  major  unit,
 namely  the  Wire  Rod  Mill,  is  in  the
 process  of  being  commissioned.

 (c)  The  estimated  cost  of  the  expan-
 sion  is  Rs.  i38.]  crores  on  pre-devalu-
 ation  basis,  This  estimate  is  under
 revision  to  allow  for  the  Impact  of
 devaluation,  changes  in  the  rates  of
 customs  duly,  marine  and  the  inland
 freight  and  .ither  factors.

 Bogies  attached  to  Allahabad-Bhusaval
 ang  Ailahabad-Itatsi  Trains

 ‘B11.  Shri  Nitiraj  Singh  Chaudiury  :
 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  482  on  the
 26th  May,  967  and  state:

 (a)  whether  the  number  af  bogies
 now  attached  to  387  Dn/sb8  Up
 Allahabad-Bhiusaval  and  389  Dn/390
 Up  Allahabal-Itars!  Expresses  is  seven,
 at  times  even  less  and  not  nine;  and

 (b)  if  so;  the  steps  proposed  to  be
 taken  to  resvore  the  number  nine?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha):  (a)  These  trains  have  been
 running  for  the  last  about  two  months,
 with  less  than  their  scheduled  com-
 positfon  of  9  bogies,  the  load  generally
 varying  from  7  to  B  bogies.

 (b)  Arrar  gements  are  in  hand  to  en-
 sure  that  387  Dn/388  Up  Bhusaval-
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 Allahabad  and  389  Dn/390  Up  Itarsi-
 Allahabad  Passenger  trains  run  with
 the  normal  composition  of  9  bogies  each,

 Industries  Fair  in  Madras

 ‘5716.  Shri  Umanath  :
 Shri  Satya  Narain  Singh:
 Shri  Nambiar  :
 Shri  E.  K.  Nayanar  :
 Shri  C.  K.  Chakrapani  :

 Will  the  Minister  of  Commerce  be
 pelased  to  state:

 (a)  whether  it  is  a  fact  that  certain
 foreign  countries  have  asked  for  certain
 clarifications  before  participating  in  the
 Indian  International  Trade  and  jndus-
 tries  Fair:

 (b)  if  50,  the  names  of  the  countries
 who  asked  for  the  clarifications  and  the
 nature  thereof;  and

 (ce)  what  clarifications  were  given  to
 the  foreign  countries?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi)  :
 (a)  Yes,  Sir.

 (b)  Clarifications  have  been  sought
 for  generally  by  many  foreign  Missions
 and  Governments  regarding  the  pro-
 cedure  being  adopted  for  import  and
 sale  of  exhibits.

 (९)  The  information  regarding  the
 facilities  for  import  and  sale  of  exhibits
 has  since  been  supplied  to  all  those
 interested.  Broadly  the  position  is  that
 goods  will  be  allowed  to  be  imported
 duty  free  for  the  purpose  of  display
 at  the  Indian  International  Trade  and
 Industries  Fair,  Madras,  1968.  There
 will  be  no  objection  to  sell  the  exhibits
 at  the  end  of  the  Exhibition  to  parties
 in  India  against  valid  import  licences
 subject  to  payment  of  duty.  Sunpie-
 mentary  licences  will  also  be  available
 for  the  sale  of  permissible  items  upto
 a  ceiling  calculated  at  the  rate  of  Rs.  50
 per  square  foot  of  exhibition  space
 booked  by  foreign  participants.
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 Allowance  to  Foreman  in  Railway
 Loco  Sheds

 ‘S11.  Shri  Madhu  Limaye  :
 Shri  Rabi  Ray:
 Shri  J.  H.  Patel:
 Shri  A.  N.  Mulla:

 Will  the  Minister  of  Bailways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  Superin-
 tending  Allowance  of  Rs.  50  p.m.  and
 Rs.  75  p.m.  is  being  paid  to  the  Fore-
 man  and  Assistant  Foreman  respec-
 tively  in  Chittaranjan  Locomotive
 Works  and  Integral  Coach  Factory;

 (b)  whether  it  is  also  a  fact  that
 this  allowance  is  being  denieg  to  the
 Foreman  in  the  Railway  Loco  Sheds,
 Workshops,  etc;  and

 (९)  if  so,  the  difference  in  the  nature
 of  their  duties  and  responsibilities
 which  necessitates  this  discrimination?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha):  (a)  to  (ce).  The  highest  seale
 applicable  to  Foremen  on  Railways  is
 Rs.  450—25—575.  The  Jagannadha  Das
 Pay  Commission  specifically  recom-
 mended  that  the  maximum  of  the  scale
 of  Foreman  in  Production  Workshops
 should  be  raised  from  Rs.  575  to
 Rs.  650  with  an  efficiency  bar  at  Rs.  ‘573,
 Instead  of  increasing  the  maximum  of
 the  scale,  {t  was  decided  that  a  Special
 Pay  of  Rs.  50  p.m.  should  be  granted
 to  the  Foreman  in  the  scale  of  Hs.  450-
 575  in  the  Chittaranjan  Locomtive
 Works  and  Integral  Coach  Factory.
 Other  Foremen  or  Assistant  Foremen
 in  these  Organisations  are  not  eligible

 -for  any  special  pay,  Also  the  Foremen
 in  other  Railway  Workshops  which  are
 not  Production  Units  but  mainly  repair
 units  are  not  eligible  for  this  special
 pay.

 Stainless  Steel

 ‘5718.  Shri  Nitiraj  Singh  Chaudhary  :
 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  the  quantity  of  stainless  steel
 produced  in  the  country  and  whctier  it
 meets  the  country’s  requirements;

 (b)  if  noi.  whether  Government  con-
 template  to  begin  Its  production  in  the
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 country  in  the  near  future  io  meet  the
 national  requirement;  and

 (c)  if  so,  when?
 The  Minister  of  Steel,  Mines  and

 Metals  (Dr.  Chenna  Reddy):  (a)  to
 (c),  At  present  some  smal]  quantities
 of  stainless  steel  are  being  produced  at
 Alloy  Steels  Project,  Durgapur.  This
 {s  not  adequate  to  meet  the  needs  of
 the  country.  With  the  full  commis-
 sioning  of  the  project  towards  the  end
 of  the  financial  year,  stainless  steel
 production  capacity  will  be  18,000
 tonnes  per  year.  This  will  further
 increase  after  the  expansion  of  the  pro-
 ject  in  the  Fourth  Plan.  Some  parties
 in  the  private  sector  have  also  heen
 licensed  and  it  is  expected  that  in  the
 course  of  the  next  few  years  the
 country’s  demand  should  be  substan-
 tially  met.

 Unions  on  Central  Kailway

 ‘5719.  Shri  Nitiraj  Singh  Chaudhary  :
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  names  of  various  recogniscd
 and  unrecognised  unions  operating  on
 the  Central  Railway,  Division-wise;  and

 (b)  their  headquarters?
 The  Minister  of  Railways  (Shri

 C,  M,  Poonacha):  (a)  and  (b).  Unions
 on  Railways  are  not  given  recognition
 on  Divisional  basis  but  for  the  Rail-
 way  as  a  whole,

 The  Unions  which  have  been  recog-
 nised  by  the  Central  Railway  and  their
 Headquarters  are:

 (i)  Central  Railway  Mazdoor
 Sangh,  Bombay.

 (ii)  National  Railway  Mazdoor
 Union,  Bombay.

 Government  have  no  detailed  infor-
 mation  about  the  various  unrecognised
 unions  functioning  on  the  Central
 Railway.  However,  the  following  are
 some  of  the  unrecognised  unions:  their
 Headquarters  have  been  shown  agains:
 them:

 (i)  Madhya  Railway  Karamchari
 Sangh,  Bombay.
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 (ii)  Central  Railway  Mazdoor
 Union—Bombay.

 (iii)  Central  Railway  Swatantra
 Kamgar  Sangh—Bhusawal.

 Locomotives  fitted  with  Suri
 Transmission

 5720.  Shri  Pahadia:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  the  number  of  Railway  locu.
 motives  fitted  with  the  Suri  Trans-
 mission  received  from  Germany  so  far;

 (b)  the  number  of  locomotives  manu-
 factured  in  India,  either  at  Chitta-
 ranjan,  Varanasi  or  elsewhere,  fitted
 with  Suri  Transmission;

 (९)  the  experience  in  actual  opera-
 tion  of  these  locomotives  regarding
 their  efficiency,  maintenance  and  re-
 pairs  as  compared  to  locomotives  not
 fitted  with  Suri  Transmission:  and

 (d)  the  amount  of  royalties  received
 on  Suri  Transmissions  in  use  on  loco-
 motives  in  foreign  countries  and  the
 names  of  countries  where  these  are
 being  used?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha)  :  (a)  7  Broad  Gauge  Diesel
 shunting  locomotives  and  25  Narrow
 Gauge  diesel  locomotives  fitted  with
 Suri  Transmission  have  been  received
 from  Germany  so  far.

 (b)  27  locomotives  are  scheduled  for
 production  in  Chittaranjan  Locomotives
 Works  during  1987-68  and  1968-69,
 using  imported  power  pack.

 (c)  The  service  experience  with
 locomotives  fitted  with  the  Suri  Trats-
 mission  has  been  generally  satisfactory,
 though  the  Diesel  Engine  had  given
 some  trouble  but  the  Suri  Transmission

 -itself  has  been  giving  trouble  free
 service.  While  it  is  anticipated  that
 some  economy  will  result  in  the  cop-
 sumption  of  fuel,  the  precise  amount
 cannot  at  present  be  assessed  as  the
 overall  economy  depends  on  the  type
 of  service,  speed  of  operation,  tain-
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 tenance  problems  etc.  Comparative
 service  performance  data  under  similar
 conditions  will  be  available  unly  after
 the  locomotives  under  manufacture
 have  been  tested  and  put  into  operation
 for  a  period.

 (d)  Since  no  locomotives  fitted  with
 the  Suri  Transmission  are  at  present
 in  use  in  foreign  countries,  the  question
 of  royalties  does  not  arise.

 Import  of  Coal

 ‘5121,  Shri  Samar  Guha:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  large  mumber  of  East  Pakistan
 leaders  in  a  joint  public  statement  ur-
 ged  the  Government  of  Pakistan  to  re-
 sume  the  import  of  coal  from  India,
 so  as  to  relieve  the  acute  fuel  shortage
 faced  by  the  people  in  East  Pakistan:

 (b)  whether  the  Government  of  Pa-
 kistan  have  taken  any  initiative  in
 this  regard;  and

 (९)  if  so,  Government's  reaction  in
 the  matter?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):  (a)
 and  (b),  No,  Sir.  Government  are  not
 aware  of  any  move  on  the  part  of  the
 Government  of  Pakistan  to  resume  im-
 port  of  coa)  from  India.

 (c)  Does  not  arise.

 Extension  of  area  for  Tea  Cultivation

 5722.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Commerce  be  pleased  to  state
 the  areas  for  which  permits  have  been
 granted  to  different  States  and  Union
 Territories  for  extension  of  areas  un-
 der  tea  cultivation  during  the  years
 1965-66  and  1966-67,  State-wise  and
 Union  Territory  wise?
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 The  Deputy  Minister  in  the  Ministry
 ef  Commerc;  (Shri  Shafi  Qureshi)

 State  Area  (in  hectares)

 aur
 Waele

 ©

 ree,
 1965-66  1966-67

 Anam  4361°99  3840" $7,
 West  Bengal  I98-09  628-00

 ‘Tripura  80°35

 Madras  432°08  =  307"  99

 Kerala  657°  70  83°68
 85°79  116"  33

 Production  of  Tea
 5723.  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Commerce  be  pleased  to  state
 the  progress  made  for  bringing  mew
 areas  under  fea  cultivation  in  different
 States  and  \Injon  Territories;  State-
 wise  and  Uniwn  Territory-wise?

 The  Deputy  Minister  in  the  Minis
 try  of  Commerce  (Ghri  Shafi  Qureshi):
 Governments  of  States  and  Union
 Territories  hive  been  requested  to  un-
 dertake  systematic  surveys  of  areas
 suitable  for  extension  of  tea  cultiva-
 tion.  There  has  been  some  progress
 in  a  few  aremis  as  indicated  below:—

 (i)  NEFA—Applications  of  several
 ‘enterpreneury  desirous  of  opening  up
 tea  plantatior  s  in  this  area,  with  the  re-
 commendations  of  the  Tea  Board  there-
 on,  are  undir  consideration  of  the
 NEFA  Admin\stration.

 (ii)  Andaman  &  Nicobar  Islands—A
 Study  Team  which  investigated  the
 possibility  of  pening  up  tea  cultivation
 in  these  Islands  in  966  recommended
 thet  long  term  trials  were  necessary
 hefore  any  sommereially  based  tea
 Plantatigne  could  be  started.  The
 matter  has  artcordingly  been  taken  up

 rite
 the  Chief  Commissioner,  Andaman

 icobar  Idands
 ee  (Ai)
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 aii)  JAMMU—A  preliminary  inves-
 tigation  has  been  carried  out  by  a
 Study  Team  which  has  recommended
 both  short  and  long  term  trials.  The
 matter  is  being  considered  by  the
 Jammu  and  Kashmir  Government  in
 consultation  with  the  Tea  Board,

 झान्झ  प्रदेश  में  हयकरशे  से  बुने  गये  कपड़े
 की  बिक्री

 5724.  श्री  मि  qo  मति  :
 aft  serra  :
 श्री  ज्योतिर्मेय  बसु  :
 क्षी  कायनार :

 की  नम्खियार  :
 ली  गणेत  घोष  £

 क्या  वाणिज्य  मंत्री  ग्रह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  ह... ह  सरकार को  प्॒ता  है  कि  झान
 प्रदेश  राज्य  सरकार ने  राज्य की  बुनकरों  की
 सहकारी  संभितियों  को  लगभग  75  लाख
 रुपये  की  छूठ  देनी  है  और  ज्न्हों  ने  भी,  इस
 तर्क  पर  कि  उन  के  पास  धम  नहीं  है,  i  जून,
 967  से  उपभोक्ताप्नरों  को  बुनकरों  की

 सहकारी  समितियों  द्वारा  हयकरजे
 से  बुने  हुए  कपड़े  की  बिक्री  पर  छूट  देना  बन्द
 कर  दिया  है;  और

 (ख)  यदि  हां,  तो  छूट  की  देय  राशि
 का  भुगतान  बुनकरों  की  सहकारी  समितियों  को

 तुरन्त  करमे  और  सहूकाटी  क्षेत्र  में  हथकरध  7
 बने  हुए  कपड़े  की  बिक्रो  को  प्रोत्साहित  क रने  के
 लिए  भ्रन्य  राज्यों  के  समान  उस  राज्य  में  भी  छूट
 ग्रोज़ना  को  पहले  की  भांति  चालू  रखने  के  लिये
 क्या  कंदम  उठाये  गये  हैं  ?

 वाणिज्य  मंत्रालय  में  उपनमंत्री  (भी
 ाफी  करेंगी)  :  (क)  जी,  हां  ।

 (ब)  भुगतान  भ्रान्प्न  प्रदेश  द्वारा  किया
 जामा  है  जेन्दर  द्वारा  वित्तीय  सह्मग्रता  की
 प्रणाली  संभी  सम्बद्ध  राज्यों  के  विषय में  झुक
 फ्री  ्लोती है,  जत:  इस  मामले  पर  1;  प्रदेष्ष
 सकार के के  साथ  बाक्म्मीत  की  wr  सही हैं  ।
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 Reserved  Vacancies  in  Class  I  and  I

 5725.  Shri  Shambhu  Nath:  Will  the
 Minister  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  vacan-
 cies  in  Class  [  and  II  reserved  for  Sche-
 duled  Castes  and  Scheduled  Tribes  in
 the  Railways  are  being  filled  up  ignor-
 ing  the  Constitutional  obligation  in
 this  regard;

 (b)  if  not,  the  number  of  Class  I  and
 II  officers  belonging  to  the  Scheduled
 Castes  and  Scheduled  Tribes  selected
 for  the  last  five  years;

 (c)  whether  de-reservation  of  vacan-
 cies  has  been  done  with  prior  consulta-
 tion  with  the  Home  Ministry;  and

 (d)  if  not,  reasons  therefor?
 The  Minister  of  Railways  (Shri  C.

 M.  Poonacha):  (a)  No.

 (b)  84.

 (९)  and  (d).  Direct  recruitment  to
 Class  I  and  Class  II  in  Railway  Service
 is  made  on  the  recommendations  of  the
 Union  Public  Service  Commission.
 When  the  Commission  are  notin  a
 position  to  nominate  the  requisite
 number  of  suitable  candidates  belong-
 ing  to  Scheduled  Castes/Scheduled
 Tribes,  vacancies  are  de-reserved  from
 time  to  time  in  accordance  with  the
 procedure  laid  down  by  the  Ministry  of
 Home  Affairs.

 Idle  Capacity  in  B.E.C.  Ranchi

 5727.  Shri  Indrajit  Gupta:  Will  the
 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  the  reasons  for  the  continued
 idle  capacity  at  Heavy  Engineering  Cor-
 poration,  Ranchi;  and

 (b)  the  action  taken  to  improve  the
 utilization  of  the  capacity?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Abed):  (a)  and  (b).  Of  the  three
 projects  of  the  Company,  the  Foundry
 Forge  Plant  and  the  Heavy  Machine
 Tools  Plant  are  yet  to  be  completed
 and  only  partial  production  has  ¢ccm-
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 menced.  As  regards  the  third  project,
 Heavy  Machine  Building  Plant,  there  is
 at  present  no  unutilised  capacity.  The
 problem  of  surplus  capacity  will  arise
 from  970-7l.  As  the  machines  to  be
 manufactured  in  this  Plant  are  tailor-
 made,  it  takes  about  78  months  for
 Preparation  of  designs,  technological
 documents  etc.,  and  another  79  months
 for  manufacture.  With  this  long  manu-
 facturing  cycle,  sufficient  orders  In  ad-
 vance  are  necessary  to  ensure  full  utili-
 sation  of  capacity.  Efforts  are  belng
 made  to  load  the  Plant  with  advance
 orders  and  also  to  diversify  the  pro-
 duction  to  the  extent  feasible.

 Production  of  Beer

 5728.  Shri  Baburao  Patel:  Will  the
 Minister  of  Industrial  Development  and
 Company  Affairs  be  pleased  to  state  the
 number  of  breweries  in  the  country  and
 the  quantity  and  value  of  beer  produc-
 ed  annually?

 The  Minister  of  Industrial  Develop.
 ment  and  Company  Affairs  (Shri  F.  Ae
 Ahmed):  There  are  four  Breweries  in
 the  country  (in  the  organised  sector)—
 one  in  each  of  the  States  of  U-P.,  H.P-
 Mysore  and  West  Bengal.  Their  annual
 Production  is  7493  kilo  liters  valued
 at  Re.  3.80  crores.

 Imports  and  Exports  through  8.T.C.

 5729.  Shri  D.  N.  Patodia:
 Shri  KR.  Barua:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  com-
 plaints  about  the  delay  in  imports  and
 exports  of  goods  which  are  ehannelis-
 ed  through  the  State  Trading  Corpore-
 tion  have  been  increasing;  and

 (b)  if  so,  the  measures  contemplated
 to  improve  the  position  in  this  regard?
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 The  Deputy  Minister  in  the  Ministry
 of
 a

 (Shri  Shafl  Qureshi):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Sillimanite  Deposits

 ‘5130.  Shri  D.  N.  Patodia:
 Shri  R.  Barua:

 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  Government  have  chalk-
 ed  out  a  programme  to  exploit  sillima-
 nite  deposits  in  the  country;

 (b)  if  so,  the  names  of  places  where
 the  work  has  been  taken  in  hand  in  this
 regard;  and

 (c)  whether  any  foreign  assistance
 have  been  received  to  exploit  sillima-
 nite  deposits?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  No,
 Bir.
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 Import  of  Air-conditioner  and  Refri-
 gerators

 573l.  Shri  Sideskwar  Prasad:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  air-conditioners,  refri-
 gerators  and  cars  are  being  imported;

 (b)  if  so,  the  amount  spent  on  each
 of  these  items  during  1964-65,  1985-66,
 and  1966-67;  and

 (c)  what  has  been  the  percentage  of
 import  and  other  duties  on  each  of
 these  items  during  the  last  three  years?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):  (a)
 Under  the  Import  Control  Policy,  im-
 pert  of  air-conditioners,  refrigerators
 and  cars  is  banned.  The  imports  that
 take  place  are  those  made  as  personal
 baggage  or  under  transfer  of  residence
 rules,  and  by  foreign  personnel  enjoy-
 ing  diplomatic  privileges.

 (b)  Actual  imports  were  as
 (b)  and  (९),  Do  not  arise.  follows:—

 Value  in  lakhs  of  Rs.
 Ss.  No.  Description  1964-65  1965-66  1966-67

 (Upto  Feb.67)

 t_  Air  conditioning  machines  8  0  6
 2  Refrigerators  (including  water  coolers).  33  40  24
 q  Care  37  44  16

 (ec)  Two  statements  are  laid  on  the
 Table  of  the  House.  [Placed  in  Library
 See  No.  LT-050/67).

 wee  set  के  तथा  बातनुकूलित  डिब्बे

 5732.  भरी  महाराज  सिंह  भारती  :  कया
 रेखबे  संत्री  6  जून,  7967  के  भ्रतारांकित
 प्रश्न  सख्या  275  के  उत्तर  के  सम्बन्ध  में

 बहू  बताने  की  कृपा  करेंगे  कि  :

 (क)  सरकार  ने  963—64,  964-

 65,  शौर  965-66  में  बातानुकूलित  तथा

 प्रथम  श्रेणी  के  डिब्बों  की  मरम्मत  श्रादि  पर

 कितना  धन  खर्च  किया;

 (ख)  965-66  में  बातानुकूलित
 प्रथम  श्रेणी  तथा  तीसरी  श्रेणी  के  कुल  कितने
 डिब्बे  चालू  हालत  में  थे;  और
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 (ग)  965-66  में  उपरोक्त  तीनों
 श्रेणियों  में  एक  डिब्बे  में  प्रति  दिन  झौसतन
 कितने  यात्रियों  ने  यात्रा  की  ?

 रेलवे  मंत्री  (श्री  चे०  Yo  पुनाचा):
 (क)  ब्योरा  उपलब्ध  नहीं  हें,  क्योंकि  सवारी

 डिब्बों  के  अनुरक्षण  पर  होने  वाले  खर्च  का
 हिसाब  अलग  झलग  टाइप  के  भ्रनुसा र  श्रणवा
 बज  वार  नहीं  रखा  जाता  ।

 (ख)  3i-3-966  को  लॉइन  पर

 चालू  सवारी  डिब्बों  की  संख्या  इस  प्रकार  थी  :-

 जातानुकूल  दर्जा  7  संवारी  डिब्बे

 जिंक  वातानुफूल  ii.  सवारी  डिन

 ख़वारी  डिब्बे

 'बहला  दर्जा

 तीसरा  दर्जा

 75  सवारी  डिब्बे

 2560  संवॉरी  डिब्बे

 बहले  शौर  तीसरे  दर्ज  के  मिले  जुले  स्थान  वाले
 सवारी  ॥: , अ  =975:7  सवारी  डिब्बे

 (7)  व्योरा  उपलब्ध  नहीं  है,  क्योंकि
 प्रति  सवारी  डिब्बा  ढोये  गये  यात्तियों  के

 आंकड़े  प्रलग  ध्रलग  टाइप  के  ग्रनुसार  भ्रथवा
 दर्जे  बार  नहीं  रखे  जाते  ।

 First  and  Third  Class  Waiting  Rooms

 5733.  Shri  Valmiki  Choudhary:
 Shri  Shiv  Chandika  Prasad:

 Will  the  \Winister  of
 pleased  to  state:

 (a)  the  cAterion  of  providing  First
 Class  and  Third  Class  Waiting  Rooms
 at  different  stations;

 ¢b)  the  number  of  stations  on  the
 North-Eastern  Railway  where  there  are
 no  First  Clays  Waiting  Rooms  and  also
 those  where  there  are  no  Waiting
 Rooms  at  all;  and

 Railways  be

 (९)  the  reasons  therefor?

 The  Minister  of  Railways  (Shri
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 c.  M.  Poonacha):  (a)  Separate  wait-
 ing  rooms  for  Upper  class  passengers
 are  provided  if  the  average  number
 of  upper  class  passengers  dealt  with
 at  the  station  is  25  passengers  or  more
 per  day.  Waiting  halls  or  circulating
 areas  are  provided  at  all  stations  for
 use  by  passengers  of  all  classes.

 (b)  and  (c).  At  528  stations  there  are
 no  waiting  rooms  for  First  class  passen-
 gers.  However,  76  stations  out  of
 these  have  waiting  rooms  for  upper
 class  passengers.

 Waiting  facilities  are  available  at  all
 stations  except  fifteen  stations  where
 waiting  halls  are  now  under  construc-
 tion.

 Hindustan  Machine  Tools  Ltd.,  Banga-
 lore

 5785.  Shri  G.  ¥.  Krishnan:
 Shri  Tulsidas  Dasappa:

 Will  the  Minister  of  Indastrial  Deve-
 lopment  and  Company  Affaire  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  in  the
 Hindustan  Machine  Tools  Ltd.,  Banga-
 lore  employment  is  being  given  to  the
 outsiders  rather  than  the  local  people;
 and

 (b)  the  percentage  of  local  employees
 in  the  said  public  undertaking?

 ‘Tre  Minister  of  Inttustrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  and  (b).  According  to  the
 existing  policy  of  the  Government,
 recruttment  to  posts  other  than  those
 of  class  III  and  class  IV  or  equivelent
 grades,  is  made  through  All  India  ad-
 vertisement  and  no  State-wise  statictics
 are  maintained.  As  regards  posts  of
 class  III  and  class  TV  or  #quivdlent
 gades,  the  information  is  being  ascer-
 tated  and  will  be  Isid  on  the  Table  of
 the  House.  It  has  been  recognised  that
 it  would  be  of  advantage  if  persons
 who  evme  from  areas  tear  sbdut  the
 place  of  locatton  of  the  Project  secure
 appointment  to  posts  in  lower  ecates-
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 were  स्टेशन  पर  साड़ी  का  लूटा  जाना

 5736.  श्री  निहाल  सिंह  4
 श्री  हुक्म  प्बम्व  कछवाय  :
 श्री  यशवन्त  सिहू  कुशवाह  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)क्या  794,  967  के  हिन्दुस्तान
 में  प्रकाशित  यह  समाचार  सच  हैं  कि  कुछ
 गूंडों  ने बीनापुर  के  निकट  रानाघाट  पर  एक
 गाड़ी  को  जैंसे  ही वह  चलने  लगी,  रोक  लिया
 और  उस  में  लदे  हुए  चावल  और  सब्जियों  को

 लूट  लिया;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  कितने
 व्यक्ति  गिरफ्ता र  किये  गये  हैं  तथा  उन  के  विरुद्ध
 क्या  कार्यवाही  की  गई  है;  शौर

 (ग)  इस  से  कुल  कितनी  हानि  हुई
 है?

 रेलवे  मंत्री  (ओ  to  मुर  पुनाचा)  :

 (क)  जी  हां  t  सही  स्थिति यह  है  कि  15-6—
 1967 को  18.  36  बजे  स्थानीय  जनता ने
 बानपुर  स्टेशन  के  उत्तरी  केबिन  के  पास  पटरी
 पर  बैठ  कर नं  ०  पी-400  डाउन  बानपुर-
 सियालदह  स्थानीय  गाड़ी  को  रोक  दिया
 झौर  खोमचे  वालों  के  डिड  से  कटहल  की
 टोकरियां  लूट  लीं  ।

 (ख)  रानाजणाट  की  सरकारी  रेलवे

 पुलिस,  ने  भारतीय  दंड  संहिता  की  धारा

 147/148/323/379  भौर  भारतीय  रेल
 झधिनियम  की  धारा  08/i2  के  प्रधीन

 एक  मामला  दर्ज  कर  लिया हूँ  श्रौर  उस  की  जांच
 की  जा  रही  हैं  भ्रभी  तक  कोई  गिरफ्तार  नहीं
 किया  श्मा  है  |

 (ग)  1860 रुपये जो जो  लूटे  गये  कट्हलस
 की  कीमत  है  भौर  स्थानीय  खोंमचे  वालों  की

 निजी  रकम  जो  326  शप  थी।
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 Late  Arrival  of  Trains  at  Delhi

 5737.  Shri  Ram  Charan:
 Shri  Baidhar  Behera:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  has  been  observed  that
 all  the  morning  Up  trains  i.e.,  83  Up,
 39  Up  and  3  Up  are  reaching  Delhi
 late  daily;

 (b)  if  so,  the  reasons  therefor;
 (c)  the  steps  Railway  administration

 have  taken  to  avoid  late  running;
 (d)  whether  there  is  any  local  Subur-

 ban  Shuttle  between  Delhi  and  Khurja
 for  Government  employees;  and

 (e)  if  not,  the  reasons  for  the  delay
 in  the  introduction  of  this  shuttle  bet-
 ween  Delhi  and  Khurja?

 The  Minister  of  RailWays  (Shri  C.  M.
 Poonacha):  (a)  No.  Running  of  these
 trains  has  not,  however,  been  satisfac-
 tory.

 (b)  and  (९).  Late  running  of  these
 trains  has  been  mainly  due  to  heavy
 incidence  of  control  failures  caused
 mainly  by  theft  of  copper  wire,  indis-
 criminate  alarm  chain  pulling,  loading/
 unloading  of  parcels,  etc.  A  punctua-
 lity  drive  has  been  instituted  to  im-
 prove  running  of  these  and  other  trains.

 (d)  and  (e).  No.  39  Up  Janata  Express
 and  2  AJD  cater  to  the  requirements  of
 suburban  passengers  between  Delhi  and
 Khurja.  Introduction  of  an  additional
 shuttle  is  not,  at  present,  operationally
 feasible  for  difficulties  of  path  and  lack
 of  terminal  facilities  at  Khurja.

 नोनेरा  स्टेशन  (ग्वालियर-भिड  सेक्शन
 को  निकट  रेल  दुर्घटना

 5738.  श्री  यशवन्त  सिंह  कशवाह  :
 क्या  &....  मंत्री,  23  मई,  1967  को  गोहाद
 रोड  और  नोनेरा  रेलवे  स्टेशन  के  बीच

 हुई  रेलगाड़ी  की  दुर्घटना  के  बारे  में  9  जून,
 967  %  शअ्रतारांकित  प्रश्त  संख्या  2090

 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृषा
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 करेंगे  कि  :  The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Deddy):  (a)  The

 (क)  क्या  दुर्घटना  के  कारणों  का  पता
 लगा  लिया  है  ;

 (ख)  यदि  हां,  तो  उनका  क्या  परिणाम
 निकला  है  ;

 (ग)  दुर्घटनाग्रस्त  रेलगाड़ी  के  चालक
 का  नाम  क्या  है  बौर  वह  इस  सैंक्शन  की  छोटी

 लाइन  पर  कब  से  कार्य  कर  रहा  था  ;  और

 (घ)  मृत  व्यक्तियों  के  परिवारों  तथा

 घायलों  को  क्या  प्रतिकर  दिया  गया  ?

 रेलवे  मंत्रों  (श्री to  मु  पुनाला)  :  (क)
 शौर  (ख).  रेल  सं  रक्षा  के  अपर  श्ायुक्त  की  जांच

 के  अन्तिम  परिणाम  के  अनुसार  यह  दुर्घटना
 गाड़ी  को  प्रत्यधिक  तेज  रफ्तार  से  चलाने  के

 कारण  हुई  |

 (ग)  दुर्घटनाग्रस्त  गाड़ी  के  ड्राइवर  का

 नाम  श्री  एस0  के  0  शर्मा  है.  भ्रक्टूबर,  966

 में वह  छोटी  लाइत  खण्ड  पर  बी”  ग्रेड

 ड्राइवर  के  रूप  में  नियुक्त  किये  गये  ?  इस  से

 प्पू्व  साढ़े  चार  वर्ष  तक  ग्वालियर  स्थित  छोटो

 लाइन  ंड  में  वह  लोकों  फोरमैन  के  पद  पर

 स्थानापन्न  रूप  से  काम  करते  रहे  ।

 (घ)  प्रत्येक  मृत  व्यक्ति  के  निकटतम

 सम्बन्धी  को  500  रुपये  भौ  र  गंभी र  रूप  से  घायल

 प्रत्येक  व्यक्ति  को  200  रुपये  अनुग्रह  के  रूप

 में  दिये  गये  क्षत्तिपूर्ति  के  लिये  प्रार्थना  पत्र

 मिलने  पर  क्षत्तिपूर्ति  के  रूप  में  भुगतान  की

 जाने  वाली  रकम  का  निर्णय  भिड  के  जिला

 एवं  सेशन  जज  करेंगे  जो  उस  क्षेत्र  के  दावा

 आयुक्त  हैं  |

 Tolgaria  Project  of  N.C.D.C.

 5739.  Shri  Kameshwar  Singh:  Will
 the  Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Tolgaria
 Project  of  the  National  Coal  Develop-
 ment  Corporation  is  not  likely  to  be
 taken  up  for  execution;  anc

 (b)  if  so,  the  reasons  for  sheiving
 this  project?

 question  of  taking  up  Talgaria  project
 in  National  Coal  Development  Corpo-
 ration  is  still  under  consideration.

 (b)  Does  not  arise.

 मध्य  प्रदेश  में  छोटो  लाइनों  पर  स्टेशन

 5740.  श्री  यवावन्त  सिह  कशवाह  :
 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  मध्य  प्रदेश  में  (वालियर  से  भिड
 तक,  ग्वालियर  से  शिवपुरी  तक  और  ग्वालियर
 से  शिवपुरी  कलां  तक  छोटी  लाइनों  पर  कुल
 कितने  कितने  स्टेशन  हैं;

 (ख)  इन  मार्गों  पर  ऐसे  स्टेशनों  की
 संख्या  और  नाम  क्‍या  हैं  जहां  पर  पहले,
 दूसरे  तथा  तीसरे  दर्जे  के  यात्रियों  के  लिए
 प्रतीक्षालय  हैं;

 (ग)  इनमें  से  उन  स्टेशनों  के  नाम  क्या
 हैं  जहां  पर  यात्रियों  के  लिए  विश्रामालय  हैं;
 श्रौर

 (घ)  ऐसे  स्टेशनों  के  नाम  क्या  हैं  जहां
 पर  स्टेशन  मास्टरों  के  अतिरिक्त  रेलवे
 कमंचारियों  के  लिये  निवास-स्थानों  की
 सनन्‍्तोषजनक  व्यवस्था  की  है  ?

 रेखवे  मंत्री  (श्री  Ho  मु०  पुनाचा)  :

 (क)  39.

 ख)  प्रौर  (घ).  सूचना  विवरण  में  दी
 गयी  है  जो  सभा  पटल  पर  रखी  गयी  हैं  ।

 पिस्तकालय  में  रखा  गया  ।  देखिये
 संख्या  एल०  eto—i05/67]

 (ग)  कोई  नहीं  ।



 T1851  Written  Answers

 ग्ालियर  भिद  दन  सेवा

 5741.  श्री  यदावन्त  सिह  कशवाह  :
 कया  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  स्वाधीनता  के  पश्चात्‌  ग्वालियर
 से  भिड  तक  गाडी  के  झ्ाने  जाने  के  समय  में
 ब्द्धि  हो  जाने  के  क्‍या  कारण  हैं  शौर  इसमें
 सुधार  करने  के  लिये  क्या  कार्यवाही  की
 गई  है;

 (ख)  स्वाधीनता  के  पश्चात्‌  इस  मार्ग
 पर  यात्रियों  को  किस  प्रकार  की  अतिरिक्त
 सुविधाएं  दी  गई  हैं;  और

 (ग)  स्वाधीनता  प्राप्ति  से  ब  तक
 रेलवे  को  इस  गाडी  से  कितनी  आय  हुई  है  ?

 रेलवे  मंत्री  (  श्री  चे०  मु  पुनाचा)  :

 (क)  श्वालियर-भिड  खण्ड  पर  गाड़ियों  का
 चालन-समय  बढ़  जाने  का  कारण  यह  है  कि
 953  से  उस  खण्ड  पर  भ्रधिकतम  अनुमत्त

 रफ़्तार  25  मील  प्रति  घंटा  से  घटा  कर
 8  मील  प्रति  घंटा  कर  दी  गयी  थी  ।  ऐसा

 संरक्षा  की  दृष्टि  से  करना  पड़ा  ।  रफ़्तार
 बढ़ाने  के  प्रश्न  पर  रेलवे  द्वारा  थिचार  किया
 जा  रहा  है  |

 (ख)  भिंड  स्टेशन  के  प्लेटफार्म  पर  छत
 डाली  जा  रही  है  ।  लेकिन,  ग्वालिय  र-भिंड
 खण्ड  के  स्टेशनों  पर  श्राधारभूत  सुविधाएं,
 जैंसे  तीसरे  दर्ज  का  प्रतीक्षालय,  बेचें,  शौचालय,
 रोशनी  का  प्रबन्ध  भझ्ादि  पहले  से  उपलब्ध  हैं  1

 (ग)  आमदनी  का  लेखा  खण्ड  के  हिसाब
 से  नहीं  रखा  जाता।  मध्य  रेलवे  की  सब  छोटी
 लाइनों  की  प्रामदनी  के  इकट्ठे  आंकड़े
 उपलब्ध  हैं  |  झ्तः  ग्वालियर-भिड  खण्ड  की
 अलग  से  प्रामदनी  बताना  संभव  नहीं  है  ।

 अध्य  रेलवे  यात्री  और  साल  गाड़ियों  के  साथ
 लग  हुए  डिस्बें

 5742.  श्री  यहावन्त  सिह  कुदावाहू . :
 क्‍या  रेलबे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :
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 (क)  मध्य  रेलवें  के  ग्वालियर-भिंड,

 ग्बालियर-शिवपुर  कलां  तथा  ग्वालियर-
 शिवपुरी  सेक्शनों  पर  चल  रही  यात्री  गाड़ियों
 में  कुल  कितने  डिब्बे  होते  हैं  भौर  मालगाड़ी
 में  कुल  कितने  माल  डिब्बे  होते  हैं  और  वे  डिब्बे
 किस  वर्ष  के  बने  हुए  हैं;

 (@)  इन  लाइनों  पर  भाप  बौर  डीजल
 से  चलने  वाले  कुल  कितने  इंजिन  हैं;  श्ौर  वे
 किस  वर्ष  के  बने  हुए  हैं;

 (ग)  मध्य  रेलवे  के  प्रशासन  को  सौंपे
 जाने  के  पश्चात्‌  इन  मार्गों  क ेलिए  शब  तक
 कितने  नये  इंजिन,  यात्री-बोगियां  और  माल
 डिब्बे  दिये  गये;  शीर

 (घ)  इत  मार्गों  पर  चल  रहे  इंजिनों,
 यात्री  डिब्बों  श्रौर  माल-डिब्बों  का  निर्माण
 किन  किन  स्थानों  में  किया  जा  रहा  है  ?

 रेलवे  मंत्री  (श्र  चे०  मु०  पुनाचा)  :

 (क)  भर  (ख).  एक  विवरण  सभा  पटल  पर
 रख  दिया  गया  है  t  [पुस्तकालय  में  रखा  गया।
 देखिये  संह्या  एल०  jo—1052/67]

 (ग)  दिये  गये  नये  रेल  इंजनों,  सवारी
 डिब्बों  श्रौर  माल-डिब्बों  की  कुल  संद्या  :

 रेल  इंजन  4

 सवारी  डिब्बे  77

 माल-डिब्ले  कोई  नहीं  ।

 (घ)  छोटी  लाइन  के  रेल  इंजनों  शर
 माल-डिब्बों  का  जो  पहले  का  स्टाक  था  वह
 श्रभी  भी  इन  मार्गों  पर  काम  में  लाया  जा  रहा
 है।  केवल  1959-60  में  जापान  से  4  रेल
 इंजनों  का  प्रायात  किया  गया  था  और  इस
 देश  में  नये  रेल  इंजन  बनाने  की  झ्रावश्यकता
 नहीं  पंडी  ।  सवारी  ह्ब्बि  लालागुडा  रेलवे
 कारखाता,  सिकन्दराबाद  में  बनाये  गये  ।
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 खेतरी  (राजस्थान)  में  तांबा  खनन  कार्य

 5743.  श्री  झोकार  लाल  बेरथा  :
 श्री  बेण।  शंकर  शर्मा  :
 क्री  ाण  स्व०  हार्मा  :
 श्री  अकार  सिह  :

 क्या  इस्पात,  खान  तथा  धातु  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  खेतरी

 (राजस्थान)  में  तांबा  खनन  कार्य  किया  जा
 रहा  है;

 (ख)  यदि  हां,  तो  विभिन्न  देशों  से
 कितनी  सहायता  प्राप्त  की  गई  है;  जौर

 (ग)  बर्ष 1962  से  967  तक
 कितनी  प्रगति  हुई  है  ?

 इस्पात,  खान  तथा  धातु  मंत्र  (डा०
 चेसता  रेंद्ी) :  (क)  हां,  महं।दय  ।  खेतरी  में
 एक  तांबे  की  खान  का  विकास  किया  जा
 रहा  है  1

 ख)  खेतरी  तांबा  परियोजना  के
 विकास  के  लिये  वित्तीय  तथा  तकनीकी  सहायता
 प्राप्त  करने  के  उद्देश्य  से  राष्ट्रीय  खनिज
 विकास  निगम  ने  मेस  विनोटपिक,  ऐनसा
 भ्ौर  प्रन्य  के  एक  फ्रांसीसी  कम्पनियों  के  समूह
 के  साथ  समझौता  किया  है  t  समझौते  की
 शर्तों  के  अनुसार  फ्रांसीसी  कम्पनियां  प्लांट

 शौर  उपकरण  का  डिजाइन  बनायेंगी  शौर
 परियोजना  के  सम्बन्ध  में  इजीनियररिंग  विश्लेषज्ञों
 श्रौर  परामर्शदाताशों  का  काम  करेंगी  d  ये
 कृम्पतियां  ऐसा  उपकरण  भी  प्रवान  करेंगी
 जिसको  विदेशों  से  मगवाना  श्रावश्मक  है  t
 परियोजना  की  विदेशी  मुद्रा  की  प्रावश्यकता
 जिसमें  डिजाइन  बनाने  का  खर्च  उपकरण  की
 लागत  शौर  निर्माण  की  देख  भाल  करने  तथा
 प्लांट  को  लगाने  भौर  चालू  करने  के  लिए
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 भारत  को  विशेषज्ञों  के  भेजे  जाने  का  खर्च  भी

 शामिल  है,  को  फ्रांसीसी  समूह  9  मिलियन
 डालर  प्रमरीकन  कन्जोरटियम  कफ्रैडिट  में
 से  उपलब्ध  करेगा।

 (ग)  (a)  ड्िलिंग,  ऐडिटिंग  श्रादि
 द्वारा  प्रन्वेषण  कार्य  पूरा  हो  गया  है
 भ्रौर  अयस्क  के  सचयों  का  निश्चित
 रूप  से  पता  लगाया  जा  चुका  है  |
 झयस्क  निकाय  (ओरबौडी)  को

 चिह्नित  करने  के  लिए  और  झागे
 ग्रन्वेषण  किया  जा  रहा  है  |
 प्रयाप्त  सैम्पल  लिये  जा  चुके  हैं  श्र
 अयस्क  की  विशेषताझों  का  पता
 लगाने  के  लिए  उनका  विश्लेषण
 किया  गया  है  |  ग्रयस्क  के  आचरण
 शौर  तांबा  उत्पादन  में  झपनाई
 जाने  वाली  विधा  का  पता  लगाते
 के  लिए  पाइलट  प्लांट  परीक्षण  भी
 किये  गये  हैं  ।

 (2)  बनाये  हुए  कार्यक्रम  के  प्रनुसार
 खेतरी  पर  खान  के  विकास  का
 कार्य  भी  शुरू  किया  जा  चुका  है  ।
 इस  पर  कुल  6I7.62  लाख
 रुपये  की  लागत  झ्रायेगी  ।  कोलि-

 हान  खान  के  लिए  मुख्य  ऐडिटों
 पर  कार्य  भी  शुरू  हो  चुका  है  ।

 (3)  खान  के  झन्दर  मनुष्य  और  उप-
 करण  ले  जाने  के  लिये  तथा  खान
 में  से  झयस्क  के  देनिक  उत्पादन
 को  बाहर  लाने  के  लिये  दो  कूपक
 शोदे  जा  रहे  हैं  7  भ्रभी  तक
 उत्पादन  कूपक  500  फुट  की
 गहराई  तक  शौर  सचिस  कूपक
 260  फुट  की  गहराई  तक  खोदे
 जा  चूके  हैं  ।

 सक्तसि  शैफ्ट  में  300
 मीटर  के  स्तर  पर  (शून्य  के
 स्‍तर  से  ऊपर)  एक  सबिस  स्टेशन
 भी  खोला  गया  है  जिसका  फैलाब
 l0l  फुट  तक  होगा  ।  कूपक
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 (4)

 (6)

 खोदने  के  काम  को  तेज  करने  के
 लिये  सविस  कूपक  में  यंत्रतज्जित
 उपकरण  लगाया  गया  है  भौर  चालू
 कर  दिया  गया  है  t

 सारे  प्लांट  के  डिजाइन  के  लिए
 फ्रांसीसी  कम्पनियों  के  एक  समूह
 के  साथ  समझौता  किया  गया  है  1

 फ्लैश  प्रद्वण  विधा  जिसके  लिए
 मेसर्स  गब्रोटोकुम्पु  झओई  आफ
 फिनलैंड  के  पास  विश्व  के  एकस्व
 अधिकार  हैं  के  प्रयोग  के  लिए
 उनके  साथ  एक  समझौते  पर

 हस्ताक्षर  भी  किये  गये  हैं  ।

 उनसे  किये  गये  समझौते  की  शर्तों
 के  अनुसार  फ्रांसीसी  समूह  ने
 अन्वेषण  उपकरण,  हवा  देने  का
 उपकरण  दौर  सकेन्द्रक  ग्रादि  जैसे
 विभिन्न  क्षेत्रों  के  उपकरण  और
 प्लांट  के  लिए  बोलियां  (चिड्स)
 प्रस्तुत  की  हैं  7  इन  बोलियों  भौर
 उपकरण  सम्बन्धित  तकनीकी

 पहलुओं  का  परीक्षण  किया  गया
 शौर  इनका  दिल्ली  में  फ्रांसीसी

 समूह  के  प्रतिनिधियों  के  साथ  होने
 वाली  बंठकों  में  विवेचन  किया
 गया  ।  इन  विवेचनों  के  फलस्वरूप
 लगभग  7  मिलियन  फ्रांसीसी  फको
 के  मूल्य  के  उपकरण  की  सप्लाई
 के  लिये  फ्रांसीसी  समुह  के  साथ
 डकों  पर  हस्ताक्षर  किये  जा  चुके  हैं।
 दूसरी  बोलियों  का  परीक्षण  किया
 जा  रहा  है  भौर  जिस  उपकरण  को
 विदेशों  से  मंगवाना  आवश्यक

 होगा  उसके  लिये  शीघ्र  ही  भौर्डर
 दे  दिया  जायेगा  ।  फ्रांसीसी  समूह
 के  साथ  सामान्य  इजीनिर्मारिंग
 और  सामान्य  उद्यम  सम्बन्धी

 एक  समझौते  पर  भी  हस्ताक्षर
 किये  गये  हैं  ।  यह  समझौता
 30-6-67  से  चालू  हो  चुका है  t
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 (7)  देसी  उपकरण  प्राप्त  करने  के  लिये

 कार्यवाही  शुरू  की  जा  चुकी  है  ।

 (8)  निगम  शौर  परामश्शदाता  के  कर्म-
 चारियों  की  तत्कालिक  आवश्य-
 कताश्ों  को  पूरा  करने  के  लिये
 56  रिहाइशी  इकाइयों  का

 निर्माण  पूरा  हो  चुका  है  1  258
 और  अधिक  क्वार्टर  बनाने  पर  भी
 कार्यवाही  शुरू  की  जा  चुकी  है  ।

 269  लाख  रुपये  की  लागत  पर

 चूनरा  और  जोधपुरा  से  लगभग
 9  मिलियन  गैलन  पानी  प्रतिदिन
 सप्लाई  करने  की  एक  योजना
 बनाई  जा  चुकी  है  और  इस  पर
 कार्य  हो  रहा  है  ।

 (9)

 Signal  Workshops  Staff

 ‘5744,  Shri  8.  M.  Banerjee:
 Shri.  Madhu  Limaye:

 Will  the  Minister  of  RailWays  be
 pleased  to  refer  to  the  reply  given  to:
 Unstarred  Question  No.  2075  on  the
 9th  June,  967  and  state:

 ‘(a)  the  number  of  Block  and  Signal
 Inspectors  who  have  been  transferred
 to  supervisory  cadre  in  the  Signal
 Workshops  on  the  Northern,  North
 Eastern,  Eastern,  South  Eastern  and
 Central  Railways;

 (b)  the  total  number  of  supervisory
 posts  in  the  respective  signal  work-
 shops;  and

 (c)  the  manner  in  which  po‘ting  of
 such  staff  does  not  affect  the  channels
 of  promotion  of  the  supervisory  staff
 on  regular  cadre?

 The  Minister  of  Railways  (Shri  C.
 M.,  Peonacha)  :

 (a)  Northern  Railway  3
 North  Eastern  Railway
 Eastern  Railway  का
 South  Eastern  Railway  5
 Cenval  Railway  Nil.

 (b)  Northern  ont  24
 lway  23

 Eastern  Rail  “Or
 South  Eastern  Railway Central  Railway
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 (c)  These  postings  are  cidinarily
 made  in  the  absence  of  aultable  super-
 visory  staff  in  Signal]  Workshops.  The
 channel  of  promotion  cannot  therefore

 “be  considered  as  being  affected.

 स्टेगत  मास्टर  प्रशिक्षुओं  की  नियुक्ति

 5745.  श्री  श्ोकार  लल  बेरवा  :
 कया  रेलथे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  ऐसे  बहुत  से
 व्यक्ति  जिन्होंने  स्टेशन  मास्टर  का  प्रशिक्षण
 भ्राप्त  किया  था  बेकार  हैं;

 (ख)  यदि  हां,  तो  उनको  काम  पर
 लगाये  जाने  की  क्‍या  सम्भावनाएं  हैं;

 (ग)  क्‍या  सरकार  ने  उनको  किसी  न्य
 काम  पर  लगाये  जाने  की  पेशकश  की  है;
 और

 (घ)  पश्चिमी  रेलवे  के  कोटा  नामक
 स्थान  पर  प्रशिक्षण  प्राप्त  करने  के  पश्चात्‌
 कितने  व्यक्ति  बेकार  हैं?

 रेलवे  मंत्री  (क्री  चे०  म०  पुनाचा)  :

 (क)  से  (ग).  जी  नहीं  ।  लेकिन  दो  श्रकसर
 ऐसे  शाये  हैं  जबकि  प्रशिक्षित  उम्मीदवारों
 को  तुरन्त  नियुक्त  नहीं  किया  जा  सका  क्योंकि
 जो  रिक्त  स्थान  होने  की  प्रत्याशा  थी,  वे  नहीं
 हुए  ।  इस  तरह  के  उम्मीदवारों  को  भावी
 रिक्त  स्थानों  में  रखा  जायेगा  t  फिर  भी,
 प्रतीक्षा  की  भ्रवधि  कम  करने  के  उद्देश्य  से,
 जहां  तक  व्यावहारिक  है,  उन्हें  वैकल्पिक

 कोटियों  /मण्डलों  में  नियुक्त  करने  के  प्रयास
 किये  जा  रहे  हैं  बशर्ते  सम्बन्धित  उम्मीदवार
 वहां  काम  करने  के  लिये  तैयार  श्र  उपयुक्त
 हों

 (घ)  बारह  ।  इनमें  से  चार  व्यक्तियों
 ने  हाल  में  वैकल्पिक  जगहों  के  लिये  ्पनी

 सहमति  दे  दी  है  भ्रौर  तदनुसार  भ्रादेश  जारी
 किये  जा  रहे  हैं  ।
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 Rajmahal  Station

 5746.  Shri  Maradi:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  stete:

 (a)  whether  it  is  a  fact  that  at  Baj-
 mahal  Station  in  Santhal  Pargana  Dis-
 trict  in  Bihar  which  is  the  biggest  fruit
 distributing  centre  in  the  State.  there
 are  not  sufficient  arrangements  for
 traders  to  stock  goods  for  scme  period
 and  they  have  to  suffer  great  Icss  due
 to  rain  etc;

 (9)  the  total  annual  income  to  Rall-
 ways  due  to  this  trade:  and

 (c)  whether  Government  propose  to
 make  certain  improvements  for  the
 facility  of  traders  with  a  view  to  in-
 crease  income  on  this  account?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  No.

 (b)  The  annual  income  to  Railways
 due  to  this  trade  for  the  last  three
 years  is  as  under  :—

 Rs.

 7964  9,96,826

 7965  (272:749°

 966  2,66,334

 (९)  No.

 Railway  Lines  in  Mysore  State

 5747.  Shri  K.  Lakkappa:
 Shri  M.  H.  Gowda:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  new  railway  links  surveyed
 and  sponsored  by  his  Ministry  in
 Mysore  State  since  1962;

 ‘(b)  whether  construction  is  still  in
 progress  in  some  of  the  rew  lines;
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 (c)  if  so,  when  the  construction
 thereon  is  expected  to  be  completed;
 and

 (d)  whether  any  time  'imit  hes  been
 fixed  therefor  ?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  to  (d).  The  fol-
 lowing  new  railway  lines  falling  whol-
 ly  or  partly  in  Mysore  State  were  ap-
 proved  for  construction  during  the
 Third  Plan  and  were  surveyed.

 (i)  Mangalore—Hassan.
 (ij)  Bangalore—Salem.

 Construction  work  on  these  two  new
 lines  is  still  in  progress.  The  com-
 pletion  of  the  Mangalore—Hassan  line
 will  be  synchronised  with  the  comple-
 tion  of  the  Mangalore  Port  Project.
 ‘The  Bangalore—Salem  link  is  expect-
 ed  to  be  completed  by  March,  1968.

 Kadur—Sakaleshapura  Railway  Line
 5748.  Shri  K.  Lakkappa:

 Shri  M.  H.  Gowda:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  whether  any  survey  of  Kadur-

 Sakaleshapura  railway  link  on  the
 Southern  Railway  has  been  completed;

 (b)  if  so,  the  cost  of  the  survey  in-
 volved;  and

 (९)  when  the  project  is  likely  to  be
 completed  ?.

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  and  (b).  Prelimi-
 nary  Engineering  and  Traffic  sirveys
 for  this  line  were  carried  out  during
 955—57  at  an  estimated  cost  of  Rs.
 2,75,327  and  Rs.  47,592  respectively.

 (c)  The  proposal  was  considered  not
 financially  justified  and  was  dropped.

 Shuttle  Trains  between  Bhusaval-
 Chalisgaon  and  Bhusaval-Khandwa

 Station
 5749.  Shri  Rane:  Will  the  Minister

 of  Railways  be  pleased  ‘o  state:
 (a)  whether  it  is  a  fact  that  train

 services  which  were  ‘%vailable  during
 pre-war  (Second  World  War)  period
 between  (i)  Bhusaval-Chalisgaon  (ii)
 Bhusaval-Khandwa  and  (ill)  Bhusaval-
 Bombay  V.T,  are  not  available  at
 Present;
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 (b)  the  number  of  trains  between
 the  above  said  stations  that  were  serv-
 ing  small  station  passengers  in  pre-
 war  days  and  the  number  of  such
 trains  at  present;

 (c)  whether  Government  propose  to
 introduce  shuttle  trains  between
 Bhusaval-Chalisgaon  and  Bhusaval-
 Khandwa  sections  to  serve  passengers
 at  small  stations;  and

 (d)  whether  it  is  also  proposed  to
 introduce  a  train  between  Bhusaval
 and  Bombay  V.T.  daily?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  No.

 (b)  Compared  to  pre-war  period
 there  has  been  no  reduction  in  train
 services  on  Bhusaval-Chalisgaon,  Bhu-
 saval-Khandwa  and  Bhusaval-Bombay
 V.T.  Sections  as  is  indicated  below  :—

 Section  No.  of  trains  serving  small
 stations
 Pre-war  At  present

 Bhusaval-Chalisgeon  2  2

 Bhusaval-Khandwa  3  3

 Bhusaval-Bombay  2  2

 (c)  and  (d).  Not  at  present.
 Mail/Express/Jania  Train  fbetWeen

 New  Delhi  and  Bombay  V.T.
 5750.  Shri  Rane:  Will  the  Minister

 of  Railways  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  not-

 withstanding  the  continuous  demand
 by  the  public,  no  additional  Mail/Ex-
 press|Janata  train  has  been  introduc-
 ed  between  New  Delhi  and  Bombay
 V.T.  via  Jhansi-Bhusaval  on  the  Cen-
 tral  Railway;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Railways  (Shri  C.

 का,  Poonacha);  (a)  and  (9),  Introduc-
 tion  of  an  additional  train  hetween
 New  Delhi  and  Bombay  V.T.  via
 Jhansi-Bhusaval  is  not,  at  present,
 operationally  feasible  for  want  of  re-
 quisite  line  capacity  on  sections  en-
 route  and  lack  of  terminal  facilities
 at  Bombay  V.T.  and  New  Delhi.
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 Rubber  Board  for  Andaman  Rubber
 Growers

 575l.  Shri  E.  हू,  Nayanar:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  Government  propose  to
 establish  a  separate  Rubber  Board  for
 Andaman  rubber  growers;  and

 (b)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Level  Crossing  Near  Mandhana
 Railway  Station

 5752.  Shrimati  Sushila  Rohatgi:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  any  representation  has
 been  received  regarding  putting  up  a
 level  crossing  near  Mandhana  Rail-
 way  Station,  Kanpur  (U.P.),  North-
 Eastern  Railway;  and

 (b)  if  so,  the  action  taken  thereon?
 The  Minister  of  Railways  (Shri  C.

 M.  Poonacha):  (a)  Yes,  a  reference
 has  been  received  from  the  Principal,
 B.P.M.G.  Inter  College,  Mandhana,
 Kanpur  for  provision  of  a  level  cross-
 ing  at  Mandhana  for  the  convenience
 of  the  students.

 (b)  The  matter  is  under  considera-
 tion.

 Jute  Mills  in  Kendrapara
 ‘S753.  Shri  8.  Kundu:

 Shri  K.  P.  Singh  Deo:
 Shri  Srinivas  Misra:
 Shri  Baidhar  Behera;

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  any  project  report  re-
 garding  the  setting  up  of  Jute  Mills
 in  the  towns  of  Kendrapara  and
 Jaleswar  in  Orissa  has  been  prepared;

 (b)  if  so,  the  brief  outlines  there-
 of;

 {c)  the  steps  taken  to  zet  up  jute
 mills  in  Kendrapara  and  Jaleswar?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shas
 Qureshi):  (a)  to  (c).  Government  of
 India  have  no  proposal  to  set  up  jute
 mills  in  Orissa  or  elsewhere.  No
 project  report  has,  therefore,  been
 prepared.

 Civic  amenities  in  Railway  ‘Colonies,
 Dethi

 5754.  Shri  Kanwar  Lal  Gupta:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  there
 are  no  adequate  civic  amenities  in
 Railway  Colonies  situated  at  Pahar-
 gan}  (opposite  Stadium)  near  Subzi-
 mandi  Railway  Stations  Delhi;

 (b)  whether  Government  have  re-
 ceived  any  representation  in  this  re-
 gard,  if  so,  the  contents  thereof  and
 the  action  taken  thereon;

 (c)  whether  it  is  also  a  fact  that
 there  are  many  jhuggis  near  Railway
 line  from  New  Delhi  Railway  Station  to
 Pull  Mithai;

 (d)  whether  Government  propose  to
 remove  these  jhuggis  therefrom  and
 provide  alternative  accommodation  to
 jhuggi-dwellers;  and

 (e)  if  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri  C.
 M.  Poemacha):  (a)  No.

 (b)  Yes.  Some  representations  about
 Railway  colonies  situated  at  Pabar-
 ganj  and  near  Subzimandi  Railway
 Station  have  been  received.  These  re-
 late  generally  to  replacement  cf  pan
 type  latrines  with  flush  type  ones,  pro-
 vision  of  additional  water  taps,  ne-
 moval  of  un-authorised  Jhuggis,  bet-
 ter  sanitation,  improved  drainage  ar-
 rangements  to  remove  water  logging
 during  rainy  season  and  repairs  to  old
 quarters.

 For  improvement  to  drainage  and
 sanitary  conditions  in  these  colonies
 railway  has  approached  the  Municipal
 Corporation,  specially  in  respect  af
 Roshanara  Bagh  colony  where  insani-
 tary  conditions  are  caused  by  dainiep
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 run  by  private  parties.  Six  flush  type
 latrines  have  recently  been  provided
 at  Roshanara  Bagh  colony.  Annual  re-
 pairs  to  quarters  have  since  been  car-
 ried  out.  The  water  supply  position  is
 considered  adequate.  The  proposals
 te  replace,  old  substandard  quarters  on
 programmed  basis  are  being  processed
 by  the  Railway.

 (c)  Yes.

 (d)  Yes.  However,  the  responsibility
 of  providing  alternative  accommoda-
 tion  to  the  Jhuggi  dwellers  holding
 census  slips  devolves  on  the  Municipal
 Corporation  and  depending  upon  their
 capacity  to  arrange  alternative  ac-
 commodation,  the  clearance  of  Jhuggis
 is  programmed.

 (e)  Does  not  arise  in  view  of  reply
 to  part  (d)  above.

 Export  of  Salt  to  Japan
 5756.  Shri  Atam  Das;  Will  the  Min-

 ister  of  Commerce  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 is  exporting  salt  to  Japan;

 (b)  if  so,  whether  this  supply  is  on
 barter  basis;

 (c)  if  not,  the  extent  of  foreign  ex-
 change  to  be  earned;  and

 (d)  whether  this  supply  is  made
 after  fully  meeting  the  home  consump-
 tion  of  salt?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Qureshi):  (a)  Yes,  Sir.

 (9)  No,  Sir.

 (९)  About  8.9  lakh  dollars  for  sup-
 plies  under  contract  966  (July)—967
 (June).

 (d)  Yes,  Sir.

 Mining  and  Allied  Machinery
 Corporation,  Durgapur

 5757.  Shri  Umanath:
 Shri  Jy0tirmey  Bam:
 Shri  Bhagabam  Das:
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 Shri  C.  K.  Chakrapani:
 Shri  K.  Anirudhan:
 Shri  Satya  Narain  Singh;

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  the  total  number  of  orders  re-
 ceived  by  the  Mining  and  Allied  Ma-
 chinery  Corporation,  Durgapur  during
 ‘1966-67;

 (b)  the  total  output  of  the  Corpora-
 tion  during  ‘1066-67;

 (c)  whether  the  production  Plan  is
 not  completely  fulfilled,  and  if  so,  the
 reasons  therefor;  and

 (d)  the  steps  taken  to  overcome  the
 shortfall?

 The  Minister  of  Industrial  Develop-
 ment  and  Affairs  (Shri  F.
 A.  Ahmed):  (a)  The  Mining  &  Allied
 Machinery  Corporation  Ltd.  Durgapur
 received  orders  for  33,000  metric  ton-
 nes  of  equipment  valued  approximate-
 ly  at  Rs.  8  crores  during  1986-67;

 (b)  6225  metric  tonnes;

 (c)  the  production  programme  was
 not  completely  fulfilled  because  of
 diversification  of  the  production  pro-
 gramme  which  required  more  prepa-
 ration  and  tooling  time  and  lack  of
 orders  for  the  products  for  which  pre-
 paration  was  complete  for  batch  manu-
 facture;

 (ay  diversification  and  re-organisa-
 tion  of  production  programme,  reor-
 ganisation  of  technological  depart-
 ments,  modification  in  work  procedure,
 introduction  of  productivity  scheme,
 standardisation  of  components,  regu-
 lar  batch  manufacture  of  standard
 parts  against  stock  orders  and  train-
 ing  of  workmen  and  supervisors  are
 among  the  measures  taken  to  meet  the
 situation.
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 Mining  and  Machimery  Corporation
 2

 5758.  Shri  K.  Ramani:
 Shri  Bhagaban  Das:
 Shri  Jyotirmoy  Basu:
 Shri  E,  K.  Nayanar:
 Shri  हू,  M.  Abraham:
 Shri  Umanath:
 Shri  K.  Anirudhan:

 Will  the  Minister  of  Industrial  De-
 velopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  the  production  pro-
 gramme  of  the  Mining  and  Machinery
 Corporation  Ltd.  for  the  year  1967-68
 has  been  finalised  and  if  so,  when;

 (b)  the  names  of  the  products  for
 which  the  designing  is  not  yet  com-
 plete,  the  products  for  which  plan-
 ning  of  production  preparation  is  not
 yet  complete;  and

 (c)  the  steps  Government  propose
 to  take  to  fulfil  the  production  pro-
 grammes  for  which  the  orders  are  al-
 ready  there?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.
 A.  Ahmed):  (a)  The  production  pro-
 gramme  of  the  Mining  &  Allied  Ma-
 chinery  Corporation  Ltd.  for  the  year
 1967-68  was  finalised  in  April  1987;

 (b)  designs  for  building  structures
 for  Bokaro  Steel  Plant  involving  about
 3500  tonnes  of  equipment  are  await-
 ing  approval  of  the  customer.  In
 addition  to  this  designing  for  another
 500  tonnes  of  equipment  has  also  yet
 to  be  completed.  The  products  for
 which  planning  of  production  prepa-
 rations  is  not  yet  complete  are  belt
 and  scraper  chain  conveyors,  and
 scraper  haulage  installation,  friction
 props  with  bars,  Komastsu  tractor,
 main  exial  fan,  friction  chokes  and
 building  structures;

 (c)  introduction  of  productivity
 scheme,  standardisation  .of  items  to
 minimise  tooling  and  other  prepara-
 tlon  work,  and  manufacture  of  stand-
 ard  items  on  stock  orders  are  some  of
 the  measures  taken  to  meet  the  situa-
 tioe
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 Manufacture  of  Tractors

 (5758.  Shri  George  Fernandes:
 Shri  Madhu  Limaye:
 Shri  J.  H.  Patel:
 Shri  Sarjoo  Pandey:

 Will  the  Minister  of  Industrial  De-
 velopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  the  licensed  capacity  of  the  firms
 licensed  to  manufacture  tractors  for
 agricultural  use;

 (b)  what  was  the  actual  production
 of  these  firms  during  1965-66  and
 1966-67;

 (९)  the  number  of  tractors  import-
 ed  during  1965-66.  and  ‘1966-67;

 (d)  the  prices  of  imported  tractors
 and  at  what  price  they  were  made
 available  to  the  farmer;  and

 (e)  at  what  prices  the  indigenously
 manufactured  tractors  were  sold  to
 the  farmers?

 The  Minister  of  Industrial  Develop-
 meat  and  Company  Affairs  (Shri  F.
 A.  Ahmed):  (a)  Five  firms  in  the  pri-
 vate  sector  are  licensed  for  the  manu-
 facture  of  agricultural  tractors  for  a
 total  capacity  of  30,000  Nos.  per  an-
 num;

 (9)  The  production  of  tractors  by
 the  licensed  units  during  1965-66  and
 1966-67  was  as  under;

 1965-66
 1966-67

 5,7i4  Nos.
 8,818  Nos,

 (९)  and  (d)  A  statement  showing
 the  position  regarding  the  import  of
 tractors  through  the  State  Trading
 Corporation  during  the  years  1965-66
 and  966-67,  is  laid  on  the  Table  of  the
 House,  [Placed  in  Library.  See  No.
 LT-053|67].

 (e)  The  f.o.r.  destination  selling
 prices  of  indigenous  tractors  have  been
 fixed  as  under:

 (i)  Eicher  Tractors
 (265,  HP)  Rs,  17,886
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 (ii)  International  B-275
 McCormick  Tractors
 (35  HP)  Rs,  20,900

 (iii)  Massey  Ferguson
 Tractors  (35  HP)  Rs.  20,838

 (iv)  Escorts  345  HP  Rs.  19,500
 28:0  HP  Res.  15,082,

 (v)  Hindustan  350  HP  Res.  6,l0
 50.0  HP  Rs.  21,880

 The  above  prices  are  inclusive  of  the
 prices  of  the  following  attachments/
 accessories:

 (a)  Hydraulic  Lift.

 (b)  Three  point  linkage.
 (c)  Power  Take  Off.

 (d)  Lighting  equipment  consist-
 ing  of  head,  tail  and  plough
 light.

 (e)  A  set  of  tools.

 (f)  Electric  Horn.

 Assistant  Inspectors  of  Works,
 Western  Railway

 5760.  Shri  George  Fernandes:
 Shri  Madhu  Limaye:
 Shri  J.  H.  Patel:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  Assistant  Inspec-
 tors  of  Works  employed  on  the  West-
 ern  Railway  who  have  been  served
 with  retrenchment  notices;

 (b)  the  reasons  for  these  notices
 being  served  when  it  has  always  been
 maintained  by  the  Ministry  that  there
 will  be  no  retrenchment  of  existing
 personnel;

 (c)  whether  Government  propose  to
 provide  alternative  jobs  to  those  served
 with  the  retrenchment  notices;  and

 (d)  the  justification  for  fresh  recruit-
 ment  proposed  vide  Employment  Notice
 No.  2/67-68,  published  in  the  ‘Bharat
 Jyoti’  of  Bombay  of  18-06-1087?

 The  Minister  of  Railways  (Shri  C.
 जा,  Poonacha):  (a)  54.
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 (b)  and  (c).  The  staff  were  recruit-
 ed  in  connection  with  temporary  Pro-
 ject  Works  and  have  been  rendered
 surplus  due  to  completion  of  Works
 and  cnosequent  shrinkage  in  the  cadre
 of  Survey  and  Construction  Depart-
 ment  due  to  surrender  of  workcharg-
 ed  posts.  It  has  not  been  »ossible  to
 absorb  them  in  this  category  on  other
 Railways.  Steps  were  taken  to  screen
 the  surplus  staff  with  a  view  to  giving
 them  alternative  appointments  and  6
 have  been  issued  orders  of  posting  as
 Clerks.  A  further  screening  of  the
 remaining  staff  has  been  programmed
 in  the  third  week  of  July  and  the
 concerned  personnel  have  been  advis-
 ed.

 (d)  The  Employment  Notice  has
 been  issued  for  recruitment  of  staff  in
 Traffic  trainee  categories,  such  as
 Traffic  Signallers,  Guards,  Commercial
 Clerks,  Ticket  Collectors,  and  Trains
 Clerks,  and  not  for  Asstt.  Inspectors  of
 Works.  In  these  categories,  there  are
 anticipated  to  be  vacancies  even  after
 considering  some  of  the  surplus
 A.LO.Ws.

 Violation  of  Imports  and  Exports
 (Control)  Act,  1947

 576l,  Shri  George  Fernandes:
 Shri  Madhu  Limaye:
 Shri  J.  H.  Patel:

 Will  the  Minister  of  Commerce  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  79  on  the  23rd
 June,  967  and  state:

 (a)  when  the  sanction  for  the  Jaunch-
 ing  of  prosecution  under  Section  5  of
 the  Imports  and  Exports  (Control)  Act,
 i947  was  accorded;

 (b)  who  are  the  persons  against
 whom  prosecution  is  to  be  launched;
 and

 (c)  when  is  the  prosecution  expect-
 ed  to  be  launched?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shaft
 Qureshi):  (a)  The  sanction  for  launch-
 ing  the  prosecution  against  the  official
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 and  the  firms  alleged  guilty  of  offen-
 ces  in  the  case  of  Poona  Municipal
 Transport  Undertakings,  Poona,  was
 accorded  by  the  Chief  Controller  of
 Imports  and  Exports  on  the  27th  April,
 1967.

 (b)  The  name  of  the  person  and
 the  firms  (and  their  partners  and  di-
 rectors)  against  whom  the  prosecution
 is  to  be  launched  are  given  below:—

 (a)  Shri  V.  D.  Desai,  Transport
 Manager  of  Poona  Municipal
 Transport  Undertaking,  Poana.

 (०)  M/s.
 Poona.

 (ec)  M/s.  Diesel  India,  Bombay.
 (d)  M/s.  Automative  Manufactur-

 ers  (P)  Ltd.  Bombay.
 (e)  M/s.  Asian  Traders,  Poona.
 (१)  M/s.  Hind  Sales  Corporation,

 Poona.

 Western  Automobiles,

 (९)  Complaint  has  been  filed  ia  the
 ‘Court  of  Additional  Chief  Presidency
 Magistrate,  Bombay,  on  10-7-67,

 Kerala  Khadi  Board

 ‘S162,  Shri  E.  K.  Nayanar:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  amount  of  Central  aid  given
 to  the  Kerala  Khadi  Board  during  the
 year  1965  and  ‘1966;

 (b)  whether  Government  have  re-
 ceived  any  complaints  that  the  Khadi
 Board  has  utilised  this  amount  for
 partisan  political  purpose;  and

 (c)  if  so,  the  steps  taken  by  the
 “Government  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 ty  of  Commerce  (Shri  Shafi
 Qureshi);  (a)  The  Khadi  and  Village
 Industries  Commission  gave  loans  and
 gtants  amoynting  to  Rs.  46.24

 on in  i965  and  Rs.  “4  lak
 hs

 ‘in  986  to
 the  Kerala  Khadi  and  Village  ‘Indus-
 tries  Board.
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 (b)  The  Government  have  not  re-
 ceived  any  such  complaint.

 (c)  Does  not  arise.

 Import  of  Russian  Tractors
 SHS.  Shri  G.  8.  Mishra:

 Shri  G.  C.  Dixit:

 Will  the  Minister  of  Commeree  be
 pleased  to  state:

 (a)  the  agencies  and  procedure  of
 import  and  distribution  of  Russian
 made  tractors;

 (b)  whether  it  is  a  fact  that  distri-
 bution  through  sub-dealers  or  co-
 operatives  would  have  saved  consider-
 ably  on  price  to  the  farmer;

 (c)  whether  it  is  a  fact  that  the
 Bombay  distributor  has  charged  exor-
 bitant  price  for  tractors  sold  in  Bho-
 pal,  Madhya  Pradesh  in  965  and
 1986;  and

 (d)  if  so,  the  action  taken  against
 this  firm  to  black-list  it?

 The  Deputy  Minister  in  the  Mimisiry
 of  Commerce  (Shri  Shafi  Qureshi)
 (a)  and  (b),  The  Russian  tractors  are
 imported  and  distributed  by  the  STC
 through  the  following  four

 oe
 nts  of

 the  Russian  Suppliers  in  India,  who
 are  also  SFC's  distributors.

 (i)  Messrs.  Indian  Engineering  and
 Commercial  Corporation  (Pri-
 vate)  Ltd.,  Bombay  (Western
 India).

 (ii)  Messrs.  Ghaziabad  Engineering
 Co.,  Pvt.  Ltd,  New  Delhi
 (Northern  India);
 Messrs.  Bharat  Industries  and
 Comml.  Corporation;  Calcutta
 (Eastern  India)  and

 (iv)  Messrs.  National  Engg.  Co.
 (Madras)  Pwt.  Lid,  Madras
 (Southern  India).

 As  per  the  agreements  entered  into
 with  the  distributors  by  the  STE,  the
 distributors  have  to  errange  the  sale
 of  tractors  either  directly  or  through
 their  own  sub-denlers  located  at  pisces

 (iii)
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 of  their  own  choice  but  at  prices  not
 in  excess  of  those  approved  by  the
 STC  and  to  provide  after-sale-service
 to  the  agriculturists.  The  appoint-
 ment  of  the  authorised  agents  of  the
 foreign  suppliers  as  distributors  has
 the  advantage  that  they  get  proper
 facilities  for  after-sale-service  repairs,
 adjustment  of  claims  under  ,uarantees
 and  also  facilities  in  the  training  of
 the  agticulturists  for  proper  use  of
 tractors.  Generally  the  agents  have
 appointed  sub-dealers  who  provide
 immediate  and  economical  service  to
 the  agriculturists  located  at  great  dis-
 tances  from  the  head-quarters  of  the
 distributors.  The  tractors  are  sold  in
 accordance  with  the  principle  of  ‘first
 come  first  served’.  The  distributors
 are  to  report  to  the  STC  regularly  the
 details  of  the  sales  effected.

 (c)  and  (d).  A  complaint  was  receiv-
 ed  by  the  STC  through  the  State  Gov-
 ernment  of  Madhya  Pradesh  mention-
 ing  over  charging  in  the  case  of  some
 tractors  supplied  to  Madhya  Pradesh.
 The  S.T.C.  are  investigating  the  mat-
 ter.

 Factory  for  the  Manufacture  of  Paper
 Covered  Copper  Strips

 5764,  Shri  G.  S.  Mishra:
 Shri  G.  C.  Dixit:

 Will  the  Minister  of  Industrial  De-
 ‘velopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  the  Government  of
 Madhya  Pradesh  made  an  application
 in  1962-63  for  the  grant  of  an  Indus-
 trial  Licence  to  Madhya  Pradesh  State
 Industries  Corporation  for  the  setting
 up  of  a  factory  at  Bhopal  for  the
 manufacture  of  paper  covered  copper
 strips  with  a  capacity  of  2500  tons  per
 annum;

 (b)  whether  the  licence  has  been
 granted;  and

 (c)  if  not,  the  action  taken  on  the
 above  application?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  to  (c).  A  letter  of  intent
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 was  issued  in  October  964  to  "the
 Madhya  Pradesh  State  Industries  Cor-
 poration  Ltd.  for  a  capacity  of  200
 tons  per  annum  of  paper  covered  strips
 (covered  paper  conductors),  १8  an  an-
 cillary  to  the  Heavy  Electricals,  Bho-
 pal.  The  licence  was  to  issue  after
 they  had  finalised  arrangements  in  res-
 pect  of  foreign  collaboration,  import
 of  capital  equipment  and  issue  of  capi-
 tal  to  the  satisfaction  of  Government.
 The  firm  submitted  their  proposals  for
 import  of  plant  and  machinery  for  a
 capacity  of  200  tons  on  a  single  shift
 basis.  They  were  asked  to  revise  the
 scheme  on  the  basis  of  the  sume  capa-
 city  on  a  double  shift  basis.  Their
 revised  proposals  are  awaited.  ‘The
 issue  of  an  industrial  licence  will  be
 considered  after  the  revised  proposals
 are  received.  The  firm  have  been
 specifically  told  that  in  the  absence  of
 Capital  Goods  clearance,  the  letter  of
 intent  cannot  be  converted  into  a  li-
 cence.

 Scarcity  of  Copper

 5765.  Shri  G.  S.  Mishra:
 Shri  G.  C.  Dixit:

 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  Government  have  stop-
 ped  the  import  of  Copper  and  its  alloy
 in  India;

 (b)  if  so,  whether  the  scarcity  of
 copper  has  been  overcome;

 (c)  if  not,  the  total  import  of  cop-
 per  per  year  on  an  average  to  meet
 country’s  requirement;

 (d)  the  result  of  finding  out  sub-
 stitute  for  copper;  and

 (e)  whether  aluminium  in  the  form
 of  alloy  has  been  developed  to  meet
 the  growing  demand  of  copper  in  the
 country?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  Im-
 port  of  copper  has  not  been  stopped
 but  import  of  copper  base  alloys  is
 not  allowed.

 (b)  No,  Sir.
 pine
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 (c)  The  imports  of  copper  includ-
 ing  its  alloys  are  as  follows:

 Year  Value

 1964-65  Rs.  24  crores.
 1965-66  Rs.  33  crores.
 1966-67  Rs.  33  crores.

 (upto  Feb.  967)

 (d)  Aluminium  has  been  found  to
 be  a  good  substitute  for  copper  in
 electrical  and  cable  industries.

 (e)  Aluminium  alloys  have  been
 developed  to  substitute  copper  and  its
 alloys  in  the  minting  of  coins.  Ex-
 tensive  research  and  development  work
 is  under  progress  on  substitution  of
 copper  by  aluminium  and  its  alloys  for
 various  applications  such  as  coinage
 alloys,  bearing  alloys,  substitute  brass,
 aluminium  conductors,  etc.

 Regional  Imbalance  of  Industries

 5766.  Shri  G.  s.  Mishra:
 Shri  G.  C.  Dixit:

 Will  the  Minister  of  Industrial  De-
 velopment  and  Company  Affairs  be
 pleased  to  state;

 (a)  whether  it  is  a  fact  that  the
 present  policy  of  industrialization  has
 been  responsible  for  the  creation  of
 regional  imbalance  in  the  industrial-
 ization  of  the  country;

 (b)  whether  Government  propose  to
 make  a  survey  to  determine  the  over-
 industrialized  and  under-industrialized
 regions  and  the  corresponding  utiliza-
 tion  of  industrial  capacity;  and

 (c)  the  steps  being  taken  to  end  this
 regional  imbalance  of  industries  dur-
 ing  the  Pourth  Plan  period?

 The  Minister  of  Industrial  Develop-
 ment  and  Comzpeny  Affairs  (Shri  F.  A.
 Ahmed):  (a)  to  (c).  The  balanced  de-
 velopment  of  industries  throughout
 the  country  is  one  of  the  objectives  of
 planning  and  the  need  for  balanced
 regional  development,  consistent  with
 economic  and  technical  considerations,
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 is  kept  in  view  while  licensing  indus-
 tries  under  the  Industries  (Develop-
 ment  &  Regulation)  Act.  In  the  loca-
 tion  of  public  sector  projects,  the
 claims  of  relatively  backward  areas
 have  been  kept  in  view  wherever  this
 could  be  done  without  giving  up  the
 essential  technical  and  economic  crite-
 ria.  In  the  State  programmes,  im-
 portance  has  been  given  to  the  conti-
 nuation  and  expansion  of  “industrial
 development  areas".  These  measures,
 along  with  assistance  available  from
 Industrial  Development  Corporations,
 are  expected  to  provide  necessary  in-
 centives  for  wider  diffusion  of  indus-
 trial  growth  to  backward  regions.  In  a
 number  of  industries  like  cotton  tex-
 tiles,  powerlooms  ete.,  which  can  be
 regionally  developed,  the  additional
 capacity  required  in  the  Fourth  Plan
 has  been  allocated  on  a  Statewise
 basis,  taking  into  account,  inter  alia
 the  backwardness  of  the  regions  con-
 cerned,

 Decline  in  Export  of  Manganese  Ore

 5767.  Shri  G.  S.  Mishra:
 Shri  G.  0.  Dixit:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  factors  responsible  for  the
 decline  of  export  of  Indian  manga-
 nese  ore;

 (b)  the  measures  taken  by  Govern-
 ment  to  increase  the  export  of  manga-
 nese  ore;  and

 (c)  the  total  value  of  manganese  ore
 exported  by  India  during  the  last  five
 years,  year-wise  and  country-wise?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):

 (a)  Reasons  for  fall  in  export  chiefly
 are:—

 (i)  Emergence  of  new  sources  of
 supply  near  the  consuming
 countries,

 (4i)  Increase  in  the  production  of
 captive  mines  of  consumers,



 ‘11875  Written  Answers  ASADHA  23,  880  (SAKA)

 (iil)  Lesser  dependance  on  manga-
 nese  ore  in  steel  production
 due  to  technological  advances,

 (iv)  growing  internal  requirements
 of  manganese  ore  on  account
 of  incieased  production  cf
 ferro-manganese  and  steel,
 and
 change  in  the  pattern  of  sales
 of  maganese  ore  from  Larters
 to  cash  sales.

 (v)

 (b)  Agency  arrangements  have  been
 made  in  various  important  manganese
 ore  consuming  countries  to  find  new
 markets/regain  or  retain  old  snes.  In
 order  to  keep  good  business  relations
 and  explore  sales  possibilities  delega-
 tions  of  Minerals  and  Metals  Trading
 Corporation  of  India  visit  the  major
 consuming  countries  of  mangunese  ore
 from  time  to  time.  Steps  are  being
 taken  to  make  available  credit  facili-
 ties  and  technical  know-how  to  step
 up  manganese  ore  production  for  ex-
 ports.

 (c)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-954/67.]

 Exports
 $768.  Shri  G.  0.  Dixit:

 Shri  G.  8.  Mishra:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:

 (a)  the  present  trade  position  of  the
 following  Indian  goods  in  ine  inter-
 national  market.

 Sugar,  Petro-Chemicals,  Jute,
 and  Steel,  Spices,  Engineering

 Textile  goods,  Coffee,  Dry

 Tea,
 Iron
 go  ods,  *
 fruits,  oranges,  Bananas,  wood  work,
 Handicraft,  Drugs  and  Medicines,
 Films  and  Leather  Goods;

 (b)  how  many  of  the  above  products
 are  facing  recésaion  in  the  market;  and

 (c)  what  steps  have  been  taken  by
 Government  to  boost  up  the  export?

 The  Deputy  Minister  In  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi)  :
 (a)  Exports  of  Iron  and  Steel,  fresh
 frults  and  handicrafts  have  shown  in-
 creasing  trend  during  1968-67.  Jute,
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 fruits,  drugs,  films  and  leather  goods
 have  registered  fall  in  exports.  Ex-
 ports  of  enginéering  goods  during  1966-
 67  have  more  or  less  been  of  the  same
 order  as  in  the  previous  year.  Ex-
 porta  of  sugar  and  petro-chemicals
 have  been  affecteg  by  internal  short-
 ages.

 (b)  Sugar  is  facing  recession  in  the market.  Coffee  prices  have  fallen  in
 international  market.

 (c)  The  steps  taken  by  Government
 to  boost  exports  are:—

 (i)  Introduction  of  था  Import
 Policy  for  Registered  Exporters;

 (ii)  Cash  Assistance  on  exports  of
 selected  products;

 Gii)  An  inter-industry  arrangement
 for  supply  of  iron  steel  at  con-
 cessional  prices  for  export  pro-
 ducts;

 (iv)  Green  Form  allocation  of
 indigenous  raw  materials  for
 export  production;

 (v)  Setting  up  a  Banana  and  Fruit
 Development  Corporation  Lid.
 to  promote  the  export  of  fresh
 fruits;

 (vi)  Reduction  of  export  duty  on
 jute  manufactures;

 (vii)  Concessions  to  the  tea  plan-
 tation  industry,  such  as  deve-
 lopment  allowance  for  new
 planting  and  re-planting;

 (vill)  Drawback  of  duty  on  exports;

 (ix)  Concession  in  railway  freight;

 (x)  Other  general  measures  like
 participation  in  foreign  exhi-
 bitions  and  overseas  publicity.

 Exports  from  Madhya  Pradesh

 5769.  Shri  G.  C.  Dixit:
 Shri  G.  §.  Mishra:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  the  export  contribution:
 tea,  cotton  textiles,  spices,  coffee,  dry  from  Madhya  Pradesh  is  less  than  that
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 of  other  States  ang  if  so,  the  reasons
 therefor;

 (b)  whether  Government  have  made
 any  survey  to  determine  the  export
 potential  of  the  State;

 (c)  if  so,  the  details  thereof;  and
 (0)  the  steps  taken  to  boost  up  ex-

 Port  of  raw  material  available  in
 Madhya  Pradesh?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):
 fa)  to  (d).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Mining  Areas  of  Madhya  Pradesh
 and  Maharashtra

 ‘STi.  Shri  G.  0.  Dixit:
 Shri  G.  S.  Mishra  :

 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 fa)  the  particulars  of  mining  areas
 Government  have  kept  in  reserve  in
 Madhya  Pradesh  and  Maharashtra
 State  for  ihe  mining  of  manganese,
 cool,  clay  and  dolomite  for  their  use

 (b)  whether  it  is  a  fact  that  a  num-
 ber  of  manganese  mines  and  coal  mines
 in  South-western  part  of  Madhya
 Pradesh  and  Vidarbha  region  of  Maha-
 rashtra  have  become  uneconomical
 and  are  on  the  verge  of  closure,  thus
 rendering  thousands  of  workers  un-
 employed;  and

 (c)  if  so,  why  Government  are  not
 throwing  open  new  areas  for.mining
 lease?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  A
 statement  showing  particulars  of  areas
 reserved  for  exploitation  in  the  public
 sector  of  manganese  and  dolomite  in
 Madhya  Pradesh  and  Maharashtra  Sta-
 tes  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-055/
 67].  No.  areas  of  clay  and  coal  have
 been  reserved  in  Madhya  Pradesh  and
 Maharashtra  for  exploitation  in  the
 public  sector,  The  Central  Government
 has,  however,  acquired  coal  bearing
 ereas  of  Shahdol,  Surguja  and  Sidhi
 Districts  in  Madhya  Pradesh  and  Um-
 rer  and  Silewarg  coal  mines  in  Nag-
 pur  District  of  Maharashtra  for  ex-
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 ploitation  by  the  National  Coa]  Deve-
 lopment  Corporation,

 (b)  No  report  regarding  the  closure
 of  manganese  and  coal  mines  in
 Madhya  Pradesh  has  been  received  by
 the  State  Government.  However,  in
 Maharashtra  State,  during  the  period
 962—66,  02  manganese  mines  were
 closed  due  to  depletion  of  ore  reserve
 or  lack  of  demand  and  uneconomic
 working  of  mines,  One  coal  mine  in
 the  State  was  also  closed  down  due
 to  certain  difficulties  in  managing  its
 working.

 (c)  A  statement  giving  particulars
 of  manganese  bearing  areas,  the  work-
 ing  of  which  was  considered  unecono-
 mic  in  the  public  sector  and  which  for
 this  reason  have  been  thrown  open  for
 exploitation  by  private  parties,  is  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-055/67].  In
 Madhya  Pradesh,  no  such  manganese
 bearing  areas  have  been  ‘de-reserved’
 for  grant  of  mineral  concessions  to
 private  mining  interésts.  It  is  felt
 that  it  will  be  in  national  interests  to
 work  these  areas  in  the  public  sector.

 श्पूर  cae  खनिज

 5772.  श्री  ्रोकार  लाल  बोहरा  :
 क्या  इस्पात,  खान  तथा  धातु  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  बहुत  वर्ष  पूर्व
 डूंगरपुर  के  मंडवपाल  क्षेत्र  में  फ्लुझौराइट
 खनिज  के  खनन  के  लिये  बनाई  गई  योजना  में
 शब  तक  कोई  संतोषजनक  प्रगति  नहीं  हुई;

 (ख)  यदि  हां,  तो  क्या  इसका  कारण
 वित्त  का  भ्रभाव  है;  और

 (ग)  क्‍या  यह  भी  सच  है  कि  इस
 योजना  को  क्रियान्वित  करने  के  आदिवासियों
 को  रोजगार  प्राप्त  होने  के  ग्रवसर  उपलब्ध

 होंगे  ?
 इस्पात,  खान  तथा  धातु  मंत्री  (डा०

 चन्ना  रेड्डी)  :  (क)  से  (ग).  भावश्यक

 सूचना  एकत्रित  की  जा  रही  है  शौर  सदन  के
 पटल  पर  रख  दी  जायगी।
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 उंगरप्रनात्यिक,ट-बांसबारा-रतल/म
 रेलवे  लाइन

 5773:  श्र  श्रॉकार  लाल  बोहरा:
 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  डूंगरपुर-गलियाकोट-बांस-
 वारा-रतलाम  रेलवे  लाइन  का  प्रारम्भिक
 सर्वेक्षण  पुरा  कर  लिया  गया  है;

 (ख)  यदि  हां,  तो  उसका  व्यौरेवार
 सर्वेक्षण  कब  झारम्भ  किया  जायेगा;  और

 (ग)  क्‍या  इसके  सर्वेक्षण  का  कोई
 प्रतिवेदन  प्राप्त  हो  गया  है  श्रौर  यदि  हां,  तो
 बया  इसकी  एक  प्रसि  सभा-पटल  पर  रखी
 जायेगी  ?

 रेलवे  मंत्री)  (श्री  च्ें०  मु०  पुनाचा)  :

 (क)  बांसवारा  के  रास्ते  रतलाम  ब्रौर
 गलियाकोट  के  बीच  मीटर  लाइन  बिछाने  के

 लिए  i926  से  इंजीनिर्यारंग  और  यातायात
 सर्वेक्षण  किये  गये  थे  ।  इसके  अलावा,  बांसवा रा
 के  रास्ते  डूंगरपुर  शौर  रतलाम  के  बीच
 बैंकल्पिक  लाइन  बिछाने  के  लिए  मीटर  और
 बड़ी  दोनों  लाइनों  के  लिए  i956-57  में
 मार्ग  निर्धारण  इंजीनिर्यारेंग  शौर  यातायात
 सर्वेक्षण  किये  गये  थे  ।

 (ख)  चूंकि  इस  लाइन  के  प्रलाभप्रद

 होने  के  कारण,  जैसा  कि  प्रारम्भिक  सर्वेक्षण
 से  पता  चला,  इसे  चोथी  पंचवर्षीय  योजना  में
 शामिल  करने  की  सम्भावना  नहीं  है,  इसलिए
 निकट  भविष्य  में  इस  लाइन  का  व्यौरेवार
 सर्वेक्षण  कराने  का  कोई  विचार  नहीं  है  ।

 (ग)  रेलवे  बोर्ड  को  इस  लाइन  की
 सर्वेक्षण  रिपोर्ट  957  में  मिली  थी  ।  रेलवे
 योजनाप्नों  से  सम्बन्धित  सर्वेक्षण  रिपोर्टों  की
 प्रतियां  भ्रामतौर  पर  सभा-पटल  पर  नहीं  रखी
 जातीं,  क्योंकि  इनका  स्वरूप  श्रत्यधिक  तक-
 नीकी  होता  है,  इनका  प्लाकार  बहुत  बड़ा
 होता  हैं  भौर  ये  केवल  विभागीय  उपयोग  के
 लिये  होती  हैं  न  कि  प्रकाशित  किये  जाने  के
 लिये  ।  इन्हें  गोपनीय  प्रलेख  भी  माना  जाता  है
 झौर  इनकी  प्रतियों  की  संख्या  बहुत  सीमित
 यानी  भावश्यकता-भर  होती  हैं  a
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 उदयपुर  के  जस्ता  झलग  करने  वाले  कारखाने
 में  उत्पावन

 5774.  श्  झोंकार  लाल  बोहरा :
 क्या  इस्पात,  खान  त्या  धातु  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि:

 (क)  क्‍या  उदयपुर  के  निकट  देबारी
 में  जस्ता  पृथक  करने  वाले  कारखाने  को
 केन्द्रीय  सरकार  द्वारा  दो  वर्ष  से  भी  पहले
 प्रपने  हाथ  में  लेने  के  बावजूद  वहां  उत्पादन
 आरम्भ  नहीं  हुआ  है  जबकि  केरल  में  जस्ता
 पृथक  करने  का  काम  आरम्भ  हो  गया  है
 यद्यपि  वहां  काम  बाद  में  आरम्भ  किया  गया
 था;  और

 (ख)  धातु  निगम  को  प्रतिकर  देने
 के  लिये  क्‍या  शर्तें  निर्धारित  की  गई  हैं  और
 उसकी  प्‌  जी  का  मूल्यांकन  कब  तक  हो  जायेगा?

 इस्पात,  खान  तथा  धातु  मंत्री  (डा०
 चन्ना  रेड्डी)  :  (क)  मंटल  का  रपोरेशन  आफ
 इंडिया  लि०  की  निकाय  जिसमें  कि  उदयपुर
 के  पास  डेबारी  स्थित  निर्माण-प्रधीन  जस्ता
 प्रद्वावक  शामिल  है,  केन्द्रीय  सरकार  द्वारा
 22-10-65.  को  प्रावाप्त  की  गई  थी।
 तब  से  जस्ता  प्रद्रावक  का  निर्माण  पूर्ण  करने
 तथा  खातों  का  विकास  करने  के  प्रभावशाली
 उपाय  किये  गये  हैं।  इस  विषय  में  ये  महत्वपूर्ण
 कदम  उठाये  गये  हैं  :-  खानों  में  कूपक  खोदने
 का  कार्य  फिर  से  शुरू  करने  के  लिये  शौर  जस्ता
 प्रद्रावक  का  निर्माण  करने  के  लिये  फ्रान्सीसी
 फर्मों  की  तकनीकी  परामर्श  सेवाएं  प्राप्त
 करने  के  लिये  नये  समझौते  किये  गये।  (2)
 लगभग  80  लाख  रुपये  के  मूल्य  का  खनन
 उपकरण  जो  कि  बम्बई  बन्दरगाह  पर  लगभग
 दो  वर्ष  से  पड़ा  था  उपयुक्त  स्थान  पर  लाया
 गया  तथा  उसको  लगाया  और  स्थापित
 किया  गया  (3)  पिछले  प्रबन्ध  द्वारा  ठेके
 पर  लिये  गये  लगभग  6.  93  करोड़  रुपये
 की  जिम्मेदारी  को  श्दा  किया  गया  (4)
 विस्तृत  निर्माण  तथा  विकास  कार्य  हाथ  में
 लिया  गया  इन  उपायों  के  फलस्वरूप  जस्ता
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 श्रेड्ावक  का  निर्माण  पूरा  होने  वाला  है  और
 आशा  है  कि  इस  वर्ष  के  अंत  तक  यह  उत्पादन
 आरम्भ  कर  देगा  t  केरल  में  स्थापित  किया
 गया  जस्ता  प्रद्रावक  झ्रायातित  जस्ता  संकेन्द्रितों

 “पर  झ्रधारित  है।  इस  परियोजना  में  झ्यस्क
 उत्पादन  करने  के  लिये  किसी  “कैप्टिव'
 खान  का  विकास  नहीं  किया  जाना  है  शौर
 न  ही  प्रद्रावक  को  चाहे  जाने  वाले  जस्ता
 संकेन्द्रित  उत्पादन  करने  के  लिये  संफरेंद्रिकरण

 सम्बन्धित  उपकरणों  की  स्थापना  श्रावश्यक
 है।  ग्रतः  ये  दो  मामले  तुलना  योग्य  नहीं  हैं।

 (ख)  मैटल  कारपोरेशन  श्राफ  इंडिया
 लि०  की  निकाय  की  ग्रावप्ति  के  लिये  दिये
 जाने  वाले  प्रतिक र  का  निर्णय  मंटल  का  रपोरेशन
 आफ  इंडिया  (निकाय  की  अवाप्ति  )  अधिनियम
 966  का  संख्या  36)  अनुबन्धों  के  प्रनुसार

 किया  जाना  है।  कारपोरेशन  को  प्रतिकर
 के  रूप  में  दी  जाने  वाली  राशि  के  निर्णय
 की  कार्रवाई  शुरू  की  जा  चुकी  ढ परतु  इस
 अ्रवस्था  पर  यह  बताना  सम्भव  नहीं  है  कि
 प्रतिकर  का  अन्तिम  निर्णय  कब  होगा।

 Running  of  Faster  Trains  from  Meerut
 to  New  Delhi  and  Vice-versa

 5775.  Shri  Hardayal  Devgun:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  there  is  a  proposal  to
 run  trains  with  a  speed  of  00  miles
 per  hour  between  Delhi  and  Agra;

 (b)  if  so,  when  the  proposal  is  likely
 to  be  implemented;  and

 (c)  whether  Government  also  pro-
 pose  to  run  fast  trains  from  Meerut  to
 New  Delhi  in  the  morning  and  New
 Delhi  to  Meerut  in  the  evening  to  carry
 lakhs  of  dally  passengers?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha):  (a)  There  is  no  such  pro-
 posal.

 (b)  Does  not  arise.

 (c)  There  is  no  such  proposal  at
 ‘present.
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 Shuttle  Trains  from  Meerut  and
 Ghaziabad  to  New  Delhi

 5776.  Shri  Hardayal  Devgun  :
 Shri  Bal  Raj  Madhok  :

 Will  the  Minister  of  Railways  be
 pleased  to  stute:

 (a)  whether  it  is  a  fact  that  shuttle
 trains  coming  from  Meerut  and  Ghazi-
 abad  to  New  Delhi  are  overcrowded;

 (b)  whether  one  more  shuttle  train
 is  proposed  to  be  introduced  from
 Ghaziabad;  and

 (c)  if  so,  when?
 The  Minister  of  Railways  (Shri  C.  M.

 Poonacha):  (a)  Yes.  Some  _  over-
 crowding  exists  on  trains  running  from
 Meerut  City/Ghaziabad  to  New  Delhi.

 (b)  Not  at  present.
 (c)  Does  not  arise.

 Railway  Line  between  Ghariabad
 and  Tuglakabad

 5777.  Shri  Hardayal  Devgun:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  when  the  new  railway  line  from
 Ghaziabad  to  Tuglakabad  is  proposed
 to  be  opened  for  passenger  traffic:  and

 (b)  when  it  was  opened  for  goods
 traffic?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha):  (a)  and  (b).  The  Goods
 Avoiding  Line  between  Ghaziabad  and
 Tughlakabad  was  opened  for  goods
 traffic  on  १59  November,  1966.  The
 portion  of  this  line  between  New  Delhi
 and  Ghaziabad,  over  the  Second
 Yamuna  Bridge,  was  opened  for  public
 carriage  of  passengers  on  l3th  March,
 1967.  The  portion  between  Second
 Yamuna  Bridge  and  Tughlakabad  is
 not  proposed  to  be  opened  for  passen-
 ger  traffic  at  present  as  the  primary
 object  of  the  Goods  Avoiding  Line  is  to
 provide  a  bye-pass  for  goods  trains  and
 no  platform  facilities  for  passengers
 have  been  provided  for  this  line  at
 Nizamuddin,  Okhla,  and  Tughlakabad.
 Bhilakhedi  Yard  and  Itarsi  Railway

 Station
 5778.  Shri  Nitiraj  Singh  Chaudhary:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
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 Unstarred  Question  No.  624  on  the
 26th  May,  967  and  state:

 (a)  the  amount  spent  on  the  cons-
 truction  of  the  road  between  Bhila-
 khedi  and  Itarsi  and  when  it  was  cons-
 tructed;

 (b)  the  present
 road;

 (९)  whether  this  road  passes  below
 culvert  No.  647/1  on  the  Itarsi-Nagpur
 line;

 (d)  whether  the  road  under  this  cul-
 vert  remains  submerged  during  the
 rainy  season;

 (e)  whether  another  road  running
 Parallel  to  the  railway  line  to  its  north
 is  being  constructed;  and

 (f)  if  so,  the  reasons  therefor?
 The  Minister  of  Railways  (Shri  C.  M.

 Poonacha):  (a)  Rs.  ‘1,27,829/-.  The
 Toad  was  constructed  in  the  year
 1961-62.

 (b)  The  present
 road  is  fair.

 (c)  The  road  passes  through  culvert
 No.  746/l  at  Km.  746 /1-2.

 (d)  The  road  under  this  culvert  re-
 mains  submerged  for  g  short  time  dur-
 ing  heavy  rains  and  not  throughout
 tainy  season.

 ie)  Yes.
 (f)  The  old  road  connects  the  Rail-

 way  colony  on  the  South  side  of  Itars!
 Station  to  Bhilakhedi  yard  which  is
 also  on  the  south  side  of  main  line.
 The  new  road  is  being  constructed  to
 connect  the  north  side  of  the  Railway
 Colony  adjucent  to  Itarsi  town  ship  to
 Bhilakhed!  yard,  for  convenience  of
 the  staff.

 Aerial  Survey  for  Minerals
 5779.  Shr!  Chintamani  Panigrahi:

 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  the  contract  signed  with
 a  U.S.  firm  for  aerial  survey  to  locate
 mineral  resources  has  borne  any  fruit;
 and

 (b)  if  so,  the  amount  paid  so  far  to
 the  firm?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  The

 condition  of  this

 condition  of  this
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 work  contemplated  under  this  pro
 gramme  has  not  yet  started;  the  first
 phase  of  the  programme  viz.,  the  aerial
 surveys  is  scheduled  to  commence  on
 the  19th  July,  1967.  It  is,  therefore,
 premature  to  think  in  terms  of  any
 results.

 (b)  An  amount  of  Rs.  12,89,000  has
 been  paid  to  the  contractor  as  an  im-
 Pprest  advance  for  incurring  local  ex-
 Ppenditure  in  India  as  per  the  terms  of
 the  contract.

 Import  of  Steel
 5780.  Shrj  Chintamani  Panigrahi:

 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  steel  valued  at  Rs,  98
 crores  was  imported  in  1965-66;

 (b)  if  so,  how  it  was  utilized;  and
 (c)  whether  measures  have  been

 taken  to  reduce  such  imports?
 The  Minister  of  Steel,  Mines  and

 Metals  (Dr.  Chenna  Reddy):  (a)  The
 value  of  imports  of  steel  in  1965-66
 amounted  to  Rs.  89.60  crores  approxi-
 mately.

 (b)  The  imports  were  made  for
 various  Government  departments,  pub-
 lic  undertakings  and  for  actual  users
 in  industry.

 (c)  Measures  are  being  “aken  conti-
 nuously  to  produce  the  items  of  steel
 indigenously  which  are  being  imported
 at  present.
 रेलबे  फर्सचारियों  को  मकान-किराया  भत्ता

 5781.  श्री  रामवतार  शास्त्री  :
 श्री  योगेन  हार्सा  :
 श्री  क०  मिण  मधुकर  :

 क्या  रेलयें  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  वर्गक्त
 नगरों  में  नगर-निगमों  अथवा  नगरपालिकाओं
 की  सीमाओं  के  अन्दर  श्राठ  किलोमीटर
 क्षेत्र  में  कार्य  कर  रहे  रेलवे  कर्मचारियों  को
 ग्रथवा  उन  रेलवे  कमेचारियों  को,
 जिनका  कार्यालय  इस  क्षेत्र  के  झन्दर  है,
 मकान  किराया-भत्ता  नहीं  दिया  जाता  है
 जबकि  इन  वर्गीकृत  नगरों  में  रहते  वाले
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 wa  सरकारी  कर्मचारियों  को  मकान-
 किराया-भत्ता  दिया  जाता  है;

 (ख)  क्या  पूर्व  रेलवे  के  दानापुर  में
 कार्य  कर  रहे  272  रेलवे  मजदूरों  ते  उन्हें
 एक  ज्ञापन  भेजा  है  और  उनसे  झप
 है  कि  उक्त  लाइनों  पर  खगौल  (दानापुर)
 आरा,  दानापुर,  फूलवाड़ी  शरीफ  तथा  पर्सा
 बाजार  में  रहने  वाले  रेलवे  मजदूरों  को  मकान-
 किराया-भत्ता  दिया  जाये;  और

 (ग)  यदि  हां,  तो  इस  बारे  में  क्‍या
 निर्णय  किया  गया  है?

 रेलवे  मंत्र!  (श्र  चे०  मु०  पुनाचा)  :

 (क)  रेल  कर्मचारियों  को  मकान  किराया
 भत्ता  उन्हीं  सिद्धान्तों  के  ग्राधार  पर  दिया
 जाता  है,  जो  दूसरे  केन्द्रीय  सरकारी  कर्मचारियों
 पर  लागू  है,  अर्थात्‌  मकान  किराया  भत्ता
 उन  रेल  कर्मचारियों  को  दिया  जाता  है  जो
 वर्गीकृत  नगरों  में  काम  करते  हैं।  अर्हता-
 प्राप्त  नगरों  की  नगरपालिका  सीमा  से  8
 क्लोमीटर  की  परिधि  में  काम  करने  बाय
 रेल  कर्मचारियों  को  मकान  किराया  भत्ता
 तभी  दिया  जाता  है,  ७  कमंचारियों  को  :

 (a)  भ्रहता-प्राप्त  नगर  में  ग्रावश्यकता-
 वश,  अर्थात्‌  अ्रपने  काम  के  स्थान
 के  निकट  जगह  न  मिल  पाने  के
 कारण,  रहना  पड़े;  और

 (2)  भ्रहेता-प्राप्त  नगर  को  नगर-
 पालिका-सीमा  के  बाहर  रहना
 पड़े,  लेकिन  उस  जगह  का  कलक्टर|
 उप-भायुक्त  यह  प्रमाणित  करे
 कि  वह  स्थान  प्रत्यावश्यक
 पदार्थों  अर्थात्‌  अनाज,  दृघ,
 सब्जियों  भ्रादि  के  लिए  सामान्यत  :

 अहृता-प्राप्त  नगर  पर  निर्भर
 रहता  है।

 वर्गीकृत  नगरों  को  नगरपालिका-सीमा
 से  बाहर  काम  करने  वाले  रेल  कर्मचारियों
 के  सम्बन्ध  में  75  स्थानों  में  पहले  ही  मजुरी
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 दी  जा  चुकी  है।  लेकिन  कुछ  भौर  मामलों  में
 रेल  प्रशासन  fats.  प्राधिकारियों  की  सलाह
 से  इस  बारे  में  “तार  कर  रहे  हैं  कि  क्या
 मकान  किराया  “जा  देने  की  शर्तों  पूरी  हो
 जाती  हैं।

 (ख)  और  (ग).  सूचना  मंगायी  जा

 रही  है  और  यथा-समय  सभा-पटल  पर  रख
 दी  जायेगी  ।  लेकिन  दानापुर  को  हाल  में
 I-4-967  से  'ग'  श्रेणी  के  नगर  के  रूप  में
 वर्गीकृत  किया  गया  है।

 Manufacture  of  Scooters  and
 Motor  Cycles

 5782.  Shri  Yajna  Datt  Sharma;  Will
 the  Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  the  names  of  the  firms  which
 have  been  given  licences  to  manufae-
 ture  scooters,  motor-cycles  and  auto-
 cycles  during  the  last  five  years;

 (b)  the  names  of  the  firms  which
 have  not  started  the  production  80  fam,
 and

 (c)  the  likely  dates  of  their  produe~
 tion,  the  nature  and  make  of  their
 scooter/motor-cycles  and  what  would
 be  their  prices?

 The  Minister  of  Industriat  ‘:tvelop-
 ment  and  Company  Affairs  (Shri  cr  A
 Ahmed):  (a)  No  licences  have  been
 issued  for  the  manufacture  of  scooters/
 motor-cycles  and  auto-cycles  during  the
 last  five  years.

 (b)  and  (c).  Do  not  arise.

 Acquisition  of  Land  by  Railways

 5783.  Shri  9.  Amat:  Will  the  Minis.
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  the  rate  of  compensation
 for  acquisition  of  land  to  construct
 new  railway  line  is  different  in  Bonda-
 munda  (SE.  Rly.)  than  in  Dumraoo
 (8.  Rly.)  stations  for  the  same  type  of
 land;
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 (b)  if  so,  the  amount  paid  in  Bihar
 and  Orissa  separately  for  the  same  type
 of  land;  and

 (c)  the  reasons  therefor?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha)  :  (a)  to  (c).  Land  is  acquir-
 ed  by  the  Railway  through  the  Stete
 Government  under  the  Land  Acquisi-
 tion  Act,  894  and  compensation  is
 awarded  by  the  Collector.  As  no  land
 has  been  acquired  in  Dumraon  (E.  Rly.)
 in  the  last  0  years,  no  comparison  for
 the  rates  paid  for  land  acquired  at
 Bondamunda  (S.E.  Rly.)  can  be  made.

 Prices  of  Domestic  Coke
 5784.  Shri  §.  K.  Tapuriah:  Will  the

 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  the  comparative  prices  of  differ-
 ent  kinds  of  domestic  coke  belng  sold
 at  Madras,  Hyderabad,  Calcutta,
 Kanpur,  Delhi  and  Bombay;

 (b)  the  comparative  analysis  of  heat
 value  of  cokes  and  the  average  cust
 of  production  of  each  variety;  and

 (९)  the  element  of  rail  freight  in-
 volved  in  the  supplies?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  Do-
 mestic  coke  is  now  available  in  two
 commercial  forms,  viz.,

 (i)  Soft  coke  by  open  stack  burn-
 ing  method  of  coal  from  West
 Bengal/Bihar  coalfields;
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 (ii)  an  -essed  briquettes  made  out
 of  Lignite  (LECO)  from
 Neyveli,  Madras  State.

 The  price  of  soft  coke  at  different
 centres  is  given  below  :—

 Madras  Rs.  99.9  per  torne.
 Hyderabad  Rs.  05  per  tonne.
 Calcutta  Rs.  67  per  tonne,
 Kanpur  Rs.  88.60  per  tonne.
 Delhi  Rs.  0.02  per  tonne.
 Bombay  Rs.  99.95  per  tonne,

 The  price  of  Lignite  briquettes  ex-
 Neyveli  is  about  Rs.  60  per  tonne.
 The  retail  price  at  Madras  is  Rs.  9.40
 per  bag  (containing  40  Kg.).

 (b)  Heat  value  of  soft  coke  produced
 from  the  West  Bengal/Bihar  fields
 varies  between  3500  to  5500  x.  Cal/
 Kg.  “LECO”  has  heat  value  in  the
 range  of  6250  to  7020  K.  Cal/Keg.

 Cost  of  production  of  soft  coke  varies
 from  colliery  to  colliery.  No  realistie
 estimate  is  available.  However,  the
 pit-heat  price  of  soft  coke  is  Rs.  36.29
 per  tonne.  The  “LECO”  plant  at
 Neyveli  has  not  been  operating  to  full
 capacity.  As  such,  no  realistic  figure
 of  cost  of  production  could  be  given
 now.

 (c)  Element  of  rail  freight  including:
 supplementary  charge  of  6  per  cent  cn
 freight  is  given  below:—

 From  To  Rail  Supple-  Total
 freight  mentaty

 charge

 »  Howrah

 -  Hyderabad

 ”  Kanpur
 »  Delhi.  नि
 »  Bombay

 PRs.  q2-t0  Ra.  2°539  Rs.  44°63
 Rs,  r2-74  Rs,  0°73

 Rs.  39°80  Rs.  2°39  Rs  42:I9

 Rs,  32°87

 Rs,  24°00  Re,  4g  Rs,  25°44
 Ra.  32°90  Rs.  t-97  =  Ra.  34°87
 Rs.  43°65  Re.a-62  Rs,  46°27
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 Over  and  Under-Bridges  in  Andhra
 Pradesh

 5785.  Shri  D.  छ,  Raju:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  over  and  under-
 bridges  proposed  to  be  taken  up  by
 Government  in  Andhra  Pradesh  dur-
 ing  ‘1967-68;

 (b)  the  details  thereof;  and

 (c)  the  amount  allotted  for  the  pur-
 pose  ?

 The  Minister  of  Railways  (Shri  C,  M.
 Poonacha):  (a)  Nine  numbers.

 (b)  and  (c).  A  statement  is  laid  on
 the  Table  of  the  House.  [Placed  in

 _Library.  See  No.  LT-056/67.]

 Bhimavaram  Town  Railway  Station

 5786.  Shri  B.  B.  Raju:  Will  the
 Minister  of  Railways  be  pleased  to

 state:

 (a)  the  average  income  derived  from
 the  passengers  daily  at  Bhimavarum
 Town  Railway  Station  on  the  South-
 Central  Railway.

 (b)  the  nature  of  facilities  provided
 to  the  passengers  at  the  platform;

 (c)  whether  cement  pavement  is
 made  for  the  platform;  and

 (d)  if  not,  the  steps  taken  in  the
 matter  ?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha):  (a)  The  average  income
 derived  from  passengers  at  Bhimava-
 ram  Town  is  Rs.  ,8l5  a  day.

 (b)  The  following  are  the  facilities
 provided  on  the  platform—

 There  is  a  high  level  platform  630
 ft.  in  length  with  moorum  sur-
 face,  there  are  six  R.C.C,
 benches  and  four  units  of  lat-
 rines  at  one  end.  The  plat-
 form  is  electrified.

 (c)  No,  cement  pavement  is  not  pro-
 vided.  «=
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 (d)  There  is  no  proposal  ut  present
 for  cement  paving  of  the  platform.

 National  Instruments  Ltd,

 5787.  Shri  D.  C.  Sharma:
 Shri  K.  P.  Singh  Deo:
 Shri  P.  K.  Deo:
 Shri  A.  Dipa:
 Shri  Mahendra  Majhi:

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 Pleased  to  state:

 (a)  whether  the  employees  of  the
 National  Instruments,  Limited,  Jadab-
 pur,  a  Government  of  India  Under-
 taking,  have  appealed  to  the  Union
 Government  to  save  the  organisation
 from  liquidation;

 (b)  if  so,  whether  the  matter  has
 been  looked  into;  and

 (c)  the  steps  taken  in  this  regard?

 The  Minister  of  Indwsirial  Develop-
 ment  and  Company  A®airs  (Shri  F.  A.
 Ahmed):  (a)  to  (c).  Because  of  the
 general  slump  in  engineering  indus-
 tries  at  present  and  the  lowering  of
 the  tempo  of  programmes  in  the  case
 of  consumers  like  Railways  and  other
 Government  Departments,  the  National
 Instruments  Ltd.,  had  to  curtail  pro-
 duction  of  certain  items  viz.,  Level
 Dumpy,  Level  Engineers  and  Prismatic
 Compass.  The  production  of  clinica)
 thermometer  was  also  found  to  be  un-
 economic  and  the  management  of  the
 Company  came  to  the  conclusion  that
 this  item  of  manufacture  should  not
 be  included  in  the  production  program-
 me  and  that  suitable  arrangement  may
 be  made  to  redeploy  the  staff  engag-
 ed  in  this  connection  in  some  other  sec-
 tions  of  the  factory.  It  is  in  the  above
 context  that  the  employees  of  the
 Company  have  sent  a  memorandum
 urging  inter-alia  that  the  clinical  ther-
 mometer  section  should  not  be  clos-
 ed  and  production  of  items  like
 Level  Dumpy  should  be  revived.  The
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 production  programme  and  cognate
 matters  like  diversification  etc.,  are
 matters  for  review  and  decision  by  the
 ‘Board  of  Directors  of  the  National
 Instruments  Ltd.,  in  the  light  of  chang-
 ing  circumstances.  The  Management

 ‘of  the  Company  are  fully  seized  of  the
 problems  and  are  taking  appropriate
 steps  towards  increase  of  production.
 There  is,  therefore,  no  question  of  the
 Company  facing  any  liquidation  as
 alleged.

 भारतीय  वायु  सेपा  के  एक  सारजेट  की
 हत्या

 5788.  श्री  यशयन्त  सिह  कुशवाह  :
 श्री  रामगोपाल  शालवाले  :
 श्री  रघवीर  सिंह  शास्त्री  :
 ह 16  प्रसाशबीर  शास्त्री  :
 श्री  राभावतार  हार्मा,  :
 शबी  श्रात्म  दास  :
 Bo  सूर्य  ब्राड  पुरी  :
 श्री  शिवकमार  शास्त्री  :
 श्यो  महन्त  विन्विजय  साथ  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ते  उन  श्रपराधियों
 का  पता  लगा  लिया  है,  जिन्होंने  भारतीय

 बायू  सेना  के  एक  सारजेंट  की  जो  25  जून,
 967  को  रविवार  के  दिन  दिल्‍ली  से  लूधियाना

 के  लिये  काशमीर  रेल  से  यात्रा  कर  रहा  था;
 हुत्या  कर  दी  थी;

 (ख)  क्‍या  सरकार  ने  हत्या  के  प्रयोजन
 का  पता  लगा  लिया  है;  और

 (ग)  इस  घटना  का  ब्यौरा  क्‍या  है
 और  इसके  बारे  में  क्‍या  कार्यवाही  की  गई
 =?

 रेलवे  मंत्री  (श्री  चे०  मुर  पुनाजा)  :

 (=)  जी  हां,  लेकिन  यह  घटना  काशमीर
 रेल  में  23  जून,  i967  की  रात  को  हुई।

 (ख)  रिपोर्ट  यह  है  कि  दिल्ली  जंक्शन
 स्टेशन  पर  एक  सीट  के  लिए  सह  यात्तियों
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 में  झगड़ा  होने  के  बाद  लुधियाना  जाते  समय
 रास्ते  में  मृत्यु  हुई।

 (ग)  सरकारी  रेलवे  पुलिस  दिल्ली
 की  दैनिक  डायरी  में  23-6-67  को
 लिखी  गयी  रिपोर्ट  के  अनुसार  हलवाड़ा
 में  तैनात  सारजेण्ट  सीता  राम  श्ानन्द  (मृतक)
 ग्रौर  दो  झन्य  व्यक्तियों  प्रेम  नाथ  बौर
 किदार  नाथ  में  झगड़ा  हुआ।  चूंकि  दोनों
 पक्षों  मे ंसमझौता  हो  गया,  इसलिए  सरकारी
 रेलवे  पुलिस  दिल्‍ली  द्वारा  श्ागे  कोई  कारवाई
 नहीं  की  गयी।  सार्जेट  सीताराम  आनन्द
 की  पत्नी  श्रीमती  शक्ति  रानी  ने  सरकारी
 रेलवे  पुलिस,  लधियाना  से  शिकायत  की  कि
 काशमीर  मेल  में  यात्रा  करते  समय  रास्ते
 में  उसके  पति  की  मृत्यू  हो  गयी  क्‍योंकि  दिल्ली
 रेलवे  स्टेशन  पर  एक  डिब्बे  में  बैठने  की  जगह
 को  लेकर  दो  लड़कों  ने  उन्हें  पीटा  था।  पोस्ट
 मार्टम  की  रिपोर्ट  मिलने  पर  सरकारी  रेलवे

 पुलिस,  दिल्‍ली  ने  भारतीय  दण्ड  संहिता
 की  घारा  304  (सदोष  मानव-वध  जो  हत्या
 की  कोटि  में  नहीं  श्राता)  के  प्रधीन  मामला
 दर्ज  कर  लिया  है  दोनों  अ्रभियुकतों  अचति्‌
 भोला  नाथ  नगर,  शाहदरा  के  निधासी  मोहन

 ,लाल  के  लड़के  प्रेम  नाथ  श्रौर  किदार  नाथ
 को  गिरफ्तार  कर  लिया  गया  है  और  पुलिस  «
 मामले  की  जांच  कर  रही  है।

 Expo.  67  Exhibition  at  Monireal

 Virendrakumar  Shah:
 Commerce  be

 ‘5791,  Shri
 Will  the  Minister  of
 pleased  to  state:

 (a)  the  salient  features  of  the  Indian
 exhibits  at  the  Expo.  67  International
 Exhibition  at  Montreal,  Canada;

 (b)  which  of  the  items  have  evoked
 considerable  interest  of  the  foreign  in-
 dustrialists  and  attracted  orders  from
 foreign  firms;  and

 (c)  the  extent  of  orders  received  for
 each  of  these  items  from  foreign  firms
 during  and  after  the  exhibition  and  the
 steps  being  taken  to  comply  with  them?
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 ‘aae  Deputy  Minister  in  the  Ministry of  Commerce  (Shri  Shafi  Qureshi):
 (a)  The  following  are  the  main  exhi-
 bits  :-—

 QQ)  Light  and  Heavy  Engineering
 goods:

 Lathes,  milling  machines,  shuping
 machines,  drilling  machines,  industrial
 and  diesel  engines,  air  compvyessors,
 pumpsets,  hardness  testing  machines,
 threading  and  screwing  machines,  refri-
 gerators,  oil  circuit  breaker,  type-
 writers,  teleprinters,  air  coolers,  motors
 castings,  motor-cycles  and  cycles,  auto-
 mobile  ancillaries,  precision  tools  and
 instruments,  electronics,  tool  grinder, aluminium  foils,  abrassives,  ball
 bearings,  electricals  and  household  ap-
 pliances,  transistor  radios,  intercom-
 munication  system,  television  scts,  am-
 plifiers  and  sound  equipments,  HMT
 watches,  razor  and  other  blades,  pres-
 sure  valves,  hand  knitting  machines
 etc.

 (2)  Chemicals,  drugs  and  pharmaceu-
 citals,  paints,  medicines  etc.

 Cosmetics,  chemicals,  dyes,  pharma-
 ceuticals,  paints,  medicines  etc.
 (3)  Minerals  and  Metals

 Calcium  chloride,  bicromates,  zine
 oxide,  titanium,  sulphur,  iron  ore,
 bauxite,  ferro-manganese,  kynite,  stea-
 tite,  mica  etc.

 (4)  Textiles

 Cotton,  woollen,  silk  and  rayon  tex-
 tiles,  ready-made  garments  and  hand-
 loom  goods  ete.
 (5)  Agricultural  products  including

 foodstuff  and  marine  products

 Tea,  coffee,  cashew,  spices,  carda-
 mom,  cigarettes,  tinned  food  staff/
 fruits  liquor,  sugar,  confectionary,
 tobacco  and  cigarettes/bidis  etc.

 (6)  Misc.  items

 Sports,  coir,  jute,  plastics,  wooden
 decorative  articles,  skins,  leather  and
 rubber  goods,  books  and  publication,
 shellac,  handicrafts  and  other  misc.
 items.
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 (7)  Scientific  Research
 Scientific  and  surgical  instruments

 and  equipment,  atomic  research  equip-
 ment,  stero-signal  generators  etc.

 (b)  and  (c).  Total  business  con-
 cluded  up  to  lst  July,  967  amounts  te.
 Rs.  25,52,000  which  incluces  Rs.  40
 lakhs  for  H.M.T.  watches  (movement
 and  cases),  Rs.  5  lakhs  for  human  hair,
 Rs.  50,000  for  printed  jute  fabrics  and
 Rs.  2,000  for  hardness  testing  machines
 and  bench  grinders.

 8]  trade  enquiries  nave  also  been  re-
 ceived  for  Engineering  goods  vwiz.,
 Auto  and  Truck  Tyres,  Storage  Bat-
 teries,  Hand  Knitting  Machines,  Pres-
 sure  Valves.  Stainless  Steel  Wares,
 Pad-locks,  Clocks,  Hair  and  Shoe
 Brushes,  Cocoflex,  H.M.T.  Watches,
 Milling  Machines,  Lathes  and  Drills,
 Amplifiers,  Sound  Equipments,  Inter-
 communication  System,  Transistor
 Radios,  Shaping  Machines  etc.  56
 trade  enquiries  have  been  received
 for  other  items  viz.  tinned  foods,
 Marine  products,  Cashew  and  other
 dry  fruits,  spices,  Cigars,  Handi-
 crafts,  Wooden  items,  leather  pro-
 ducts,  loose  diamond,  gems  and  Jewel-
 lery,  Cotton  and  Woollen  garments,  oil
 and  water  paintings,  and  chemicals.
 These  are  being  processed  directly  by
 the  Indian  Exporters  with  the  Cana-
 dian  importers.  Assistance  is  being
 given  by  the  S.T.C.  in  respect  of  items
 sponsored  by  them.

 Chemical  Plant  and  Machinery
 Association  of  India

 ‘5192.  Shri  R.  Barua:  Will  the  Minis-
 ter  of  Industrial  Development  and
 Company  Affairs  be  pleased  to  state:

 (a)  whether  Government  have  ap-
 proved  of  the  move  made  by  the
 Chemical  Plant  and  Machinery  Asso-
 ciation  of  India  to  form  a  consortium
 to  undertake  the  designing  and  supply
 of  complete  plant  on  turn-key  basis;

 (b)  whether  the  consortium  will  be
 entrusted  in  the  first  instance  to  un-
 dertake  designing  and  fabrication  of
 fertilizer  plants;  and
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 (९)  whether  Government  will  sug-
 gest  ways  and  means  as  to  how  hest  the
 technical  knowhow  and  capacity  indi-
 genously  available  will  be  fully  utilis-
 ed?

 The  Minister  of  Industrial  Develop-
 meat  and  Compan,  Affairs  (Shri  F.  A.
 Ahmed):  (a)  and  (b).  No  proposal  in
 this  regard  has  been  received  from
 the  Chemical  Plant  and  Machinery  As-
 sociation  of  India.

 (c)  It  is  Government's  policy  to  en-
 courage  the  use  of  indigenous  techni-
 eal  expertise  and  consultancy  services
 to  the  fullest  exten:  possible.

 Industrial  Development  in  Madhya
 Pradesh

 5793.  Shri  Manibhai  J,  Patel:  Will
 the  Minister  of  Industrial  Develop-
 ment  and  Company  =  Affairs  be
 pleased  to  state:

 (a)  the  total  amount  of  loan  granted
 to  Madhya  Pradesh  by  the  Central

 Government  for  indusirial  Develupinent
 during  the  Third  Five  Year  Plan;

 (b)  the  names  of  the  industries  to
 which  the  said  loan  was  granted;

 (c)  the  amount  proposed  to  be
 granted  for  the  purpose  to  Madhya  Pra-
 desh  during  the  Fourth  Five  Year  Plan;
 and

 (d)  the  details  thereof  indicating  the
 amount  granted  during  1966-677

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  to  (d).  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House  in  due  course.

 Geological  Survey  of  Madhya  Pradesh

 5794.  Shri  Manibhai  J.  Patel:  Will
 the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  the  geological  survey  of
 Madhya  Pradesh  has  been  conducted
 by  the  Geological  Survey  of  India;

 (b)  if  so,  when  and  the  areas  cover-
 ed  thereby;  and
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 (९)  the  result  of  the  survey  ?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  and
 (b).  The  Geological  Survey  of  India

 has  been  conducting  almost  every  year,
 since  its  inception,  geological  mapping
 and  preliminary  mineral  surveys  in
 most  areas  of  the  State.  Reconnais-
 sance  surveys  of  the  State  are  now
 practically  complete  and  mapping  on
 163,360,  and  smaller  scales  on  modern
 maps  are  now  in  progress.  Detailed
 investigations  by  large  scale  mapping,
 geophysical  surveys  and  drilling  have
 also  been  carried  out  for  minerals  like
 iron  ores,  coal,  base  metals  and  bau-
 xite.  During  the  Second,  Third  and
 the  current  Plan  periods,  a  total  of
 over  40,000  sq.  km.  was  mapped  on
 1:63,360  and  smaller  scales  in  different
 parts  of  the  State.  Large  scale  map-
 ping  of  about  12,700  sq.  km,  was  aiso
 conducted  for  coal,  base  metals,  etc.

 (c)  Workable  deposits  of  coal,  man-
 ganese  ore,  iron  ore,  bauxite,  corun-
 dum,  sillimanite,  cement  and  flux  grade
 limestone,  dolomite,  diamond,  talc,
 fluorite  and  ochres  have  been  record-
 ed.  The  details  of  reserves  of  the  mine-

 *  found  in  various  parts  of  the  State
 given  in  the  Appendix  laid  on  the

 fable  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-057/67.]

 मिराज-कोल्हापुर मीटर  गेज  लाइन  को  बड़ी
 लाइन  में  बवलना

 5795.  श्रीमती  विजयमाला  छत्रपतिः
 श्री  मधु  लिमये  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्‍या  उनके  मंत्रालय  ने  मिराज-

 कोल्हापुर  मीटर  गेज  लाइन  (दक्षिण  रेलवे)
 को  बड़ी  रेलवे  लाइन  में  बदलने  तथा  इस
 योजना  को  चौथी  पंचवर्षीय  योजना  में  शामिल
 करने  के  प्रश्न  पर  पुनविचार  किया  है;
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 (ख)  क्‍या  सरकार  का  ध्यान  इस  बात
 की  शोर  दिलाया  गया  है  कि  यदि  इस
 लाइन  को  बड़ी  लाइन  में  परिवत्तित  नहीं  किया
 जाता  है  तो  इससे  माल  ढोने  की  बड़ी  समस्या
 बेवा  हो  जायेगी  भौर  गाड  का  विस्तार  करने
 पर  काफी  घन  खर्च  करना  पड़ेगा;  और

 (ग)  यदि  हां,  तो  इसके  बारे  में  क्या
 निणय  किया  गया  है  ?

 रेलवे  मंत्री  (अली  चें०  मु०  पुनाचा)  :

 (क)  से  (ग).  मिरज-कोल्हापुर  खण्ड  को
 मीटर  लाइन  से  बड़ी  लाइन  में  बदलने  और
 साथ  ही  मिरज  में  यानान्तरण  सुविधाओं  की
 व्यवस्था  करने  के  बारे  में  विचार  किया
 जा  रहा  है।  इस  परियोजना  को  चौथी  योजना
 में  शामिल  करने  के  सम्बन्ध  में  शी  क्र  ही  निर्णय

 किया  जायेगा, जो  यातायात  की  श्रावश्यकताओं
 झौर  घन  की  उपलब्धता  पर  निर्भर  करेगा।

 उत्तर  प्रदेश  में  स्थापित  किये  जाने  वाले
 उद्योग

 5796.  भरी  सरज  पाण्डेय  :  क्या  भ्रौद्योगिक
 विकास  तथा  समवाय-कार्य  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  l967-68  में  उत्तर  प्रदेश
 में  कितने  तथा  कौन  कौन  से  उद्योग  स्थापित
 करने  का  विचार  है;  और

 (ख)  उक्त  ग्रवधि  में  इस  काम  के  लिये
 उत्तर  प्रदेश  को  कितनी  वित्तीय  सहायता
 देने  का  विचार  है?

 ब्रोद्योगिक  क्िकाल  तथा  समवाय-कार्य
 संतरी  (सो  फल्प्दीन  ली  अहमद)  :

 (क)  तथा  (ख).  जानकारी  इक्टठी  की
 जा  रही  है  शौर  कह  सभा-फ्टल  पर  रख  दी
 जायेगी  d
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 उत्तर  प्रदेश  में  छोटे  पैमाने  के  उद्योग

 5797.  श्री  सरज्‌  पाण्डेय  :  क्‍या
 ग्रोद्योगिक  विकास  तथा  समवाय-कार्य  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उत्तर  प्रदेश  को  967—
 68  में  छोटे  पैमाने  के  उद्योगों  के  विकास

 के  लिये  कोई  ऋण  झथवा  अनुदान  दिया
 गया  है;  और

 (ख)  यदि  हां,  तो  उसका  ब्यौरा
 क्‍या  है?

 झौद्योगिक  विकास  तथा  समवाय-कार्य
 मंत्रो  (श्री  फलरुदीन  श््ली  भ्रहमद  t  (क)
 तथा  (ख)  वर्तमान  प्रणाली  के  अनुसार
 योजना  में  स्वीकृत  लघु  उद्योगों  के  विकास
 के  लिए  किए  गए  व्यय  के  लिए  केन्द्रीय  सरकार
 का  राज्य  सरकारों  को  ऋण  तथा  अनुदान
 वित्तीय  वर्ष  के  अन्त  में  दिया  जाता  है  और
 इसका  आधार  राज्य  सरकारों  द्वारा  प्रस्तुत
 खर्च  का  वाषिक  विवरण  होता  है  ।  राज्य
 सरकारें  इन  योजनाझों  पर  व्यय  श्रर्थोपाय
 ऋण  में  से  करती  हैं  जो  कि  केन्द्रीय  वित्त
 मंत्रालय  उनको  प्रदान  करता  है  और  केन्द्रीय
 सरकार  द्वारा  दी  गईं  सहायता  इसी |  में
 समायोजित  कर  दी  जाती  है  t

 Setting  up  of  a  Cotton  Mill  at  Mau,
 Azamgarh  District

 5798,  Shri  Sarjoo  Pandey:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  the  Uttar  Pradesh  Gov-
 ernment  have  approached  the  Central
 Government  for  financial  aid  with  a
 view  to  set  up  a  cotton  mill  at  Mau,
 Azamgarh  District;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 The  Deputy  Minister  jn  the  Ministry
 of  Commerce  (Shri  Shall  Qureshi):  (a)
 and  (b).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House  in  due  course.
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 Booking  of  Cars

 5799,  Shri  Girraj  Saran  Singh:
 Shri  8.  K.  Tapuriah:
 Shri  Meetha  Lal:

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be  rleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 number  of  cancellations  of  bookings
 of  new  cars  has  nearly  been  as  high
 as  new  booking  in  June,  1967;

 (b)  whether  the  number  of  cancel-
 lation  is  going  up  since  April,  1967.

 (c)  the  reasons  therefor;  and

 (d)  how  these  figures  compare  with
 the  figures  in  corresponding  period
 last  year  ?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  to  (d).  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Taking  over  of  Textile  Mills

 5800.  Shri  S.  K.  Tapuriah:
 Shri  Meetha  Lal:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  reduction  made  in  the  num-
 ber  of  workers  in  those  textile  mills
 which  have  been  taken  over  by  Gov-
 ernment,  mill-wise;

 (b)  the  increase  in  the  production
 of  cloth  in  these  mills;  and

 (c)  the  amount  spent  by  Govern-
 ment  on  new  machinery  for  these
 mills?

 The  Deputy  Mimister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):  (a)
 to  (c).  Astatement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-058/67.]

 Freight  Increase
 580l,  Shri  S.  K.  Tapuriah:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  imeidence  ef  reeent  freight
 increase  on  the  delivered  prices  of
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 minerals  like  manganese,  iron-ore  and
 coal  at  distances  of  300  km.,  500  km.
 and  1,000  km;

 (b)  whether  Government  have  re-
 ceived  representations  from  mining
 industries  in  regard  to  the  adverse  ef-
 fects  on  export  of  minerals  and  inter-
 nal  consumption;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Railways  (Shri  ०.  M.
 Poonacha):  (a)  As  the  Hon’ble  Mem-
 ber  would  readily  agree,  the  delivered
 prices  of  minerals  like  manganese  cre
 and  iron  ore  would  depend  on  the
 quality  of  the  product,  which  varies
 over  a  wide  range.  Besides,  these
 minerals  do  not  have  an  open  com-
 petitive  market  and  there  are  no
 public  price  quotations.  There  keing
 a  few  big  customers,  the  prices  are  ne-
 gotiated  between  the  buyer  and  the
 seller.  In  the  circumstances,  the  per-
 centage  increase  in  the  delivered  price
 resulting  from  the  recent  revision  of
 freight  rates  cannot  be  worked  out.

 The  percentage  increase  in  the
 freight  rate  itself,  at  300  kms.  500
 kms.  and  1,000  kms.,  is  shown  in  the
 statement  Annexure  ‘A’  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-059/67.]

 In  the  case  of  coal,  the  pit-head
 prices  of  different  grades  are  notified
 by  the  Ministry  of  Steel,  Mines  and
 Metals.  On  the  basis  of  that,  the  per-
 centage  increase  in  the  proportion
 which  freight  charges  form  of  the  pit-
 head  price  has  been  worked  out  and
 is  shown  in  the  statement  Annexure
 ‘BS  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-060/

 67.]

 (b)  A  representation  has  been  re-
 ceived  from  the  Federation  of  Indian
 Mineral  Industries  against  the  freight
 increase  on  iron  ore  and  manganese
 ore  for  export.
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 (e)  The  representation  is  under  ex-
 amination.

 Textile  Mill  Machinery
 5802,  Shri  8.  K.  Tapuriah:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  Government  have  for-
 mulated  a  programme  for  the  gradual
 replacement  of  the  textile  mill  mac-
 hinery  in  the  textile  mills  so  that  cot-
 ton  imports  can  be  reduced;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Ministry

 of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b),  The  requirements  of  re-
 placement  and  expansion  of  the  tex-
 tile  mills  were  assessed  in  the  context
 of  inter  alia  the  targets  for  indigenous
 manufacture  of  textile  machinery  and
 of  production  of  textiles  in  the  Fourth
 Plan.  Replacements  will  reduce  wast-
 age  and  to  that  extent  consumption  of
 cotton.

 Passenger  Fares

 5803.  Shri  S.  A.  Agadi:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  passenger  fares  of  I  Class,  II
 Class  and  III  Class  for  a  distance  of
 00  miles  or  equivalent  in  Kilometres,
 that  existed  during  (1925-26,  ‘1935-36,
 1945-46,  1955-56  and  1965-66  and  the
 fares  that  are  now  in  force?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha):  Prior  to  lst  January,
 1948,  passenger  fares  varied  from  Rai!-
 way  to  Railway.  It  has  not  been  pos-
 sible  in  the  time  available  to  collect
 information  in  respect  of  all  the  Rail-
 ways  for  the  years  1925-26,  1935-36  and
 1945-46.  Information  has,  however,
 been  collected  in  respect  of  nine  Rail-
 ways  and  is  tabulated  in  a  statement
 at  Annexure  ‘A’  laid  on  the  Table  of
 ‘the  House.  [Placed  in  Library.  See
 No.  LT-06/67.]

 The  fares  that  existed  in  1955-56,
 1965-66  and  fares  in  force  with  effect
 from  15-6-67  are  given  in  a  statement
 at  Annexure  ‘B’  laid  on  the  Table  of
 ‘the  House.  [Placed  in  Library.  See
 No.  LT-062/67.]
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 Import  of  Components  for  H.M.T.

 Watches

 5804.  Shri  S.  A.  Agadi:  Will  the
 Minister  of  Industrial  Development  and
 Company  Affairs  be  pleased  to  state:

 (a)  the  total  amount  of  components
 imported  for  H.M.T.  watches  from
 1960-61  onwards  year-wise;

 (b)  the  cost  of  imported  components
 per  watch;  and

 (c)  the  cost  of  components  manufac-
 tured  in  India  per  watch  ?

 The  Minister  of  Industrial  Develop-
 ment  and  Compary  Affairs  (Shri  F.  A.
 Ahmed):  (a)  to  (c).  The  informa-
 tion  is  being  collected  and  will  bce  laid
 on  the  Table  of  the  House.

 Cement  Factory  in  Gujarat
 5805.  Shri  R.  K.  Amin:  Will  the

 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  Government  have  drop-
 ped  the  idea  of  accepting  the  proposal
 of  a  cement  factory  at  Bhavanagar  in
 Gujarat  State;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  if  the  reply  to  part  (a)  above  be

 in  the  negative,  the  details  of  Govern-
 ment  scheme  for  establishing  a  cement
 factory  at  Bhavanagar?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  The  cement  industry  has
 been  exempted  from  the  licensing  pro-
 visions  of  the  Industries  (Development
 and  Regulation)  Act,  95l,  with  effect
 from  3th  May,  966  and  it  is  no  lon-
 ger  necessary  for  anyone  to  obtam  a
 licence  for  setting  wp  cement  factories
 anywhere  in  India.

 (9)  and  (ec),  Do  not  arise.

 दिल्‍ली  में  यमुना  नदी  पर  रेलवे  पुल

 5806.  श्री  रामगोपाल  शालवाले  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  यह  सच  है  कि  दिल्ली  में

 यमुंत्रा  नदी  पर  बना  हुमा  रेलवे  पुल  झपनी
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 सौ  वर्ष  की  निर्धारित  भ्रवधि  पूरी  कर  चुका
 है;

 (स्व)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  इस  पुल  को  तोड़ने  तथा  एक  नया
 पूल  बनाने  का  है;  शौर

 (ग)  यदि  हां,  तो  यह  कार्य  कब  तक
 पूरा  हो  जायेगा  ?

 रेलवे  मंत्री  (भो चे० to  qo  पुमाचा)  :
 (क)  यद्यपि  यह  पुल  लगभग  i00  वर्ष

 पब  i867  में  बनाया  गया  था,  लेकिन  उस
 समय  केवल  डाउन  लाइन  ही  खोली  गयी
 थी।  i933  में  इसके  गडंरों  का  बदला
 किया  जा  चुका  है  ।  झप  लाइन  923
 में  खोली  गयी  थी।

 (ख)  जी  नहीं,  पुल  की  हालत  बिल्कुल
 ठीक  है।

 (ग)  सवाल  नहीं  उठता।

 Exploitation  of  Iron  Mine
 5807.  Shri  R.  Barua:  Will  the  Minis-

 ter  of  Steel,  Mines  and  Metals  be
 pleased  to  state:

 (a)  whether  a  multi-million  Dollar
 project  to  exploit  a  iron  mine  is  being
 worked  out  by  a  consortium  of  the
 Indian  Government,  a  U.S.  mining  firm
 and  three  Japanese  firms;

 (b)  if  so,  whether  a  basic  accord  to
 carry  out  prospecting  work  amongst
 the  constituents  of  the  consortium  has
 been  arrived  at;  and

 (c)  whether  the  work  of  prospecting
 will  be  in  the  State  of  Mysore?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  The
 Government  has  under  consideration
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 proposals  for  detailed  investigations
 and  exploitation  of  magnetite  iron  ore
 deposits  in  Kudremukh  area  in  Chick-
 magalore  District,  Mysore  State  which
 has  been  prospected  by  the  National
 Mineral  Development  Corporation.  An
 offer  of  technical  and  financial  colla-
 boration  in  conducting  metallurgical
 tests  and  pilot  plant  investigations  pre-
 liminary  to  commercial  exploitation  of
 the  deposit  has  been  received  from  an
 American  firm  together  with  its  three
 Japanese  associates.  The  matter  is
 under  consideration,

 (b)  Does  not  arise.

 (९)  Yes,  Sir.

 Manufacture  of  Small  Cars
 5808.  Shri  Ram  Kishan  Gupta:

 Shri  N.  K.  Sanghi:
 Shri  Bedabrata  Barua:

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affoirs  be
 pleased  to  state:

 (a)  whether  the  International  Deve-
 lopment  Bureau  has  recently  submuit-
 ted  two  proposals  for  the  manufacture
 of  small  cars;

 (b)  if  so,  the  estimated  cost  of  manu-
 facture  thereof  and  their  likely  price
 on  road;  and

 (९)  the  salient  features  of  the  cars?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Messrs.  International
 Industrial  Development  Bureau,  New
 Delhi,  had  submitted  one  proposal  in
 October  1966,  and  another  in  March
 987  for  the  manufacture  of  a  low  cost
 car  in  India.  They  are  now  pursuing
 the  latter  proposal.

 (b)  and  (c).  The  salient  features  of
 these  proposals  are  indicated  below  :

 Name  of  the  Collaborator  Selling  price  of  the  |  Capacity  of  the  pro-
 car  as  indicated  in  posed  plant  per the  proposal  anuum

 I)  M/s.  Lepage  Co,.sulting  Engineers,  An-  Ra,
 ८4४

 to  25,000  Nos, (
 twerp,  Belgium.

 ,
 Rs.  f

 ss

 (2)  M's.  Citroen  of  Paris,  France  Ra,  '12,000/-  '75;000  Not.

 358  (Ai)  LSD—8.
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 The  estimated  costs  of  manufacture
 of  the  cars  have  not  been  indicated.

 Raid  on  Ticketless  Travellers  on
 Northern  Railway

 5809.  Shri  Hem  Barua:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  surprise
 raids  were  made  on  the  ticketiess  tra-
 vellers  on  the  Northern  Railway  dur-
 ing  the  last  week  of  June  1967;

 (b)  if  so,  what  are  the  revelations
 made  as  a  result  thereof;

 (c)  whether  amongst  the  ticketless
 travellers,  there  were  also  Railway
 officials;  and

 (d)  whether  Government  propose  to
 extend  surprise  raids  on  other  Rail-
 ways  also?

 The  Minister  of  Railways  (Shri  C.  M.
 ‘Poonacha):  (a)  Yes.

 (9)  984  persons  were  detected  tra-
 velling  without  tickets.  or  otherwise
 irregularly  by  the  Northern  Railway

 -and  the  Central  Ticket  Checking  Squad.
 (c)  Yes.  There  were  a  few  Railway

 officials  also  among  those  detected.

 (d)  Such  surprise  raids  are  already
 being  conducted  by  Railway  Squads.
 The  Central  Ticket  Checking  Squad
 also  proposes  to  conduct  such  raids  on
 other  Railways.

 Spinning  Mills

 5810,  Shri  Parthasarathy:  Will  the
 Minister  of  Commerce  be  pleased  to
 state  whether  Government  have.  given
 instructions  to  the  Industrial  Licensing
 Authority  not  to  give  any  more nn  licences  for  ‘setting’  up  of  spirining

 :mills  in  the  country  in  view  of  the
 shortage  of  cotton  and  in  view  of  high
 price  of  cotton  products  and  low  pur-
 chasing  power  of  the  consumer?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):  In
 view  of  the  present  cotton  shortage,
 the  question  of  -keeping  in  abeyance
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 further  licensing  of  spinning  units  in
 the  country  is  under  the  consideration
 of  Government.

 Hindustan  Motors  Limited,  Calcutta
 ‘5811,  Shri  Sidheshwar  Prasad:  Wil)

 the  Minister  of  Industrial  Develop-
 ment  and  Company  Affrirs  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  423  on  the  30th  June,
 1967,  and  state:

 (a)  whether  any  case  has  been  insti-
 tuted  against  the  Hindustan  Motors,
 Calcutta  for  trading  a  large  number
 of  shares  which  are  not  genuine.

 (b)  if  so,  the  details  of  the  cases
 lodged  against  the  Hindustan  Mocors
 and  the  action  taken  thereon;  and

 (c)  what  other  action  Govérnment
 propose  to  take  against  the  manage-
 mént  of  the  said  firm?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F,  A.
 Ahmed):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  The  question  of  taking  action
 would  arise  only  on  the  completion
 of  enquiry  which  is  in  progress.

 New  Industries  in  Assam

 5812.  Shri  Dhireswar  Kalita:  Will
 the  Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  the  amount  earmarked  by  Gov-
 ernment  in  the  Fourth  Five  Year  Plan
 for  starting  new  industries  in  Assam
 State;

 (b)  the  names  of  those
 and

 industries;

 (é)  the  names  of  places  where  they
 are  proposed  fo  be  started  ?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  to  (c).  The  possibilities
 of  setting  up  a  Central  Plant  at  Boka-

 jan  and  a  Paper  Mill  in  Cacher  dis-
 trict  of  Assam  are  being  éxamined.
 No  separate  provision  has  been.  made
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 in  the  Draft  Fourth  Five  Year  Plan
 for  these  two  projects  in  Assam  but
 the  requirements  will  be  met  out  of
 the  overall  provision  made  in  the  Plan
 for  setting  up  Cement  and  Paper
 plants.

 Fastest  long  distance  Train  between
 Delhi  and  Howrah

 ‘5813,  Shri  K.  P.  Singh  Deo;
 Shri  Dhirendranath:

 Will  the  Minister  of  Eailways  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 Introduce  the  fastest  long  distance
 train  between  Delhi  and  Howrah;

 (b)  if  so,  when  the  train  is  likely
 to  be  commissioned;

 (९)  whether  Government  propose  to
 charge  a  higher  fare  for  travelling  by
 this  train;  and

 (d)  if  so,  how  much  ?

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha):  (a)  to  (d).  Except  some
 preliminary  thinking  on  the  subject
 there  has  been  no  concrete  proposal  so
 far  in  this  regard.

 Manufacture  of  Tubular  Roof  Struciure
 58I4.  Shri  Benl  Shankar  Sharma:

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  during
 the  last  few  years  some  new  [actori
 have  come  up  for  the  purpose  of  manu-
 facturing  tubular  roof  structures  which
 have  become  very  popular  for  ils
 cheapness  and  durability  as  compared
 to  the  Angular  Structures;

 (b)  whether  Government  are  aware
 that  tubes  and  pipes  are  the  main  in-
 gredients  of  this  industry  and  they  are
 all  manufactured  in  the  country;

 (९)  whether  Government  are  also
 aware  that  from  the  ist  April,  967  all
 these  tube  manufacturers  have  form-
 ed  into  an  association  and  increased
 the  prices  of  all  grades  of  tubes  by
 over  22)  per  cent  on  average  taking
 away  from  it  its  quality  of  economical
 working;
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 (d)  whether  it  is  a  fact  that  no
 foreign  exchange  is  involved  in  the
 manufacture  of  these  tubes  and  yet
 the  manufacturers  have  increased  the
 Prices;  and

 (e)  if  so,  the  steps  taken  to  see  that
 this  association  is  made  to  restore  the
 prices  of  the  tubes  to  its  old  level  and
 thus  save  the  nascent  industry  from
 annihilation  and  20,000  workers  from
 getting  out  of  employment?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  and  (db).  Apart  from
 the  units  in  the  small  scale.  sector,
 there  are  only  two  units  in  the  organis-
 ed  sector,  engaged  in  the  production
 of  tubular  structures,  using  black  (un-
 Balvanised)  tubes.

 (c)  According  to  reports  received  by
 the  Government,  there  has  been  an  in-
 crease  in  prices  of  some  categories  of
 steel  pipes  and  tubes  as  from  -4-l967.

 (d)  No  foreign  exchange  expendi-
 ture  is  involved  in  the  manufacture  of
 black  tubes  but  zinc  has  to  be  import-
 ed  for  galvanised  tubes,

 (e)  At  a  meeting  with  the  manufac-
 turers  of  steel  pipes  and  tubes  held  on
 2-6-1967,  they  were  asked  to  furnish
 detailed  justification  for  the  price  in-
 creases  given  effect  to,  by  them.  Data
 furnished  by  them  are  under  exami-
 nation  by  the  Government,

 Drinking  Water  on  Dadar  Railway
 Station

 5816.  Shri  Yajna  Datt  Sharma;
 Shri  Jagannath  Rao  Joshi:

 Will  the  Minister  of  Eailways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  no  arrangement  for  drinking  water
 at  Dadar  Station  of  the  Central  Rail-
 way;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Railways  (Shri  C.  M.

 Poonacha):  (a)  No.  Adequate  ar-
 rangements  exist  to  supply  water  to
 the  Railway  passengers  at  Dadar  Rail-
 way  station.”

 (b)  Does  not  arise  in  view  of  reply
 to  part  (a)  above.
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 BAN  ON  CARRYING  UNLICENSED  BOWS,
 ARROWS  ETC.,  IN  SILIGURI  SUB-DIvI-
 SION  OF  DARJEELING  District

 att  प्रटल  बिहारी  वाजपेयी  (बलरामपुर  )
 झष्यक्ष  महोदय,  मैं  श्रविलम्बनीय  लोक  महत्व
 के  निम्नलिखित  विषय  की  प्रोर  गुह  कार्य
 मंत्री  का  ध्यान  दिलाता  हूं  झौर  प्रार्थना  करता
 हूं  कि  वह  इस  बारे  में  एक  वक्तव्य  दें  :-

 “शस्रास्र  प्रधिनियम  के  झन्तगेत  केन्द्रीय
 सरकार  की  अ्रधिसूचना  , जिस के  द्वारा  पश्चिम
 बंगाल  के  जिला  दाजिलिंग  के  सिलिगूड़ी
 सब-डिविजन  में  बिना  लाइसेंस  कमान,  तीर
 शौर  भाले  उठाने  पर  रोक  लगाई  गई  nid

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B.  Chavan):  Sir,  you  would  recall
 the  grave  concern  expressed  by  this
 House  when  it  discussed  the  situation
 in  the  Naxalbari  area  on  June  13,  1967.
 At  that  time  a  hope  had  been  express-
 ed  that  normalcy  would  soon  be  res-
 tored  in  that  area.  This  hope  was
 however  belied  by  a  renewed  escala-
 tion  of  violence  with  dacoity,  murder,
 kidnapping  and  looting.  A  number  of
 licensed  guns  were  taken  away  and
 large  quantities  of  paddy  and  rice
 were  looted  in  obvious  preparation  fur
 a  long  and  violent  struggle.  <A  final
 effort  to  wean  away  the  rank  and  file
 of  the  peasantry  from  the  extremist
 elements  was  made  by  the  State
 Government  by  announcing  a  liberal
 surrender  policy  assuring  those  who
 might  surrender  that  they  would  be  re-
 leased  on  ball.  In  spite  of  this  policy,
 which  was  given  wide  publicity,  vio-
 lent  activities  continued  and  none  of
 the  wanted  persons  surrendered.  Re-
 ports  continued  to  be  recelveq  that
 mobs  armed  with  bows,  arrows  and
 spears  and  in  some  cases  fire  arms  were
 committing  acts  of  criminal  agssult,
 rioting  and  looting  in  several]  areas  of
 the  Siliguri  Sub-Division,  There  was
 also  reason  to  believe  that  attempts
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 were  being  made  to  bring  a  large  num-
 ber  of  bows  and  arrows  into  the  Sili-
 guri  Sub-Division  from  across  the  in-
 ternational  border.

 It  was  in  these  circumstances  that
 we  thought  that  it  was  necessary  to
 regulate  the  carrying  and  to  prohibit
 the  import  and  transport  of  bows,  ar-
 rows  and  spears  within  the  limits  of
 Siliguri  Sub-Division.  We  consulted
 the  West  Bengal  Government  about
 these  proposals  on  July  3,  1967.  Their
 reply  was  received  on  July  5,  987  in
 which  they  stated  that  the  Sub-Divi-
 sional  Magistrate,  Siliguri  had  issued
 orders  under  Section  44  Cr.  P.C.  pro-
 hibiting  movement  of  any  person  arm-
 ed  with  bows,  arrows,  spears,  etc.  that
 this  would  serve  the  purpose  of  the
 proposed  notifications  and  that  the  ne-
 cessary  notifications  would  be  issued
 by  the  State  Government,  if  consider-
 ed  necessary.

 We  did  not  think  the  proposed
 orders  under  the  Arms  Act  had  be-
 come  unnecessary  because  of  the
 Magistrate’s  Orders  under  Section  144
 Cr.  P.C.  I,  therefore,  discussed  the
 matter  with  the  Chief  Minister  of
 West  Bengal  on  July  8,  and  explained
 our  views  to  him.  He  then  agreed
 that  the  Central  Government  might
 issue  the  propsed  notifications  under
 Sections  4,  ॥]  and  l2  of  the  Indien
 Arms  Act.  Two  notifications  were
 accordingly  issued  on  July  10,  1967,
 one  under  Sec.  4  to  regulate  the
 carrying  of  bows,  arrows  and  spears,
 and  the  other  under  Section  l!  and
 i2  to  prohibit  the  import  and  trans-
 port  of  these  arms.  I  would  like  to
 clarify  that  the  notification  under
 Section  4  regulates  only  the  carrying
 of  bows,  arrows  and  spears,  and  does
 not  in  any  way  effect  the  more  poses-
 sion  of  such  arms.

 We  also  sent  a  communication  to
 the  State  Government  briefly  men-
 tioning  the  reasons  for  our  action.
 They  were;  First,  the  notfications
 would  add  to  the  deterrent  <ffect  of
 the  order  under  Sec.  144  Cr.  P.C.
 since  offences  under  the  rms  Act
 are  punishable  with  Pactle  heavier
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 sentences  than  those  of  breaches  of  a  केन्द्र  के  ग्रधीन  कर  दिया  गया।  केन्द्र  क ेऊपर 44  Cr.  P.C.  Order.  Second,  mere  a
 bringing  in  or  transport  by  any  means  जिम्मेदारी  हैँ  इस  अधिनियम  के  भ्रन्तर्गत
 whatever,  would  ‘become  penal  जारी  की  गई  सूचना  को  कार्यान्वित  कराने
 offences,  which  object  was  not  served  की  ।  लेकिन  पश्चिम  बंगाल  के  मुख्य  मंत्री by  the  order  issued  by  the  Magistrate.  =

 शब्दों Third,  the  State  Government  did  not  ने  कहा  हू,  मैं  उन  के  शब्दों  को  उद्धत  करना
 have  powers  to  prohibit  the  import  or  चाहता  हूँ  :
 transport  of  these  weapons,  and  it
 was  preferable  because  of  the  common  “Though  this  is  a  Central  Act,
 object  they  were  intended  to  serve  the  power  to  implement  the  pro-
 that  orders  under  all  the  three  sec-  visions  of  the  notification  solely
 tions  should  be  issued  by  the  Central  rests  with  the  State  Government.”
 Government.  Finally,  it  was  men-
 tioned  that  the  issue  of  these  notifi-  मैं  जानना  चाहता  हूं  कि  क्‍या  गृह  मंत्री
 cations  would  strengthen  the  hands  of  गाल  मंत्री the  State  Government  by  giving  addi-  महोदय

 पश्चिमी  बंगाल  के
 पुष्य

 मंत्री  की
 tional  powers  to  the  local  Magistrates  जो  व्याख्या  है उस  से  सहमत  हैं  या  इंडियन
 and  the  police.  झार्म्स  एक्ट  की  जो  धारा  8  जो  केन्द्रीय

 सरकार  को  इस  बात  के  लिए  बांधती  है  कि
 The  Arms  Act  is  a  Central  law  and  ग्रधिकारी with  perfect  constitutional  propriety  the  वह  अपने  >

 ध्कारी
 नियुक्त

 करे,  उस  से
 Government  of  India  can,  therefore,  सहमत  हैं
 exercise  powers  and  discharge  their
 responsibilities  under  that  Act,  इस  संबंध  में  मैं  यह  भो  जानना  चाहूंगा entirely  on  their  own.  But  it  has

 f been  our  practice  in  the  past  to  con-  क  प्रगर  कोई  राज्य  सरकार  इस  भ्रधिसूचना
 sult  the  State  Governments  in  many  को  कार्यान्वित  करने  से  इनकार  कर  दे  जैसा
 matters  constitutionally  falling  within  ने

 समाचारों the  Central  sphere  and  to  give  care-  कि  कलकत्ता
 से

 प्राने  वाले  समाचारों  से  ज्ञात
 ful  consideration  to  the  views  of  the  होता  है  कि  पश्चिमी  बंगाल  की  सरकार
 State  Governments.  This  is  a  sound  जरूरत  नहीं  समझती  कि  इस  पर  प्रमल
 practice  and  we  have  every  intention

 कि  केन्द्रीय to  continue  it.  That  is  the  reason  why,  किया  जाय
 तो

 मैं  पूछना  चाहता  हू  कि  केन्द्रीय
 in  the  present  case,  we  consulted  the  सरकार  की  स्थिति  क्‍या  होगी  ?  क्‍या  इस
 State  Government,  and  followed  that

 भ्रधिनियम  के  प्रंतर्गत  जारी  की  गई  भधिसूचनता up  by  a  personal  discussion  with  the
 Chief  Minister  in  our  anxiety  to  carry  को  प्रमल  में  लाने  का  भार  केवल  प्रादेशिक
 the  State  Government  along  with  us  सरकार  पर  है  या  केन्द्रीय  सरकार  पर  भी
 in  a  matter  of  common  concern.

 कोई  जिम्मेदारी  है  ?

 oft  are  बिहारी  धाजपेबी  :  प्रध्यक्ष
 अभी  गह  मंत्री  झार्म्स

 Shri  Y.  8,  Chavan:  Sir,  there  are
 महोदय,  ्  गृह  मं

 महोदय
 शा  two  aspects  of  the  problem.  As  far

 एक्ट  की  धारो  o)  का  उल्लेख  किया  शौर  as  law  is  concerned,  the  position  is
 घारा  अन्तर्गत  केन्द्रीय  very  clear.  Certainly,  there  are  some i2  का  भी  1  %  त  =

 responsibilities  on  the  State  Govern-
 सरकार  को  एसे  अधिकारियों  की  नियुक्ति.  ment.  That  is  exactly  what  I  said.
 करनी  है  ज्ञो  क्‍भ्रधिकारी  प्राने  जाने  बालें  But,  then,  there  are  certain  responsi-

 कंट्रोल
 bilities,  legal  and  constitutional  res-

 हथियारों  पर  कंट्रोल  करे,  किसी  व्यक्ति
 OC  inilities  under  the  Act  on  the

 को  तलाशी  ले,  उस  के  खिलाफ  कार्यववाही  Central  Government,  in  the  discharge
 sti  पहले  इस  एक्ट  में  लोकल  गवर्नमेंट...  of  which  we  have  issued  this  notifi-

 cation.  Well,  our  present  intentions
 को  यह  भधिकार  दिया  गया  था  लेकिन  बाद  ७  ६०  help  the  State  Government  to
 में  एक्ट  का  संशोधत  ह्ुभा  भौर  यह  भ्रधिकार  improve  the  situation,  because  the
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 (Shri  Y.  B  Chavan]
 Chief  Minister  in  his  discussions  with
 me  had  indicated  his  desire  to  act
 effectively  there.  I  would  like  to  trust
 him  and  support  him  in  his  effort.  My
 main  purpose  would  be  to  give  powers
 to  strengthen  the  State  machinery,  if
 he  wants.  But  if  he  does  not  produce
 results  what  can  be  done  next.  I
 cannot  anticipate  what  Government
 would  do  on  hypothetical  cases.

 श्री  झटल  बिहारी  वाजपेयी  :  सभापति
 जी,  मैं  व्यवस्था  का  प्रश्न  उठाने  का  शादी

 नहीं  हूं  लेकिन  मैं  यह  जानना  चाहता  हूं  कि
 राज्य  सरकार  से  गृह  मंत्री  महोदय  कोई  भी
 व्यवस्था  करें  मगर  जिस  एक्ट  के  प्रंतर्गत
 यह  भ्रधिसूचना  जारी  की  गई

 Mr.  Speaker:  He  has  answered  all
 that  by  saying  that  the  cannot  antici-
 pate  that.

 श्री  झटल  बिहारी  वाजपेयी  :  प्रध्यक्ष
 महोदय,  क्‍या  मैं  यह  समझूं  कि  गृह  मंत्री

 “ने  एक  अधिसूचना  जारी  कर  दी  और  वह
 अमल  में  झाये  इस  की  कोशिश  वह  नहीं
 करना  चाहते  ?

 Mr.  Speaker:  He  is  not  denying  what
 is  said  in  the  Act.  He  only  says,  how
 can  he  now  anticipate  what  will
 happen.

 श्री  अटल  बिहारी  वाजपेयी  :  भ्रध्यक्ष

 महोदय,  सवाल  झलग  है।  i0  तारीख  को
 नोौटीफिकेशन  जारी  किया  गया।  नोटिफिकेशन

 झाम्स  एक्ट  की  i  धारा  के  अंतर्गत  किया
 गया।  वहू  il  घारा  यह  कहती  है  कि

 केन्द्रीय  सरकार  भ्रपने  झफसर  वहां  तैनात
 करेगी।  वह  केन्द्र  को  यह  छूट  नहीं  देती  है  कि
 बह  प्रपने  अधिकार  डेलीगट  कर  दे।  मैं  पूछता
 चाहता  हूं  कि  भ्रगर  केन्द्रीय  सरकार  भ्रपने
 भ्रधिकारी  तैनात  नहीं  करना  चाहती  तो
 यह  नोटिफिकेशन  जारी  करने  का  मतलब

 :  क्या  है?
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 Shri  yy.  B.  Chavan:  I  think  I  have
 explained  my  point.  If  the  hon.
 Member  wants  me  to  go  into  every-
 thing  that  I  want  to  do,  or  possibly
 he  wants  me  to  do  something  which
 will  create  problems...

 Shri  A.  B,  Vajpayee:  No,  that  is
 not  my  intention.

 Shri  ¥.  B,  Chavan:  I  hope  it  is  not
 his  intention.

 Shri  A.  B.  Vajpayee:  Here  is  the
 Act.  How  does  the  hon.  Minister  go
 against  the  provisions  of  the  Act?

 Shri  ¥.  B.  Chavan:  I  am  not  going
 against  the  provisions  of  the  Act.
 Really  speaking,  the  Central  Govern-
 ment  expect  the  officers  of  ihe  State
 Government  to  act  according  to  the
 Act.  If  they  do  not  do  it  and  then
 what  results  appear,  I  must  watch
 before  I  say  something.

 Shri  A.  B.  Vajpayee:  Sir,  may  I
 submit....

 Mr.  Speaker:  He  has  understood  the
 question.  Probably  he  is  not  in  8
 position  to  answer  the  question  now.

 Shri  S.  A.  Dange  (Bombay  Central
 South):  It  is  an  admitted  fact  that
 the  problem  in  that  area  essentially  is
 a  problem  of  land,  that  it  arose  when
 the  adibasis  were  evicted  from  tisir
 land  by  the  jotedars  and  that  being
 incensed  by  the  fact  of  their  being
 deprived  of  their:livelihood  they  tried
 to  take  back  their.land.  Therefore
 certain  clashes  took  place.  I  would
 like  to  know  whether  the  Home
 Ministry  has  come  to  consider
 bows  and  arrows  as  more  dan-
 gerous  than  the  guns  that  their  police
 carry;  secondly,  whether  these  bows
 and  arrows  were  lifted  to  the  status
 of  dangerous  arms  after  hearing
 Peking  Radio  and,  thirdly,  whether
 taking  advantage  that  has  been  con-
 ferred  on  their  policy  by  the  idiotic
 broadcasts  of  Peking  Radio  the  Home
 Ministry:  is  issuing  -Uberally  licences
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 to  the  jotedars  to  hold  firearms  and
 try  to  arm  them  in  order  to  suppress
 these  Advasis  and  thereby  create  a
 dictatorships  of  the  landlords  in  this
 area.

 Shri  Y.  B.  Chavan:  I  think,  the  hon.
 Member  has  introduced  political  ele-
 ments  into  this  question;  but,  certain-
 ly,  if  he  wants  to  discuss  that,  I  am
 prepared  to  «iscuss  that  also.  Peking
 Radio  is  not  as  much  a  concern  to
 me  as  it  is  to  him,  but  if  it  is  of
 concern  to  him  it  is  equally  of  con-
 cern  to  us.  ‘This  attitude  towards  the
 bows  and  arrows  was  taken  according
 to  the  events  that  were  taking  place
 in  that  area.  When  bows  and  arrows
 were  used  in  these  violent  activities
 to  which  I  made  a  reference,  naturally,
 one  has  to  take  notice  of  it.  Another
 aspect  of  the  fact  which  I  have  inade
 a  mention  of  is  that  we  have  reason
 to  believe  that  these  bows  and  arrows
 were  transported  across  the  interna-
 tional  border.  Firearms  is  a  limited
 thing  but  when  bows  and  arrows  are
 used  as  aggressive  weapons—it  is  an
 indigenous  weapon  and  can  be  trans-
 ported  easily—it  can  become  a  mass
 weapon  of  use.  Doeg  he  want  to  use
 that  for  solving  the  land  problem?
 That  is  the  question.

 Shri  S.  A.  Dange;  When  the  jotedar
 uses  the  gun,  the  Adivasi  is  going  to
 use  bows  and  arrows.

 Shri  Y.  B.  Chavan:  We  had  not  done
 that  so  far.  Why  is  it  that  we  have
 decided  to  do  it  now?  Our  idea  is
 not  to  ban  them  permanently.  It  is

 .a  temporary  phase,  This  arose  because
 these  were  used  in  a  mass  action  to
 solve  the  land  problem  which  is
 exactly  what  we  are  objecting  to.

 oft  यशपाल  सिंह  (देहरादून)  :  श्रीमन्‌
 93  की  करांची  कांग्रेस  में  गांधी  जी  के

 चरणों  के  सामते  बैठकर  कांग्रेस  ने  यह  प्रतिज्ञा

 की  थी  कि  हथियारों  पर  किसी  तरह  की

 पाबन्दी  गुलामी  की  निशानी  है  उस  प्रतिज्ञा
 को.  याद  दिलाकर  मैं  माननीय  गृह  मंत्री

 से पूछनों  चाहता  हूं  कि  बंजाय  इस  के  कि

 ‘flve  names  on  a  call-attention.

 Siliguri  (C.A,)

 नागरिकों  से  हथियारों  को  छीना  जाय
 क्यों  न  कोई  ऐसा  प्रबन्ध  किया  जाय  कि  कोई
 शब्स  भी  वहां  पर  गड़बड़  न  कर  सके  ?
 ब्या  वे  लायल  पिपिल  नहीं  हैं  प्गर  लायल
 पिपिल  हैं  तो  हथियारों  से  लैस  किया  जाय
 झगर  लायल  नहीं  हैं  तो  सरकार  इस  तरह
 का  इन्तज़ाम  कब  तक  खींचेगी  ?

 Shri  Y,  B,  Chavan:  I  certainly  share
 his  sentiments  about  the  general  res-
 triction  on  arms,  but  it  a  temporary
 phase.  I  hope,  normalcy  returns
 there,  and  when  normalcy  reurns  we
 will  withdraw  it.

 Shri  Jyotirmoy  Basu  (Diamond
 Harbour):  May  I  know?

 Mr.  Speaker:  No,  please.

 Shri  Jyotirmoy  Basu:  If  you  guillo-
 tine  me  this  way,  it  will  not  serve
 any  purpose.  I  have  to  say  some-
 thing  very  relevant.

 Mr,  Speaker:  Unfortunately,  he
 cannot.  How  can  I  help  it?

 Shri  Jyotirmoy  Basu:  You  give  me
 a  chance  to  ask  one  question.

 Mr,  Speaker:  How  can  I  prevent
 the  other  500  then?  ‘You  tell  me  that
 in  my  room;  you  convince  me  and  I
 will  give  you  an  opportunity.

 Shri  Jyotirmoy  Basu:  I  saw  you  in
 your  Chamber  and  you  promised  to
 look  into  the  matter.

 Mr.  Speaker:  You  want  to  ask  only
 “one  ‘question;  the  other  500  Members
 also  want  to  ask  only  one  question.
 How  can  I  discriminate?  Where  can
 I  draw  the  line?  There  can  be  only

 The
 rule  has  been  changed  last  week;  it
 was  not  months  ago  or  years  ago.

 Shri  Jyotirmoy  Basu:  I  sent  a  call-
 attention  notice,  not  the  500  Members
 in  the  House.

 Mr,  Speaker;  Even  if  50  Members
 give  a  oall-attention  notice,  only  five
 names  are  printed  on  the  Order

 Paper.
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 Shri  Jyotirmoy  Basu:  2  Members
 gave  a  call-attention  notice.

 Mr.  Speakev':  I  cannot  break  the  rule
 which  was  made  only  last  week.

 Shri  Hen  Barua  (Mangaldai):
 Possession  of  arms  like  bows  and
 arrows  is  a  ‘part  of  the  custom  of  the
 Tribal  peopli  and  these  Tribal  people
 are  not  going  to  obtain  licences  for
 these  customury  rights  that  they  have
 been  enjoying  for  so  long.  At  the
 same  time,  siction  44  imposed  by  the
 State  Goveriunent  serves  the  purpose
 of  limiting  ‘lhe  use  or  demonstration
 of  bows  and  arrows  by  the  Tribals.

 The  seocnd  argument  offered  by  the
 hon.  Ministur  is  that  surreptitiously
 they  might  import  arms  from  some
 foreign  countries.  Even  if  people
 surreptitiously  imoprt  arms  from  their
 friendly  countries  or  foreign  countries,
 they  are  not  going  to  obtain  licences
 for  that  fron,  this  Government  as  the
 instances  of  the  Mizo  hostiles  and  the
 Naga  hostile;  having  arms  and  am-
 munitions  frum  China  and  Pakistan
 have  amply  demonstrated.

 In  that  cantext  may  I  know  whether
 our  Home  Minister,  while  holding  full-
 fledged  discussion  about  the  imposition
 of  the  Arms  Act  in  Naxalbari  with
 the  Chief  Mirster  of  West  Bengal,  in
 order  to  prevent  the  turmoil  that  is
 at  present  operating  in  the  capital  of
 West  Bengal,  Calcutta,  or  was  it  the
 political  purpose,  as  alleged  by  certain
 sections  of  the  people,  to  bring  about
 a  rift  in  the  United  Front  Govern-
 ment  there  so  that  he  might  impose
 the  President's  Rule  there?

 Shri  YY  B.  Chavan:  I  have  not  got
 a  magic  wand  to  bring  about,  a  split
 in  anybody's  mind.  If  there  are
 weaknesses  inside,  they  work  them-
 selves.

 I  would  like  to  give  the  reply  to  the
 basic  point  that  he  has  raised,  whether
 we  are  banning  the  possession  of  these
 things.  There  is  no  question  of  ra-
 quirement  of  any  licence  to  possess
 these  things,  What  we  are  banning
 is  the  carrying  of  them,  transporting

 JULY  14,  967  unlicensed  arms  in  11918
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 them,  bringing  them  from  other
 countries,  purchasing  them.

 Shri  Jyotirmoy  Basu:  You  are  not
 banning  the  carrying  of  fire-arms  by
 jotedars.  Section  l44  does  not  ban
 the  carrying  of  fire-arms  by  jotedars.
 This  is  a  very  discriminating  order....
 (Interruption).

 Mr.  Speaker;  Order,  order.  This  is
 not  the  way;  it  will  not  be  replied  to.

 Shri  Jyotirmoy  Basu:  Section  144
 does  not  ban  the  carrying  of  fire-
 arms  by  jotedars.  This  is  a  very  dis-
 criminating  order.

 Mr.  Speaker:  May  I  request  you  to
 sit  down?  Shri  Vasudevan  Nair.

 Shri  Vasudevam  Nair  (Peermade):
 The  hon.  Minister  has  made  an  assess-
 ment  of  the  situation  in  Naxalbari  area
 after  the  30th  of  June  and  therein
 he  has  said  that  he  has  come  to  the
 conclusion  that  the  situation  has  not
 improved  and  that,  rather,  the  situa-
 tion  has  deteriorated.  Everybody
 knows  that  the  West  Bengal  Govern-
 ment  has  moved  in  the  matter.  Every
 report  indicates  that  after  the  30th
 of  June  the  situation  has  improved
 and  that  the  incidents  are  rare.  I
 should  like  to  know  how  the  Home
 Minister  has  come  to  a  contrary  con-
 clusion,  I  want  to  know  whether  he
 has  received  any  reports  from  the
 West  Bengal  Government  on  the  basis
 of  which  he  has  come  to  this  conclu-
 sion  or  whether  he  has  come  to  this
 conclusion  on  the  basis  of  some  other
 reports.  I  should  like  to  get  the
 number  of  incidents  that  have  occured
 and  I  should  like  him  to  establish,
 contrary  to  the  reports  from  the  West
 Bengal  Government  and  even  from
 the  reports  of  impartial  observers  and
 newspaper  men,  how  the  Minister
 comes  to  this  exaggerated  conclusion
 that  the  situation  has  worsened  there.
 I  should  like  to  know  what  is  his
 Interest  in  exaggerating  the  situation
 out  of  all  proportion,  whether  it
 suits  his  political  interest  or  not.

 Shri  Y.  B.  Chavan:  He  is  asking  me
 to  give  my  opinion.  J  do  not  know
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 whether  you  would  like  me  to  give
 my  opinion.

 Shri  Vasudevan  Nair:  I  should  like
 to  know  whether  he  has  received  the
 reports  fram  the  West  Bengal  Govern-
 ment  on  the  basis  of  which  he  has
 come  to  this  conclusion.  What  is  the
 basis  of  his  conclusion  ?

 Mr,  Speaker;  He  had  said  that  he
 discussed  it  with  the  Chief  Minister
 of  West  Bengal

 Shri  Vasudevan  Nair:  Generally,
 when  the  Minister  makes  a  statement
 about  a  situation  in  a  State,  he  has
 a  machinery  to  get  information  from
 that  State  and  he  gets  the  report  from
 the  State  Government.  I  should  like
 to  know  whether  the  reports  of  the
 West  Bengal  Government  are  the
 basis  on  which  he  has  come  to  this
 conclusion,

 Shri  Y.  B.  Chavan:  Certainly,  we  get
 the  reports  from  the  West  Bengal
 Government.  It  is  very  obvious.  The
 West  Bengal  Government  itself
 worked  out  a  plan  of  operation/action
 and  they  did  it  because  the  situation
 was  not  under  control.  This  is  a  very
 obvious  thing.  My  assessment  is  based
 on  information  that  the  West  Bengal
 Government,  supplies  to  us.  Certainly,
 we  have  also  our  own  sources  of
 information.

 2.50  brs.

 RE,  CALL  ATTENTION  NOTICES
 AND  ADJOURNMENT  MOTIONS

 (Query)

 Mr.  Speaker:  I  have  received  today
 a  number  of  Call  Attention  notices  on
 a  very  serious  matter.  About  23
 policemen  have  been  killed  in  Mani-
 pur,  It  is  a  very  serious  matter  and,
 naturally,  everybody  is  concerned
 about  it.

 Shri  Hem  Barua  (Mangaldai):  I
 have  tabled  an  adjournment  motion
 also.

 Mr.  Speaker:  I  have  received  a
 number  of  Call  Attention  Notices  and
 adjournment  motions.  I  need  not
 announce  the  names  of  the  Members.
 I  am  saying  that  it  is  a  serious  matter
 and  everybody  would  be  concerned
 about  it.  I  thought  we  could  take
 it  up.  But,  naturally,  they  will  have
 to  get  information;  they  do  not  have
 detailed  information.  I  am  requesting
 the  Minister  to  tell  us  something
 about  it  tomorrow  evening.  We  are
 not  going  to  have  the  Call  Attention
 notice  in  the  morning.

 Shri  Hem  Barua;  Do  I  understand
 my  adjournment  motion  stands?

 Mr.  Speaker:  Both  are  there,  the
 Call  Attention  notices  and  the  ad-
 journment  motion.  All  of  them  are
 there.  I  have  not  rejected  anything.
 I  am  requesting  the  Minister  to  get
 some  information—naturally  I  want
 them  to  get  some  information—and
 tell  us  something  about  it  tomorrow
 evening.  क

 श्री  प्रकाशचीर  कार्थी  (हापुड़)  :

 मेरा  निवेदन  यह  था  कि  ये  जो  23  सिपाही

 सैन्ट्रल  रिजव॑  फोर्स  की  बटेलियन  के  मरे  हैं
 जिन  नागांभों  ने  हमला  किया  है  स्वाभाविक

 है  कि  उन  की  संख्या  बटेशियन  से  भषिक

 थी  L  इस  लिये  प्रध्यक्ष  महोदय  यह  मामला

 बड़ा  गम्भीर  है  इस  को  केवल  ध्यान  भाकर्षण

 के  रूप  में  न  ले  बल्कि  एडजान॑मेन्ट  मोशन

 के  रूप  में  ले  t

 Mr.  Speaker:  What  is  the  use  of
 beginning  a  discussion  now?  It  is  not
 proper.  If  all  the  30  or  40  members
 begin  a  discussion  like  this,  what  will
 happen?  So,  it  is  not  proper.  I  have
 asked  for  information.  Tomorrow,  we
 shall  see.  After  that,  if  there  is
 anything  necessary,  I  will  certainly
 give  him  a  chance;  I  will  not  deny
 him.
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 DEMANDS  FOR  GRANTS  (967-68)—
 contd,

 Ministry  oF  Foop,  AGRICULTURE,  Com-
 MUNITY  AND  COOPERA-

 TION—contd.

 Mr,  Speaker:  Coming  to  the  debate
 on  the  Demands  for  Grants  in  respect
 of  the  Ministry  of  Food  and  Agricul-
 ture,  about  three  hours  are  now  left.
 No  member  from  the  PSP  has  spoken
 90  far.  There  are  also  other  friends
 who  have  not  spoken;  I  have  got  the
 names;  for  instance,  the  Swatantra
 Member,  Mr.  Gadilingana  Gowd,  has
 to  speak.  The  Jan  Sangh  has  also
 got  about  8  minutes  or  30.  The  other
 parties  also  have  got  some  time;  the
 SSP  has  got  about  4  minutes.  The
 Congress  men  also  have  got  some
 time;  three  or  four  Congress  members
 will  also  speak.  But  not  even  one
 member  from  tht  PSP  has  spoken  so
 far.

 Mr.  Lakhan  Lal  Kapoor.

 ett  लुलशीदास  जाधव  (बारामती)  :
 झष्यक्ष  महोदय  इस  फुड  'एग्रीकलचर,

 कम्युनिटी  डेवलपर्मैठ  एंड  कोआझपरेशन

 पर  जो  डिस्कशन  चल  रहा  है  उस  में  दो  राज्य
 मंत्रियों  ने  ही  डेढ़  दो  घंटे  से  प्रधिक  ले  लिया

 है  इसलिए  मेरी  प्रार्थता  हैं  कि  इस  पर  समय
 बढ़ाया  जाय  ताकि, कमः  से  कम  हर  एक
 प्रान्त  के-  प्रतिनिधि  भ्को.  बोलने  का  मौका
 मिल  सके .....

 Mr,  Speaker:  Will  he  please  sit
 down  I  have  heard  him.

 पी  तुलशीदास  जाधव  :  मेरी  प्रार्थना

 यह  है  कि  इस  पर  बहुत  से  बोलने  'वाले  हैं
 इसलिए  इस  पर  दो  ढ़ाई  घंटे  का  समय  भौर

 बढ़ाया  जाय  ।  हम  में  से  बहुत  सारे  लोग  इस
 पर  अपने  विचार  प्रकट  करने  के  लिए  विशेष
 रूप  से  बाहर  से  यहां  इस  मौके  पर  भाये

 Mr,  Speaker:  lt_is  clearly  under-
 stood.  Yesterday  also  he  made  that

 JULY  M4,  967  D.G,  (Min.  of  Food,
 Agri,  etc.)

 point.  Only  to  make  speeches,  if  he
 wants  an  extension  of  two  hours,  he
 will  lose  the  debate  on  the  Demands
 in  respect  of  External  Affairs  Ministry
 and  other  Ministries.  It  is  not  the
 Speaker  who  will  lose  anything,  but
 the  members  will  lose  the  debate  on
 the  Demands  of  External  Affairs
 Ministries  and  the  other  Demands.
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 Mr.  Lakhan  Lal  Kapoor.

 श्री  wo  ना०  तिवारी  (बेतिया)  :
 भ्रध्यक्ष  महोदय  अझमी  यह  यहां  की  परिषाटी

 ६  ही  है  कि  प्रगर  कोई  डिरेलमैंट  हो  जाता
 था  तो  रेलवे  मिनिस्टर  महोदय  उस  बारे  में
 हाउस  में  स्टेटमेंट  दिया  करते  थे  .

 Shri  P.  K.  Deo  (Kalahandi);  He  is
 raising  it  just  to  elimite  information.

 I  do  not  know  why  you  are  giving
 him  indulgence.

 Mr.  Speaker:  Mr.  Tiwary  may  please
 sit  down.  That  is  a  point  of  infor-
 mation  and  not  point  of  order.

 Mr.  Lakhan  Lal  Kapoor  may  start
 speaking.

 st  लषण  लाल  कपूर  (किशनगंज)  :

 प्रध्यक्ष  महोदय  सुनने  में  तो  यह  बड़ा  ही

 मघुर  लगता  है  कि  भारत  कृषि  प्रधान  देश

 है  परन्तु  दुख  इस  बात  को  देख  कर  होता
 है  कि  खथ्रेतों  में  लगे  76  प्रतिशतः  जनसंड्या
 वाला  भारत  कुल  जनसंझ्या  के  6  प्रतिशतः
 चेती  करने  वाले  देश  भ्मेरिका  के  सचिनालय
 के  दरवाजे  पर  बारों  मास  भीख  की  झोली
 फैलाये  जड़ा  दिखाई  पड़ता  है  ।

 झष्यक्ष  महोदय,  स्वाधीनता  को  प्राप्त
 किये  बीस  वर्ष  का  एक  लम्बा  प्ररसा  गुजर
 गया  पर  झाज  तक.  हम  किसी  एक  मामले
 में  भी  झह्ात्मनिर्भर  नहीं  बन  पांयें

 हम  किसी  एक  भी  समस्या  को  हल  नहीं  कर

 सके  हैं  1

 जहां-  तक  सिंचाई  का.  प्रश्न  है  सिंचाई
 की  गोजनाभों  पर  अभी  तक  जितता  द्प्या
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 av  किया  गया  है  वह  नाकाफी  है  भौर
 सिंचाई  के  लिए  प्री  हम  झ्ाज  तक  प्रात्म-
 निर्भर  नहीं  हो  सके  हैं।  पिछली  तीन  पंच-
 वर्षीय  योजनाझों  में  कृषि  पर  जो  रुपया
 खच  किया  गया  है  वह  भी  तगस्य'  है.  1
 अमी  तक  सिंचाई  पर  कुल  i250  करोड़
 रुपया  खर्च  किया  गया  जबकि  तीन  'पोज-
 नाझों  पर  i8000  करोड़  रुपया  खर्च  किया
 गया  है  ।  मैं  समझता  हूं  कि  तीन  योजनाप्ों
 के  फलस्वरूप  जो  हमारे  सामने  नतीजा
 झाया  है  उस  के  अन  सार  करीब  करीब  2
 फीसदी  रुपया  कृषि  और  सिचाई  पर  खर्च
 किया  गया  है  ।  यह  तो  वही  हा  कि  ज्यों
 ज्यों  दवा  की  मर्ज  बढ़ता  गया  ।

 जहां  तक  भूमि  सुधार  का  प्रश्न  है  मुझे
 यह  समझ  में  नहीं  प्राता  कि  झ्ाज़ादी  के  20
 वर्ष  हो  गये  हैं  भौर  हमारे  सामने  खाद्य  की
 समस्या  एक  मौत  बन  कर  छड़ी  है  लेकित
 फिर  भी  हम  ने  भूमि  सुधार  के  लिए  कोई
 ठोस  कदम  नहीं  उठाया  है  1  भूमि  सुधार
 के  प्रन्तर्गत  जहां  तक  घरती  का  बंटवारा
 है  उस  धरती  के  बंटवारे  के  सम्बन्ध  में झाज
 तक  कोई  कदम  नहीं  उठाया  गया  है  जबकि
 नेशनल  सैम्पुल  सर्वे  के  कपनानुसार  भारत
 के  अन्दर  चेतो  में  लगे  75  फीसदी  लोगों  के
 पास  कुल  l0  भ्रतिशतः  धरती  है  ।  50  फीसदी
 छोटे  किसानों  के  पास  तो  कुल  3  प्रतिशत
 धरती  है  जबकि  20  प्रतिशत  भ्रमीर  किसानों
 के  पास  75  प्रतिशतः  है।  ऐसी  हालत  के
 मौजूद  रहते  देश  में  जो  भयंकर  गरीबी  व

 कृषि  संकट  है  उस  का  हल  नहीं  निकल
 सकता  है  |  भाखिर  इस  देश  के  झन्दर  कब
 तक  यह  सामाजिक  न्याय  होगा  ?  उन

 गरीबों  को  ज़मीन  कब  मिलेगी  ?  कब  तक

 भूमिहदीनों  को  ज़मीनों  का  प्रधिकार  मिलेगा  ?

 चेतिहर  मजदूरों  को मि।लकियत  कब  मिलेगी  ?

 मह  दो  तरह  की  नीति  कब  तक  चलती  रहेगी
 कि  कछ  लोग  इस  तरीके  से  इस  देश  के
 गरीबों  की  कमाई  पर  गुलबरें  उडाते  रहे  भौर
 जो  इस  देश  की  so  फीसदी  झाबादी  है
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 वह  इस  तरीफे  से  दाने-दाने  को  मुहताज
 रहेगी  ?  कब  तक  इस  का  फैसला  होगा  ?
 मैं  समझता  हूं  कि  भाज  देश  के  झन्दर  एक
 क्रान्तिकारी  भावना  पैदा  हो  रही  है  झन
 संकट  को  लेकर  मूल्मों  को  लेकर  भौर  मंह-
 गाई  को  लेफर,  भर  एक  भयंकर  क्रान्ति
 की  भावना  देश  में  फंल  रही  है  भौर  यदि
 अभी से  उस  भोर.  ध्यान  नहीं  दिया  गया  तो
 फिर  उस  को  सम्भालना  मुश्किल  हो  जायगा  ।

 जहां  तक  भूमिहीन  श्रौर॒बेतिहर
 मजदूरों  का  प्रश्न  है  एग्रेरियन  रिफार्म्स
 कमेटी  ने  संन  950  में  कहा  था  कि  कृषि

 सुधार  की  किसी  योंजना  में  बेतिहर  मजदूरों
 की  उपेक्षा  करनी  देश  की  कृषि  व्यवस्था
 में  एक  रिसते  घाव  को  बहते  रहने  देना  है  t

 किन्तु  भमिद्वीन  किसानों  की  हॉलतं  यह  है
 कि  जगभग  i6  प्रतिशत:  बिलकुल  बेकार
 रहते  हैं।  95i-57  के  बीच  उन  की  आय
 11 प्रतिशत:  गिर  गई  है  जबकि  परिवार

 के  व्यक्तियों की  संख्या  4.3  से  बढ़  कर
 5.  4  हो  गई  है  ।  पिछली  तीन  योजनांझों

 में  उन  के  बसाने  के  लिए  i.5  करोड़,
 5  करोड़  शौर  8  करोड़  रुपया  दिया  गया  |

 इस  तरह  से  कुल  मिला  कर  देखा  जाय  तो
 दन  5  वर्षो  में  कुल  8.5  करोड़  रुपया

 हुआ  ज्यो  कि  बेतिहर  मजदूरों  को  बसाने
 के  लिए  रक्खा  गया  था  ।  इन  तीनों  योज-
 नाथों  के  लगभग  i8,000  करोड़  रुपये  के
 ब््च  में  लगभग  0.  प्रतिशत:  दरअसल
 सर्च  किया  गया  है।  इस  तरह  मैं  समझता

 हूं  कि  न  तो  गरीबी  का  भ्रन्त  हो  सकता  है
 शौर  न  ही  जो  बाद्य  के  उत्पादन  की  शक्ति
 गरीबों  में  है  उसके  साथ  में  ही  कोई  न्याय  हो
 सकता  है  |  इसलिए  इस  न्याय  को  करने  के
 लिए  सरकार  को  तुरन्त  सक्तिय  कदम  उठाने
 होगें  ।

 इस  सम्बन्ध  में  मैं  बिहार  का  उदाहरण
 देना  चाहता  हूं  कि  बिहार  के  प्रन्दर  30
 मिलियन  एकड़  ज्ञोत  के  लायक  भूमि  है  जिसमें"
 केवल  20  भिलियन  भूमि  में  खेती  होती  है  ।
 बाकी  0  मिलियन  एकड़  जमीत  परती



 L  1925  DG.

 [श्री  लषण  लाल  कपूर]

 पड़ी  हुई  है  ।  उसी  बिहार  में  करीब  30-32
 लाख  ऐसे  ब्रेतिहर  मजदूर  हैं  जिन  के  पास

 रहने  लायक  भी  जमीन  नहीं  है  ।  झ्राखिर
 जो  जमीन  परती  पड़ी  हुई  है  उस  को  ब्रेतिहर
 मजदूरों  में  क्‍यों  नहीं  बंटवा  दिया  जाता

 है  7  झगर  यह  भूमि  किसानों  को  दी  जाती

 है  तो  ऐसा  करने  से  उत्पादन  में  वृद्धि  होगी  |

 इस  के  झलावा  सरकार  के  सामने  एक
 योजना  होनी  चाहिये  कि  ज्जो  झलन  संकट
 देश  के  सामने  है  उस  को  एक  शौद्योगिक
 नीति  लेती  के  सम्बन्ध  में  बता  कर  हल  किया
 जाये  ।  ज्ेती  को  भौद्योगिक  आधार  पर
 चलाया  जाना  चाहिये  |  इस  के  लिये  एक
 भूमि  सेना  का  निर्माण  करना  चाहिये  और  रेलवे

 भिनिस्ट्री,  डिफेन्स  मिनिस्ट्री  श्रौर  फारेस्ट  डिपार्ट-
 प्रेंट  के  अन्तर्गत जो ज्रो ंजमीन  हैं  प्रौर  परती  पड़ी
 हुई  है,  उस  को  लें  कर  वहां  पर  कोझग्मापरेटिव
 फोरभसिंग  इस  भूमि  सेना  की  मार्फत  की  जा
 सकती  है  ।

 जहां  तक  किसानों  को  उधार  देने  का
 प्रश्त  है,  उस  के  अन्दर  उन  को  पैसा  नहीं
 मिलता  है  |  जो  लोग  सरकारी  कर्ज  लेते  हैं
 चन  को  5600-1000  रुपयों  के  लिये  भी
 दर्जनों  स्‍भ्ाफिसर्स  के  पास  जाना  पड़ता  है
 और  महीनों  दौड़ता  पड़ता  है  1  उस  1,000
 ०  के  लेने  में  उन  को  200-300  ६.1  अपने
 पास  से  खर्च  करने  पड़ते  हैं  1  उन्हें  सहुलियत
 से  कर्ज  नहीं  मिलता  है,  इस  लिये  वह  बेती
 पर  पर्ची  नहीं  लगा  सकते  हैं  -  जहां  तक  बैंकों
 का  सवाल  है,  उन्हें  बैंकों  से  भी  पैसा  नहीं
 मिलता  है  |  इस  लिये  बैंकों  से  तो  अनाज  का
 ब्यापार  करने  वालों  झौर  सद्टेबाज़ों  को

 ही  पसा  मिल  पाता  है  |  बिहार  में  963-
 64  में  किसानों  को  बैंकों  से  3  फीसदी  कर्ज़
 मिला  वहां  सी  वर्ष  में  उद्योगपतियों  को
 57  फीसदी  कर्जा  मिला  है  |  इस  तरह  की
 आ्रौद्योगिक  नीति  चला  कर  हम  देश  का  उद्धार

 नहीं  कर  सकते  हैँ  ।  इस  लिये  किसानों  को
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 बैंकों  से  रुपया  दिलाने  की  व्यवस्था  की
 जानी  चाहिये,  शौर  सरकार  की  तरफ  से
 जो  पैसा  दिया  जाता  है  उस  के  लिये  भी
 कोई  सीधा  सादा  उपाय  होता  चाहिये  कि
 किसान  एप्लाई  करें  गौर  उस  को  तुरन्त
 पैसा  मिल  जाये  |  इस  से  उन  को  कुछ  राहत
 मिलेगी  ।

 मैं  चाहता  हूं  कि  सारे  देश  के  लिये  एक
 नेशनल  फूड  पालिसी  बनाई  जाये  |  नेशनल

 फूड  बजट  होना  चाहिये  ।  साथ  साथ  फूड
 का  ढेड  एक  कारपोरेशन  के  माध्यम  से  सारे
 देश  में  चलाया  जाये  t  सारे  देश  में  यूनिफार्म
 तरीके  से  राशनिंग  लागू  करना  चाहिये
 श्रौर  जो  ज्ञोनल  सिस्टम  है  उस  को  खत्म  किया
 जाये  ।  मैं  नहीं  समझता  कि  जब  यहां  किसी
 पार्टी  को  कोई  आपत्ति  नहीं  है,  किसी  दल
 को  प्रार्पत्ति  नहीं  है  ज़ोनल  सिस्टम  को  खत्म
 करने  पर,  तो  उस  को  लागू  रखने  से  क्‍या
 फायदा  है  |  इस  से  तस्कर  व्यापार  बढ़ता
 है,  करप्शन  बढ़ता  है  शौर  ज्ञों  डेफिसिट
 प्रान्त  हैं  उन  को  कठिनाई  का  सामना  करना
 पड़ता  हूँ  -  क्लाथ  का  कंद्रोल  होता  चाहिये  और
 क्राप  शौर  कट्ल  इश्योरेंस  होता  चाहिये,
 जिस  से  लोगों  को  राहत  मिल  सके  ।

 अब  मैं  कुछ  चीनी  के  बारे  में  कहना
 चाहता  हूं  -  झाज  बिहार  में  चीनी  उद्योग
 संकट  से  गुजर  रहा  है  1  करीब  करीब  2

 फैक्ट्रियां  बन्द  होने  वाली  हैं।  उस  का
 जो  भाव  झाज  दिया  जाता  है  वहूं  बहुत  कम
 हैं  7  इस  की  बजह  से  झ्राज  वहां  के  किसान
 झौर  दूसरी  चीज़ों  का  उत्पादन  करना  चाहते
 हैं।  मैं  चाहता  g  fe  सरकार  इस  पर  ध्यान
 दे  श्रौर  गन्ने  की  कीमत  कुछ  बड़ाये  ।  कम  से
 कम  4  Bo  प्रतिमन  गन्ने  का  दास  करने  से

 कुछ  सहूलियत  किसानों  को  मिल  सकती

 है।  इस  से  चलो  जनने  की  मिलें  हैं  वह
 चालू  रह  सकती  हैं  भौर  यह  संकट  दूर  हो
 सकता  है  |
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 इसी  तरह  से  पाट  के  बारे  में  कहना
 चाहँता  हूं  -  पाट  के  ऊपर  प्राज  मिनिमम  प्राइस
 फिक्स  करनी  चाहिये  ।  झाज  जो  उत्पादक
 हैं  उनके  सामने  संकट  है  और  किसान  लोग
 पाट  की  खेती  छोड़ते  चले  जा  रहे  हैं,  क्योंकि
 उन  को  उचित  कीमत  नहीं  मिलतो  t  बें  बड़े
 उशधोगपतियों  के  शिकार  हो  रहे  है  7  उस
 की  मिनिमम  प्राइस  कम  से  कम  60  कठ
 सरकार  की  तरफ  से  फिक्स  होनो  चाहिये  |
 तभी  पाट  का  काम  आगे  चल  सकता  हूँ  ।

 जहां  तक  विकास  खंडो  का  सवाल  है,
 मैं  नहीं  समझता  कि  उस  से  ग्राम  का  विकास
 होता  है।  ग्राम  विकास  खंड  झाज  राजनीति
 के  प्रहं  बने  हुए  हैं।  जितना  भी  रुपया  इन
 के  ऊपर  पिछली  तीन  पंचवर्षीय  योजनाओं
 में  खर्च  किया  गया  है,  मैं  नहीं  समझता  कि
 उस  से  किसी  तरह  का  लाभ  ग्राम-जीवन
 को  पहुंचा  है  ।  उन  के  द्वारा  किसी  तरह  का
 विकास  हुप्ना  है  यह  मैं  नहीं  मानता  हूं  ।  इस
 लिये  उन  को  खत्म  किया  जाना  चाहिये  ।
 जितनी  जल्दी  वह  समाप्त  होते  हैं  उतनी
 जल्दी  ग्राम-ज्ीवन  सुखी  बन  सकता  है
 झौर  प्रगतिशील  बन  सकता  है,  नहीं  तो  उन
 का  जीवन  वूभर  होने  जा  रहा  है  ।

 3  hrs.

 The  Lok  Sabha  then  adjourned  for
 Lunch  till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  Fourteen  of  the  Clock.

 (Mr,  Deputy-Speaker  in  the  Chair.]

 DEMANDS  FOR  GRANTS—contd.

 Ministry  07  Foop,  Acricutture,  Com-
 MUNITY  DEVELOPMENT  AND  COOPERA-
 tTIon—Contd,

 श्री  तुलशीदास  जाधव  :  उपाध्यक्ष

 महोदय,  श्र्भी  स्पीकर  साहब  से  हमने  बात
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 की  है।  प्राप  से  प्रार्था  करना  चाहता
 हूं  कि  इस  फूड  को  बहस  का  जो  समय  है
 इसको  झाप  ाज  छः  बजे  से  सात  बजे  तक
 बढ़ा  दें  ।  बहुत  से  माततीय  सदस्य  बोलना
 चाहते  हैं  !  22  तारीख  तक  ये  डिमांडज
 चलने  वाली  हैं।  गर  झाज  झाप  यह
 फैसला  कर  दें  कि  छः  बज  से  सात  बजे  तक
 शौर  इस  पर  बहस  चलेगी  तो  एक  घंटा
 शौर  मिल  जाएगा  और  इससे  कोई  प्रस्तर
 भी  नहीं  पड़ेगा  ।  बाकी  डिमांडज़्  के  लिए
 जो  समय  है  वह  भी  कम  नहीं  होगा  ।

 श्री  शिव  तारायण  (बस्ती)  :  मैं  भी

 वहां  मौजूद  था  ।  स्पीकर  साहब  ने  कहा  था
 कि  प्रगर  भाप  लोग  छः  बजे  से  सात  बजे  तक
 बैठता  धाहें  तो  मुझे  कोई  एतराज  नहीं  है  t

 Mr.  Deputy-Speaker:  The  private
 Members’  business  will  conclude  at
 5.30,  There  is  half-an-hour  discussion.
 I  will  convey  your  request  to  the
 Speaker  and  if  I  get  his  concurrence,
 I  will  follow  it.  The  question  of
 quorum  will  always  arise.

 Now,  Shrimati  Nirlep  Kaur—absent.
 Shrimati  Jayaben  Shah,

 श्रीमतो  जयाबेन  शाह  (भ्रमरेली)  :
 उपाध्यक्ष  महोदय,  फूड  डिबेट  पर  तीन  दिन
 से  बहस  चल  रही  है  |

 उपाध्यक्ष  महोदय  :  दस  मिनट  में
 खत्म  करें

 श्रीमती  जयाबेन  शाह  :  पंद्रह  मिनट
 तो  दें  ।  फूड  प्राज  हमारे  लिए  सब  से  ज्यादा
 चिन्ता  का  विषय  बन  गया  है  ।  सारे  देश  में

 फूड  शार्टज  है  1  इस  शार्टेज  का  क्या  कारण
 है  ?  इसकी  तफ्सील  में,  इसके  कारणों
 की  हमें  खोज  करनी  होगी  ।  हमें  सारे  देश
 की  एग्रिकलचर  की  जो  हालत  है  उसको
 देखना  होगा  ।  मैं  कहना  चाहती  हुं  कि  हमारे
 देश  में  जो  छोटे  से  छोटा  किसान  है  उसकी
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 क्या  हालत  है,  इसको  हमें  देखना  होगा,  क्‍या
 हम  उसके  लिए  कर  सकते  हैं,  इसको  हमें
 देखना  होगा  ।  कितना  उसकों  हम  मजबूत
 कर  सकते  हैं,  इसका  उपाय  हमें  करना
 होगा  ।  झगर  हमने  इसको  किया  तभी  हमारे
 देश  में  पैदावार  बढ़  सकती  है  प्रन्यथा  नहीं  t
 इसके  बारे  में  ज्यादा  से  ज्यादा  हमें  सोचना
 होगा  शौर  काम  करना  होगा  1

 यह  बात  सही  है  कि  बिहार  भौर  उत्तर
 प्रदेश  में  प्रंकाल  पड़ा  हुआ  है  भौर  लोग  भूखों
 मर  रहे  हैं।  लेकिन  हमें  देखना  होगा  कि  यह
 हालत  पैदा  क्यों  हुई  |  यह  कहा  जाता  है
 कि  दो  साल  से  वहां  ड्राउट  पड़ा  ह्भा  है  ny
 यह  सही  भी  है  ।  लेकिन  वास्तविक  जो
 स्थिति  वहां  की  है  उसको  भी  हमें  शभ्रांखों  से

 , झोझल  नहीं  करना  चाहिये  t  वास्तविक
 स्थिति  यह  है  कि  बहां  पर  हाफ  नेकिड,

 हाफ  स्टाग्ड  लोग  रहते  हैं  ।  वहां  लोगों  की
 हालत  बहुत  खराब  है  ।  वहां  की  जो  लेती

 है  वह  बहुत  पिछड़ी  हुई  है  ।  वहां  पैदावार
 बहुत  कम  होती  है  1  किसान  को  वहां  बहुत
 कम  मदद  मिलती  है  1

 लेड  रिफाम  की  जो  बात  है  वह्‌  बुनियादी
 बात  है  |  वह  सब  से  बुनियादी  चीज़  है
 at  हम  प्रोडक्शन  को  बढ़ाना  चाहते  हैं
 तो  सारे  देश  में  हमें  लैंड  रिफाम्ज  के  पीछे
 पड़ता  होगा  ।  जब  तक  किसान  यह  भ्रनुभव
 नहीं  करेगा,  जब  तक  उसको  इस  बात  का
 एहसास  नहीं  होगा  कि  जो  काम  बहू  करता
 है,  उसका  जो  परिणाम  है,  वह  उसको  मिलनें
 वाला  है,  उसका  जो  लाभ  है  वह.  उसको
 प्राप्त  होने  वाला  है  भोर.वह  जिस  ज़मीन
 को  जोतता  है  कह  उसकी  जमीन  है,  तब  तक
 पैदावार  का  बढ़ना  बहुत  मुश्किल  है  ।  मैं
 इसको  एम्फेसाइज  करना  चाहती  हूं  कि  सारे
 देश  में  इस  पर  ज्यादा  से  ज्यादा  जोर  दिया
 जाना.  चाहिये  ताकि  जो  छोटे  से  छोटा  किसान
 है,  जो  मजदूर  हैं  उसकी  खेती  भ्रच्छी  हो
 सके  |
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 यह  लेती  की  ही  वात  नहीं  है  बल्कि
 हर  क्षेत्र  में  ऐसां  होता  है  कि  जो  तगड़ा  होता
 है,  जिस  के  पास  पैसा  होता  है,  जिस  के  पास
 साधन  होते  हैं,  वह  प्रागे  बढ़  जाता  है,  उसको
 शभ्ौर'  भी  सहूलियतें  मिल  जाती  हैं,  उसको
 शौर  भी  कर्जा  मिल  जाता  है  लेकिन  जो
 गरीब  होता  है  वह  पीछे  रह  जाता  है,  उसको
 क्रेंडिंट  नहीं  मिलता  है  -  जो  छोटा  किसान

 होता  है  उसको  या  तो  क्रेंडिट  मिलता  नहीं
 है घौर  अगर  मिलता  है  तो  बहुत  कम  मिलता

 है  ।  जिन  के  पास  कम  जमीन  हैं  वे  झगर
 झपंती  जमीन  को  मार्टंगेज  कर  भोदगे  तो
 उनको  बहुत  कम  क्रेडिट  मिलेंगा  ।  मंत्री

 महोदय  ने  बतलाया  था  कि  वह  क्रेडिट  फैसि-
 लिटीज़  देने  के  बारे  में  कुछ  कर  रहे  हैं  |  भ्रगर
 ऐसा  हो  जाता  है  तो  मैं  उनको  धन्यवाद  दूंगी
 ले  किन  भ्राज  हालत  यही  है  कि  जो  65  परसेंट
 किसान  हैं  वे  ऐसे  हैं  जिने  के  पास  पांच  एकड़
 से  कम  ज़मीन  है  श्र  उनको  कोई  क्रेंडिट  नहीं
 मिलता  है  |  सीड  की  हालत  यह  है  कि  यह
 तब  दिया  जाता  है  जब  बुवाई  का  मौसम
 चला  जाता  है,  जब  बारिश  हो  चुकती  है  |
 कभी  सीड  मिलता  है  तो  बैल  नहीं  मिलते

 हैं,  क्रेडिट  नहीं  मिलता  है  शौर  झगर  क्रेडिट
 मिल  जाता  है  तो  सीड  नहीं  मिलता  है।  भगर

 ऐसी  हालत  रहेगी  तो  एग्रिकलचर  की  तरक्की

 हम  नहीं”  कर  पायेंगे,  जो  पैदावार  हैं  उसको

 हम  नहीं  बढ़ा  पाएंगे  ।  हमें  चाहिये  कि  हम
 छोटे  छोटे  किसानों  को  मदद  करें  ।

 हमारे  शिन्दे  साहब  ने  कहा है  कि  297]
 तक  हम  फूड  के  मामले  में  सैल्फतफिशट  हो
 जायेंगे  |  मैं  उनको  घन्यवाद  दू  गी  भ्रगर  हम  ऐसा
 हो  सके  तो  t  हम  इस  काम  में  उनको  पूरी  पूरी
 सहायता  भी  देने  के  लिए  तैयार  हैं  7  फिर  भी
 में  यादं  विलाना  चाहती  हूं  कि  जो  बड़ा,  भसली
 बौर  बुनियादी  सवाल  है  उसकी  और  से  हमें
 झांखें  बन्द  करके  नहीं  बैठ  जाता  चाहिये  1  जो
 धघाजकल  हालत  है  उस  में  झगर  भाप  चाहें
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 कि  देश  की  पैदावार  बढ़े  तो  यह  प्रसम्भव
 बात  है।  मैं  जितनी  भी  स्टेट  गवनंमैंट्स  हैं  चाहे
 वे  कांग्रेस  की  हैं  या  प्रपोजीशन  पार्टीज़  की
 हैं--इस.  में  पार्टी  का  कोई  सवाल  नहीं
 है--जितनी  भी  स्टेट्स  हैं  चाहे
 बिहार  है,  बंगाल  है  या  उड़ीसा  है,  सब  को
 जल्दी  से  जल्दी  यह  तय  करना  चाहिये  कि
 किस  तरह  से  छोटे  किसानों  की  हालत  को

 सुधारा  जा  सकता  है।  ध्राज  उनकी  हालत
 बहुत  खराब  है  ।  मैं  समझती  हूं  कि  उनकी
 हालत  को  सुधारने  का  एक  हो  तरीका  हैं,
 कि  भूमि  सुधारों  को  लागू  किया  जाए,  लैंड
 रिफार्म्स  को  लागू  .किया  जाए।  ऐसा  करके
 ही  उनकी  ताकत  को  बढ़ाया  जा  सकता

 है
 ।

 ज्ञो  भी  पैदावार  होती  है  उसके  बाद
 सवाल  डिस्ट्रीब्यूशन  का  श्राता  है।  मुझे
 बार-बार  यह  कहना  पड़ता  है  कि  ज़ोनल
 बन्दी से  हमें  बहुत  नुक्सान  हुआ  है  ।  हमारे
 देश  के  जो  किसान  हैं  वे  भी  बोलते हैं  भ्रौर
 मैं  भो  बोलती  हूं  ।  मैं  समझती  हूं  कि  किसानों
 को  इस  ज़ोनल  बन्दी  से  बहुत  ज्यादा  नुक्सान
 हुआ  है  :  महारानी  पटियाला  ने  कहा  था
 कि  उनके  यहां  भाव  बहुत  नीचे  चले  गये  हैं
 जिसकी  वजह  से  किसान  लोग  मजबूर  होते
 हैं  कि  कैटल  को  ब्हीट  खिलायें  ।  इस  जोनल
 सिस्टम से  देश  की  एकता को  भी  खततरा  है।
 हमें  भ्रगर  रिस्युनरेटिव  प्राइस  किसान
 को  देनी  है  तो  इस  जोनल  सिस्टम  को  हमें
 खत्म  करना  होगा  ।  यह  ज्ञोनल  सिस्टम
 चल  नहीं  सकता  है।  हससे  भारी  नुक्सान
 है  t  मैं  आपको  गुजरात  की  बत  बतलाती
 हैं  |  वहां  कुछ  मनी  काप्स  होती हैं  ।  यह  कहा
 जाता  है  कि  उनको  न  उगा  कर  श्रनाज़'  पैदा

 करो  I  हम  इसके  लिए  तैयार  हैं  ।  लेकिन  भगर
 ऐसा  किया  गया  तो  क्‍या  हालत'  होगी  ?
 ग्राउंड  नट,  काटन  झ्ादि  ऐसी  चीज़ें  हैं  जिन
 के  बिता  हमारा  काम  नहीं  चल  सकता  है।
 ग्रगर  जोनल  सिस्टम  का  मतलब  यह  है  कि  कुछ
 लोग,  कूल  ब्रान्तों  के  लोग  भूखों  मरें  तो  पहा  हो
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 नहीं  सकता  &  इससे  खराबी ही  पैदा  होगी  ।

 कहीं  फ़र  तो  तीस  भौर  पचास  रुपये.  क्विंटल.

 का  भाव  हो  भौर  कहीं पर  डेढ़  दो  सौ  तो  यह
 चल  नहीं  सकता  है  ।  यह  केवल  ज़ोनल
 सिस्टम  की  वजह  से  है  |  इधर
 उधर  के  काम  करन ेसे  काम  नहीं  होगा  ot

 बुनियादी  बातों  की  तरफ  प्रापकों  ध्यान
 देना  चाहिये  ।  तीनों  मिनिस्टर  बदल  गए
 हैं।  उनके  पीछे  हम  लगे  हैं  ।  ज्ञो  डिफिसिट

 स्टेट्स  हैं  उनको  हम  लाचारी  की  हालत
 में  नहीं  छोड़  सकते.  हैं,  उनकी  लाचारी  से

 हम  फायदा  नहीं  उठा  सकते  हैं।  हम  भिल-
 मंगों.  की  सी  हालत  में  रहना  नहीं  चाहते
 हैं  -  कोई  नहीं रह  सकता  है  सारे  देश  को
 इसके  बारे  में  सोचना  होगा  ।  इतने  मात्र  से
 काम  महीं  चल  सकता  है.  कि  चीफ  मिनिस्टर
 की  मीटियें  बुला.  लें  भर  भौर  भ्रपने  कत्तंब्य
 की  इतिश्री  मान  लें।  मैं  इस  क्षेत्रीय  ब्यवस्था
 का  विरोध  करना  चाहती  हूं  ।  किसानों  को
 इससे  बहुत  भारी  नुक्सान  पहुंचा  है,  देश  .का
 एकता  को  भारी  हानि  पहुंचती  है।  इसको
 जल्दी  से  जल्दी  खत्म  किया  जाए  t

 में  डिस्ट्रिब्यूशन  सम्बन्धी  एक  जहूरी
 बात  की  तरफ  गवरनंमेंट  का  ध्यान  दिलाना
 चाहती  हूं  गयर्नमेंट  को  हर  एक  व्यक्ति
 को  खिलाने  की  जिम्मेदारी  भ्रपने  .ऊपर
 लेनी  चाहिए।  उदाहरण  के  लिए  जिन  किसानों
 के  पास  दो,  चार,  पांच  एकड़  जमीन  है,  उन  को
 फेयर  प्राइस  शाप्स  से  शभ्रनाज  नहीं  लेना

 चाहिए  ।  इस  बारे  में  स्टेट  गवरनंमेंट्स  को

 यह  कह  देना.  चाहिए  कि  जिन  किसानों
 के  पास  ज़ोतने  की  जमीन  है,  उन  को  खिलाने
 की  जिम्मेदारी  गवनंमेंट  नहीं  ले  सकती  है
 प्रौरन  ही  लेनो  चाहिए  ।  इस  के  अतिरिक्त
 ज्ञो  लोग  इनकम  टैक्स  देते  हैं,  गवर्नमेंट  उन
 की  भी  जिम्मेदारी  न  लें,  क्योंकि  वें  लोग

 बाहर  बाजार  से  झनाज  खरीदने  में  सम  हैं।
 झाखिर  गवर्नमेंट  देश  के  सब  पचास  करोड़
 लोगों  की  जिम्मेदारी  कंसे  ले  सकती  है  ?

 , प्रगर  यत्र  पालिसी  तय  कर  दी  जाये,  तो
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 किसान  झपने  लिए  खुद  ही  फूछ  न  कुछ  पैदा  कर
 लेंगे  भौर  भ्रनाज  के  सम्बन्ध  में  सेल्फ-सफिशेंट
 बन  जायेंगे  ।  इस  समय  जो  व्यवस्था  है,  उस
 के  अन्तरगत  कितनी  शक्ति  भौर  धन  प्रनाज
 को  एक  जगह  से  दूसरी  जगह  ले  जाने  के  लिए
 ट्रांसपोर्ट  श्रादि  पर  खर्च  किया  जाता  है  1
 मेरा  सुझाव  हैं  कि  मंत्री  महोदय  इस  प्रश्न

 पर  विचार  करें  ।

 हम  बहुत  से  काम  भपने  हाथ  में  ले  लेते
 हैं,  जिस  के  कारण  हम  बहुत  गड़बड़  में  पड़
 जाते  हैं।  भावश्यकता  इस  बात  की  हैँ  कि  सब
 कामों  की  प्रायटी  निश्चित  की  जाये  और
 इस  बात  का  पूरा  ध्यान  रखा  जाये  कि  जो
 प्रौद्राम  बनाए  गए  हैं,  उन  में  से  कितने  सकसेस-

 फूल  हुए  हैं।  झाज  एग्रीकल्चर  के  सम्बन्ध
 में  जो  दिक्कतें  हैं,  उन  की  तरफ  ध्यान  देना
 चाहिए  ।  इस  देश  में  जितनी  जमोन  ज़ोतने
 लायक  है,  हम  अ्मी  तक  उस  को  जोत  नहीं
 सके  हैं  झभी  भी  कितनों  फेलों  लेंड  पड़ी
 हुई  है  1

 हमारा  यह  भी  प्रनुभव  है  कि  जब  भी
 हम  कोई  इमारत  या  कारखाना  प्रादि
 बनाना  चाहते  हैं,  तो  उस  के  लिए  अच्छी
 से  भ्र्छी  एप्रीकल्चरल  लैंड  ले  लेते  हैं  ।
 यह  नीति  तप  कर  देनी  बाहिए  कि  फूड  एंड
 एग्रीकल्चर  मिनिस्ट्रीज़  की  इजाजत  के
 बिना  एक  इंच  भी  कल्टीवेबल  लेंड  किसी

 प्रनुत्पादक  काम  के  लिए  नहीं  ली  जायेगी  ।

 हम  ने  यह  भी  देखा  है  कि  शहर  से  ज़रा  द्र
 स्थित  ऐसी  ज़मीन  को  तो  नहीं  लिया  जाता
 2,  जहां  अनाज  नहीं  पैदा  हो  सकता  है,  लेकिन

 शहर  के  करीब  की  प्रच्छी  लैंड  को,  जहां
 बेती  हो  सकती  हैँ,  टेक्निकल  झ्रोपीनियन
 का  हवाला  दे  कर  ले  लिया  जाता  है  |  जैसा
 कि  मैं  ने  प्रभी  कहा  है,  पक्के  तौर  परं  यह
 फैसला  हो  जना  चाहिए  कि  जब  तक  हमारे
 देश  झन्ने  की  कमी  हैं,  तब  तक  एप्री-
 कल्चलर  लेड  को  दुसरे  कामों  के  लिए  कम
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 से  कम  दैना  चाहिए  |  प्राण  सारे  देश  में  यह
 स्थिति  है  कि  अच्छी  से  ग्रच्छी  खेती  को  ज़मीन

 प्रतुत्पादक  कामों  के  लिए  ले  ली  जाती  है  ।

 यह  बूरी  बात  है  ।  मंत्री  महोदय  को  इस  के
 बारे  में  सोचना  चाहिए  ।

 शाज  देश  में  बड़े  बड़े  खेत  बनाने  की

 बहुत  चर्चा  की  जाती  हैँ  ।  हमें  यह  बात  अपने
 दिमाग  से  निकाल  देनी  चाहिए  ।  हमारे  यहां
 जो  असंख्य  छोटे  छोटे  किसान  हैं,  उन  को  हर
 प्रकार  की  सुविधा  देने  का  प्रयत्न  करना
 चाहिए  ।  हमें  भ्रपने  देश  में  इन्टेन्सिव  फार्मिन्ग
 पर  ज्यादा  जोर  देना  चाहिए  |  हम  को  हर
 एक  खेत  में  कुए  की  व्यवस्था  करनी  चाहिए
 र  किसान  को  पानी  शौर  सीड  गझ्ादि  की
 हर  प्रकार  की  सहलियत  देनो  चाहिए  1
 शगर  हम  इस  काम  के  पीछे  लग  जायें,  तो
 उस  का  रिजल्ट  देखने  के  लिप  हमें  i97:
 तक  नहीं  रुकना  पड़ेगा,  बल्कि  हम  उस  के
 रिजल्ट  बहुत  जल्दी  देख  सकेंगे  ।

 जहां  तक  फ़र्टलाइज़र  का  सम्बन्ध  है,
 हम  उस  पर  इतना  पैसा  खर्च  कर  रहे  हैं
 ग्रौर  उत्त  के  कारखाने  लगा  रहे  हैं,  लेकिन
 फिर  भी  हम  उस  की  मांग  को  पूरा  नहीं  कर
 सके  हैं  |  मैं  यह  जानना  चाहतो  हूं  कि  हमारे
 यहां  आगंनिक  मैनपुर  के  बारे  में  कया  काम
 किया  गया  है  |  प्रोग्राम  तो  तैयार  कर  के
 छाप  दिये  जाते  हैं,  लेकिन  मेरा  झनुभव  है
 कि  उन  का  पांच  परसेंट  काम  भी  नहीं  होता

 है  1  भगर  हम  नें  भ्रपनी  लेती  को  बढ़ाना  है,
 उस  में  जान  डालनी  है,  तो  हमें  श्रागंनिक

 मेन्पुर  की  तरफ  ज्यादा  ध्यान  देना  होगा  |

 अमरीका  के  लोग  भी  झझब  यह  महसूस  करने
 लगे  हैं  कि  केवल  सिन्थेटिक  फर्टलाइज़र
 से  काम  नहीं  चलेगा,  बल्कि  उस  के  साथ
 पझ्रागेनिक  मैन्युर  को  भी  जोड़ना  पड़ेगा  ।

 उन्होंने  इतने  सालों  के  बाद  यह  प्रनुभव
 प्राप्त  किया  है,  लेकिन  जो  चीज़  हमारे  देश
 में  मौजूद  है,  जित  का  शुरूसे  ही  इस्तेमाल
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 किया  जाता  रहा  है,  हम  उस  को  क्‍यों  नहीं
 अपनाते  ?  बाहर  से  फ़र्टलाइज़र  लाने  पर
 जो  फ़ारेन  एक्सचेंज  खर्च  किया  जाता  है,
 जो  फ्रेट  लगता  है,  श्गर  वह  रुपया  पानी,
 सीड,  मैन्युर  शौर  कम्पोस्ट  के  लिए  दिया
 जाये,  तो  हमारी  खेती  में  बहुत  तरक्की  हो
 सकती  है  ।

 शूगर  के  बारे  में  कहा  जाता  है  कि  चूंकि
 उस  का  उत्पादन  कम  होता  है,  इसलिए
 उस  पर  कंट्रोल  करने  को  ज़रूरत  है  ।  श्री
 लाल  बहादुर  शास्त्री  ने कहा  था  कि  हम
 सीमेन्‍्ट  को  डीकंट्रोल  करने  जा  रहे  हैं  प्रौर  उस
 को  डीकंट्रोल  किया  गया  |  उस  से  क्या  हा  ?
 कोई  खास  नुक्सान  नहीं  हुआ  ।  गर  शूगर
 का  कंट्रोल  खत्म  कर  दिया  जाये,  तो  मेरे  खयाल
 से  हमारे  देश  में  शूगर  के  बगैर  कोई  मरने
 वाला  नहीं  है।  इसलिए  मेरा  सुझाव  है  कि
 शूगर  को  डीकंट्रोल  किया  जाये  ।

 शझाज  किसान  के  सामने  श्रपनी  खेती
 के  सम्बन्ध  में  कितनी  ग्रनसरटेन्टी  है  |
 झगर  बारिश  ज्यादा  होती  है,  तो  उस  को
 नुक्सान  होता  है  और  श्रगर  कम  होती  है,
 ्तो  उस  को  नुक्सान  होता  है  1  कभी  उस  को
 अच्छा  बीज  नहीं  मिलता  है  शरीर  कभी  किसी
 झौर  कठिनाई  का  उस  को  सामना  करना
 पड़ता  है  |  इसलिए  हमारे  देश  में  क्राप
 इन्शोरेंस  बिल्कुल  जरूरी  हो  गया  है  ।  झगर
 हम  अपने  देश  की  खेती  शौर  किसान  को
 मजबूत  करना  चाहते  हैं,  तो  हमें  इस  दिशा  में
 अवश्य  कदम  उठाना  चाहिए  ।  मुझे  आशा
 है  कि  इस  बारे  में  जल्दी  से  जल्दी  कोई  बिल
 लाया  जायेगा  ।

 Shri  N.  Sreekantan  Nair  (Quilon):
 Mr.  Deputy-Speaker,  Sir,  we  have
 passed  through  two  years  of  very
 serious  food  crisis.  During  this  pe
 riod  we  extended  our  beggar'’s  bowl  to
 .all  countries  in  the  world  and  even  the
 nursery  children  handsomely  respond-
 ed  to  our  call  of  distress.
 34358  (Ai)  LSD—8,

 ASADHA  23,  889  (SAKA)  (Min.  of  Food,  Agri.  77936
 etc.)

 Shri  S.  Kandappan  (Mettur):  We
 cannot  live  without  it,  because  we  are
 so  used  to  it.

 Shri  N.  Sreekantan  Nair:  Yet,  in
 spite  of  their  generosity,  vast  areas  of
 our  beautiful  land  have  been  deva-
 stated  by  famine  and  lakhs  of  our
 people  and  our  cattle  perished.

 After  20  years  of  independence  and
 three  five  year  plans  we  have  to  de-
 pend  upon  heavy  foreign  imports  to
 feed  our  people.  We  indulged  in  tall
 talk  and  played  with  grandiose  plan,
 but  we  failed  to  recognise  the  fact
 that  food  is  the  primary  and  basic
 need  for  existence.  We  freely  bor-
 rowed  from  international  markets  and
 supplemented  it  by  deficit  financing.
 We  wasted  all  that  wealth  on  splend-
 ours  and  fineries.  We  ignored  the
 demands  of  the  peasants  and  now  the
 county  is  starving  and  we  are  deficit
 in  food.

 The  cost  of  living  has  gone  up  and
 the  poor  man’s  life  has  become  un-
 bearable.  He  is  finding  it  difficult  to
 make  both  ends  meet.  In  October,
 965  the  price  index  of  all  cereals  was
 i4i.  It  shot  up  to  95  in  March,  1967.
 The.  price  index  of  rice  during  this
 period  went  up  from  74]  to  184.  Since
 then,  the  Government  of  India  have
 thrice  increased  the  prices  of  fuod-
 grains,  twice  to  reduce  the  food  sub-
 sidy  and  once  to  counteract  the  in-
 crease  in  prices  consequent  upon  the
 devaluation  of  the  rupee.  Thus,  Sir,
 the  common  man  now  finds  it  difficull
 to  pay  for  his  meagre  rations.  At  the
 same  time,  the  quantity  of  rice  allow-
 ed  has  been  going  down.  To  purchase
 rice  from  the  black  market  at  Rs.  3
 per  kilo  is  beyond  his  dreams.  There-
 fore,  the  condition  of  the  common  peo-
 ple  all  over  the  country,  especially  in
 Kerala,  has  changed  from  bad  to
 worse.

 Last  year,  the  Government  of  India
 imported  0.36  million  tons  of  food-
 grains  at  an  estimated  cost  of  Rs.
 523.3l  crores.  The  loss  in  the  food
 distribution  is  expected  to  be  Ra,  30
 crores.  Therefore,  by  reducing  dras
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 [Shri  N.  Sreekantan  Nair]
 Ucally  the  subsidy  on  foodgrains  and
 by  removing  the  entire  subsidy  on  fer-
 tilizers,  the  Government  of  India  went
 to  break  even  on  their  expenditure
 account  on  the  food  front.  Sir,  I  con-
 sider  this  attitude  a  blatant  betrayal
 ef  the  people  of  this  country.

 Again,  with  0.6  million  tons  of  im-
 ported  foodgrains  and  3  lakhs  tons  of
 gifts,  the  Central  Government  could
 not  maintain  a  steady  supply  to  meet
 the  needs  of  the  deficit  States.
 This  is  mainly  due  to  the  fact  that
 the  surplus  States  did  not  allow  the
 Government  of  India  to  procure  food
 as  they  used  to  do  in  the  past.  The
 Central  Government’s  purchase  of
 rice  fell  from  5.6  lakhs  tons  in  1964-
 65  to  6.6  lakhs  tons  in  1965-66  and  to
 4.84  lakhs  tons  in  1966-67.  The  Gov-
 ernments  of  the  surplus  States  do  not
 allow  the  Food  Corporation  of  India  to
 purchase  direct  from  the  peasants.
 These  Governments  purchase  the
 grains  on  their  own  initiative  and
 sell  it  on  their  own  terms.  They  dis-
 eard  and  ignore  with  impunity  the
 directions  of  the  Government  of
 India!

 During  the  last  three  months  the
 Kerala  State  did  not  receive  even  60
 per  cent  of  their  allocated  quota  of
 rice,  which  we  were  assured  we  would
 be  getting  by  the  Food  Minister  and
 other  Ministers  on  the  floor  of  the
 House.  The  rationing  system  in
 Kerala  has  broken  down.  The  poor
 people  of  Kerala  have  been  furced  to
 subsist  on  3  ounces  of  rice  per  day
 per  adult.  You  know,  Sir,  that  3
 ounces  cannot  feed  even  a_  chicken.
 While  the  people  of  Kerala  get  only
 3  ounces  of  rice  per  day  at  a_  high
 price,  the  neighbouring  State  of  Mad-
 ras  supplies  one  measure  of  rice  per
 rupee.  Is  this  not  discrimination?
 How  could  you  expect  the  people  of
 Kerala  to  put  up  with  this  discrimi-
 nation?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
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 Annasahib  Shinde):  Is  that  the  only
 ration?

 Shri  N.  Sreekantan  Nair:  We  get
 wheat.  But  we  are  not  accustomed
 to  taking  wheat.  Then  why  don't  you
 give  stones?  It  is  as  good  as  eating
 stone,  so  far  as  we  are  concerned,  be-
 cause  we  are  not  accustomed  to  eating
 wheat.

 The  Central  Government  refuses  to
 give  a  proper  or  reasonable  price  for
 the  rubber  which  we  produce.  They
 take  away  all  the  foreign  exchange  we
 earn  from  our  cash  crops  like  pepper.
 cardamom,  tea  and  coffee  and  fish.
 Yet,  the  Central  Government  plead
 their  inability  to  direct  the  surplus
 States  to  sell  their  surplus  production
 to  Kerala.  Though  we  pay  through
 the  nose,  we  are  treated  as  beggars
 and  some  State  Governments  take  a
 ghoulish  glee  in  delaying  our  supplies
 and  tormenting  us.  They  put  impedi-
 ments  on  our  path  and  make  our  peo-
 ple  suffer  much.  I  do  not  know  why,
 but  it  is  there.

 Is  it  any  wonder  that  the  people  of
 Kerala  have  begun  to  regret  the  part
 they  played  in  the  struggle  for  inde
 pendence  and  the  unification  of  India?
 Is  it  any  wonder  that  the  people  of
 Kerala  have  lost  all  faith  in  the  pro-
 mises  of  the  Central  Government?
 Now  the  people  of  Kerala  feel  that
 they  cannot  take  the  word  of  the  Gov-
 ernment  of  India  and  cannot  rely  on
 the  assurances  of  the  Government  of
 India.  ,

 Sir,  the  spokesman  of  the  Swatantra
 Party  accused  the  Government  of  India
 on  six  counts.  I  condemn  the  Gov-
 ernment  on  six  counts,  from  an  en-
 tirely  different  angle,  on  six  other
 counts.  Sir,  I  condemn  this  Govern-
 ment  for  their  failure  to  achieve  self-
 sufficiency  in  foodgrains  and  sugar
 even  after  20  years  of  independence.

 Shri  Bibhuti  Mishra  (Motihari):
 The  Kerala  Government?
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 Shri  N.  Sreekantan  Nair:  Not  the
 Kerala  Government;  the  Central  Gov-
 ernment.  How  can  the  Kerala  Govern-
 ment  do  it?  Secondly,  I  condemn  this
 Government  for  their  failure  to  evolve
 a  national  food  policy.  Thirdly,  I  can-
 demn  this  Government  for  their  failure
 to  give  the  land  to  the  peasants.
 Fourthly,  I  condemn  this  Government
 for  their  grandiose  planning  which
 ignored  the  minor  irrigation  projects
 and  fertilizer  production.  Fifthly,  I
 condemn  this  Government  for  increas-
 ing  the  prices  of  foodgrains  and  ferti-
 lisers.  Sixthly,  I  condemn  this  Gov-
 ernment  for  pampering  the  surplus
 States  and  consigning  the  deficit  States
 to  food  riots.

 Now,  Sir,  I  have  six  demands  to
 make  on  the  Government  of  India.
 They  are  the  following.  Firstly  I  de-
 mand  that  the  cuts  on  the  food  subsidy
 and  the  fertilizer  subsidy  should  be
 restored.  Secondly,  I  demand  that  the
 Food  Corporation  should  be  directed
 to  finalise  the  conditions  of  employ-
 ment  of  the  employees  of  the  Food
 Department  and  ensure  that  the  depu-
 tationists  and  new  recruits  do  not  get
 preference  over  them.  Thirdly,  I
 demand  that  the  Central  Government
 should  take  direct  control  over  the
 levy  and  the  distribution  of  the  ex-
 cess  grains  of  the  surplus  States.
 Fourthly,  I  demand  that  adequate
 loans  be  made  available  to  the  deficit
 State  of  Kerala  to  expand  their  food
 production  to  the  utmost  limit.  Fifth-
 ly,  I  demand  that  one  of  the  fie  State
 farms  to  be  set  up  with  Russian  help
 should  be  located  in  Kerala.  Lastly,
 I  demand  that  adequate  rice  supplies
 should  be  rushed  to  the  State  of
 Kerala  to  prop  up  the  rationing  sys-
 tem,  which  is  now  in  utter  collapse.

 As  for  the  plea  that  there  is  overall
 shortage  of  rice  in  the  world  market,
 may  I  bring  to  the  notice  of  the  House
 =—I  can  even  lay  it  on  the  Table  of
 the  House—a  letter  to  our  Food  Minis-
 ter  from  Mr.  William  J.  Drought  to
 supply  the  necessary  rice  from  USA
 provided  we  are  prepared  to  give  the
 money?

 ASADHA  23,  ‘1889  (SAKA)  (Min.  of  Food,  Agri.  TI940
 ete.)

 Mr.  Deputy-Speaker:  You  may  pass
 on  that  letter  to  the  hon.  Minister.

 Shri  N.  Sreekantan  Nair:  Yes,  Sir.
 Now  I  seek  the  intervention  of  the
 hon.  Minister,  through  the  Chair,  to
 see  that  the  poor  State  of  Kerala  re-
 celves  the  badly  needed  foodgrains
 without  delay.

 aft  रघुबोर  सिंह  शास्त्री  (बागपत)  :
 माननीय  उपाध्यक्ष  महोदय,  जब  खेती  और
 नाज  पर  चर्चा  होती  है  तो  सब  से  पहले
 देश  के  किसान  की  तस्वीर  हमारे  साभने
 आ्राती  हुई  दिखाई  देती  हैं।  कुछ  लोग  किसान

 को  एक  वर्ग  के  रूप  में  भी  कहते  हैं।  परन्तु
 मेरा  कहना  यह  है  कि  किसान  तो  राष्ट्र  है,  वही
 जनता  है  क्योंकि  उस  की  85  प्रतिशत  ग्राबादी
 देश  में  बसती  है  ।  वर्ग  5  प्रतिशत  में
 कोई  हो  सकते  हैं।  85  प्रतिशत  को  बर्ग

 कहना  उस  के  साथ  अन्याय  है।

 श्रीमन,  इस  के  साथ  मैं  यह  भी  कहना  बाहता
 हूं  कि  किसी  भी  राष्ट्र  की  दो  आवश्यकताएं
 होती  हैं--एक  भोजन,  दुसरी  सुरक्षा  |  इन  दोनों
 आवश्यकताओं  की  जिम्मेदारी  किसान  अपने
 ऊपर  लेता  है  भौर  कहना  तो  यह  भी  होगा
 कि  आज  हमारी  भूखी  शौर  कृशकाय  राष्ट्र-
 माता  के  लिए  दो  पदार्थों  की  जरूरत  है---
 खून  और  पसीना  |  श्रौर  किसान  ही  वह  सच्चा

 सपूत  श्रौर  वीर  है;  वही  ऐसा  वफादार
 है  कि  जो  अपना  पसीना  भी  देता  है  शौर

 खून  भो  देता  है  i  शांति  के  समय  में  किसान
 खेत  में  खड़े  होकर  हल  श्रौर  फावड़ा
 हाथ  में  लेकर  झपना  पस्तीना  बहाता  है  शौर
 लड़ाई  के  समय  वही  किसान  रणक्षेत्न  में  जा
 कर  अपना  खून  भी  वहांता  है।  इस  प्राघार
 पर  मैं  यह  कहना  चाहता  हूं  कि  राष्ट्रीय  स्तर
 पर  किसान  का  सम्मान  देश  में  होना  चाहिए
 श्रौर  किसान  को  सब  से  बड़ा  प्रिविलेज्ड
 क्लास  देश  में  समझा  जाना  चाहिए  |  परन्तु
 यहां  उलटा  हो  रहा  है  भ्रौर  हो  यह  रहा  है
 कि  झान  वेश  में  सब  से  ज्यादा  किसान  की
 उपेक्षा  है  |  सरकार  की  अ्रफसरशाही
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 [att  रघ्वीर  सिंह  शास्त्री]
 किसान  को  बहुत  नोची  निगाह  से  देखती  है  ।
 दफ्तरों  में  उसे  घके  लगते  हैं भौर  सरकार  की
 बात  झाती  है  तो  किसान  तो  यह  झनुभव  करता
 है  कि  देश  में  कोई  सरकार  ही  नहीं  है,  देश
 में  कोई  कानून  ही  नहीं  है,  कोई  भ्रदालत
 नहीं  है,  कोई  लोक  तंत्र  भी  नहों  है  ग्रगर
 देश  में  कोई  तंत्न  है  तो  पैसा  तंत्न  है  ।  देश  में  कोई
 सरकार  है  तो  पैसा  सरकार  है।  देश  में  कोई
 कानून  है  तो  पैसा  कानून  है  ।  देश  में  कोई
 अ्रदालत  है  तो  पैसा  श्रदालत  है  उपाध्यक्ष
 महोदय,  मैं  श्रापके  माध्यम  से  कहना  चाहता
 हूँ  कि  अगर  हम  सब  यह  चाहते  हैं  कि  देश
 का  सम्मान  रहेतो  किसान  का  सम्मान  करना
 होगा  ।  अगर  किसान  का  सम्मान  नहीं
 करेंगे  तो  देश  के  सम्मान  पर  ठोकरें  लगती
 रहेंगी  a  आज  देश  के  बड़े  बड़े  लोग  विदेशों  में
 जा  कर  मुटठी  मुट्ठोभर  अनाज  मांग  रहे  हैं  ।
 क्या  यह  देश  का  अपमान  नहीं  है  ?  इस  अपमान
 को  किसान  बचा  सकता  है  और  किसान
 तभी  बचा  सकता  है  जब  किसान  का  देश
 में  सम्मान  हो  1

 इस  के  साथ  मैं  यह  बताना  चाहता  हूं
 कि  मंत्रालय  की  रिपोर्ट  से  यह  पता  चलता

 है  कि  सिचाई  का  रकबा  हर  साल  बहुत  बढ़
 जाता  है।  लेकिन  मैं  कहना  चाहता  हूं  कि

 यह  जो  कागजों  में  दिखाया  जाता  है
 है  सिचाई  का  रकबा  ,  इस  में  सिंचाई  का  पानी
 तो  बढ़ता  नहीं  है  ।  रकबा  बढ़ने  का  मतलब

 यह  है  कि  सिंचाई  का  कर  बढ़  जाता  है।  सरकार
 के  कोष  में  अधिक  पैसा  जरूर  बाने  लगता  है
 लेकिन  सिंचाई  का  पानी  नहीं  बढ़ता ।
 मैं  श्राप  को  अपने  तजुर्ब  के  आधार  पर  कहना
 चाहता  हूं  |  पूर्वी  जमुना  नहर  हमारे  यहां
 है।  वह  उत्तर  प्रदेश  के  सहारन  पुर  ,  मुजफ्फर-
 लंगर  झौर  मेरठ  तीन  पश्चिमी  जिलों  को
 सींचती  है  |  यह  नहर  सैकड़ों  साल  पहले
 बनी  थी  और  क्व  समय  की  ग्रावश्यकताप्रों
 के  अनुसार  बनी  थी।  उस  समय  की  श्रावश्यकता

 यह  थी  कि  सूखे  से  बताव  के  लिए  नहर
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 निकली  थी  |  सघन  उत्पादन  के  लिए  वह
 नहर  बिलकुल  बेकार  है  |  च्  समय  बहुत
 थोड़ी  जमीन  पर  बेती  होती  थी  ।

 इस  के  साथ  साथ  में  यह  भी  श्राप  से
 कहना  चाहता  हूं  कि  इन  सैकड़ों  सालों  में
 सिंचाई  का  क्षेत्र  बहुत  बढ़  गया,  रकवा  बहुत
 बढ़  गया,  सिंचाई  के  रेट  कई  गुना  बढ़  गए,
 सिंचाई  विभाग  के  जो  प्रधिका री  शौर  कर्मचारी
 हैं  उन  की  लूट  खसोट  भी  जमाने  के  साथ
 पहले  से  बहुत  ज्यादा  हो  गई,  यानि  अ्पटूडेंट
 होगई  मगर  कुछ  नहीं  बढ़ा  है  तो  वह  पानी

 नहीं  बढ़ा  है  7  आप  को  सुन  कर  श्ाएचर्य  होगा
 कि  हमारे  यहां  सिंचाई  विभाग  के  अ्रधिकारी
 जिस  गांव  में  सारी  फसल  भर  पानी  नहीं  मिलता
 वहां  से  भी  सिंचाई  कर  वसूल  करते  हैं।
 एक  गांव  के  लोगों  ने  बताया  कि  हमने  नहर
 के  अधिकारी  को  चैलेंज  किया  कि  जब  से  हंस
 ने  बीज  बोया  है  श्रौर  जब  काटा  है,  इस  बीच
 झग्रगर  राजवाहा  पश्राया  हो  ?  शाप  अपना
 रिकार्ड  देख  लें  7  एक  बूंद  भी  पानी  ग्राया
 हो  तो  सिंचाई  कर  वसूल  कर  सकते  हो  ,  लेकिन
 जब  पानी  आया  तो  सिंचाई  कर  क्‍यों  वसूल
 करते  हो  ?  लेकित  ग्रधिकारी  ने  कहा  कि
 ऊपर  कां  अर्डार  है;  हम  पैसा  जरूर  लेंगे
 और  सारे  गांव  से  सिंचाई  कर  लिया  गया
 जब  कि  सच्चाई  यह  है  कि  सारी  फसल  भर
 एक  बुंद  भी  पानी  नहीं  श्ाया  ।  तो  इस  से
 बड़ा  भ्रत्याचार  और  व्यूरोक्रेसी  प्रौर  क्‍या
 हो  सकती  है  ?

 इप  के  साथ  साथ  मैं  यह  भी  कहना  चाहता
 हूं  कि  जब  हमारे  यहां  स्वतंत्नता  का
 ग्राननोलन  चल  रहा  था  तो  स्वतंत्नता
 प्रान्दोलत के  हमारे  मंचों  से  कांग्रेस  कार्यकर्त्ता
 और  नेता  बड़े  जोर  जोर  से  गला  फाड़  फाड़  कर
 कहते  थे  कि  हमारी  गंगा  और  जमुना,फिर
 पैसा  किस  बात  का  लिया  जाता  है  ?  हमारी
 ही  नदी,  हमारा  ही  पानी,  पैसा  किस  बात  का?
 भाज  बहू  किसान  बड़ी  संख्या  में  जीवित
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 हैं  श्रोर उन  के  कानों  में  इत  नेताओ ंके  यह
 शब्द  गूंज  रहे  हैं  प्रौर  बह  कहते  हैं  कि  यह
 जो  प्रंग्रेजी  जमाने  के  गंगा  भौर  जमुना  के  पंडे

 थे  वह  झ्राज  के  नये  पंडों  से  बहुत  बेहतर  थे  ।

 बह  दक्षिणा  लेते  थे  तो  पानी  तो  देते  थे  ।  लेकिन
 झाज  का  गंगा  भौर  जमुना  का  पंडा  हम  को
 पानी  भी  नहीं  देता  बौर  हम  को  लूट  भी  लेता
 है.  ।दक्षिणा  भी  कई  गुना  बढ़ा  दी  ।  आज  हमारे
 यहां  की  यह  फीलिग  है  1

 अब  दूसरी  बात  सुनिये,  हमारे  यहां  के
 लोग  यह  महसूस  करते  हैं  कि  भ्राज  कल
 सरकार  फैमिली  प्लानिंग  पर  बड़ा  जोर  दे

 रही  है,  तो  ऐसा  मालूम  पड़ता  है  कि  फैमिली
 प्लानिंग  के  साथ  साथ  कनाल-प्लानिंग  भी

 हो  रही  है  |  हमारे  यहां  की  जो  नहर  हूं,
 वह  सूखी  होने  के  कारण  बोझ  कहलाती  है  ।
 अभी  कुछ  दिन  पहले  हमारे  उत्तर  प्रदेश  में
 एक  श्रीमती  जी  मुख्य  मंत्री  थीं,  जो  पैराशूट
 से  हां  उतार  दी  गई  थीं,  हालांकि  वह  उत्तर
 प्रदेश  की  रहने  वाली  भी  नहीं  थी  ।  उस  समय

 घुराने  ख्याल  के  लोग  इस  नहर  के  प्रश्न  को
 लेकर  तरह  तरह  की  बातें  कहा  करते  थे  i  मैं

 यह  कह  रहा  हूं  कि  हमारे  यहां  नहर  है,  लेकिन

 सूखी  है,  बिलकुल  निकम्मी  है  हमारे  यहां  के

 मुजफ्फर  नगर  ज़िले  के  जो  कांग्रेस  के  कार्य  कर्ता
 भे,  उन्होंने  एक  दफा  मि०  के०  एल०  राव
 को  अपने  यहां  बुलाया  था  |  मि०  राव  यहां
 नहीं  बैठे  हैं,  मैं  निवेदन  करना  चाहता  हूं  कि
 ह | ह  भी  खाद्य  मंत्रालय  पर  बहस  हुआ  करे
 तो  कम  से  कम  सिंचाई  मंत्री  को  यहां  पर
 अवश्य  उपस्थित  रहना  चाहिये  |  भ्रच्छा  तो

 बह  हो  कि  इन  दोनों  विभागों  को  मिला  दिया
 जाय,  लेकिन  अगर  मिलाया  नहीं  जा  सकता
 भा  तो  कम  से  कम  उनको  यहां  अवश्य  उपस्थित

 रहना  चाहिये  था  ।  तो  उनको  वहां  बुलाया
 गया,  एक  लाख  किसानों  को  वहां  पर  इकट्ठा
 किया  गया,  राव  साहब  के  साथ  काफ़ी

 रोता-पीटता  हु,  हमारे  उत्तर  प्रदेश  के

 सिंचाई  मंत्री  और  चीफ़  इंजीनियर  भी

 बहां  पर  उपस्थित  थे,  उसके  बाद  राव  साहब
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 वहां  पर  कुछ  वायदे  करके  चले  झायि,  लेकिन
 पता  नहीं  उसके  बाद  उनके  कानों  पर  जूं  भी
 रेंगी  हो,  या  उनके  वायदों  की  कोई  प्रतिक्रिया

 हुई  हो  |  एक  प्रतिक्रिया  ज़रूर  हुई--जो
 वहां  पर  कांग्रेस  के  नेता  थे,  जिन्होंने  कि  राव
 साहब  को  बुलाया  था,  इतना  रुपया  खर्च
 किया  था,  किसानों  को  इकट्ठा  किया  था,
 उनको  बाद  में  किसानों  से  निबटना  मुश्किल
 हो  गया  और  बाद  में  स्थिति  यह  बनी  कि
 उनको  कहना  पड़ा  कि  हम  इस  कांग्रेस  में
 नहीं  रहना  चाहते  और  बे  कांग्रेस  छोड़  कर

 हमारे  पास  शा  गये  ।  इससे  हम  को  तो  फायदा

 हो  गया  |  मैं  केवल  यह  बताना  चाहता  हूं  कि

 हमारे  मिनिस्टर्ज  जाते  हैं,  लोगों  से  वायदे  कर
 दाते  हैं  लेकिन  उसके  बाद  करते  कुछ  भी  नहीं
 हैं।  यही  हालत  यमुना  की  भ्रन्य  नहरों  की  हैँ--
 हरियाणा,  उत्तर  प्रदेश  और  हिमाचल  प्रदेश
 से  इनका  बड़ा  गहरा  सम्बन्ध  हैँ,  इसलिये
 इन  क्षेत्रों  की  जनता  का  सामूहिक  हित
 इसी  में  हे  कि  पहाड़ों  में  किसाऊ  नामक
 जगह  पर  यमुना  का  शीघ्र  एक  बांध  बनाया
 जाय  ।  उत्तर  प्रदेश  सरकार  की  शोर  से
 उसका  प्रारम्भिक  सर्वेक्षण  हो  चुका  हैँ,
 उत्तर  प्रदेश  सरकार  इस  काम  के  लिये
 L50  करोड़  रुपया  केन्द्र  से  मांगती  है,  इस  लिये

 मेरा  प्रनुरोध  हैँ  कि  केन्द्रीय  सरकार  को  इस
 राशि  की  व्यवस्था  कर  के  इस  योजना  को
 जल्द  से  जल्द  पूरा  करना  चाहिये  |

 उपाध्यक्ष  महोदय,  एक  बात  सुन  कर
 आपको  प्रचम्भा  होगा  कि  नहरी  क्षेत्र  में
 सरकार  बिजली  के  कूएं  नहीं  लगाने  देती  है  ।
 इस  पर  सरकार  ने  फासले  की  पाबन्दी  लगा
 रखी  है  ।  पानी  श्राप  दे  नहीं  सकते,  नहरों  से
 पानी  देने  की  श्राप  गा  रन्‍्टी  नहीं  दे  सकते  श्रौर
 किसान  श्रगर  खुद  पानी  की  व्यवस्था  करना
 चाहे,  तो  उसको  भी  झाप  करने  नहीं  देते  ।
 ज  के  युग  में  ऐसी  बातें  चलें--यह  बड़ी
 आश्चयंजनक  हैं  ।  किसानों  को  स्वतंत्रता  होनी
 चाहिये  कि  वह  जहां  भी  बिजली  के  कूएं  बनाना
 चाहता  है,  उसको  बनाने  दिया  जाय  an  मैं
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 चाहता  हूं  कि  यह  पाबन्दी  हटाई  जानी

 चाहिये  t

 सरकार  के  जो  ट्यूबवेलज  गे  हुए  हैं,
 उनकी  दुर्देशा  की  भी  झापकों  जानकारी  होनी
 चाहिये  ।  कई  कई  दिन  तक  वहां  बिजली  नहीं
 भाती  है,  मोटर  का  एक  पूर्ज़ा  खराब  हो  जाता  हूँ
 तो  महीनों  ट्यूबवेल  खराब  पड़ा  रहता  है  ।
 मेरे  इलाके  में  ऐसे  श्रनेकों  ट्यूबवेल  हैं  जो
 वर्षों  से  खराब  पड़े  हैं  और  उनकी  मुरम्मत  पर
 कोई  ध्यान  नहीं  दिया  जाता  हूं  ।

 श्व  मैं  एक  नीति  सम्बन्धी  बात  कहता
 हूं  हो  सकता  2  कि  मेरे  साथी  कुछ  राजनीतिक
 लोगों  को  यह  बात  झच्छी  न  लगे  ।  आजकल
 लगान  बन्दी  का  आन्दोलन  चल  रहा  है  |
 उत्तर  प्रदेश  की  सरकार  ने  कुछ  राजनीतिक
 दबाव  में  भ्रा  कर  लगान  बन्दी  की  घोषणा
 की  है  ny  मैं  उत्तर  प्रदेश  के  अपने  जिले  का
 प्रतिनिधित्व  करते  हुए  कहता  हूं  कि  हमारे
 किसान  इस  बात  से  चिन्तित  हैं--वे  कहते  हैं
 कि  लगान  माफ  करके  वे  उसका  दूसरा  विकल्प
 क्या  करेंगे  ।  ज़मींदारों  क ेशोषण  की  जो  बात

 कही  जाती  है,  वह  ब  वहां  नहीं  है,  ज़मींदारों
 का  शोषण  वहां  समाप्त  हो  चुका  है,  वहां  पर
 कोई  भी  बड़ा  किसान  नहीं  है  -  सरकार  ने
 सीलिंग  लगा  दी  है  कि  .2  एकड़  से  ज्यादा
 जमीन  किस्ली  किसान  के  पास  नहीं  होगी  ।
 सरकार  ने  तो  2  एकड़  का  सीलिस  लगाया  है,
 लेकिन  कुदरत  तो  इस  सीलिंग  को  शौर  नीचे
 ले  जा  रही  है  1  एक  भी  किसान  ऐसा  नहीं
 सिलेसा  जिसके  पास  0  छकड़े  भी  जमीन  हो  |
 झगर  किसी  के  पास  है  भी,  तो  उसके  वा  र-फांच
 बेटे  इन्तजार  कर  रहे  हैं  कि  वह  कब  बंटने  में
 ध्राती  है  ।  लगान  बन्दी  की  बात  एक  राज-
 नीतिक  बात  है,  देश  के  राजनीतिक  लोब  भर
 सरकार  के  लोग  ज़रा  सोच-समजझ  कर  कदम
 उठायें  ।  किसान  चाहता  है  कि  मुझ  से  लगाव
 चाहे  एक  का  दो  रुपया  ले  लो,  लेकिन  सुविधाओं
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 दो,  पानी  दो,  श्च्छा  बीज  दो,  खाद  दो  ।
 आज  उसे  हर  चीज़  रिश्वत  से,  ब्लैक  मार्केट  थे
 लेनी  पड़ती  है  ।  पानी  ब्लैक  में  लेना  पड़ता  है,
 खाद  ब्लैक  में  लेनी  पड़ती है,  ट्रैक्टर  भी  ब्लैक
 में  लेना  पड़ता  है।  बम्बई  शौर  कलकत्ता  के
 लोग  दिल्ली से  ट्रैक्टर  खरीद  कर  फिर  ब्लैक  में
 बेचते  हैं।  मैं  एक  छोटा  सा  किसान  हूं,  बहुत
 बड़ा  किसान  नहीं  हूं,  मेरे  यहां  एक  कच्चे  बीघे
 में  6  मन  गेहूं  पैदा  हुआ  है,  300  eo  मुझे
 एक  बीघ  से  ग्यामदनी  हुई  है,  झगर  300  ु
 ग्ें  से  रुपया  सरकार  ले  ले,  तो  कौनसी  बड़ी
 बात  है  |  इसलिये  मैं  चाहता  हूं  कि  लगान  माफ़
 न  किया  जाय,  किसान  लगान  देने  को
 तैयार  हैं,  लेकिन  उस  रकम  को  किसानों  पर
 ही  खर्च  किया  जाय,  उसको  सुविधायें  देने  में
 खर्च  किया  जाय  ।  किसान  के  खेत  में  पैदावार
 हो  तो  लगान  उसे  नहीं  झख रता  |

 उपाध्यक्ष  महोदय,  श्राप  घंटी  बजा  रहे  हैं,
 मेरे  ग्रुप  के  5  मिनट  हैं,  वे  मुझ  पूरे  मिले
 चाहिये  ।

 हुपाध्यक्ष  महोदय  :  एक  मिनट  से  ज्यादा
 नहीं  है  ।

 We  have  to  finish  this  today.  Just
 one  more  minute.  That  {s  all.

 sft  रखुबोर  fog  ज्ञास्त्री  :  सरकार  की
 रिपोर्ट  से  पत्ता  चलता  है  कि  डेरी  का  बहुल
 विकास  हो  रहा  है,  इतका  दूध  का  चूर्ण  बस

 रहा  है,  मक्खन  बन  रहा  है,  लेकिन,  उपाध्यक्ष
 महोदय,  डेरी  विकास  का  मतलब  यह  मालूम
 पड़ता  है  कि  दिल्‍ली  जैसे  शहरों  के  झ्रास  पास

 सैकड़ों  मील  द्र  तक  जो  देहात  फैले  हुए  हैं,
 उनके  किसानों  के  बच्चों  क॑  मुंह  से  दूध  छीन  कर
 दिल्ली  लाया  जा  रहा  है  1  मैं  कहता  हूं  कि
 सरकार  शहर  वालों  को  दूध  पिलाना  चाहती  है
 तो  पिलाये,  लेकित  सरकार  झपनी  गऊशालायें
 खोल  कर  पिलाये,  स्वयं  दूध  के  पशु  पाले,
 वहां  के  लोगों  का  दूध  यहां  ला  कर  व  पिलाये  ।
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 एक  बात  मैं  गन्ने  के  सम्बन्ध  में  कहता
 चाहता  हूं  ।  गन्ने  का  मूल्य  जो  किसान  की  दिया
 जाता  है  वह  बहुत  कम  है  |  प्राज  लकड़ी  का

 मूहय  भी  सने  से  बहुत  ज्यादा  है,  हमारे  यहां हर
 चीज़  बड़ी  तैज़ी  से  मंहगी  हौती  जा  रही  है,
 'लिबिग  इन्डेक्स  बढ़ता  जा  रहा  है  लेकिन  गन्ने
 का  मूल्य  पहले  जो  प्राइस  थी,  उसी  कै  प्रास  पास
 रखा  जाता  है  इस  पर  फिर  से  झ्रापको  विचार
 करना  होगा  तथा  गले  का  मूल्य  बढ़ाया
 जाना  चाहिये  |  कम  मूल्य  होने  के  कारण  इस
 'फसल  में  मिलों  को  गन्ना  नहीं  मिला  |

 एक  बात  मैं  खाद  के  सम्बन्ध  में  कहना
 'चाहता  हूं  |  हमारे  यहां  रसायनिक  खाद  का
 प्रयोग  बढ़  रहा  १  1  रिपोर्ट  से  पत्ता  चलता  है  कि
 यह  काई  गना  बढ़ा  है।  लेकिन  मैं  कहना  चाहता

 हूं  कि  किसान  को  झाज  पता  नहीं  है  कि  किस

 मिट्टी  में  नाइट्रोजन  चाहिये,  किस  में  फासफी रस
 चाहिये  और  किसमें  पोटाश  चाहिये  ।  इसमें
 अन्धा  धुन्ध  खाद  डालने  से  बड़ी  हानि  होती  है  t
 इसके  लिये  लेगोरेट्रीज  खोलनी  चाहिये,  जो
 किसानों  को  सलाह  दें  । जब  तक  लेबोरेट्रीज़
 नहीं  खुलती  हैं,  तब  तक  एग्रीकल्चर  कालेजज़
 की  लेबोरेट्रीज  को  काम  में  लाया  जाना

 चाहिये

 गोबर  की  खाद  की  तरफ़  भी  ध्यान  दिया
 जाना  चाहिये  ।  गांवों  के  लोगों  को  वैकल्पिक
 ईंधन--कोयला  वर्गरह  दिया  जाय  ।  कोयला
 गांव  में  पहुंचेगा  तो  गांव  क ेलोग  गोबर  जलाना
 बन्द  कर  देंगे  -  जब  कोई  चीज़  जलाने  के  लिये
 'नहीं  मिलेगी  तब  गोबर  ही  जलायेंगे  ।  सरकार
 को  इस  तरफ़  ध्यान  देना  चाहिये  तथा  गोबर
 जलाने  को  भश्रनुत्साहित  करके  कोयले  का  जो
 ईंघन  है,  जो  वैकल्पिक  इंघन  है,  वह  उनको
 दिया  जाना  चाहिये  |

 Mr.  Deputy-Speaker:  I  am  sorry,  I
 cannot  allow  today.

 श्री  रघुबीर  सिह  शास्त्री  :  एक  बात  मैं
 पंचायतों  के  सम्बन्ध  में  कहना  चाहता  था  ।

 “mers,  they  produce  foodgrains
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 आप  झाज्ञा  नहीं  देते  हैं,  तो  यहीं  पर  समाप्त
 कंरता  हूं  a  धन्यवाद

 Shri  Gaditingana  Gowd  (Kurnec!):
 I  do  not  know  Hindi,  nor  do  I  know
 English  so  well  as  to  express  my  views
 with  all  the  force  that  the  subject
 needs.  Nevertheless,  with  a  view  to
 seeing  that  the  majority  of  the  mem-
 bers  of  this  hon.  House  understand
 me  what  I  submit  to  you,  I  venture  te
 speak  in  English  alone.

 I  have  heard  one  of  the  hon.  mem-
 bers  of  this  House  submit  to  you
 thet,  in  America,  in  spite  of  only  7
 per  eent  ef  the  population  being  far-

 not
 only  to  feed  the  people  of  their  own
 country  but  also  to  send  them  abroad.
 But  in  our  country,  where  70  per  cent
 of  the  people  are  farmers,  we  have
 not  been  able  to  produce  enough  to  feed
 at  least  70  per  cent,  the  agriculturists
 themselves.  What  are  the  reasong  for
 this  state  of  affairs  in  our  country?
 My  leaders  have  submitted  to  you  dur-
 ing  the  general  discussion  on  the  Bud-
 get  and  also  on  the  Demands  for
 Grants  that  it  is  due  to  the  faulty
 food  policy  of  the  Government.  Now
 I  want,  by  giving  instances,  to  prove
 that  it  is  wholly  on  account  of  the
 inadequate  assistance  to  the  farmers
 and  on  account  of  the  ineffective  im-
 plementation  of  their  schemes  that
 the  present  food  scarcity  has  been
 created  by  the  Government  them-
 selves,

 Now  we  have  to  examine  this.  There
 must  be  either  of  these  reasons  for
 this  state  of  affairs:  either  the  ryote
 are  not  willing  to  produce  more  or
 the  Government's  schemes  are  not
 properly  implemented.  I  am  a  farmer
 myself,  and  I  have  been  cultivating
 my  lands  myself  with  the  assistance  of
 some  employed  labourers.  80,  I  know
 their  difficulties.  It  is  human  instnct  te
 earn  more  and  to  be  very  happy  by
 producing  more  and  earning  more.
 But  what  is  to  be  done?  The  Govern-
 ment  policies  to  benefit  the  farmers
 are  not  reaching  them  aft  all.  I  shall
 illustrate  this  point  by  taking  item  by
 item.
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 [Shri  Gadilingana  Gowd]
 Government  have  constructed  seve-

 ral  projects  after  spending  crores  of
 rupees,  as  for  instance,  the  Tunga-
 bhadra,  project,  the  Nagarjunasagar
 project,  the  Bhakra-Nangal  project  and
 several  others.  In  the  First  Plan,
 they  had  spent  Rs.  659  lakhs,  in  the
 Second  Plan  Rs.  ‘15,266  lakhs,  in  the
 Third  Plan  Rs.  40,275  lakhs  and  in
 the  year  1966-67  they  have  already
 spent  Rs,  15,580  lakhs  on  schemes  to
 increase  food  production.  But  I  would
 submit  that  even  after  they  have  spent
 crores  of  rupees,  there  has  not  been
 complete  development.  You  will  be
 surprised  to  know  that  the  Tunga-
 bhadra  project  was  completed  in  1954,
 but  although  it  is  now  thirteen  years
 since  then,  mot  even  50  per  cent  of
 the  area  registered  under  the  ayacut
 has  been  developed.  I  was  a  member
 of  the  First  Lok  Sabha  and  in  954  I
 had  spoken  about  this  very  point  at
 that  time.  If  you  will  kindly  refer  to
 c-396,  Vol.  9,  Part  II  of  the  Lok
 Sabha  Debaics,  you  will  find  that  is
 what  I  had  stated  at  that  time:

 Now,  coming  to  Tungabhadra
 project  crores  of  rupees  have  been
 spent  on  the  construction  of  this
 project,  but  the  lands  have  not
 been  reclaimed.  I  see  from  the
 Progress  Report  of  the  Planning
 Commission  that  only  2000  acres
 have  been  brought  under  cultiva-
 tion  instead  of  12,600  acres  which
 was  expected  to  be  brought  under
 cultivation,  This  is  due  to  the
 fact  that  the  Government  has  not
 offered......

 श्री  हुकमचऋून्व  कछवाय  (उज्जैन)  :
 मेरा  व्यवस्था  का  प्रश्न  है  |  मंत्रिमंडल  का
 कोई  मंत्री  उपस्थित  नहीं  है  t  जो  राज्य
 मंत्री  उपस्थित  हैं  बहू  भी  कुछ  पढ़  रहे  हैं  ।
 भाषण  को  नल!  सुन  रहे  हैं  ।

 Mr.  Deputy-Speaker:  This  is  not
 proper,  Let  mot  the  hon.  Member  dis-
 turb  the  pr  «ceedings  of  the  House.
 We  are  hard  pressed  for  time.

 JULY  14,  967  (Min.  of  Food,  Agri.  ete.)  7795०

 Shri  Annasahib  Shinde:  It  is  very
 unfair.

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 M,  5,  Gurupadswamy):  I  am  also
 present  here.

 Shri  Gadilingana  Gowd:  I  had  fur-
 ther  said:

 “...This  is  due  to  the  fact  that
 the  Government  has  not  offered
 facilities  to  agriculturists  by
 granting  loans  to  reclaim  lands.
 Loan  applications  have  been  pend-
 ing  with  the  Government  for
 several  months,  in  some  cases  for
 nearly  two  of  three  years.  I  hope
 that  the  Government  take  inter-
 est  and  take  necessary  steps  to
 see  that  these  applications  are
 disposed  of  at  least  within  three
 months  after  receipt  of  applica-
 tion  by  the  Government.”

 This  was  what  I  had  submitted  about
 thirteen  years  ago,  I  have  come  here
 today  to  submit  to  you  a  similar  com-
 plaint.  Of  course,  J]  do  not  want  to
 make  any  vague  general  remarks,
 because  then  the  hon.  Minister  might
 say  that  it  is  not  capable  of  being
 verified.  Therefore,  I  would  like  to
 quote  from  the  letter  of  the  Collec-
 tor,  Kurnool  in  this  regard.  I  am  a
 member  of  the  local  advisory  commit-
 tee  of  the  Tungabharda  project,  There-
 fore,  the  notes  were  furnished  to  us
 by  the  Collector......

 Shri  Sonavane  (Pandharpur):  The
 discussion  on  the  Demands  of  the  Irri-
 gation  and  Power  Ministry  is  already
 over.

 Shri  Gadilingana  Gowd:  It  is  very
 relevant,  because  unless  we  irrigate
 the  lands,  we  cannot  get  enough  food,
 without  water,  how  can  we  produce
 more  food?
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 The  collector  has  said  that  an  extent
 ef  37,165  acres  as  wet  and  +1,08174,  acres
 under  irrigable  dry  is  localised  in
 Andhra  area.  In  other  words,  108,174
 acres  has  been  registered  as  ayacut
 under  irrigable  dry.

 “An  extent  of  39,190  acres  includ-
 ing  non-ayacut  has  been  de-
 veloped  as  wet  and  an  extent
 of  50,746  acres  including  non-
 ayacut  has  been  developed  at
 ILD.  upto  the  end  of  April
 1966”.

 It  is  vrey  clear  from  this  that  only
 one-third  of  the  registered  ayacut  has
 been  developed.  What  is  this  due  to?
 I  submit  the  ryots  have  not  got  any
 assistance  from  Government  for  re-
 claiming  their  lands.  But  Govern-
 ment  say  that  the  ryots  are  not  co-
 operating.

 Loans  are  given  by  Government
 through  three  agencies:  the  Revenue
 department,  panchayat  samitis  and  co-
 operative  societies.  As  regards  the
 functioning  of  the  Revenue  .depart-
 ment,  I  have  to  submit  that  they  take
 years  to  grant  loans.  Here  also  I
 would  like  to  read  a  portion  from  my
 speech  in  this  House  in  957  (March),
 just  after  the  elections  in  which  I  did
 not  get  re-elected.  In  saying  all  this,
 I  do  not  want  the  Minister  to  mis-
 understand  me  and  think  that  I  want
 all  this  assistance  for  myself.  I  only
 want  that  the  ryots  should  be  helped.

 Shri  Inder  J.  Malhotra:  He  is  in  a
 position  to  help  others.

 Shri  Gadilingana  Gowd:
 my  intention.

 That  is

 This  is  what  I  said  then;  I  quote
 from  the  debates  of  26  March  1957:

 “According  to  the  Land  Improve-
 ment  Loans  Act,  loans  are
 given  to  agriculturists  for  im-
 proving  their  land.  About  a
 years  ago,  I  myself  put  in  a
 petition  for  some  loan  for  im-
 proving  my  land.  After  one
 year,  I  gof  an  endorsement

 ASADHA  23,  889  (SAKA)  (Min.  of  Food,  Agri.  11952
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 from  the  Collector  saying  that
 my  loan  application  was  mis-
 Placed  and  they  wanted  an-
 other  application”’—

 3  got  the  endorsement  after
 year!....

 one:

 “The  correspondence  went  on  and
 after.two  years,  I  was  asked
 if  I  would  accept  a  loan  of  Rs.
 10,800  whereas  I  had  asked.
 for  about  Rs.  15,000  for  pur-
 chasing  a  tractor  and  for  cons-
 tructing  a  tank  bund.  As:
 there  was  already  24  years.
 delay,  I  thought  I  could  get
 at  least  Rs.  0.800  and  utilise  it.
 for  constructing  the  bund.
 Unfortunately,  after  one
 year’s  correspondence,  again
 I  was  asked  whether  I  would
 accept  Rs.  5,000.  This  was
 after  4  years  of  my  applica-
 tion.  Then  I  wrote  to  the
 Government  strongly  saying 7  that  if  it  was  not  possible  for
 the  Government  to  give  me
 Rs.  10,800,  as  they  said  ear-
 lier,  my  loan  may  be  rejected.
 I  have  expressed  it  in  strong
 words  to  impress  upon  Gov-
 ernment  the  necessity  to  see
 that  the  loan  applications  are
 not  delayed  for  such  a  long.
 time.  It  is  now  nearly  4a
 years  and  I  have  not  yet  re.
 ceived  any  reply.  I  will  not
 be  surprised  if  I  receive  an.
 endorsement  saying  my  loan
 is  rejected  taking  my  last  sen-
 tence.  The  last  sentence  was
 put  in  only  with  a  view  to
 express  my  strong  feelings
 against  such  a  long  delay.”

 This  was  in  1957.  Unfortunately,  after
 that  I  had  no  opportunity  to  represent
 the  matter  to  you.  The  loan  applica-
 tion  was  rejected  and  the  reason  given
 was  that  ‘the  applicant  does  not  need
 the  loan.’  Now  I  am  bringing  this
 matter  again  before  you  after  Il
 years.  This  is  the  way  the  Revenue
 department  functions  and  gives  loans.

 Coming.  to  the  panchayat  samitis,
 they  say  they  have  been  decentralised
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 vand  therefore  we  have  got  more  facl-
 Uties  to  help  mostly  the  ryots.  But
 let  me  tell  the  House  what  the  posi-
 thon  is  in  this  respect.  To  get  a  loan
 of  Rs.  500  from  a  panchayat  samitl,
 one  has  to  spend  Rs.  50  by  way  of
 bribe  to  the  village  officer,  village  level
 worker  and  so  on.  (Interruption).
 Here  again  I  want  to  make  it  very
 clear  that  it  is  not  my  case  that  I
 am  pleading;  I  only  want  that  help
 should  be  given  to  the  ryots  for  their
 agticultural  operation.  I  say  all  this
 here  because  only  now  I  get  an  oppor-
 tunity  to  represent  these  difficulties  of
 the  ryots  before  this  Heuse.  When  I
 am  saying  all  this,  ]  am  not  exaggerat-
 ing  at  all.  I  was  myself  a  member  of
 a  panchayat  samiti  for  a  long  time.

 As  regards  pumping  sets.  they  do
 not  have  any  confidence  in  the  ryots.
 They  fear  that  if  money  is  given  to
 the  ryots,  they  would  not  purchase
 the  pumping  sets.  Therefore,  they
 want  us  to  purchase  in  some  company
 with  which  they  have  got  dealings.
 The  concerned  extension  officer  will
 have  some  understanding  with  them.
 If  they  are  sold  at  Rs.  1,200  in  the  mar-
 ket,  we  have  to  pay  Rs.  1,700.  There
 are  also  instances  where  these  company
 people  issue  vouchers  without  supply-
 ing  the  pumping  sets  at  all.

 Similarly,  Government  gives  a  sub-
 sidy  of  Bs.  750  for  wells.  They  say:
 “You  are  getting  Rs.  750  free.  Why
 not  you  give  us  Rs.  250?  What  are
 you  going  to  lose?”  This  is  how  they
 ask.  They  are  now  very  bold.  Ten,
 15  years  ago  they  were  afraid  of  their
 superior  officers,  now  they  are  not  at
 all  afraid,  because  the  Government  is
 entrusting  them  with  the  collection  of
 defence  bonds,  saving  certificates  etc.
 He  says,  “The  Collector  has  fixed  a
 target  for  me,  therefore  you  must  give
 me",  without  any  fear  of  any  superior
 officer.  This  is  the  state  of  affairs  as
 regards  loans.

 Co-operative  societies  also  give  loans.
 The  by-laws  say  that  they  should  not
 give  more  then  Rs.  350.  A  friend  on
 the  other  side  was  also  president  of
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 this  state  society  there,  and  I  am  sure
 he  will  net  contradict  me.  They  could
 not  give  a  loan  of  more  than  Re,  .
 I  am  teld  that  new  it  has  been  imcreas-
 ed  to  Rs.  500.  Supposing  a  ryot  has
 got  four  or  five  acres  of  land,  if  he  gets
 only  Rs.  350,  whet  is  he  to  do  with
 it?)  He  will  have  te  spend  it  on  some-
 thing  else,  and  feod  production  is  thus
 prevented.

 Another  important  point  is  this.  If
 85  per  cent  of  the  people  repay  their
 loans  punctually  and  if  there  are
 arrears  in  respect  of  only  5  per  cent
 for  whatever  reason,  the  whole
 society  wil  net  get  any  loan  at  all.
 This  is  the  state  of  affairs.

 Coming  to  co-operative  joint  farming
 societies,  I  had  the  opportunity  of  ge-
 ing  through  the  literature  of  so  many
 other  countries,  including  our  Govern-
 ment  schemes  also.  They  do  not  at
 all  function  properly.  It  should  not  be
 misunderstood  that  I  am  saying  this
 because  I  belong  to  the  Swatantra
 Party  and  I  am  opposed  to  this  co-
 operative  joint  farming.  In  959  I  got
 the  farming  society  registered,  but  it
 took  me  8  months,  I  wanted  all  the
 benefits  of  this  scheme  to  produce
 more.  Till  I  threatened  the  Registrar
 that  I  would  bring  it  to  the  notice  of
 the  Central  Government  the  society
 was  not  registered.  Having  been  regis-
 tered  under  these  circumstances,  not
 a  single  pie  has  been  given  to  that
 society,  but  that  society  is  still  work-
 ing.  I  do  not  want  any  loan  for  that
 society,  it  can  stand  on  its  own  legs-

 Because  our  Co-operation  Minister  is
 here,  I  would  like  to  refer  to  processing
 and  marketing  societies,  I  am  the  Pre-
 sident  of  the  Adoni  Co-operative  Mar-
 keting  Society,  for  which  Government
 has  given  Rs,  4  lakhs  for  construction
 of  a  ginning  factory  and  oil  expellers.
 They  have  not  provided  any  working
 capital.  Thus,  the  society  is  losing
 Rs.  30,000  every  year.  What  it  has
 earned  in  other  business  it  is  now
 losing  because  we  have  entered  inte
 a  contract  with  Government  for
 minimum  supply  of  electricity  charges.
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 Though  I  have  some  two  or  three
 more  points,  I  shall  close  now  since
 my  time  is  up,

 श्री  मृत्यू जय  प्रसाद  (महाराजगंज)  :
 भ्रसली  बात  शुरू  करने  के  कहले  एक  दुख  की
 बात  मैं  यह  कहूंगा  कि  संयोग  से  हमारे  दोनों
 सखाश  मंत्री  झाज  ऐसे  हैं  कि  दोनों  मिल  कर
 भी  कछवाय  जी  का  मुकाबला  नहीं  कर  सकते

 हैं  ।  अगर  ये  प्रपने  ही  जैसे  श्रादमी  बनायेंगे
 तों  अच्छी  बात  नहीं  कही  जाएगी  ।  कछवाग
 जी  जैसे  न  बता  सकें  तो  कम  से  कम  हमारे
 जैसे  लोगों  को  तैयार  करें  खिला  पिला  कर  ।
 अपने  ही  जैसे  करेंगे  तब  तो  मैं  इन्हें  सफल  मंत्री

 नहीं  कहुंगा  और  जैसे  आज  इन्हें  कछवाय  जी
 नहीं  देख  सके,  वैसे  बागे  भी  नहीं  देख  सकेंगे  ।

 हमारे  यहां  सब  से  बड़ी  विपत्ति  यह  रही
 है  कि  हम  हमेशा  बिचत्ति  में  पड़े  रहे  हैं  भौर
 सार्वकालिक  ग्रापत्ति  में  फंसे  रहने  के  कारण
 अभी  भी,  एक  बार  भी  हम  लोस  कोई  लौंगरेंज
 प्लानिंग  नहीं  कर  सके  हैं  a  हम  बराबर

 एम  रजेंसी  में  पडे  रहे  हैं  -  इस  कारण  से  जो
 हमारा  प्लानिंग  होता  है  वह  कागजों  पर
 चाहे  जितना  दुरुस्त  हो  किन्तु  काम  में  जाकर

 बसनन्‍्तुलित  हो  जाता  है  |  हमलिए  मैं  सब  से
 क्ह्ली  बात  यह  कहूंगा  कि  कृषा  करके  श्राप
 लोग  यह  सोचें  कि  बैमे  सन्तुलित  प्लान
 बान  बरस  के  लिये  ,  तात  बरस  के  लिये,  दस
 बरस  के  लिए  बनाया  जाये,  न  कि  केवल
 इस  साल  की  श्रापत्ति  को  दूर  करने  के  लिए
 इसको  किया  जाए  |  अभी  तक  यही  होता
 रहा  है  -  जब  झाप  सच्तुलित  प्लान  लौंग  रेंज
 यर  करेंगे  तब  केवल  भोजन  की,  आहार  की
 ात  सोचने  से  काम  नहीं  चसेशा
 उसके  साथ  साथ  कई  और  चीजें  लगी  हुई
 हैं  श्रौर  जब  सब  का  सन्तुलन  होगा  तभी

 आहार  की  भी  व्यवस्था  हो  सकेगी  ।

 फूड  के  साथ  साथ  हमें  फौडर  भी  चाहिये
 क्योंकि  हमारे  यहां  बैल-शक्ति  के  बिना

 —
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 काम  नहीं  चलेगा ।  फौडर  के  साथ  साथ
 फटिलाइजर  भी  चाहिये  श्रौर  फटिलाइजर
 दोषों  तरह  का  भाहिये,  ग्रागंनिक  भी  शोर
 इलझार्गनिक  भी  ।  केवल  इनश्ार्गतिक  @
 काम  चलने  वाला  नहीं  है  ।  प्रार्गंतिक  में  जो
 कठिनाइयां  हैं  उस  पर  मैं  बाद  में  कहंंगा  ।

 फटिलाइजर  को  बचाने  के  लिये  हमें
 फ्यूल  भी  चाहिये,  जलाबन  भी  चाहिये  नहीं
 वो  प्रार्मनिक  फटिलाइजर  जो  है  वह  जलता
 च्च्ला  जाएगा  ।  फ्यूल  का  बन्दोबस्त  करने
 के  लिए  जंगल  से  लकड़ी  लाई  जाए  धौर
 साथ  साथ  हम  कोयले  के  बन्दोबस्त  भी  हम
 गांबों  में  करें  ।

 एक  और  छोटा  सा  सुझाव  मैं  इस  सम्बन्ध
 में  देता  घ्रांहता  हूं  -  इस  पर  भी  हमें  बहुत
 जोर  देना  होगा  ।  गांव  यांव  में  हम  ऐसे  बदा
 बयाने  की  व्यवस्था  करें,  गांव  वालों  को  हम
 इसके  बारे  में  बतायें  कि  ये  ऐसे  वृक्ष  हैं  जो  च्तों
 के  झालों  में  लग  सकते  हैं  भौर  जो  जल्दी  बड़े
 हो  सकते  हैं  भ्रौर  जलावन  की  लकड़ी  भी
 काफी  हमें  इनसे  मिल  सकती  है  ।  इसके  साथ
 साथ  यह  भी  हम  उनको  बतायें  कि  इनके  पत्तों
 से  खेत  को  लाभ  पहुँचेगा  शौर  छाया  से  कोई
 फसल  बरबाद  नहीं  होगी  |  दो  एक  नाम  मैं
 झ्राषको  बता  सकता  हूं  ।  जैत  जैंत  है  भौर
 झगर  इमारती  लकड़ी  भी  लेनी  है  तो  शीशण
 है  ।  प्रमर  वन  विभाग  ऐसा  कोई  पेड़  निकाल
 सके  जिसमें  कोई  फल  भी  मिल  जाए  तब  सोने
 में  छगन  सुहागे  की  बात  हो  जाएगी  n

 इसके  प्रलावा  हमें  यह  भी  देखना  होगा
 कि  किसान  को  हमेशा  फाइनेंसिस  की  कमी

 रहती  है  प्रौर  इस  कमी  को  कंसे  पूरा  किया
 जाए  7  उसकी  प्राथिक  शक्ति  श्गर  बढ़ाई
 चहीं  जाएगी  तो  झ्रापकी  सारी  स्कीमें  धरी  की
 बरी  रह  जाएंगी  क्योंकि  वह  साधनों  के  अ्रभाव
 में  काम  ही  नहीं  कर  सकेगा  शौर  जितनी  दूर
 तक  आप  उसे  ले  जाना  चाहेंगे  वह  नहीं  पहुंच
 सकेगा  |
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 उसको  शर  भो  सुविधायें  चाहियें  |

 उसको  बोज  चाहिये,  बैल  चाहिये,  खाद
 चाहिये  ।  जहां  तक  खाद  का  सम्बन्ध  है  मैं

 बहुत  जोरों  से  ्रापसे  कहूंगा  कि  भ्रभी  तक
 इनझआागनिक  पर  आपका  जोर  बहुत  ज्यादा
 रहा है  |  अपनी  जगह पर  यह  ठीक है  1
 किन्तु  हमें  यह  नहीं  भूलना  होगा  कि  इत-
 आगंनिक  खाद  के  मामले  में  हम  अमरीकी
 पैटनें  पर  चल  रहे  हैं  .  अमरीका  में  चाहे
 जितने  गण  हों  लेकिन  इस  बात  से  इन्कार  नहीं
 किया  जा  सकता  है  कि  श्रमरीका  बहुत  नया
 देश  है  तीन  चार  सौ  वर्ष  से  वहां  खती  चली
 है,  पहले  से  नहीं  चली  झा  रही  है  ।  इसलिए
 वहां  पुराने  जंगलों  को  काट  कर  पुराने  मैदानों
 में  जो  खेती  हो  रही  है  भ्रौर  वह  अभी  तक

 पुरानी  शक्ति  के  बल  पर  हो  रही  है  शौर  वहां
 भी  लोग  श्रब  इस  कमजोरी  को  देखने  लगे  हैं
 कि  यदि  खेत  की  शक्ति  बनाये  रखना  है  तों
 उनको  भ्रार्गनिक  खाद  चाहिये  ही  उसफे  बिना
 उनका  काम  नहीं  चल  सकता  |

 45  hrs.

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  kindly  resume  his  seat
 now.  There  was  a  proposal  that  we
 should  sit  beyond  6  P.M.  today  which
 has  not  yet  been  accepted.  In  case
 we  sit  beyond  6  P.M.  today  he  may  re-
 sume  his  speech  at  6  P.  M.,  otherwise
 tomorrow.

 We  shall  now  take  up  Private  Mem-
 bers’  Business.

 st  देवशाव  पा  लि  (यवैतमाल)  :
 क्या  आज  हमें  छः  बज  के  बाद  बैठना  है  या

 नहीं  ?

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  was  not  present  when  this  issue
 was  discussed.  Please  resume  your
 Seat.
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 COMMITTEE  ON  PRIVATE  MEM-
 BERS  BILLS  AND  RESOLUTIONS

 ErcuTa  REPoRT

 श्री  हरवयाल  देवगुण  (पूर्व  दिल्ली)  :
 श्रीमन,  मैं  प्रस्ताव  करता  हूं  कि  सभा  बर-
 सरकारी  सदस्यों  के  विधेयकों  तथा  संकल्पों
 सम्बन्धी  समिति  के  श्राठवें  प्रतिवेदन  से  जो
 सभा  में  .2  जुलाई  को  पेश  किया  गया  था
 सहमत  है  |

 Mr.  Deputy-Speaker:  The  question
 18:

 “That  this  House  agrees  with  the
 Eighth  Report  of  the  Com-
 mittee  on  Private  Members’
 Bills  and  Resolutions  present-
 ed  to  the  House  on  the  l2th
 July,  1967.”

 The  motion  wag  adopted.

 RESOLUTION  RE:  TIBET—Contd.

 Mr,  Deputy-Speaker:  We  shall  now
 resume  the  Private  Members’  Resolu-
 tion  on  Tibet.  Before  we  take  up  the
 debate,  I  wish  to  inform  the  House  that
 the  time  allotted  for  it  was  two  hours.
 The  time  consumed  is  l  hour  35
 minutes,  and  the  balance  is  25  minutes.

 Shri  N.  C.  Chatterjee  (Burdwan):
 Please  extend  the  time.

 Mr.  Deputy-Speaker:  That  is  the
 question.  I  have  received  a  number
 of  requests  from  many  hon.  Members
 including  Shri  Chatterjee,  Shri
 Banerjee  and  others.  What  is  now  to
 be  done?

 sft  मधु  लिमये  (मुंगेर)  :  एक  घंटा
 समय  बढ़ा  दीजिए  और  सब  सदत्यों
 पांच  पांच  मिनट  दिए  जायें  V
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 Mr.  Deputy-Speaker;  One  hour  more
 will  do?  There  are  a  number  of  re-
 quests  from  hon.  Members.

 श्री  नाथ  पाई  (राजापुर)  :  एक  घंटे
 के  बाद  फिर  देखा  जायेगा  ।

 Mr.  Deputy-Speaker:  Mr.  Nath  Pal,
 that  is  not  the  question.  We  will  now
 decide  the  time.  I  think  one  hour  will
 be  sufficient,  and  25  minutes  for  the
 Minister  concerned.  So,  it  comes  to  l
 hour  and  25  minutes,  within  which  pe-
 riod  we  should  conclude.  After  all,
 such  long  debate  has  taken  place.

 श्री  मधु  लिसये  :  हम  दूसरे  प्रस्ताव  को
 आने  देंगे  ।  हम  उसको  ख़त्म  नहीं  होने  देंगे।

 Mr.  Deputy-Speaker:  Mr.  Nayanar.
 ‘Mr.  Madhu  Limaye  has  set  the  time-
 limit—five  minutes  for  each  Member.
 ‘Let  us  follow  it.

 श्री  मधु  लिमये
 मेरे  लिए  है  ।

 :  वह  ठाइम-लिमिट

 श्री  महन्त  विग्विजय  नाथ  (गोरखपुर):
 आप  पांच  मिनट  के  समय  में  समाप्त  करने
 के  लिए  कह  रहे  हैं  लेकिन  कोई  कोई  सदस्य
 ्तो  एक  घंटे  तक  बोलता  है  ।

 Shri  E,  K,  Nayanar  (Palghat):  Mr.
 Deputy-Speaker,  Sir,  it  was  in  954
 that  India  accepted  the  sovereignty  of
 ‘China  over  Tibet,  in  the  trade  agree-
 ment  which  was  concluded  between
 India  and  Tibet.  My  hon.  friend  Shri
 Goel  referredto  the  historical  facts  of
 this  matter.  He  said  that  till  1913,
 Tibet  was  quite  an  independent  coun-
 try.  While  I  do  not  want  to  go  into
 the  details  of  past  history,  I  may  point
 out  that  what  the  hon.  Member  said
 is  not  correct.  From  7l0  A.D.  onwards,
 Tibet  accepted  the  relation  of  China
 and  gradually  became  part  of  China.
 Even  in  1913,  in  that  treaty,  Sun-Yet-
 Sen  did  not  sign  it  and  Chiang  also
 did  not  accept  it.  It  was  only  a  British
 imperialistic  conspiracy.
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 In  1903,  Lord  Hamilton,  the  British
 Secretary  of  State  for  India  stated  that
 “Tibet  must  still  be  regarded  as  pro-
 vince  of  China.”  Then,  in  904,—these
 are  the  facts  which  have  been  stated—
 the  British  Foreign  Minister  in  his  offi-
 cial  despatch  to  the  British  Ambassa-
 dor  to  Russia  cited  Tibet  as  “That  pro-
 vince  of  Chinese  Empire.”  Then,  in
 ‘1907,  Britain  used  the  words,  “Chinese
 suzerainty  over  Tibet.”  There  was  the
 question  of  the  buffer-State.  This  ques-
 tion  is  not  a  new  one.  It  was  an  old
 slogan.  Some  hon.  friends  said  in  the
 course  of  the  debate  on  the  floor  of
 the  House  thaf  Tibet  should  be  consi-
 dered  as  a  buffer-State.  Let  me  point
 out  here  that  a  British  official,  Sir
 Basil  Gould,  who  had  worked  as  a
 British  representative  in  Tibet,  openly
 declared  that  there  should  be  a  buffer-
 State  and  we  must  consider  Tibet  as
 a  buffer-State.  That  is  not  a  new  slo-
 gan.

 I  now  come  to  the  question  of  Chinese
 invasion.  Some  hon.  friends  here  said
 that  China  invaded  Tibet  in  950  and
 the  process  of  extermination  of  race
 and  religion  and  also  the  nation  of
 Tibet  started.  The  friends  who  are
 saying  like  this  are  indirectly  support-
 ing  the  Portuguese  argument  which
 attacks  India  in  the  name  of  Indian  Ar-
 my's  invasion  of  Goa.  Can  we  accept
 that  argument?  No.  It  is  impossible.
 They  say  that  they  ruled  over
 Goa  for  400  year  but  the  Indian
 army  marched  into  Goa  amd  in-
 vaded  it,  Still  some  hon.  friends
 here  say  that  in  950  China  in-
 vaded  Tibet.  Is  it  not  a  historical  fact?
 If  we  take  the  cultural,  traditional,
 geographical  and  historical  facts,  can
 we  now  say  that  Burma  is  a  part  of
 India?  Only  in  935  Burma  became  an
 independent  country.  Only  in  935
 Ceylon  became  an  independent  country.
 Can  we  say  that  Ceylon  and  Burma
 are  parts  of  India.  We  cannot  talk
 like  that.  We  have  to  accept  some  his-
 torical  facts.  That  is  why  in  1954,  in
 the  trade  agreement,  the  late  Shri
 Jawaharlal  Nehru  said  on  the  floor  of
 the  House  in  Lok  Sabha  on  5th  May:

 “I  am  not  aware  that  at  any  time
 during  the  last  few  hundred
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 years,  Chinese  sovereignty,  or
 if  you  like  suzerainty,  was
 challenged  by  any  outside
 couatry.”

 Those  who  want  that  Dalai  Lama
 should  be  recognised  as  the  head  of
 the  Empire  Government  want  to  re-
 establish  the  old  feudalism  and  serfdom
 in  Tibet.

 Under  Lama’s  regime  what  was  the
 social  condition  of  Tibet?  80  per  cent
 of  the  population  of  Tibet  constituted
 peasants  and  herdsmen.  The  artisto-
 cracy  in  Tibet  during  Lama’s  regime
 consisted  of  200  to  300  families  who
 were  controlling  the  Tibetan  Govern-
 ment.  The  landless  Tibetan  serfs  were
 forced  to  work  for  the  feudal  lords
 without  getting  one  meal  a  day.  If  a
 Lama  killed  a  serf  no  law  could  punish
 him.  Hands  and  feet  of  many  serfs
 were  tied  when  they  were  unable  to
 work  whether  due  to  illness  or  due  to
 weakness  of  the  body.  I  have  here
 some  facts  taken  from  western  authors.
 This  is  from  a  new  publication  of  962
 by  H.  E.  Richardson.  What  was  the
 social  condition  in  Tibet?  It  is  said:

 “Society  in  Tibet  was  divided  into
 upper  and  lower  classes,  nobles
 and  ordinary  men...In  theory
 all  land  in  Tibet  belonged  to
 the  State  from  which  the  noble
 land  owners  and  great  monas-
 teries  held  large  estates.”

 What  about  the  administration?  It  is
 said  there:

 “The  aclininistration  of  justice  was
 guided  rather  by  custom  and
 usages  for  which  Tibetans
 have  the  profounded  regard.
 Lawful  punishments  included
 mutilations  such  as  the  cutting
 of  a  hand  or  foot  and  putting
 out  the  eyes.”

 This  was  written  by  an  American
 author.  H.  E.  Richardson.

 Those  who  want  to  liberate  Tibet  by
 sending  the  Indian  army  want  to  re-
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 establish  the  old  feudalsm  and  serf-
 dom.  Our  Swatantra  and  Jan  Sangh
 friends  want  to  re-establish  Lamaism,
 which  means  feudalism  and  serfdom  in
 Tibet.

 Those  who  talk  so  much  about  huma-
 nitarilan  grounds  never  talk  about  the
 suppression  of  negroes  in  New  York.
 Those  who  talk  about  Lama's  freedom
 never  support  the  fight  for  independ-
 ence  by  the  North  Vietnam  people
 against  the  American  Imperialists  and
 the  South  Vietnam  people.  They  also
 do  not  take  up  the  cause,  on  humani-
 tarian  grounds,  of  the  two  lakh  inno-
 cent  boys  butchered  by  American  im-
 perialism,  by  American  bombers.  The
 American  imperialism  in  Vietnam  is
 killing  the  innocent  boys  by  poison  gas.
 Yet,  they  talk  of  human  rights  and  in-
 dividual  liberty!  Those  who  want  to
 subjudge  the  people  of  Vietnam,  those
 who  want  to  suppress  the  people  of
 Taiwan  and  South  Korea,  they  want  to
 re-establish  Dalai  Lama  in  Tibet.  They
 want  to  liberate  Tibet.  Then,  why  not
 liberate  Pakistan?  It  is  a  historical
 fact  that  Pakistan  was  once  part  of
 India.  It  became  a  separate  country
 only  in  1947,  It  is  a  historical  fact
 which  we  cannot  deny.  So,  if  you
 want  to  send  an  Indian  army  to
 liberate  Tibet,  why  not  do  it  in  the
 case  of  Pakistan  also?

 Then,  when  Dalai  Lama  came  _  to
 India  he  brought  with  him  tons  of  gold
 and  jewellery.  He  has  got  his  office
 in  New  Delhi  where  officers  are  work-
 ing.  American  agents  and  foreign  de-
 legates  are  visiting  that  place  quite
 often.  How  far  is  it  proper  for  our
 Government  to  allow  such  things  to
 take  place  in  our  country?

 I  want  to  know  whether  the  Gov-
 ernment  of  India  is  going  back  from
 its  earlier  position.  On  the  l4th  of
 June,  in  reply  to  a  question  the  hon.
 Minister  stated  on  the  floor  of  the
 House  “we  would  reconsider  our  policy
 in  regard  to  Tibet.”  What  is  the
 meaning  of  that?  With  all  respect  L
 say  that  even  though  Shri  Chagla  is
 a  famous  lawyer  and  renowned  judge,
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 @s  a  politician  he  has  been  wavering
 and  vacillating.

 On  April  27th  959  Prime  Minister
 Nehru  made  a  statement  in  the  Lok
 Sabha  about  Tibet  wherein  he  said:

 ae  feeling  of  kinship  with  the
 Tibetan  people  deriveq  from
 long-established  religious  and
 cultural  contracts.  It  was  an
 instinctive  reaction.  It  is  true
 that  some  people  in  Indie
 sought  to  profit  by  it  by  turn-
 ing  it  in  an  undesirable  direc-
 tion.  But  the  fact  of  that
 reaction  of  the  Indian  people
 was  there.  We  have  no  desire
 whatever  to  interfere  in
 Tibet.”

 Then,  what  is  the  meaning  of  sending
 Dalal  Lama  to  Tibet  now?  We  may
 have  our  boundary  dispute  and  differ-
 ence  of  opinion  with  China.  Lut  in
 real  fact  Tibet  is  part  of  China,  just
 as  Goa  is  part  of  India.  So,  you  can-
 not  liberate  Tibet.  Liberation  of  Tibet
 means  interfering  in  the  internal  af-
 fairs  of  China.

 On  the  2ist  June,  while  speaking  in
 the  United  Nations  General  Assembly
 en  the  West  Asian  situation,  our  hon.
 Foreign  Minister  said:

 “Settlement  of  international  4is-
 putes  through  peaceful  means,
 respect  for  territorial  inte-
 grity  and  sovereignty  of
 States....”

 Then,  are  we  sending  Dalai  Lama
 with  the  Indian  army  to  liberate  Tibet?
 There  are  our  disputes  with  Pakistan?
 Are  we  settling  them  by  sending  our
 army?  There  are  disputes  between
 India  and  China;  between  China  and
 Burma  for  six  years  there  has  been
 border  dispute.  Such  disputes  have  tu
 be  settled  peacefully.  We  should  never
 accept  the  use  of  violence  for  the  settle-
 ment  of  such  border  disputes.  There-
 fore,  we  want  to  know  whether  India
 is  going  back  on  Pandit  Nehru's  decla-
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 ration  on  the  floor  of  the  House  in  954
 “We  have  no  desire  whatever  to  inter-
 fere  in  Tibet.”

 So,  I  oppose  this  Resolution  because
 I  accept  this  declaration  of  Pandit
 Nehru.  Tibet  is  part  of  China  and  we
 must  accept  it.

 Shri  N,  C,  Chatterjee  (Burdwan):
 Mr.  Deputy-Speaker,  Sir,  I  had  the  pri-
 vilege  of  being  a  member  of  the  Tibet.
 Commission  appointed  by  the  Interna-
 tional  Commission  of  Jurists  when  the
 Dalai  Lama  wanted  to  place  some
 materials  before  ‘us.  As  it  was  a  quasl-
 judicial  body  to  examine  the  charges,
 I  was  one  of  those  who  wanted  to
 cross-examine  the  Dalai  Lama,  because
 the  main  purpose  of  the  body  was  to
 find  out  whether  his  charges  were
 justified,  and  that  could  be  done  only
 by  cross-examination  of  the  man  who
 was  making  the  charges.  I  am  very
 happy  to  tell  you  in  the  House  that
 Dalai  Lama  promptly  responded  and
 appeared  before  the  Commission  and
 subjected  himself  to  a  fairly  severe
 cross-examination.

 There  was  a  big  charge-sheet  com-
 prising  many  charges.  I  do  not  want
 to  take  up  the  time  of  the  House  by
 reiterating  the  whole  thing  but  I  may
 read  out  some  of  them.  When  we  are
 saying  that  this  liberation  of  Tibet  by
 China  was  an  absolute  mockery,  it
 means  that  there  is  some  justification.
 The  serious  charges  made  and  placed
 before  us  were:—

 “Life,  liberty  and  security  have
 been  violated;  Forced  labour  has
 been  inflicted  on  the  Tibetans;
 Torture  and  cruel  and  degrading
 treatment  have  been  inflicted;
 Rights  of  home  and  privacy
 have  been  violated;  Freedom  of
 movement  within  the  state,  and
 the  right  to  leave  and  return  to
 Tibet  have  been  denied;  Marriages
 have  been  forced  upon  unwilling
 parties;  Property  rights  have
 been  arbitrarily  violated;  Free-
 dom  of  religion  and  worship  have
 heen  systematically  denied;  Free-
 dom  of  the  expression  and  com-
 munication  of  ideas  is  totally
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 lacking;  Freedom  of  association
 is  denied;  The  right  to  represen-
 tative  government  is  denied;  There
 is  a  wanton  disregard  for  the
 economic  rights  of  man  in  rela-
 tion  to  his  country’s  resources;
 Conditions  of  labour  do  not  con-
 form  to  minimum  standards  in
 respect  of  rest  and  limitation  of
 hours;  The  right  of  an  adequate
 standard  of  living  is  denied;  The
 right  to  participate  in  the  cul-
 tural  life  of  the  community  is
 denied:  The  limitations  imposed
 on  the  rights  of  the  Tibetans  far
 exceed  any  which  are  reason-
 ably  referable  to  the  require-
 ments  of  public  morality,  public
 order  and  the  welfare  of  society.”

 In  short,  almost  all  the  basic  human
 tights,  they  complained,  were  violated,
 ‘There  was  a  very  serious  charge  that
 after  the  so-called  liberation  of  ‘Tibet
 by  the  Chinese  people,  there  was  a
 deliberate  and  calculated  policy  of
 genocide  adopted  by  the  Chinese
 Government.  It  is  a  very  serious
 charge  of  crime  against  humanity.

 I  should  tell  you  that  we—that
 means,  three’  Indian  lawyers  and  ex-
 Judges,  that  is,  Mr.  Justice  Rama
 Prasad  Mukerjee,  myself  and  Shri
 Purshottam  Trikamdas  were  there;  a
 very  eminent  Judge  of  the  Supreme
 Court  of  Colombo,  who  later  became
 the  Chief  Justice  of  Colombo,  was
 there;  very  distinguished  Judges  of

 .some  of  the  European  courts  includ-
 ing  a  Judge  of  the  Supreme  Court  of
 a  Scandinavian  country  were  there
 and  a  brilliant  professor  of  Oxford
 was  associated  with  the  Commission—
 we  all  came  to  the  conclusion  that  we
 could  not  convict  China  of  deliberate
 genocide  of  Tibetans  as  such  but  we
 did  hold  that  it  was  established  beyond
 doubt  on  the  evidence  that  a  calculated
 policy  of  religious  genocide  was
 adopted,  That  means,  not  merely  dis-
 respect  to  religion,  not  merely  an
 attempt  to  convert  people  to  the  cult
 of  Communism  by  force  or  other
 means,  but  there  was  a  deliberate
 attempt  to  stamp  out  the  established
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 religion  of  the  country.  That  is  the
 charge  that  was  established.

 You  will  be  amazed  to  know  that
 all  sorts  of  methods,  which  I  need  not
 recount  here,  were  adopted.  They  not
 merely  pulled  down  monasteries,  You
 know,  Sir,  the  whole  Tibetan  life,
 structure  of  society  and  Government  to
 a  lage  extent  was  based  upon  the
 culture  and  religion  of  India.  One  of
 the  greatest  saints  and  prophets  of
 Bengal  went  to  Tibet  at  the  invitation
 of  the  then  Ruler  of  Tibet  and  estab-
 lished  Buddhism  there,  which  is  a
 kind  of  Mahayana  system.  It  took  a
 distinctive  shape  and  that  determined
 the  pattern  of  Ife  in  Tibet.  It  may
 be  right  or  it  may  be  wrong;  you  may
 like  it  or  you  may  dislike  it.

 5.9  hrs.

 {[Surr  Bat  Ras  MapHox  in  the  Chair]

 But  what  we  did  find  was  that  a
 deliberate  and  calculated  attempt  was
 made  to  uproot  that  life  by  force  and
 fraud  and  by  methods  fair  and  foul,
 mostly  foul,  That  is  a  very  serious
 charge.  As  a  matter  of  fact,  monas-
 teries  were  ransacked;  Lamas  were
 subjected  to  torture;  anyone  who  would
 not  accept  the  Communist  creed  or
 the  Communist  way  of  life  would  be
 subjected  to  all  sorts  of  persecution.
 There  was  a  large  number  of  cases
 of  forced  marriages.  The  peculiar
 method  of  Chinese  was  adopted  very
 painfully  and  dreadfully.  I  am  sorry
 to  say  that  to  a  large  extent  India  was
 responsible  for  the  degradation  of  the
 people  of  Tibet.  We  did  not  do  our
 duty  at  the  critical  hour.  We  are
 guilty  of  serious  lapses  and  bunglings
 at  all  critical  stages.  To  a  large  extent,
 this  led  to  the  unfortunate  situation
 which  led  to  the  Chinese  invasion  of
 India.  If  we  had  been  strong,  if  we
 had  been  forthright  in  condemnation
 when  the  l7-point  Agreement  of  98l
 was  violated,  the  things  would  have
 been  different.

 What  is  more  is  this.  We  did  not  de
 our  duty  in  allowing  Dalai  Lama  to
 put  forward  his  case  before  the  people
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 of  the  whole  world.  I  think  we
 ought  to  have  some  steps  in  seeing
 that  Dalai  Lama  had  full  facilities  in
 presenting  his  case  before  the  whole
 ‘world  and  in  shaping  the  world
 opinion.  At  one  time,  Dalai  Lama
 himself  said,  “I  am  hoping  we  shall
 get  some  assistace  from  your  country
 and  from  your  Government  to  put
 ‘forward  our  grievances  before  the
 whole  world,  certainly  before  the
 Asiatic  world”.  But  we  know  he  was
 disapponited.  Our  Government
 adopted  a  very  pathetic  attitude,  an
 atti.ude  of  pathetic  weakness—I  do
 not  want  to  say  connivance—in  this
 matter  and  Dalai  Lama  was  not  given
 the  proper  opportunity  and  the  proper
 facility  in  putting  forward  his  case
 before  the  whole  world.  The  whole
 world  should  know  that  there  has  been
 a  deliberate  attempt  at  religious  geno-
 cide  which  this  Parliament  and  all
 freedom-loving  people  of  the  world
 ‘should  condemn.  It  is  not  merely  a
 ‘question  of  degradation  but  it  is  a
 ‘question  of  deliberate  eradication  of
 the  religious  and  cultural  life  of  a
 country.  That  is  the  worst  thing  that
 has  happened.  My  friend  was  saying,
 “De  you  want  to  revive  theocracy  ?”
 No,  Sir.  We  do  not  like  to  re-impose
 ta  theocratic  State.  Whatever  be  the
 ‘form  of  ‘the  Government,  that  should
 be  determined  by  the  people  of  Tibet.
 That  is  perfectly  clear.  It  should  be
 their  job;  it  must  be  left  to  them.
 There  is  no  question  of  imposing  this
 kind  of  domination,  not  merely  domi-
 nation  but  cruel  domination.  of  this
 ‘character  completely  deprived  of  all
 the  basic  fundamental  rights  of  free-
 dom  of  speech,  freedom  of  expression,
 freedom  of  forming  associations  or
 unions.

 ‘My  hon.  friend  was  talking  of
 Pakistan.  We  are  never  interfering
 with  the  people  of  Pakistan.  We  want
 Pakistan  to  improve  itself  by  the
 Benuine  expression  of  people's  will
 there.  But  that  we  did  not  allow  in
 Tibet.  That  is  our  grievance  and  that
 is'the  great  misfortune.  Today  our
 gredtest  regret  is  that  the  cultural  and
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 religious  life  that  was  set  by  Indian
 inspiration  has  been  destroyed  in  cal-
 culated,  deliberate,  wilful  and  perverse
 manner  by  the  so-called  forces  of
 liberation  which  means  not  the  libera-
 tion  of  the  people  but  persecution  and
 torture  and  degradation  of  the  human
 race.  That  should  stop  in  the  interest
 of  humanity  and  in  the  interest  of
 protection  of  basic  human  rights.

 Shri  J.  B.  Kripalani  (Guna):  Mr.
 Chairman,  Sir,  I  have  in  these  last  6
 years  talked  on  the  subject  of  Tibet.
 The  first  time  I  talked  in  950  im-
 mediately  after  Tibet  had  been
 occupied  by  China.  I  said  then  that
 a  buffer  State  has  been  destroyed
 and  that  it  is  a  danger  to
 us.  My  Communist  friend  said  that
 the  administration  there  was  cruel  and
 that  there  were  certain  customs  which
 he  did  not  like  and  which  we  also  may
 not  like.  Even  the  British  people
 could  have  said  that  they  had  a  justi-
 fication  in  conquering  India  because
 there  were  pindaris  and  there  were
 things  and  prevalance  of  sati  and
 slavery.  Actually,  they  did  say  that-
 they  had  come  to  civilise  us  and  that
 they  had  come  to  bear  the  whiteman’s
 burden.  Is  this  a  justification  ?

 He  also  gave  the  example  of  the
 treatment  meted  out  to  Negroes  in
 America.  Because  the  Negroes  are
 ill-treated  in  America,  will  he  want
 the  Chinese  to  go  and  liberate  the
 Negroes  ?

 Shri  Umanath  (Pudukkottai):  You
 raise  it  in  the  UNO.

 Shri  J.  B.  Kripalani:  You  raise  it
 in  the  UNO!  There  is  no  justification
 for  conquest.

 In  England,  in  the  beginning  of  the
 9th  Century,  as  late  as  the  19th
 Century,  if  you  stole  a  goat,  you  were
 given  the  punishment  of  death.  Are
 we  to  say  that  the
 were  barbarians  and  some  other  hordes
 of  people  should  have  gone  and
 liberated  them?  I  do  not  understand
 what  is  the  meaning  of  this  liberation.
 You  say  that  the  Dalai  Lama  was  an
 absoluté  ruler,  But  now  Dalai.  Lama

 has  no  power  at  all.

 a

 English  people

 Do  the  people.  -
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 go  and  pay  their  obeisance  to  Dalai
 Lama  or  not?  Are  they  mad?  There
 are  certain  customs  which  prevail  in
 a  country;  they  are  not  due  only
 because  of  power,  but  they  are  due
 to  tradition,  they  are  due  to  conven-
 tion.  We  cannot  quarrel  with  them.

 He  gave  the  example  of  Pakistan.
 Have  we  gone  to  Pakistan  and  imposed
 a  democratic  rule  upon  them  because
 we  think  that  the  totalitarian  rule  is
 barbarous?  Every-kind  of  totalitarian
 rule,  whatever  be  its  colour  or  com-
 plexion,  is  barbarous  in  the  present
 day.  So,  shall  we  go  and  liberate  the
 people  of  Pakistan  or  of  the  United
 Arab  Republic  ?

 An  hon,  Membet:  China:

 Shri  J.  B.  Kripalani:  China,  of
 course,  is  a  favourite  with  them.  So,
 I  am  not  giving  the  example  of  China.

 “The  governance  of  a  country  is  the
 function  of  those  who  are  governed.
 If  they  have  got  to  liberate  themselves,
 they  will  liberate  themselves  from  the
 native  tyranny.  It  does  not  give  the
 right  to  another  nation  to  go  and
 interference  in  the  matter.  Whatever
 I  have  seen  of  Tibet,  of  Tibetans,  I
 find  that  they  have  love  for  their
 Lama,  they  have  reverence  for  him.
 It  may  be  right  or  wrong.  We  have
 reverence  for  our  images.  It  may  be
 wrong  from  the  point  of  view  of
 Musalmans.  Are  we,  therefore,  to  be
 condemned  for  it  and  considered  as
 barbarians?  I  do  not  know  what  is
 bardarous  and  what  is  not  barbarous  ?
 What  happens  in  China  today  is,  to
 my  mind,  absolutely  barbarous,  That
 does  not  justify  our  interefence  in
 their  affairs  as  they  are  doing  from
 day  to  day  in  our  internal  affairs
 through  their  radio,  There  is  no  justi-
 fication  for  it.

 I  do  not  know  whether  my  Com-
 munist  friends  know  that  the  popula-
 tion  of  Tibet  was  2  to  3  millions,  Now,

 ‘the  Chinese  have  gone  in  as  many
 mumbers  in  order  to  civilize  those
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 people.  There  is  absolutely  no  justi-
 fication  of  this.  Moreover,  as  I  have
 held,  this  was  a  buffer  State  and  we
 had  every  right  to  see  that  this  buffer
 State  was  not  conquered  by  people
 who  might  some  time  come  over  and
 invada  our  country,  and  that  has
 actually  happened.  This  Treaty  of
 954  was  made  between  us  and  the
 Chinese;  so  Jong  it  was  stated  that
 the  Chinese  had  suzerainty  over  the
 Tibetans  and  that  that  suzerainty  had.
 descended  from  the  emperors.  The
 Chinese  themselves  were  slaves  to
 those  emperors.

 Those  emperors  of  the  Manchu
 dynasty  prescribed  for  them  a  long
 pigtail  as  a  mark  of  slavery.  The
 Manchus  themselves  had  conquered
 China  and  imposed  their  rule  upon
 it.  That  Manchu  dynasty  had  several
 times  invaded  Tibet  and  sometimes
 conquered  it  but  sometimes  they  were
 thrown  off.  The  Tibetans  had  never
 consented  even  to  that  suzerainty.
 But  supposing  there  was  suzerainty
 and  the  Communist  Government  in
 China  had  a  right  to  that  suzerainty,
 then,  I  think,  according  to  the  high
 creed  of  the  Communists,  according
 to  Marxvism,  suzerainty  would  be  an.
 imperial  conception;  it  would  not  be
 a  democratic  conception;  it  would  not
 square  with  the  advanced  ideas  that
 the  communists  pretend  to  have.

 The  whole  point  is  that  the  com-
 munists,  when  they  are  in  a  minority
 in  a  country,  have  extra-territorial
 loyalty  but  when  they  acquire  power
 and  come  into  government,  they  be-.
 come  nationalists;  in  fact,  they  not  only
 become  nationalists,  but  they  become
 rabidly  expansionist.  This  was  the
 case  with  Russia  and  this  is  now  the
 ease  with  China.  There  is  nothing
 extraordinary  in  the  Chinese  conquer-
 ing  that  coutry  by  force  and  grafting
 their  own  population  in  that  territory.

 What  has  happened  is  the  destruc-
 tion  of  this  ancient  nation  of  Tibet.
 Neither  in  language,  mor  in  customs:
 nor  in  manners  are  the  Tibetans
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 Chinease  in  any  way.  In  fact,  they
 had  more  affinity  with  India  than  with
 China.  And  the  Chinese  had  absolutely
 no  claim  on  that  territory.

 When  that  treaty  was  made,  I  had
 said  in  this  Parliament  that  that  treaty
 was  made  in  sin  because  it  put  the
 seal  of  our  approval  on  the  enslavement
 of  an  ancient  nation.  After  ali  the
 Tibetans  did  not  trouble  any  other
 People.  They  were  going  on  with  their
 life  in  those  regions  of  theirs.  They
 never  went  out.  They  never  allowed
 anybody  else  to  come  in  [ror  outside.
 They  were  living  their  own  way  of
 life.  All  people  have  a  right  to  live
 their  own  life.  Other  people,  on
 account  of  their  supposed  superior
 civilisation  should  not  try  to  impore that  civilisation  upon  them.  I  do  not
 know  what  the  meaning  of  the  world.
 ‘civilisation’  or
 Supposing  today,
 come  out  from

 ‘culture’
 Christ

 really  is.
 were  to

 his  grave,  would
 he  be  more  civilised  than  we
 moderns  are?  Dig  he  know  how  to
 use  electricity;  he  had  never  heard  of
 it?  He  would  not  have  seen.  a  motor-
 car:  he  would  not  have  the  knowledge
 that  we  have  got.  Supposing  Buddha
 came  here  today,  will  he  be  more  civil-
 ised  than  we  are.  We  would  say  that
 we  are  more  civilised  because  we
 have  so  many  gadgets,  we  have  so
 many  printed  books,  this,  that  and  the
 other.

 Sir,  I  would  submit  that  civilisation
 js  a  matter  of  the  heart;  civilisation  is
 a  matter  of  the  inmer  heart  or  the
 inner  man.  Civilisation  is  8  matter  of
 the  soul  of  man.  Civilisation  does  not
 consist  in  the  trinkets  that  we  have  in
 the  external  world.  I  am:  sure  I  have
 more  knowledge  than  my  grandfather.
 He  had  no  knowledge  of  electricity:  he
 had  no  knowledge  of  aeroplanes;  he
 had  not  travelled  as  I  have  done.
 Shall  I  say  then  that  ke  was  a  har-
 barian?  If  that  was  so,  then  al!  our
 ancestors  were  barbarians.  This  is  a
 Strange  definition  of  civilisation  and
 culture.  May  I  point  out  to  the  com-
 munist  friends  that  their  own  ances-
 tors  were  much  less  civilised  than
 they  are,  they  were  much  less  cultur-

 ASADHA  23,  889  (SAKA)  Tibet  (Res.)  972
 ed  than  they  are,  and  they  had
 less  knowledge  and  they  had  not
 travelled  much  and  they  did  not
 go  out  of  their  areas?  There-
 fore,  on  that  ground,  would  the  com-
 munist  friends  consider  them  as  bar-
 barians?  If  they  are  prepared  to
 consider  their  ancestors  as  barbarians,
 then,  of  course,  and  then  only,  they:  can
 have  a  justification  to  consider  others
 as  barbarians.  Europe  considered  it-
 self  more  civilised  than  the  Asian  and
 African  countries.  In  Africa,  there  are
 People  who  are  cannibals.  Are  you
 going  to  conquer  them  on  that  account.
 Will  that  be  doing  good  to  humanity?
 All  that  you  can  do  is  to  do  as  India
 did.  What  did  India  do?  People  in
 India  carried  their  culture  to  other
 countries  by  peaceful  means.  They
 sent  priests.  As  my  hon.  friend  said,
 a  man  went  from  Bengal—he  should
 have  said  ‘went  from  India’—and  car-
 ried  Buddhism  to  Tibet.  We  carried
 Buddhism  to  Ceylon,  to  South-East
 Asia,  to  China,  to  Japan,  This  is  the
 way.  Conquest  ig  not  the  way.  Even  if
 we  consider  our  own  civilisation  to  be
 superior,  conquest  is  not  the  way  to
 spread  it.  You  cannot  convert  people
 by  means  of  arms  even  though  you
 have  superior  power.

 So  I  say  this  has  been  a  grea’  rape
 of  Tibet  and  it  is  a  standing  blot  on
 us,  that  we  did  not  raise  our  voice
 when  we  could  have  done  so.  I  know
 that.  I  have  gone  to  other  lands.
 This  question  of  Tibet  came  up  in  con-
 versation.  They  said:  ‘You  were  the
 most  concerned.  You  fellows  did
 nothing.  Do  you  expect  us  to  take
 your  burden  upon  ourselves?  We  are
 far  off.  China  is  no  threat  to  us’.

 China  was  a  threat  to  us.  But  the
 authorities  here  were  blind  to  it-
 Even  at  that  time  a  letter  was  written
 by  Sardar  Patel  to  Jawaharlal  Nehru.
 You  can  read  that  letter.  It  clearly
 says  that  there  was  a  danger  from
 China  on  acount  of  the  destruction  of
 Tibet.

 So  every  right-minded  man  will  think
 that  the  liberation  of  Tibet  is  a  problem
 with  which  the  whole  world  is  concern-
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 {Shri  J.  B,  Kripalani]
 ed.  If  the  world  considers  itself  to  be
 civilised  and  ‘not  to  be  communist  only,
 then  I  suppose  it  is  the  duty  of  UNO
 to  take  up  this  question.

 Shri  Sradhakar  Supakar  (Sambal-
 pur):  The  arguments  that  have  been
 put  forth,  that  something  very  bad
 occurred  at  the  time  of  the  Chinese
 occupation  of  Tibet,  it  was  interference
 in  their  social  affairs,  it  was  inter-
 ference  in  their  religious  affairs,  all
 that  may  be  conceded.  But  the  present
 question  is  whether  at  the  present  mo-
 ment,  as  the  Resolution  recommends,
 “the  Dalai  Lama  should  be  recognised
 as  the  head  of  the  Emigre  Government
 of  Tibet  and  all  facilities  and  help  be
 extended  to  him  by  the  Government  of
 India  to  liebrate  Tibet  from  the  colonial
 rule  of  Communist  China.”  can  be  sup-
 Ported.

 India  as  a  Government  did.  at  the
 time  of  the  Chinese  occupation  of  Tibet.
 take  a  particular  stand.  We  entered
 into  an  agreement  with  China.  Our
 Position  has  consistently  been  that
 China  is  the  suzerain  authority  so  far
 as  Tibet  is  concerned.  If  we  take  up
 that  position,  then  the  question  of
 Tibet  comes  within  the  domestic  juris-
 diction  of  the  Chinese  People’s  Re-
 public.

 Shri  J.  B.  Kripalani:  Suverainty  is
 Not  sovereignty.

 Shri  Sradakar  Supakar:  Having
 accepted  that  position,  what  can  we  do
 now?  Can  we  legally  wringle  out  of
 that  position?  Once  a  treaty  has  been
 entered  into  with  China,  is  it  now
 possible  to  back  out?

 Shri  K,  N.  Tiwary  (Bettiah):  How
 are  we  backing  out  of  privy  purses?

 Shri  Sradakar  Supakar:  That  may
 be  possible  in  internal  affairs  are  con-
 cerned,  but  so  far  as  international  deal-
 irigs  are  concerned,  I  ask  this  specific
 question.  Is  it  open  for  us  now,  having
 accepted  all  these  years  China  to  be
 the  suzerain  authority,  in  what  way
 can  we  rescind  or  avoid  that  agree-
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 ment  into  which  we  entered,  especially
 after  1954,

 This  matter  was  raised  in  the  General
 Assembly  of  the  United  Nations.  Un-
 fortunately  at  that  time  only  a  small
 member  of  the  United  Nations,  namely
 El  Salvador,  so  far  as  I  remember,
 raised  this  matter,  and  it  did  not  get
 the  support  even  of  the  major  powers.
 After  all  this,  after  the  lapse  of  so
 many  years,  I  do  not  know  whether  it
 will  be  possible  for  us  to  rake  up  the
 issue.  If  after  a  lapse  of  5  or  6
 years  we  now  come  forward,  with  the
 background  of  the  recent  happenings
 in  Peking.  with  a  change  in  our  attitude,
 I  do  not  know  what  the  world  will
 think  of  us.

 Therefore,  both  from  the  legal  aspect
 and  from  the  constitutional  aspect,  my
 personal  opinion  is  that  it  would  not  be
 Proper  to  support  this  resolution.

 Shri  Nath  Pai  (Rajapur):  The  rape
 of  Tibet  by  China,  with  the  connivance
 and,  at  times  what  appeared  to  be,  the
 consent  of  the  Government  of  India,
 will  go  down  in  the  history  of  modern
 India  as  one  of  the  tragedies,  and  every
 future  Indian  will  read  it  with  a  sense
 of  guilt  and  shame.

 We  cannot  completely  escape  from
 the  responsibility  which  the  Govern-
 ment  of  India  shares  for  the  rape  of
 these  unfortunate  peple,  and  it  was
 nothing  short  of  a  rape.

 Let  us  remember  that  the  Tibetan
 leaders  and  the  people  of  Tibet  were
 very  apprehensive  regarding  the  sug-
 gestions  of  Mao  China,  and  they  tried
 to  resist,  and,  remembering  their  great
 tradition  of  friendship  with  this  count-
 ry,  they  hopefully  turned  to  us  for
 help,  succour,  guidance,  sustenance.
 Far  from  standing  by  these  people  who
 were  trying  ४0  raise  the  banner  of
 their  dreedom,  we  advised  them  to
 unfurl  and  lower  it.  Had  it  not  been
 for  this  dubious  advice  given  by  us,
 the  history  of  modern  Tibet  would
 have  been  different.  These  brave  and
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 aneient  people  would  not  have  sub-
 mitted  so  meekly  to  the  Chinese  gutho-
 rities.  They  would  have  continued
 their  fight  for  freedom.

 One  of  the  shameful  chapters  of
 modern  Ifdia’s  history  is  this,  that
 India  which  stood  by  Abbysinia  when
 it  was  resisting  Mussolini’s  Italy,
 India  which,  in  spite  of  its  bondage,
 stood  by  Republican  Spain  in  resisting
 the  Fascists  of  Spain,  India  which  sup-
 ported  other  countries  and  particularly
 China  when  China  was  the  victim  of
 Japanese  aggression,  that  same  India,
 when  she  became  free,  far  from  stand-
 ing  by  the  small,  innocent  nation  which
 has  been  an  ancient  ally,  friend  and
 neighbour,  good  neighbour,  model
 neighbour,  ideal  neighbour,  India,  far
 from  standing  by  the  duties  of  a  neigh-
 bour,  asked  Tibet  to  succumb  to  the
 blandishments  of  China.  Our  guilt.
 therefore,  our  share  of  responsibility,
 cannot  be  washed  away  by  legal  quib-
 bling  as  the  Hon.  Member  from  the
 Congress  Party  just  now  was  trying
 by  taking  shelter  under  certain  niceties
 of  law.  If  you  want  to  know  the  law,
 the  law  is  against  the  Government  of
 India.  Tibet  had  been  a  free  nation.
 Those  who  want  to  say  that  Tibet  was
 a  satellite  of  Peking,  let  them  study
 history...

 Shrj  Vasudevan  Nair
 There  are  two  histories.

 (Peermade):

 Shri  Nath  Pai:  I  will  quote  you
 history;  you  wil  be  changing  history.
 Particularly,  Mr.  Vasudevan  Nair.  I
 am  coming  to  Moscow.  I  know  I  was
 interrupted  like  this  when  in  958  I
 pointed  out  the  threat  from  China.  I
 was  told  by  Mr.  Vasudavan  Nair  and
 Mr.  Indrajit  Gupta  to  ‘stop  this  hymn
 of  hatred  against  China;  China  is  our
 ally’.

 Shri  Vasudavan  Nair:  Even  today
 we  will  say  that;  we  have  the  courage
 to  say  that.

 Shri  Nath  Pai:  Mr.  Chairman,  you
 witnessed  that  they  had  to  take  back
 their  word  and  eat  a  humble  pie  and
 condemn  the  Chinese  aggression  against
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 this  country.  I  am  going  to  prove,
 Mr.  Chairman,  that  free  India  bears
 the  main  guilt,  if  any  nation  apart
 from  the  Chinese  is  guilty  of  betraying
 the  freedom  of  the  people  of  Tibet.
 I  want  to  say  this  particularly  for  the
 benefit  of  my  distinguished  friend  Mr.
 Vasudevan  Nair  who  deeply  is  in  agree-
 ment  with  me  but  for  the  sake  of  re-
 cord  is  perhaps  pretending  to  disagree
 with  me,  that  when  we  raised  the  ques-
 tion  of  Tibet's  freedom,  the  Soviet  posi-
 tion,  in  those  times,  used  to  be  differ-
 ent  from  our  own.  But  the  question
 of  Tibet  is  identical  with  that  of  Outer
 Mongolia.  The  relationship  between
 Outer  Mongolia  and  Peking  and  the
 relationship  between  Tibet  and  Peking
 were  more  or  less  identical.  The  Soviet
 Union  today  has  taken  the  stand  that
 Outer  Mongolia  should  be  completely
 a  free  independent  sovereign  nation  and
 State.  We  see  that  there  is  an  inde
 pendent,  sovereign  State.  Those  who
 quote  history  should  remember  the
 history  of  Mongolia.  Mongolia  at  least
 was  sometimes  under  the  suzerainty  of
 the  Manchus  but  Tibetans  never.  There
 is  another  history.  If  there  was  a  kind
 of  nominal  suzerainty  of  Peking  over
 Lhasa,  there  were  occasions  in  the  long
 and  distinguished  history  of  Tibet  when
 Tibet  imposed  its  suzerainty  on  Peking
 and  extracted  tribute  from  Peking.
 There  are  occasions  when  Tibetan
 generals  went  to  Peking  and  extracted
 some  tribute  and  I  think  the  scholar  of
 history  there  will  corroborate  me  when
 he  spoke  on  this.

 Bro  राम  मनोहर  लोहिया  (कन्नौज)  :

 पूरे  नौ  बरस  ।

 शो  नाजयवाई  :  पूरे  नौ  बरस  1

 I  would  like,  Mr.  Chairman,  that  we
 do  not  forget  in  betraying  the  freedom
 of  Tibet,  we  have  put  India’s  freedom
 in  jeopardy.  The  bayonet  which  was
 a  thousand  miles  away  from  the  fron-
 tiers  of  India  now  point  to  Delhi.  If
 today  the  Chinese  are  in  a  position  to
 threaten  us  any  time  they  like,  it  is
 because  we  never  fully  realised  that  in
 destroying  the  basis  of  Tibetan  free-
 dom,  we  are  not  only  betraying  the
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 [Shri  Nath  Pai]
 Tibetan  people  but  we  are  putting  the
 feerdom  of  India  achieved  after  so
 much  labour  into  jeopardy,  in  danger,
 at  the  tender  mercy  of  the  masters  of
 Peking.  We  should  not  be  afraid  of
 doing  our  duty.  It  is  never  too  late
 for  a  nation  to  rectify  its  mistake.
 What  a  fallacious  and  untenable  argu-
 ment  for  a  speaker  there  to  staud  up
 and  say:  Can  we  undo  it?  Yes;  what
 has  been  wrong  should  be  undone  at
 the  first  opportunity.  We  made  a  mis-
 take  in  1954.  967  is  not  late  to  undo
 it.  Let  us  not  be  intimidated  by  the
 Chinese.  We  have  been  told  about
 Tibet  being  a  backward  people  and  the
 superior  civilisation  of  China  coming  to
 their  rescue.  That  a  Marxist  shovid
 raise  this  kind  of  argument  makes  us
 really  hang  down  our  head  in  shame
 because  that  was  patently  the  plea  of
 imperialists  who  went  to  Africa:  they
 were  cannibals  ang  the  superior  civil-
 isation  of  Europe  was  to  be  brought
 to  them.  That  was  the  plea  and  justi-
 fication  for  the  European’s  imperialist,
 colonial  rule  being  imposed  on  the
 people  of  Africa.  We  reject  it;  we  re-
 sist  it  and  we  never  accepted  it.  But
 the  same  argument  is  being  raised
 here  against  the  Tibetan  people  that
 they  were  amputating  the  hands  of
 their  fellow  countrymen.  So,  the
 Chinese  should  go  and  do  it  for  the
 Tibetans?  Interruptions.)  What  does
 it  mean?  If  at  all  my  hand  is  to  be
 amputated,  I  would  prefer  my  fellow
 countrymen  do  it  than  foreigners
 coming  and  doing  it.  That  has  beeu
 the  essence  of  sovereignty  and  freedom.
 If  the  Tibetans  were  doing  this  kind  of
 thing.  I  do  not  like  the  hands  being
 amputated.  As  Mr.  Chatterjee  pointed
 out.  as  a  student  of  law  I  went  to
 Chelmsford  and  I  was  shown  the  place
 where  4948  an  Englishman  was
 executed  for  stealing  a  chicken.  Now.
 nobody  there  would  suggest  that  since
 this  was  the  barbarous  punishment  that
 ene  Englishman  ‘was  meeting  out  to
 nother  Englishman,  the  Englishmen
 should  be  under  the  superior  rule  of
 somebody  else.  What  the  people  do
 to  themselves  is  entirely  their  concern.
 Mr.  Chairman,  this  is  the  norm,  this
 ia  the  criterion  and  this  is  the  justifi-
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 cation,  for  sovereignty,  for  indepen-
 dence  and  for  freedom.

 I  would  now  briefly  say  this  thing.
 We  made  a  mistake;  some  others  did
 it,  but  all  Indiana  must  share  in  the
 guilt  because  we  did  not  raise  our  voice
 at  that  time  as  strongly  as  we  should
 have  done,  but  it  is  not  late;  we  see
 the  dimension  of  the  folly  committed.
 Some  of  us  did,  but  not  perhaps  as
 vigorously  as  we  ought  to  have:  we
 should  have  done  it  more  vigorously,
 more  consistently,  more  persistently
 because  those  who  were..-

 Tro  wa  सनोहर  लोहिया  :  एक  ही
 तरीका  धा--हम  इस  सरकार  को  शात्म  कर
 देते  -

 श्री  नाथ  पाई  :  वह  तो  होना  चाहिए
 लेकिन  ग्राज  भी  हम  बहुत  कुछ  कर  सकते  हैं
 और  हमें  उसको  करना  चाहिए  ।

 Our  voice  should  be  strongly
 raised.  I  know  that  you  are  ready
 to  call  another  Hon.  Member..
 But  I  would  make  this  sugges-
 tion.  Let  us  look  at  it,  Even
 today  we  are  finding  an  interest-
 ing  development;  belatedly  Mos-
 cow  is  perhaps  realising  the  in-
 justice  done;  when  the  danger
 began  to  come  closer  to  the
 frontiers  of  Soviet  Union,  when  the
 Soviet  Union  threatened  with  a
 new  challenge  from  China  in
 Sinkiang.  The  leaders  of  Moscow
 now  are  trying  to  talk  in  terms
 of  the  right  of  the  people  of  Tibet
 to  freedom,  to  sovereignty  and  to
 independence.  There  is  g  new
 development:  Radio  Tashkent  is
 regularly  broadcasting.

 श्री  मधु  लिमये  :  वे  श्राज  नहीं  तो
 कल  करेंगे  1

 Bro  राम  मनोहर  लोहिया  :  स्टालिन
 ने  किया  था  लेकिन  इन  लोगों  को  पता
 नहीं  है  ।
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 Shri  Nath  Pai:  This  is  a  beginning;
 Dloscow  has  made  the  right  beginning.
 It  will  go  along  with  us.  Will  India
 have  ithe  courage?  I  appeal  to  the
 Fetxrnal  Affairs  Minister.  These  are
 any  concrete  proposals.  It  has  been
 <ur  tradition  to  stand  by  all  people  in
 their  struggle  for  freedom.  Let  us
 begin  first  with  our  neighbour.  Let  us
 encourage  and  accept  the  Tibetan
 people's  right  to  freedom.  I  do  not  want
 the  Lama  system;  I  do  not  want  the
 theocratic  system;  I  here  entirely  agree
 with  Shri  N.  C.  Chatterjee.  But  I]  do
 stand  unequivocally—I  am  not  going
 to  be  an  apoligist—for  the  right  of  the
 Tibetan  people  to  absolute  freedom.
 I  do  not  want  a  buffer  State  for  my
 ‘enefit.  I  want  to  see  a  free  Tibet
 because  I  believe  in  Independence,  in
 my  independence.  Therefore,  I  want

 to  see  an  independent  and  free  Tibet.
 I  do  not  want  a  satellite  India;  1
 much  less  want  a  satellite  Tibet  which
 is  a  satellite  to  Peking.  Let  us  have
 the  courage  and  support  the  struggle
 ‘for  freedom  of  Tibet.

 The  Khampas  are  among  the  bravest
 cf  Asians.  Let  us  not  with  folded
 ‘arms  sit  back  and  bank  on  legal  nice-.
 ties.  What  can  we  do?  When  there
 ‘is  a  struggle  for  freedom,  whenever  a
 people  rise  against  a  tyrant,  there  is
 the  right  of  every  sovereign  nation
 ‘hich  believes  in  freedom  to  stand  by
 that  freedom.  It  was  this  stand  which
 ‘France  took  and  supported  the  Ameri-
 ‘can  war  of  liberation.  It  was  the
 Posture  we  took  in  Spain  when  China
 was  resisting  Japan.  We  should  take
 ‘the  same  stand  withcut  being  worried
 as  to  what  Moscow  thinks,  or  what

 ‘Peking  thinks  or  what  somebody  else
 ‘thinks.  Luckily,  Moscow  is  beginning
 to  agree.  Have  the  courage;  supply

 ‘the  arms  to  the  brave  Khampas.  All
 ‘that  they  need  is  not  an  Indian  divi-
 ‘sion;  all  that  the  Khampas  need  is  the
 regaining  of  freedom,  and  some  atms.
 Tf  Peking  is  not  hiding  the  fact  that
 It  is  supplying  arms  to  Indians  when
 ‘they  are  trying  to  ‘bring  about  dis-
 memberment  of  our  country,  when  the
 Mizos  and  Nagas  are  getting  arms—

 ‘time  and  again,  the  External  Affairs
 ‘Minister  and  the  Defence  Minister
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 make  this  candid  admission  in  this
 House  that  the  arms  are  made  in
 China—why  are  we  afraid?  Not
 only  that.  The  Peking  Radio  has  said
 it  openly  :  even  in  Naxalbari  they  say
 that  the  light  that  is  shining  in  Naxal-
 bari  has  been  inspired  by  the  teachings
 of  Mr.  Mao.  If  this  is  the  audacity  of
 Peking—I  am  concluding,  Sir—why
 should  we  not  have  the  courage  of  our
 convictions?  Let  us  stand  by  the  right
 of  the  people  of  Tibet  to  freedom.  Let
 us  try  to  undo  the  wrong  we  did  to
 them  in  1954.  Let  us  bravely  supply
 the  arms  that  they  need.  I  am  going
 to  say  things  bravely.  We  were  tcld
 all  the  while  about  diplomatic  niceties,
 about  Peking  being  angry  with  us.
 Peking  is  a  bully.  If  Peking  nad  the
 courage,  then  they  would  have  destroy-
 ed  the  might  of  the  Americans  and
 taken  Matsu  and  Quemoy.  But  they
 dare  not  do  that.  The  presence  of  the
 sixth  fleet  terrorises  them.  They  will
 attack  timid  India;  they  would  try  to
 take  the  territory  of  India  because  here
 is  a  pusillanimous,  atimid  adminis-
 tration.  I  say  Peking  is  basically  a
 bully.  When  they  are  confronted  with
 superior  might,  they  will  not  have  tHe
 guts.  So.  when  there  is  a  new  gene-
 ration  of  India,  it  is  not  going  to  acqui-
 esce  in  this  crime  of  betrayal  of  our
 neighbour.

 We  want,  therefore,  this  Government
 unequivocally  to  recognise  the  right  of
 the  Tibetan  people  to  full  freedom.
 What  social  system  they  evolve  is  ab-
 solutely  their  right.  Let  China  have
 communism  if  the  people  of  China  want
 it.  If  the  Russians  want  communism,
 they  are  welcome.  The  Tibetan  people's
 right  to  freedom  must  be  upheld  by
 India.  In  this  year’s  UN  General
 Assembly,  the  spokesman  of  India  must
 not  be  an  apologist  for  the  enslavement
 of  the  people  but  must  be  the  charm-
 plon  of  the  people  on  behalf  of  the
 people  of  India  to  the  freedom  of  the
 people  of  Tibetan.  Mr.  Chagla  who  is
 now  having  the  support  of  an  over-
 whelming  section  of  this  House  will
 have  the  courage  to  rectify  the  past
 mistake  which  has  been  nothing  but
 a  shameful  mistake.

 II980
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 wi  रणधं:र  सिह  (रोहतक)  :  चेयरमैन

 साहब,  फ़ौजी  नुक्ता-ए-नज़र  से,  ज्योग्राफ़ियाई
 लिहाज़  से  बौर  मुल्क  की  हिफाजत
 के  ख्पल  से  तिब्बत  हिन्दुस्तान  की
 ढाल  है  |  वह  ढाल  हम  ने  झपने

 ही  हाथों  से  खो  दी।  जो  बात  ग्रलत  हुई  है,
 उस  को.  बार-बार  सही  कहना  और  बड़ी
 ग्रलती  है।  चीन  के  मामले  में  हमें  यह  भन्देशा

 नहों  था  कि  मुस्तकबिल  में  जः  कर  ऐसी  ऐसी
 बातें  होंगी  ।  चीन  सिर्फ  हमें  ही  नहीं,  रूस,
 प्रमरीका,  सारे  एशिया  और  अफ़रोका  को
 निगलना  चाहता  है।  चोन  सारो  दुनिया
 के  लिए  खतरा  है  और  इस  प्रयदहे
 को  हम  ने  लगाम  डालनो  है,  है ६: ह  को  कंट्रोल
 करना  है।

 चोन  का  जो  बानो  है  माओ-त्से-तुंग,
 उस  ने  झपनी  किताब  में  एक  बार  नहीं,  बार-बार
 जिक्र  किया  है  कि  दुनिया  का  वह  एक  लाख

 मुरब्बा  मोल  इलाका  चीन  का  है,  जिस  में

 लद्दाख,  नेफ़ा,  भूटान,  सिक्किम,  बर्मा  और
 इन्डोचाइना  झा  जाते  हैं।  माओो-त्से-तुंग
 के  बाद  जो  इस  का  जानशीन  होगा  मार्शल
 लिन  पियाओ,  उस  ने  अपने  दस  हज़ार
 अलफ़ाज  के  एक  आटिकल  में  लिखा

 है  कि  यूरोप  और  शुमाली  झमरीका  तो  शहर
 हैं  और  उन  को  छोड़  कर  एशिया,
 अफ़रीका  और  जनूबी  अमरीका  वगैरह
 दुनिया  के  सारे  के  सारे  मुल्क  देहात  हैं  और
 और  हमें  इन  देहात  को  शहरों  के  चंगुल  से
 बचाना  है।  उस  का  इशारा  है  कि  एशिया,
 भ्रफ़रोका  और  जनूबी  अमरीका  में  हम  ने

 एक  खूनों  इनक्लाब  लाना  है।  माओ्नो-स्से-सूंग
 की  सब  से  पहलो  निगाह  हिन्दुस्तान  पर  है।
 उमप्त  ने  जो  यह  कहा  है  कि  हम  ने  फ्रांस  पहुंचना

 'है,  लेकिन  कलकत्ता  की  माफंत  पहुंचना  है,
 तो  स  का  सीधा  इशारा  हिन्दुस्तान  से  है।

 मैं  कहना  चाहता  हूं  कि  हमारा  मुकाबला
 उस  दुशमन  से  है,  जो  श्रमन  की  बात  नहीं
 लानता,  जो  बातचीत  को  नहीं  समझता,
 जो  गांधी  के  दृथियार  को  नहीं  प्पनाता।

 JULY  4,  967  Tibet  (Res.)  11982.

 बह  कहता  है  कि  ताकत  तोष  के  दहाने  से
 निकलतो  है  श्रौर  झमन  की  बातनीत  किसी:
 गोल-मेज़  कांफ्रेरेंस  में  नहीं  होती  है,  बल्कि
 अमन  की  बातचोत  मैदाने-जंग  में  गोलियों
 की  झंकार  ब्ौर तोपों  की  दनादन  करती  है  #
 हिन्दुस्तान  का  मुकाबला  ऐसे  दुशमन  से  है॥

 5.58  hzs,
 [Mr.  Daruty-Speaker  in  the  Chair]

 मैं  आप  की  माफ़ंत  हाउस  से  यह
 कहना  चाहता  हूं  कि  जहां  तक  तिब्बत  का

 ताल्‍्लुक  है,  वहां  दलाई  लाभा  के  होने  या
 न  होने  का  सवाल  नहीं  है।  यह  हिन्दुस्तान
 की  जिन्दगी  का  सवाल  है।  हिन्दुस्तान  एक
 एक  जम्हूरियत  है,  जिस  के  ऊपर  चोन  हमारी
 मर्जी  के  खिलाफ़  एक  डिक्टेटराना  “हज्म'
 लादना  चाहता  है।  अगर  चीन  और  हमारे
 बीच  में  तिब्बत  एक  बफ़र  स्टेट  की  शक्ल
 में  रहता,  तो  हज़ारों  साल  के  लिए  एक  बड़ी
 फौज,  नेवी  शौर  एयर  फ़ोर्स  का  हमारा  खर्च
 बच  सकता  था,  लेकिन:  तिब्बत  के  बीच
 से  निकल  जाने  के  बाद  चाहे  हम  अपनी  फ़ोज
 को  बीस  डिविज़न  से  बढ़ा  कर  सौ  डिविज्ञन
 कर  लें,  चाहे  अपनी  हवाई  फ़ौज  शौर  नेवी
 को  दस  गुना  कर  लें,  लेकिन  हमारे  देश  को
 एक  बड़े  खतरनाक  और  ताकतवर  देश  से
 चौबीस  घंटे,  हर  लमहे  और  हर  ह...  खतरा
 बना  हुआ  है।

 राजनीति  में  डिप्टी  स्पीकर  साहब,
 मैका बिल  एक  दुनिया  का  माना  हुप्ला  सियासतदां
 पैदा  हुआ  है,  उत्त  ने ग्पनी  किताब  “दि  मिसेज
 में  कहा  है  कि  वह  देश  होशियार  देश  नहीं  है
 जो  एक  ज़ाबिर  और  ग़ासिब  देश,  एक
 खतरनाक  देश  के  साथ  एतबार  करे,
 उस  के  एतबार  में  शाये  |  यहां  मैं  यह
 कहना  चाहता  हूं  कि  हम  ने  यह  गलती  की

 प्कि  जो  हम  ने  चोन  पर  एतबार  किया  और
 उस  के  साथ  दोस्ती  का  हक  निभाया।  मैं
 यहां  इस  हाउस  में  भाष  के मार्फ़त  यह  बात

 पूरे.  जोर  से  कहना  चाहता  हूं  कि  एशिया
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 में  दो  ताकतें  हैं।  एक  जम्हूरियत  को  ताकत
 जिस  का  सरदार  हिन्दुस्तान  है  और  दूसरी
 एक  गी  जाकत  जो  जंगेबाज़  ताकत  है  वह
 चीन  के  पास  है।  इन  दोनों  का  जरूर  हो  टकराव

 -होना  है,  आज  हो,  कल  हो,  दस  साल  में  जा
 कर  हो।  झब  प्त  में  जो  तिब्बत  को  एक
 रोल  अदा  करना  था,  अफसोस  है  वह
 ढाल  हम  ने  खो  दी  ।  मैं  झाप  को  यहां  यह  कहना
 चाहता  हूं  कि  जहां  डिप्लोमेसी  का  सबाल
 हो,  जहां  राजनीति  का  सवाल  हो,  उतर  में
 हम  ने  कब  क्‍या  कहा  था  उत  को  मानने  का
 सवाल  नहों  पैदा  होता  |  रूस  अपनी  बात  को
 मानता  है  कि  हम  ने  50  साल  पहले  क्‍या
 कहा  था?  क्‍या  ट्रीटी  थी?  सियासत  नाम
 ही  इस  का  है  कि  ट्रीटी  और  मुहायदे  24
 घंटे  के  अन्दर  बदलते  हैं।  हम  ने  कोई  बात
 किसी  जमाने  में  की।  चत  वक्‍त  क्‍या  हालत
 थी  ?  ग्राज  क्या  हालत  है  ?  एक  स्वार्थी  और
 बदमग्ज  लड़ाकू  के  साथ  हमारी  दुशमनी
 हो  गई।  चूंकि  चीन  का  'रबेया  हमारे  साथ
 वह  रबैया  नहीं  जो  उस  वक्‍त  था  और  वह
 हालात  बदल  गए  हैं,  न  सिर्फ  चीन  के  साथ
 बल्कि  दुनिया  के  साथ,  तो  मैं  कोई  बनह
 नहीं  समझता  कि  वह  जो  गलती  से  हम  ने

 हड्डी  मुंह  में  उठायी  वह  हड्डी  मुंह  में  उठाये
 रहें।  बह  में  ठोक  नहीं  समझता  |  जो  बात
 ठीक  नहीं  है  उत्त  को  हमें  परसू  नहीं  करना
 है।  मैं  पूरे  जोर  के  साथ  शाप  के  मार्फत  अपने
 भाइयों  से  कहना  चाहूंगा,  मेम्बर  साहबान
 से  कहना  चाहूंगा  कि  हमें  तिब्बत  के  मामले
 में  एक  बड़ो  मजबूत  नीति  झपनाना  है।  तिब्बत
 के  मामले  में  एक  ऐसी  नोति  अपनाना  है  जो
 बड़ी  मजबूत  हो।  वह  नीति  यह  है  कि  हर
 बह  चोज  जो  चोन  के  ब्विलाफ़  हमारे  काम
 भा  सके,  उस  को  हमें  इस्तेमाल  करना  है।
 इस्तेमाल  कोई  हमें  बाजीगर  का  तमाशा
 करने  के  लिए  नहीं  करना  है,  देश  को  बचाना

 है,  जम्हूरियत  को  बचाना  है।  शौर  उस
 के  लिए  दलाई  लामा  से  बढ़  करकोई  और

 नहीं  हो  सकता  जिस  का  इतना  असर  अपने

 देश  में  और  देश  के  झवाम  में  हो।  मैं  तारीफ
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 करता  हूं  मिनिस्टर  साहब  को  जो  उन  को

 यहां  पनाह  दिया,  और  उन  के  साथ  बड़ा
 अच्छा  सलूक  किया।  Yo  एन०  ज्ो०  में
 यह  चीज  जाती  है  तो  यू०  एन०  श्रो०  में
 दलाई  लामा  को  पूरा  सपोर्ट  है  झाज  चूंकि
 चोन  भी  हमारे  खिलाफ  हमें  नुकसान  पहुंचाने
 के  लिए  हर  बात  का  इस्तेमाल  करता  है  तो
 हमें  भी  ईंट  का  जवाब  पत्यर  से  देना  है।
 चोन  हमारे  प्यार  से,  मुहब्बत  से  या  किस्से
 कहानी  से  नहीं  मिना  ।  चोन  एक  जंगेबाज़
 देश  है।  उस  के  सामने  महात्मा  जी  की
 'फिनास्फो  से  काम  नहीं  चलेगा।  वह  नहीं
 मानता  यह  फिन्ास्फी  |

 तो  मैं  यही  कहना  चाहता  हूं  कि  यू०
 एन०  झों०  में  पूरे  जोर  के  साथ  यह  मामला
 उठाया  जाय  और  जितने  एशिया  व  अफीका
 के  देश  हैं  उनको  सारी  ताकत  श्रौर  उन  के
 वोट  को  दलाई  लामा  के  हक  में  इस्तेमाल
 किया  जाय।  एपा  ऐटमास्फेयर  क्रियेट  किया
 जाय  एशिया  में  शर  अफोका  में।  उसी  में
 जम्हुरियत  का  श्रौर  उसी  में  फ्रो  ब्ल्ड  का
 भला  है!  और  अगर  किसी  तरह  से  दब  गए  दस
 साल  पहले  जैसे  चोन  के  सामने,  उसी  तरह
 से  घुटने  टेक  दिए  तो  हिन्दुस्तान  गया,
 पाकिस्तान  गया  और  सारा  एशिया  गया
 फोक  गया।  यह  पहले  का  चीन  शब  नहीं
 है।  यह  इंतना  ताकतवर  देश  बन  गया  है,
 मैं  कोई  तारीफ  नहीं  करता,  रूस  को  भी  यह
 खायेगा।  एक  लाख  मुरब्या  मील  जमीन
 रूप्त  की  प्रपनी  बताता  है,  मंचूरिया  की  तरफ
 अपनी  जमीन  बताता  है,  इधर  जितने  शीर
 देश  हैं,  वियटनाम  की  तरफ,  उधर  श्रपनी
 जमीन  बताता  है।  तो  यह  जंगेबाज़  देश
 है  |  बह  देश  जो  प्रमन  की  बात  नहीं  करता  बा त-
 चीत  में  यकीन  नहीं  करता,  उत  के  साथ  मैं

 यह  समझता  हूं  कि  राजनीति  इसी  में  है,
 डिप्लोमेसी  इसी  में  है  भौर  देश  का  हित
 इसी  में  है,  अपने  कौम  और  मुल्क  का  मफाद
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 इसी  में  है  कि  दलाई  लामा  को  सपोर्ट  किया
 जाय  और  जित  बात  से  बाइना  को  कडम
 किया  जा  सके,  उस  बात  को  यू०  एन०
 शो०  के  जरिए  या  और  दूसरे  पोलिटिकल
 जरियों  से  किया  जाय।  इन  शब्दों  के  साथ
 मैं  इस  की  ताईद  करता  हूं  1

 Shri  H.  N.  Mukerjee  (Calcutta  North
 ‘East)  :  Sir,  I  oppose  entirely  and  totally
 ‘this  mischievous,  perverse  and  utterl:
 ‘irresponsible  Resolution  which  has  been
 Placed  before  the  House.

 I  have  heard  with  the  respect  that
 is  their  due  speeches  by  eminent  colle-
 .agues  of  mine  in  this  House  and  when
 Shri  N.  C.  Chatterjee  was  speaking  I

 ‘was  reminded  of  the  saying  that  we
 live  to  learn.  He  gave  us  what  ap-

 :peared  to  me  at  least  a  horror  comics
 on  which  he  tried  to  build  a  case  in

 ‘favour  of  this  mischievous  Resolution.

 I  heard  with  much  greater  respect
 ‘Acharya  ‘Kripalani  even  though  l  had
 a  feeling  that  I  had  heard  much  of  it
 before  and  while  I  appreciated  some

 ‘patches  of  profundity  in  which  happily
 for  us  he  happened  to  slither.  I  dis-
 covered  that  he  had  a  Rip  Van  Wink-
 lish  approach.  He  seemed  ६0  be  un-
 aware  of  the  kind  of  world  we  Jive  in.
 With  his  philosophical  propensities  it

 ‘appeared  to  me  very  strange  tnat  he
 does  not  even  know  the  nature  of  re-
 volutions.

 I  did  not  mind  my  good  friend,  Shri
 ‘Nath  Pai’s  speech  though  I  wonder
 from  time  to  time  why  so  much  elo-
 quence  is  utilised  for  the  wrongest  im-

 ‘aginable  purposes.  But  he  had  many
 excursions  into  history  telling  us,  for
 instance,  a  fact,  which  I  do  not  counter

 “because  it  is  a  fact,  that  perhaps  at
 One  point  of  Lhasa  extracted  tribure
 from  Peking.  Nobody  contests  that
 ‘proposition.

 “But  if  on  the  basis  of  an  analogy  of
 that  description  we  are  going  to  discuss
 in  the  House  of  the  People  of  our
 ‘country  international  questions  of  mo-
 ment  which  are  going  to  affect  not  only
 ‘the  interests  of  our  ‘country  but  the
 whole  world  and  of  the  cause  of  inter-
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 national  peace,  if  we  are  going  tu  dis-
 cuss  policies  on  such  basis,  how  can
 I  blame  Shri  Devgun  or  somebody  or
 my  hon.  friend,  Shri  Madhok,  claiming
 control  of  Vietnam  as  a  part  of  the
 swaranabhums,  a  part  of  the  greater
 India  which  my  country's  representa-
 tives  had  gone  out  to  colonise  hundreds
 of  years  ago,  kept  them  under  their
 contro]  for  many  hundreds  of  years
 and  left  their  massive  speciments  of
 work  in  architecture,  sculpture  and  sc
 many  other  things.

 We  have  heard  these  wonderful
 things  only  in  order  to  buttress  the
 wicked  idea  which  this  Resolution  puts
 before  us  that  we  should  do  what—
 recognise  the  Dalai  Lama,  as  if  it  is  a
 very  simple  matter,  give  recognition
 to  the  Dalai  Lama  as  representing  a
 legal  government  in  exile,  and  that  we
 do  what—give  him  all  the  help  that
 we  can  to  liberate-  Tibet  from  the  colo-
 nial  rule  of  Communist  China.

 Acharya  Kripalani  is  a  highly  res-
 pected  figure  in  the  country.  When  we
 were  young  we  had  learnt  to  respect
 him.  I  do  not  want  to  say  anything
 in  relation  to  him  which  is  disrespect-
 ful.  but  I  cannot  understand  why  he
 does  not  realise  that  a  revolution  has
 overtaken  the  world  in  the  last  20
 years,  that  during  a  revolution  as  well
 as  on  the  eve  of  a  revolution  excesses
 do  take  place.  Does  he  not  known
 when  Madame  Roland  was  executed
 she  pointed  out  at  the  statute  of  Liberty
 and  said,  “Oh,  Liberty!  what  crimes
 are  committed  in  thy  name!"?  He  is
 a  student  of  history,  a  professor  of
 history  and  all  the  rest  of  it.  Does
 he  not  know  that  in  the  name  of  liberty,
 justice  and  religion  many  excesses
 have  taken  place  in  the  world?  But  is
 that  any  reason  why  we  should  abjure
 religion,  justice,  democracy,  socialism
 or  revolution?  Are  we  not  ready  and
 willing  in  this  country  to  pay  the  price
 of  change,  to  pay  the  price  of  revolu-
 tion?

 Are  we  going  to  throw  away  the
 baby  out  along  with  the  bath-water
 because  the  newly-born  baby  has  got
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 to  be  cleaned  of  the  filth  that  it  brings
 along  with  it?  Are  we  going  ‘o  throw
 out  the  new  society  like  a  newly-born
 baby?  The  revolution  has  happened
 in  this  part  of  world;  we  are  not
 parties  to  that  revolution.  We  may
 have  a  lot  of  things  against  China.  1
 myself,  in  this  House,  have  not  hesita-
 ted  to  condemn  Chinese  conduct  when
 it  requires  condemnation.  Even  now
 China  is  behaving  in  an  irresponsible
 manner.  Her  exhibitionism  which  is
 taking  the  attention  of  the  world's
 people  away  from  serious  tasks  of  anti-
 imperialism  is  something  which  we  con-
 demn.  But  however  much  we  might
 dislike  China,  however  much  we  be
 feeling  that  China  has  tried  to  hurt
 our  country  and  our  self-respect,  and
 to  that  extent  we  cannot  easily  forgive
 China,  are  we  to  forget  all  the  histori-
 cal  perspective  Are  we  to  forget  that
 if  the  Chinese  revolution  had  not  hap-
 pened  in  1949,  we  could  not  have  been
 living  in  what  some  people  call  the
 third  world?  There  would  not  have
 been  the  two  worlds  to  balance  and  tilt,
 one  against  the  other.  We  would  all
 have  gone  into  the  umbrella  which  Mr.
 Masani  opens  up  in  this  House  from
 time  to  time  and  we  would  have  be-
 longed  to  the  same  empire  whose  terri-
 tories  are  to  extend  not  only  over  India
 but  as  Mr.  Masani  might  say  from  the
 Mekong  river  to  the  Sinai  desert.  We
 would  have  been  part  of  that  set-up.
 Are  we  going  to  forget  all  that  has
 happened?

 Our  country  recognised  Tibet  as  a
 part  and  a  region  of  China.  If  you  say
 that  in  Tibet  certain  things  have  hap-
 pened  about  which  we  have  got  to  take
 certain  steps,  are  we  always  in  a  posi-

 tion  to  interfere?  Is  it  always  right
 to  interfere?  Where  was  our  righteous
 indignation,  where  was  Acharva  Kripa-
 lani—I  do  not  like  to  bracket  his  name
 with  Mr.  N.  C.  Chatterjee—where  was
 Mr.  N.  C.  Chatterjee  with  his  horde
 of  international  lawyers  when  in  Indo-
 nesia  half  a  million  people  were  hacked
 to  death  only  on  suspicion  of  being
 Communists?  Did  they  not  read  in  the
 papers,  bourgeois  papers,  which  tliey
 applaud  and  read  from  day  to  day,
 foreign  clergymen,  white-skinned
 clergymen,  saying  that  they  could  not
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 sleep  at  night  because  they  heard  the
 noise,  the  thud,  of  lethal  weapons
 against  human  flesh  when  half  a  mil-
 lion  people  were  done  away  with?
 Where  was  humanitraianism?  Do  you
 go  and  interfere  No.  They  tried  to
 talk  about  the  desirability  of  India’s
 intervention  in  Hungary  in  1956.  ‘They
 did  not  interfere  Maybe,  certain  things
 have  happened.  These  things  do  hap-
 pen.  I  do  not  deny  that.  [  myself
 have  said  that  these  things  happen.
 The  things  that  happen  which  are  bad
 have  got  to  be  repudiated.  What  do
 we  do’  Do  we  go  on  interfering?  Do
 we  not  have  a  historical  perspective?
 Mr.  Nath  Pai  is  reading  a  lot  of  history
 these  days.  Are  you  trying  to  have
 some  sort  of  historical  perspective?
 What  do  we  do  about  this  part  of  the
 world?  How  do  we  go-ahead?  What
 are  going  to  be  our  relations  with
 China  whatever  might  be  the  provoca-
 tions?  Are  we  going  to  be  goaded  and
 provoked  by  the  Chinese  machinations
 and  the  Chinese  perversities  into  a
 course  of  conduct  which  is  perverse?
 It  will  land  the  whole  world  in  disaster.
 Are  we  not  going  to  take  our  stand  on
 a  principled  basis?

 Now,  we  may  have  a  lot  of  things
 against  Pakistan.  I  see,  from  time  to
 time,  our  friend  Mr.  Chagla  who  is
 sometimes  so  polite  that  it  becomes  a
 little  boresome  but  sometimes  he  makes
 brave  postures.  Only  yesterday,  he
 was  goaded  by  certain  questions  in
 regard  to  a  dispute  with  Pakistan  on
 some  disputed  area  to  say,  “If  it  be-
 comes  necessary,  we  shall  do  some-
 thing  about  it  and  adopt  other  means
 to  push  them  out.”  He  has  said  that
 we  should  do  something  about  Tibet.
 It  is  a  question  of  our  policy.  Let  him
 not  forget  that  he  is  Foreign  Minister
 of  this  county;  let  him  not  forget  that
 he  has  a  bigger  job  than  to  come  with
 a  brief  on  ad  hoc  issues  to  champion
 the  cause  with  tremendous  vehemence;
 let  him  not  forget  that  his  every  word
 in  the  House  is  something  which  might
 affect  for  better  or  for  worse  the  inter-
 ests  of  this  country  as  well  as  of  the
 peace  of  the  world.  We  find  him  do-
 ing  that.  When  I  hear  the  Congress
 Members  also  who  compete  in  this
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 chauvinism  with  the  utterst  cauvinists
 on  the  other  side,  when  I  see  this  kind
 of  thing,  I  wonder  which  way  we  are
 going.  If  we  are  going  to  be  provoked
 by  Chinese  attitude  and  China  definite
 ly  wants  us  to  be  provoked  so  that  we
 may  get  into  trouble,  if  we  are  going
 to  be  provoked  by  the  Chinese  attitude,
 even  the  qualified  acceptance,  even  the
 kind  of  a  polite  acceptance  of  the  res-
 olution  which  Mr.  Chagla  can  frame
 with  characteristic  ability,  would  be  a
 dangerous  thing  to  do.  Let  us  throw
 out  this  kind  of  Resolution.  This  is  an
 utterly  irresponsible  matter,  something
 which  goes  against  the  basis  of  India's
 foreign  policy.  We  have  decided  for
 good  or  for  ill  and  we  cannot  just
 change  it  because  certain  things  have
 been  reported,  because  Mr.  Nath  Pai
 made  an  admirably  eloquent  speech.
 We  cannot  change  our  policy  because
 somebody  makes  an  eloquent  speech.
 In  that  case  some  of  us  would  be
 changing  the  councils  of  the  world  from
 time  to  time.  It  does  not  happen.  The
 world  does  not  move  in  that  way.  Mere
 varbal  pyrotechnies  do  not  bring  about
 changes  in  the  world.  That  is  why  we
 have  to  behave  in  a  responsible  man-
 ner.

 We  have  to  remember  that  a  revolu-
 tion  has  taken  place  and,  in  this  coun-
 try,  we  have  to  make  up  our  mind
 whether  we  are  ready  ourselves  to  pay
 the  price  of  change.  Sometimes:  we
 might  fee]  that  a  change  requires  too
 heavy  a  price;  I  know  it  requires
 too  heavy  a  price.  We  are  more  or
 less  accustomed  to  a  kind  of  life  where
 change  would  be  a  very  heavy  price  to
 pay.  But  at  the  same  time,  don't  we
 realise  that,  as  far  as  the  millions  of
 our  people  and  every  other  people  are
 concerned,  the  price  of  no  change  is  no
 less  heavy,  much  heavier  as  a  matter
 of  fact?

 I  was  abroad  recently  and  I  heard  a
 British  writer  who  said  that,  in  Shan-
 gai,  before  the  revolution,  every  year
 28,000  dead  bodies  would  be  picked  up
 unclaimed  from  the  streets,  and  ufter
 the  revolution,  that  kind  of  thing  does
 not  happen.  That  was  the  sort  of  prite
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 that  China  had  to  pay  before
 there  was  the  revolution,  before
 there  was  the  basic  change,  and
 if  the  Chinese  people  decide
 that  they  will  have  the  change,
 we  cannot  stop  it.  Therefore,  we  alse.
 have  to  make  up  our  mind:  because  we
 do  not  make  a  basic  change,  our  people
 suffer.  Are  we  ready  to  pay  the  price
 of  change?  We  must  be  ready  to  pay
 the  price  of  change.  I  know,  there  are
 profound  people  here  in  this  House  who
 give  us  all  kinds  of  ideas,  confedera~
 tion  with  XYZ  country  and  all  that.  I
 am  always  in  favour  of  such  things—
 world  government,  if  you  please.  But
 let  us  do  it  on  the  basis  of  historical
 Perspective  and  understanding  which-
 leads  to  abjuration  of  the  kind  of  irres-
 ponsible  Resolution  which  has  come:
 before  this  House.  I  strongly  oppose
 this  Resolution  and  I  do  hope  that...
 (Interruptions)  the  speeches  of  so.

 many  very  eminent  speakers  will  not...
 (Interruption)  influence  the  mood  and
 decision  of  the  House.

 Shri  J.  B.  Kripalani:  He  is  more
 eloquent  than  Mr.  Nath  Pai.

 Shri  B.  K.  Daschowdhury  (Cooch-
 Behar):  I  feel  happy  to  take  part  in  the
 discussion  of  such  an  important  Resolu-
 tion  moved  by  one  of  the  hon.  Mem-
 bers  of  this  House.

 The  foreign  policy  of  a  country  is
 never  rigid,  nor  is  a  stalemate,  but  it
 is  always  flexible  and  it  changes  with
 the  exigencies  of  circumstances  und
 situations  that  we  find  at  both  national
 and  International  levels.

 If  we  go  through  all  the  documents
 and  records  given  by  the  Government
 of  India  to  China  in  a  Rangoon  meet-
 ing  held  some  years  back  between  the
 Indian  and  the  Chinese  officials,  we
 will  find  that  it  has  been  made  clear
 that  the  Britishers,  during  their  rule  in
 India,  never  recognised  the  suzerainty
 and  sovereignty  of  China  over  Tibet.
 It  was  only  in  the  later  period  that
 there  was  a  change.  In  ‘1054,  our  late
 Prime  Minister  Jawaharlal  Nehru  made
 certain  concessions  to  China  regarding
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 “Tibet.  Even  before  that,  the  Govern-
 ment  of  India,  both  before  and  aiter
 the  Partition,  had  certain  administra-
 tive  relations  such  as  posts  and  tele-
 graphs,  such  as  communications  and

 “such  as  the  stationing  of  armed  guards
 over  Tibet.  All  these  things  clearly
 prove  that  the  Chinese  had  never  any
 sovereignty  over  Tibet.

 In  the  954  agreement,  our  late  Prime
 Minister  and  we  as  the  people  of  India
 gave  certain  concenssions  to  China
 under  a  specific  understanding  from
 the  Chinese  Premier  Chou-en-lai  that

 “Tibet  would  always  remain  as  an  vuto-
 nomous  region,  and  further  in  the  hope
 that  we  would  have  a  peaceful  neigh-

 ‘bour  on  our  border  and  that  in  that
 ‘case  we  would  be  in  a  position  to  do
 certain  constructive  work  in  our

 country.

 Mr.  Deputy-Speaker:  I  would  remind
 ‘the  hon.  Member  that  he  would  get  only
 five  to  six  minutes  in  all,  and  sot

 “more.
 Shri  Nath  Pai:  Depending  on  the

 ‘quality  of  the  speech,  you  may  give
 “him  time.

 Mr.  Deputy-Speaker:  He  can  have
 “only  five  minutes  or  six  minutes  in  all.

 Shri  B.  K.  Daschowdhury:  Kindly
 give  me  five  more  minutes  so  that  |

 ‘could  have  ten  minutes  in  all.

 Mr.  Deputy-Speaker:  No,  he  must
 ‘finish  in  about  five  minutes.  If  he
 “were  to  go  into  all  this  history,  then
 he  would  have  very  little  time  left.

 Shri  B.  K.  Dasckowdhury:  I  have
 gone  through  the  records  of  the  House.
 ‘In  1954,  in  the  course  of  a  discussion
 on  Tibet,  it  was  Shri  J.  B,  Kripalani

 ‘who  had  said  that  we  were  surrender-
 ‘ing  our  rights  and  the  coming  genera-
 tion  would  suffer  from  present  leader-

 ‘ship.  To  this,  the  late  Prime  Minister
 Jawaharlal  Nehru  replied:

 “The  special  privileges  of  the
 Government  of  India  at  Lhasa  and

 ‘Tibet  were  signs  of  impertalism,
 and  while  negotiating  with  China
 for  permanent  peace  in  the  northern,
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 border,  we  have  to
 fices.”.

 make  sacri-

 As  a  matter  of  fact,  we  have  sacrificed
 and  we  have  bartered  away  our  hard-
 earned  freedom,  and  especially  in  our
 norther  and  north-eastern  frontiers,  and
 since  that  time  we  have  paved  the  way.
 clear  for  the  Chinese  people  to  rape
 on  our  territory  and  to  our  utter  cost
 threaten  the  security  of  India  every
 now  and  then.  This  was  the  first
 blunder  that  we  made  regarding  this
 Tibetan  issue.

 On  the  other  hand,  the  Chinese  Gov-
 ernment  did  not  honour  any  of  the
 special  privileges  granted  to  ws  under
 the  agreement  of  1954.  Firstly,  they
 expelled  all  the  Indian  traders  both
 from  Lhasa  and  Central  Tibet  and
 other  places  thereby  affecting  trade
 with  Kashmir  and  other  North  Indian
 centres.  Then,  the  Chinese  restricted
 the  entry  of  Hindu  pilgrims  to  Man-
 sarover  and  Kailash.  Further,  they
 forcibly  occupied  a  vast  tract  of  our
 territry  in  the  neighbourhood  of  North
 and  North-Eastern  region  of  our  border.
 All  these  unilateral  transgressions  by
 China  culminated  in  the  Sino-Indian
 conflict  in  1962.

 When  China  had  rejected  all  the
 arguments  and  all  the  terms  of  the
 agreement  of  1954,  how  are  the  Gov-
 ernment  of  India  bound  by  that  agree-
 ment?  Again,  in  February,  1959,  when
 the  trouble  arose  in  Lhasa  and  an
 armed  revolution  broké  out  in  Tibet
 against  the  Chinese  and  when  the
 Chinese  committed  colossal  genocide—
 what  Shri  N.  C.  Chatterjee  has  said  as
 religious  genocide  as  well—the  Tibetans
 and  His  Holiness  the  Dalai  Lama  and
 to  seek  asylum  in  India.  At  that  time,
 our  Prime  Minister  Nehru  said:

 While  we  should  extend  all  help
 for  rehabilitation  of  the  50,000
 Tibetan  refugees,  it  wag  not  proper
 for  the  Dalai  Lama  to  indulge  in
 political  activity.”.

 The  mind  of  the  late  Prime  Minister
 Nehtu  was  working  at  that  time  on
 these  lines  namely  that  we  should  not
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 do  anything  which  might
 China  against  us.

 provoke

 Thus,  we  find  that  the  policy  that
 ‘we  pursued  in  the  past  and  that  we
 are  pursuing  today  on  #this  Tibetan
 issue  is  based  on  fear  complex  from
 China.  To  be  brief,  Sir,  I  would  like
 to  point  out  that....

 Mr.  Deputy-Speaker:
 more.

 One  minute

 Shri  B,  हू,  Daschowdhury:  One  hon.
 Member  has  characterised  this  resolu-
 tion  as  ‘irresponsible’  and  asked  how
 an  exils  government  could  be  allowed
 to  function  here.  I  would  like  to  nlave
 before  this  august  House  some  specific
 intsances  to  sow  that  India  has  always
 extended  her  support  to  revolutionary
 freedom  movements  in  Asia  and  Africa.
 In  ‘1949,  when  Indonesia  was  fighting
 for  its  freedom  and  when  its  leader,
 Sukarno  was  imprisoned,  it  was  the
 Government  of  India  which  gave  fin-
 ancial  help  tu  the  tune  of  Rs.  5  lakhs
 initially  to  open  an  office  in  New  Delhi
 styled  ‘Azad  Indonesian  Government’
 to  do  propaganda  against  the  atrocities
 perpetrated  by  Holland  on  Indonesia.
 Again  in  1954,  when  the  Tunisian
 rebels  were  fighting  against  alien  rule,
 we  allowed  the  revolutionary  govern-
 ment  in  exile  which  was  established,
 to  open  an  office  in  New  Delhj  to  pro-
 Pagate  the  ideals  of  the  exile  govern-
 ment.

 Mr.  Deputy-Speaker:  He  must  con-
 clude  now—last  sentence.

 Shri  B.  KE  Daschowdhury:  I  am  con-
 cluding.

 So  the  time  has  come  for  use  to  re-
 vise  our  policy  in  regard  to  Tibet.  With
 these  words  I  support  the  Resolution
 and  I  hope  that  this  House  would  do
 something  so  that  posterity  may  feel
 that  regarding  the  Tibet  issue  were
 fooled  at  a  certain  time  but  we  were
 never  to  be  fooled  for  all  time.
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 sit  क०  लना०  तिवारी  (बेतिया)  :
 उपाध्यक्ष  महोदय,  मैं  इस  रेजोल्यूशन
 का  समर्थन  करता  हूं  ।  जो  कुछ  श्री  नाथपाई
 श्रौर  श्री  चटर्जी  ने  कहा  हैँ,  मैं  उस  को  दोहराना
 नहीं  चाहता  लेकिन  उन्होंने  जो  कुछ  कहा  मैं
 उस  के  साथ  हूं  श्रौर उस  का  समर्थन  करता
 हूं  1

 डा०  राजेन्द्र  प्रसाद  जैसे  व्यक्ति,  जो
 कि  हमारे  राष्ट्रपति  रह  चुके  हैं,  जब  यहां
 से  रिटायर  हुए  तो  सब  से  पहले  उन्होंने  पटना
 में  स्टेटमेंट  दिया  कि  भारत  सरकार  की  सब
 से  बड़ी  गलती  हो  गई  कि  उसने  चाइना  की

 सुजरेन्टी  तिब्बत  के  ऊपर  मान  लिया  हैं  ।
 इस  गलती  के  लिये  कांग्रेस  को  और  से  और
 सभी  झोर  से  बोलते  हुए  कुछ  लोगों  ने  कहा
 कि  इस  में  यह  बाधा  है,  वः;  बधा  है  यह  कानूनी
 श्रडचन  हैं,  वह  कानूनी  अड़चन  है  ।  मैं  पूछना
 चाहता  हूँ  कि  भ्राखिर  आपको  क्‍या  प्रइचन
 मालूम  होती  है  ?  जैब  कभी  भारत के  श्रन्दर
 अडचन  मालूम  होती  है  तब  झ्राप  संविधान  का
 अमेंडमेंट  कर  लते  हैं,  तरह-तरह  की  सारी
 बातें  करते  हैं,  लेकिन  जब  बाहर  का  मामला

 होता  हैँ,  उस  वक्‍त  श्राप  को  सारी  पग्रक्‍ल
 आा  जाती  है  ।  उस  के  लिये  श्राप  कुछ  बोलते

 नहीं  हैं  ।  समारे  यहां  एक  कहावत  है  जो  लंगड़ी
 “बला र  होती  है  वह  घर  में  ही  शिकार  करती

 हैं,  बाहर  शिकार  नहीं  करती  t  यही  बात
 श्री  मुकर्जी  के  बारे  में  मालूम  होती  हैं  4  जब
 देश  के  झन्दर  की  बात  हो  तो  उन  को  सारा

 रेबोल्यूशन  यहां  पर  सू  झता  हैं,  लेकिन  जिस
 समय  देश  के  ऊपर  खतरा  हँ--अ्रगर  तिब्बत
 अफर  स्टेट  रहे  तो  बह  खतरा  हम  से  दूर
 रहेगा  और  हम  को  चाहिये  कि  हम  कोशिश
 करें  कि  तिब्बत  को  अफर  स्टेट  रक्‍्खें--
 उस  वक्‍त  दुनियां  भर  की  बातें  उन  को;

 सूझती  हैं  ।  वह  नेशनल  इंटरनेशनल  रिपर-

 कसेंस  की  दलीलें  देते  हैं  ।  वह  कह  रहें  थे.
 कि  किस  रास्ते  से  हम  लोग  जा  रहे  हैं  यह
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 उन  की  समझ्  में  नहीं  ग्राता  ।  वह  किस  रास्ते
 से  जा  रहे  हैं  यह  हमारे  समझ  में  भो  नहीं
 श्ाता  |  हम  लोगों  की  समझ  में  तो  नहीं  झाता
 इस  लिये  कि  पीकिग  रेडियो  को  उन  के  नेता
 श्री  डांगे  को  कहते  हैं  कि  रेनेगेड  ४,  दुनिया
 भर  की  गाली  देते  हैं।  कहते  हैं  कि  कह  रिवो-

 ल्यूशनरी  नहीं  है,  रिऐक्शनरी  है  ।  एशिया
 के  सम्बन्ध  में  जब  वह  बात  करते  हैं  तो  मेरी
 समझ  में  नहीं  झाता  कि  रशिया  रेचोल्यूशनरी
 हैं  या  चाइना  रिवोल्यूशनरी  हैं  ।  किस  मत  को
 ये  मानते  हैं,  कोसिगिन  के  मत  को  या  माझ्रो
 के  मत  को  ?  हमारे  ऊपर  खतरा  है  जसा  कि
 नाथ  पाई  साहब  ने  कहा  हूँ  |  चाइना  नक्सल-
 बाड़ी  तक  पहुंच  कर  प्रापेगेंडा  कर  रहा  है  ।
 यह  मैं  अपनी  बात  नहीं  कह  रहा  हूं,  यह
 बात  हमारी  तरफ  से  ही  नहीं  कही  जा  रही
 बल्कि  रशियन  ब्राडकास्ट  से  यह  सिद्ध  होती
 है  ।  उन  में  यह  कहा  जा  रहा  हैं  जितने
 शक  और  शुबहात  थे  वे  सब  के  सब  हमारे  ठीक
 निकले  और  उसको  रशियन  ब्राड़कास्ट  सपोर्ट
 कर  रहे  हैं  ny

 भूतान  और  सिक्कम  को  और  भारत
 के  .बोडंर  पर  नक्सलबाड़ी  तथा  दूसरी  सभी

 जगहों  पर  लीन  से  खतरा  हूँ  ।  लेटेस्ट  जो
 प्रेस  रिपोर्ट  हैँ  उसको  मैं  बताता  हूं  चीन  ने
 तिब्बत  से  नेपाल  में  कोडाली  तक  सड़क
 बनाई  हूँ  उससे  नेपाल  को  कोई  मदद  नहीं
 मिली  हूं  और  उसको  बना  कर  एक  तरह  से
 खतरा  बदा  कर  दिया  है  ।  उसने  भ्रपना  सारा
 प्रापेरेंडा  पहुंचाने  के  लिए  रास्ता  बना  लिया
 हैं  ।  यह  भी  रिपोर्ट  है  श्राठ  दस  टन  की  गाड़ियां
 नहीं  बल्कि  साठ-साठ  टन  तक  की  गाड़ियां  चलने
 लायक  पुल  बना  दिये  गये  हैं  -  यह  कित्ती
 बुजुग्रा  प्रेस  की  बात  मैं  नहीं  बता  रहा  हूं  ।
 यह  रशियन  श्रेस  और  रशियन  ब्राड़कास्ट
 की  बात  मैं  झ्रापको  बता  रहा  हूं  ।

 भारत  की  रक्षा  के  जिए  यह  झावधश्यक
 हूँ  तिब्बत  में  जिस  तरह  से  हो  दलाई
 लामा  की  मंदद  की  जाए,  जिंस  तरह  से
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 दलाई  लामा  हमारे  साथ  पेश  1156  हैं  उसी

 तरह  से  हम  उनके  साथ  पेश  ्ाएं  ।  तिब्बत
 को  बफर  स्टेट  बनाने  के  लिये  जितनी  ताकत
 हो  सके,  हम  लगायें  ।

 Shri  R.  K.  Amin  (Dhandhuka):  I  rise’
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 to  support  this  resolution,  and  I  am.
 sorry  that  I  am  unable  to  describe  it,
 as  Prof.  Mukerjee  did,  as  a  perverse
 and  a  mischievous  resolution.

 Before  I  give  my  arguments  in  order
 to  support  this  resolution,
 request  this  House  to  have  the  temper
 of  yesterday  evening.  You  wanted  to
 correct  your  mistakes  yesterday,  and
 my  communist  as  well  as  other  friends
 were  one  at  that  time.
 amount  of  heat  we  generated  at  that
 time  did  not  deserve  the  magnitude
 of  the  problem,  because  you  just  do
 not  draw  a  sword  to  kill  an  ant.

 Here  is  a  case  where  you  committed
 a  mistake  in  ‘1954.  It  is  time,  the  right
 time,  to  correct  our  mistake  and  to
 generate  that  much  of  heat  as  you  ge-
 nerated  yesterday.
 the  hon.  Minister  to  show  the  same
 temper  as  Mr.  Chavan  showed  yester-
 day  to  correct  his  mistake.

 I  do  not  want  to  support  this  resolu-
 tion  just  by  going  into  its  history,  but

 I  would.

 I  can  say  the:

 I  especially  request.

 I  would  like  to  say  that  by  establishing
 such  a  Government  over  here,  or  by
 accepting  this  resolution,  you  are  kill-
 ing  several  birds  at  one  stroke.  First.
 you  are  satisfying  yourself  that  you
 are  supporting  justice  and  human.
 rights.

 I  am  not  asking  this  country  to  sup-—
 port  human  rights  in  South  America,.
 but  here  is  a  country  which  is  your
 neighbour.  You  have  a  cultural  obli-
 gation  towards  that  country,  you  have
 associations  of  thousands  and  thousands
 of  years  with  them.  There  does  not
 seen  to  be  any  risk  in  supporting  Tibet,
 but  even  if  you  are  taking  a  risk,  it  is-
 worthwhile  taking  it.  Finally,  on  huma-.
 nitarian  grounds  I  would  request  the
 bon.  Foreign  Minister  to  take  this  risk-
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 Secondly  assuming  for  the  time  be-

 -ing  that  you  estaplish  such  a  Govern-
 -ment  here,  what  will  be  the  implica-

 tions,  you  ask  yourself.  Remember
 -that  China  which  is  interfering  in  your
 affairs,  irritating  you  time  and  again,
 ‘will  now  feel  that  India  has  started  a
 .game.  Attack  is  the  best  policy  of  de-
 fence.  Defending  yourself  within  your
 territory  is  sometimes  wrong.  It  is

 ‘time  for  us  to  attack  China,  in  the  sense
 of  creating  a  situation  where  China

 ‘might  feel  that  India  might  attack
 ‘them,  and  in  that  situation  probably  a
 balance  will  come  in  the  thinking  of

 ‘China.  Otherwise,  so  long  as  you  are
 ~confining  yourself  to  your  own  terri-
 tory,  China  will  find  it  very  convenient
 to  come  to  Naxalbari  sometimes,  to
 Mizo  sometimes,  to  Nagaland  sometimes
 and  to  Aksai  Chin  sometimes,  and  keep
 You  under  tension  all  the  while.  Why

 ‘not  keep  China  under  tension  by  -reat-
 ‘ing  a  Government  of  Tibet  over  here?

 It  will  serve  also  a  third  ourpose.  If
 we  have  a  Government  of  Tibet  over
 here,  it  will  be  convenient  to  create  in-
 ternational  opinion  in  favour  of  Tibet.
 and  to  put  China  in  the  wrong  box.
 From  time  to  time  you  can  create  that
 atmosphere,  and  a  time  might  come
 when  China  is  a  house  divided  against
 itself.

 You  can  accompany  Tibet  at  that
 ‘time  and  correct  your  mistake  which
 was  your  mistake  in  1954.  It  is  not,
 I  say,  too  late  or  too  hard.  I  would
 conclude  with  this  sentence.  Sir.  I  would
 say  to  our  Foreign  Minister:  if  you  are
 really  convinced  that  it  was  a  mistake
 in  1954,  it  is  never  too  late  to  correct
 our  mistake.  I  am  sure  that  the  temper

 rthat  was  showed  yesterday  evening,  if
 the  same  t@mper  could  be  shown  today
 on  this  issue,  you  have  drawn  out  the
 sword  in  order  to  kill  a  giant  or  to  do

 va  courageous  thing.

 डा०  रास  मनोहर  लोहियां  (कन्नौज)  :
 आाचाय॑  हिरेन  मुकर्जी  ते  झाजाय  कृपलानी
 को  ताना  मारा  कि  बह  बीस  बश्स  पुराने  पड़
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 गए  हैं  जब  उन्होंने  यह  ताना  मारा  तत  मेरे
 मन  में  झाया  कि  उनकी  दुनिया  आज  ही
 जम  गई  हूँ  और  वह  समझते  हैंकि  इस  वक्‍त
 ही  क्रान्ति  श्राखिरी  क्रान्ति  2  और  भब  आगे
 कोई  क्रान्ति  नहीं  होने  वाली  है  ।  सब  से  पहले
 मैं  प्राचार्य  मुकर्जो  को  यह  बताना  चाहता

 हू

 एक  माननीय  सदस्य  :  आचार्य  कब  से
 बन  गए  ?

 डा०  राम  मनोहर  लोहिया  :  विद्यार्थी
 हिरेन  मुकर्जी  कहू  ?

 थ्  मघ  लिमये :  प्रोफेसर  मुकर्जी  ।

 डा०  राम  मनोहर  लोहिया  :  यह  झाखिरी
 क्रान्ति  नहीं  हुई  है,  अभी  शौर  झनेकों  क्रान्तियां

 होने  वाली  हैं  और  दुनियां  को  न  जाने  और  कितने
 मजे  देखने  हैं।  उन  में  शायद  एक  मज़ा  यह
 भी  देखना  हैँ  कि  जो  कुछ  चीन  ने  अपने  पिछले

 कुछ  दो  चार  सौ  बरसों  में  हिन्दुस्तान  के
 कमजोर  ज़माने  में  हड़पा  हैँ  वह  उसको
 निगलना  पड़े  ।  निगलना  इसलिए  नहीं  पड़े
 कि  हिन्दुस्तान  ले  ले  बॉल्क  इसलिए  कि  वह
 ग्राजाद  हो  जाए  1  क्रान्तियां  अभी  बहुत
 होने  वाली  हैं  |

 एक  बात  जरूर  साफ  मैं  कह  देना.  चाहता
 हूं  कि  जो  कुछ  भी  मैं  तिब्बत  के  ऊपर  बोलूं
 तो  कोई  ऐसा  न  समझे  कि  मैं  युद्ध  अथवा
 शन्ति  की  बात  कर  रहा  हुं  ।  जरूरी  नहीं
 हैं  कि  केवल  इन्हीं  दो  भ्रवस्थांग्रों  का  आंत

 हो।  मैं  युद्ध  तहीं  चाहता  चीन  से  ।  लेकिन
 उसके  साथ  साथ  मैं  जब  तक  चीन

 सुधरता  नहीं  तब  तक  उससे  शान्ति  भी
 नहीं  चाहता  ।  इसलिए  श्भी  हम  को

 एक  तीसरे  दौर  में  से  गुजरना  है  जब

 हमको  भपनो  मत  बनाना  है,  हमको  अपनी
 नोति-  बनानी  है,  उसको  दुनिया  में  फंलाता

 है,  अपनो  संकल्प  शक्ति  को  मजबूत  करना

 है  t  तिब्बत  के  मामले.  में  संकल्प  शक्ति  खाली
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 एक  हो  सकती  है  कि  तिव्जत  श्राजाद  पहने
 रहा  है  श्रौर  प्रागे  भी  होता  चाहिये  :

 हैं  कभी  भी  मैकमेहन  रेशा  को  अपकी
 'ह्वीकृति  नहीं  दे  सकता  ।  मैंते  कभी  दी  भी
 महीं  झौर  न  दना  चाहता  हूं  ।  इप  सदन  मैं
 खकसर  कहा  गया  है  कि  चोत  पैकमेहन  रेखा
 को  नहाँ  मानता  और  यह  सरकार  मैकमेहन
 रेखा  की  माला  को  हमेशा  जपा  करती  है।
 पक  बात  मैं  साफ  कहता  चाहा  हूं  कि  भारत
 की  भौर  भाजाद  तिब्बत  की  रेखा  मैकमेहन
 रेखा  हो  सकती  है  उेकिन  लीन  के  साथ्
 मेकमे हन  रेखा  कभो  नहों  हो  सकती  है  d
 अगर  तिब्बत  कभी  आजाद  हुगा  तो  मैकमेहन
 श्ला  हमारी  सोमा  हो  सकतो  है  ।

 तिब्बत  के  मामलें  मैं श्रगर  कही  किली
 को  डर  हो  कि  हम  तिख्त  का  मामला  उठा-
 थेंगे  त्ती  चीनी  लोग  काश्मीर  का  मामला

 चो  मु  जिनवे  :  उठा  चुके  हैं  चीती  ,

 Bo  राम  सतोहर  सोहिया  :  यहां  के

 चीती  उठा  7?  हैं  तो  यहां  के झरी  उन  रू  शवों
 को  भी  उठाना  होगा  जिन्हें  पता  नहीं  कि
 उनके  स्तालिन  ने  कब  क्या  कहा  था  और  झबके
 ्तो  धागे  क्‍या  कहने  बाने  हैं  1  जो  उठाने
 वात  हैं  उन  से  मैं  चाहूंदा  कि  यह  चीन  प्रीर
 तब्बित  का  मामला  भारत  जौर  काश्मीर
 का  नहीं  हैं,  भारत  काश्मीर  का  मासला  तो
 गर  बोन  की  उपमा  देना  चाहते  ही  तो
 बीत  शौर  सिक्ियांग  का  मामला  है,  वेकिन
 चीन  और  तिब्बत  का  मामला  इंग्लिस्तान
 ग्रौर  मालटा  का  मामला  है  ।  यह  तब  मैं
 कहता  हूं  जब  कोई  उदाहरण  भर  कोई
 उपमा  देना  चाहते  ही  ।  मैं  चाहता  हूं  कि
 बिजयलक्मी  पंडित  जो  इसके  ऊपर  हां  बा
 ै. 2  कह  दें  7  बिह्कुल  हंग्सिस्तान  भौर
 आलटा  का  मामला  हैं।
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 are  दलाई  लामा  हमारे  देश  में  हैं  ।
 मैं  इस  मौके  पर  कोई  कड़ा  शब्द  नहीं  कहता
 चाहता  हूं,  क्योंकि  ध्राज  मैं  चागला  साहुब
 को  चिड़ाना  नहाँ  चाहता  हुं  ।  वैसे  मैं  झाज
 यहां  आता  भी  नहाँ,  क्‍योंकि  मेरा  शरीर

 णा  नही  2)  कब  परसों  डमबीस,  सताईप
 बरस  का  एक  तिथ्जती  लड़का,  स  दी  ्यालबेव,
 गेरे  पास  ज्ञाया  ag  एक  तिव्यतों  झलशर
 का  वम्पादक  हैं।  वह  दलाई  लामा  जी  मरे
 बिलने  के  लिए  जा  रहा  था  उस  Yah
 उत्सुकता  से  मल  से  खालो  एक  सवाल  पूछा,
 “क्या  तिध्वत  कथी  आजाद  होगा  aa  उत्सु-
 कता  प्रोर  दिल  में  कपक  !  झाज  जग  मैं
 श्री  रणबीर  सिह  को  सुत  रहा  था,  तो  ची
 सत्ता  कि  कहों  भेरे  दिल  में  ताकत  होजों,
 जो  मैं  उप  को  ताकत  के  साथ  जवाब  देता  $
 मैं  भी  कभो  पच्चोत,  'छब्बीत  बदा  का  था  4
 मैं  चो  कभी  अपने  देश  को  प्राजादी  के  ललिच्‌
 कसक  के  साथ  बोला  करता  था  ।  लेकिस
 मुझे  में  ताकत  ज्यादा  थो,  योंकि  प्राकिर
 हम  लीस,  पैंतीस  करोड़  भ्रे  ।  मैं  कभो  यह  बह
 पूछा  करता  था  कि  कया  हिन्दुस्तान  ‘Sar
 होगा  था  नहीं  ।  लेकिन  जब  लोदी  ग्यालसेन
 ने  मुझे  पूछा  कि  क्‍या  कभी  तब्बत  भाजाद
 होगा,  तो  थोड़ी  देर  के  लिए  मुझे  उदास  हो
 जाना  पढ़ा  उदास  हो  कर  खाली  यह  कहा
 कि  प्रगर  दुतिया  को  तरक्की  करना  है  धोर
 ग्राजादी  के  रास्ते  जाता  है,  तो  न््ले  देता
 सखगता  हैं  कि  बह  झाजाद  होता  ।

 मैंने  उत  को  वहां  कि  यह  बात  भ्रलग

 हैं  कि  झाज  चीनी  यह  कोशिश  कर  रहे  हैं  कि
 तिब्बती  जाति  के  साथ  खून  का  सिश्रण  कर
 के  उस  का  नामोनिशान  तक  मिटा  दें,  लेकिन
 फिरे  भी  उन  को  हजार  कोशिशों  के  बावजूद
 एक  ऐसी  नई  जाति  पैदा  होगी,  जो  गोनी

 ..!  होगी  धौर  मुझे  ऐसा  लगता  है  ि
 तिब्बत  की  वहू  जनता  उठेंगी  ध्रौर  भ्राज़ाद

 होगी  ।  जैसे,  में  खुद देख  कर  प्राया  हूं  कि
 मैंक्सिकों  में  बसने  वाले  कौई  स्पनी  नदीं  हैं,
 &  दिमागी  तौर  पर  भी  स्पेन  के  धीन  नहीं
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 है  भोर  कई  बातों  में  स्पेन  की  निन्‍दा  करते

 हैं।

 उस  बकते  मैं  यह  बात  उस  लड़के  को

 बहुत  ताकत  के  साथ  नहीं  कह  पाया--भ्राज
 भी  नहीं  कह  भा  रहा  हूं  ।  ल ेकिन मैं.  एक  बात
 साफ  कर  देता  चाहता  हूं  |  जो  हिन्दुस्तान
 पिछने  एब  हजार  बरस  से  कमज़ोर  रहा
 &  जिस  वी  शीमायें  नष्ट  होती  रही  हैं,  वह
 हिन्दुस्तान  प्रगर  कभी  मजबूत  हुप्रा--झभाज
 जहीं  तो  झगने  दस,  पंद्रह,  बीस  पचास--बरस
 ह  तो  उस  फी  सीमायें  कौन  सी  होंगी  ?  पिछले

 हजार  बरा  11  जो  स मारे  बताई  जाती  हैं--
 झंप्रेजी  जगाने  की  सीमायें,  अफगान  जमाने
 की  सीमारें---  जब-  मैं  झफ़गान  कह  रहा
 हैं,  तो  मेरा  मतलब  पठान  नहीं,  बल्कि  नादिर

 शाह  वगैरह  रे  है--मृगल  जमाने  की  सीमायें,
 ये  सब  ऐसे  जमाने  की  सीमायें  हैं,  जब  भारत
 कमज़ोर  रहा  है।  तेंकिन  बार्मी  ऐसा  भी  वक्‍त
 झा  सकता  है,  जब  भारत  मजबूत  हो  शौर
 -उस  वक्‍त  के  लिए  में  श्राप  को  प्राचीन  भ.रत
 की  आखिरी  राजध  नी,  कन्नौज  के  झाथजिरी

 कवि,  राजराजेश्वर  की  “चक्रवर्ती  राज्य
 की  यह  परिभाषा  सुना  देना  चाहता  हूं  :

 बिन्दुसार  से  ले  कर  कन्या  कुमारी  तक  जो
 राज्य  हो,  वह  चक्रवर्ती  राज्य  होता  है  शौर

 बिन्दुसार  का  मतलय  है  मानसरोबर  ।

 हिन्दुस्तान  की  ये  सीमायें  जिस  सन्धि
 के  द्वारा  निर्धारित  की  गई  हैं,  हम  ने  उसी
 सन्धि  को  थामने  रखना  है  भौर  उसी  को

 स्वीकार  करना  है,  उन  सन्धियों  को  नहीं,
 जिन  का  जिक्र  कुछ  लोग  इधर  उधर  की

 डो  चार  किताबें  पढ़  कर  किया  करते  हैं।
 वे  कमज़ोर  हिन्दुस्तान  की  सन्धरियों  हैं  ।
 शक्तिशासी  हिन्दुस्तान  की  सन्धि  के  भनुसार
 इस  देश  की  सीमायें  बिम्दुसार  से  लेकर
 कन्याकुमारी  -तंक  हैं  शीर  बिस्युसार  का
 मतलब  है  कैलाश  मानसरोयर,  पूवंवादिनी
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 ब्रह्मपुत्र  ्ह्स  सम्बन्ध  में  इस  वक्त  मन्सर
 बगैरह  के  वें  सब  उदाहरण  नहीं  देना  चाहता
 हूँ,  जो  भारत  या  काश्मीर  के  कई  अझफसरों
 मै.  मुझे  बताये  हैं,  क्योंकि  उस  में  वक्‍त  लग
 जायेगा  ।  लेकिन  शक्तिशासी  भारत  की
 उत्तर  में  ज्ञो  सीमा  रही  है--शायद  उस  वक्‍त
 चीन  न  रहा  हो,  तिब्बत  था-वहू  कंलाश
 पानसरोवर  तक  थी  |

 झगर  मंत्री  महोदय  भ्रन्तर्राष्ट्रीयता  को
 ्ख  तेते  हैं,  तब  तो  तिब्बत  को  सम्पूर्ण  झाजाद
 होना  चाहिए।  प्रगर  यह  राष्ट्रीयता  का  पहलू
 लेते  हैं,  तो  मैं बीच  की  बात  बता  देना  चाहता  हूं
 धौर  वह  यह  है  कि  चीन  श्लौर  भारत  की
 सीमा  कैलाश  मानसरोबर  और  परूव॑वाहिनी
 ब्रह्मपुत्र  ही  हो  सकती  हूँ  ।  झाज  से  कोई  भी
 मैकमोहन  रेखा  का  नाम  न  ले  ।  वह  केवल
 घामिक  स्थान  की  बात  नहीं  है,  केवल  घामिक
 प्रधिकारों  की  बात  नहीं  है,  बल्कि  वह  राजकीय
 झ्रधिकारों  की  बात  है|  इसलिए  श्रगर  मंत्री
 महोदय  कभी  संयृक्‍त  राष्ट्र  में  जायें,  तो  वह
 बहां  मानवीय  प्रधिकारों  की  बात  न  करें  ।

 फ़िजूल  हैँ  चीनियों  से  मानवीय  भ्रधिकारों  की
 बात  करना  ।  क्‍या  वे  चीनी  तिब्बत  में  मानवीय
 भ्रधिकार  देंगे,  जो  प्रपने  घर  के  झन्दर  ही
 मानवीय  प्रधिकारों  का  यह  हाल  बनाये  हुए  हैं
 कि  यही  पता  नहीं  है  कि  वहां  का  राष्ट्रपति
 कौन  है,  ह्पु  शाझरो-ची  है  या  भौर  कोई  है,  वह
 बेचारा  पीकिग  में  है  शौर  उसकी  बीवी  शंघाई
 मेंह  क्‍या  मंत्री  महोदय  ऐसे  लोगों  से  मानवीय

 प्रधिकारों  की  बात  करेंगे  ?  नहीं  ।  मैं  चागला
 साहब  से  यह  भनुरोध  करूंगा  कि  वह  संयुक्त
 राष्ट्र  में  जा कर  कभी  भी  मानवीय  प्रधिकारों
 की  बात  न  करें  ।

 .बह  वहां  पर  जा  कर  बात  करें  अन्तर्रा-
 ध्ट्रीयता  के  ऑ्ाधार  पर  तिब्बत  की  सम्पूर्ण
 भ्राजादी  की,  राजकीय  प्राजादी  की  धौर
 झगर  वह  राष्ट्रीय  झ्राघार  लेना  चाहते  हों,
 तो  मैं  एक  बीच  की  बात  निकालना  चाहता  हूं  ।
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 “क्षायद  भारत  शौर  चीन  की  सीमा  फ़िलहाल,
 बनती  तौर  पर,  यह  पूर्ववाहिनी  ब्रह्मपुत्त  रहे  ।
 मैं  सलाह  देना  चाहूंगा  कि तब  जो  दलाई  लामा
 झाज  करीब  करीब  शरण  में  तो  नहीं  हैँ,  शो

 यहां  गाढ़  से  दिये  गये  हैं,  उनको  इस  नेपाल
 झौर  मानसरोवर  के  बीच  के  इलाके  में  एक
 स्वतंत्र  राजा--ऐसा  नहीं  कि  वह  बिलकुल
 एक  निरंकुश  राजा  बनें  बल्कि  एक  संवैधानिक
 'शाजा--के  रूप  में  बिठाया  जा  सकता  है  ।

 मेरे  पास  एक  नक्शा  है,  जो  करीब
 दस  हजार  भारतीय  घरों  के  भ्न्दर  पहुंच  चुका
 हैं  1  उपाध्यक्ष  महोदय,  मैं  झ्राप  को  इसकी
 एक  प्रति  दूंगा  झौर  अगरे  ाप  की  इजाजत  हो,
 तो  झाप  इस  नक्शे”  को  सदन  के  पटल  पर
 रख  दीजियेगा  ।  ईस  नकगे  का  शीर्षक  हूँ

 !  “बाग्माजाद  तिब्बत  या  कैलाश  मानस  रोवर---
 या  तो  अन्तर्राष्ट्रीयता  के  हिसाब  से  झाजाद
 तिब्बत  और  या  राष्ट्रीयता  के  हिसाब  से
 कैलाश  मानसरोवर  ।  मैं  इस  नक्शे  से  एक
 वाक्य  श्राप  को  पढ़  कर  सुनाना  चाहता  हूं  ।

 “तिब्बत  पूरा  आजाद  है  और  रहना
 चाहिए  1  तिब्बत  चीन  का  हिस्सा  नहीं  है  ।
 एक,  भाषा;  दूसरे,  लिखावट;  तीसरे,
 जमीन  का  ढलाव;  चौथे,  रहन-सहन;
 पांचवें,  घर्म ;  छे,  इतिहास;  सातवें
 लोक-इच्छा  के  कारण  तिब्बत,  और
 हिन्दुस्तान  भाई  हैं।  या  तिब्बत  आजाद  हो,
 नहीं  तो  कैलाश  मानसरोवर  हिन्दुस्तान  में
 मिले  "

 जमीन  के  इलाव  के  बारे  में  मेकमोहन  रेखा
 की  ज़ो  बातें  कही  गई  हैं,  वे ंबिल्कुल  मिथ्या  है,
 क्योंकि  जमीन  का  ढलाव  सिंधू  नदी,  गंगा  नदी
 झौर  ब्रह्मपुत्र  नदी  से  मालूम  होता  है  ।  जमीन
 का  ढलाव  कैलाश  मानसरोवर  हैं  ।

 श्रौर  लोक-इच्छा  तो  बिल्कुल  साफ़  हूं
 “तिब्बत  का  वह  छब्बीस,  सत्ताईस  बरस  का  लड़का,
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 लोदी  ग्यालसेन,  जो  कल-परसों  मेरे  पास  भाया,
 लोक-इच्छां  ले  कर  प्राया  था,  कसक  शौर

 उत्सुकता  ले  कर  झाया  था  |  इस  सदन  को
 उस  जैसे  लड़के  के  दिल  को  तसल्ली  देने  के  लिये
 कोई  न  कोई  काम  करना  चाहिए  ।  मंत्री  महोदय
 यह  याद  रखें  कि  जब  मैं  छब्बीस  का  था,  तो
 मेरे  पीछे  ताकत  थी,  तीस  बैंतीस  करोड़  की
 ताकत  थी  लेकिन  उस  बेचारे  के  पंछे  तो
 छाली  पचास  लाख  है  t  मंत्री  महोदय  से  मेरी
 इतनी  ही  प्रार्थना  है  कि  वह  जवाब  देते  वक्‍त
 जरा  उस  लड़के  को  याद  रखें  |

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  may  hand  it  over  to  the  Table’
 office,  ag  laid  down  in  the  procedure.
 It  is  not  laid  on  the  Table  of  the  House.
 Now,  Shri  Chagla.

 The  Minister  of  External  Affairs
 (Shri  M,  C,  Chagla):  Mr.  Deputy-Spea-
 ker,  Sir,  there  is  one  feeling  which  has
 risen  above  party  conflicts  and  party
 differences,  and  that  is  our  great  and
 deep  sympathy  for  the  sufferings  of  the
 people  of  Tibet.  Sir,  I  have  had  the
 privilage  of  knowing  Dalai  Lama  for
 a  long  time  and  I  have  heard  from
 his  own  lips  the  agony  of  his  peaple,
 the  tyranny,  the  oppression,  the  cruel-
 ty  with  which  an  ancient  culture  is
 ‘being  sought  to  be  wiped  out.  But,
 with  all  the  sympathy  that  I  have.
 and  I  share  it  with  practically  every-
 body  in  this  House,  we  must  not  for-
 get  to  be  realistic.  And  I  would
 appeal  to  the  House  to  bear  in  mind
 the  important  distinction  between
 the  political  status  of  Tibet  and  the
 people  of  Tibet,

 As  tar  as  the  people  of  Tibet  are
 concerned,  I  agree  with  what  my  hon.
 friend,  Shri  Chatterjee  has  stated,  be-
 cause  that  is  the  finding  of  an  important
 judicial  body,  a  body  that  was  manned
 by  eminent  judges  from  all  over  the
 world  and  lawyers  of  repute.  That
 body  came  to  the  conclusion  that  Tibet
 is  indulging  in,  what  he  called,  religious
 genocide.

 "eThe Speaker  not  having  subseque  ntly  accorded  the  necessary  permis.
 sion,  the  document  was  not  treated  as  laid  on  the  Table.
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 An  hon,  Member:  Ching.

 Shri  M.  C.  Chagia:  I  am  sorry,  China.
 China  is  indulging  in  religious  genocide.
 I  will  go  further.  China  is  indulging
 in  cultural  genocide.  You  can  kill  the
 soul  of  a  man  or  the  soul  of  a  people
 without  being  guilty  of  genocide  in  the
 ordinary  sense  of  the  term,  namely,
 exterminating  people.  You  may  not
 liquidate  people,  and  yet  you  may  kill
 the  soul  of  people.  You  may  not  up-
 root  the  people,  but  you  uproot  the
 tradition,  the  history  and  the  culture
 of  the  people  and,  according  to  the
 evidence  laid  before  this  body,  gs  Shri
 Chatterjee  has  stated,  this  Is  what  is
 happening.  Now,  the  question  is:  what
 do  we  do?

 Shri  Pilog  Mody  (Godhra):  Recognise
 them,

 Shri  M.  C.  Chagia:  I  can  quite  under-
 stand  the  House  telling  me  what  is  the
 use  of  sympathy  when  we  cannot  do
 something.

 Shri  Piloo  Mody:  Arm  them.

 Shri  M.  C.  Chagla:  Arm  whom?

 Shri  Piloo  Mody:  Just  give  them  0
 Suns  with  your  own  hand  as  3  geature-

 Sari  M.  C.  Chagia:  May  t  say  that.
 ag  far  as  the  people  of  Tibet  are  con-
 cerned,  we  have  done  everything,
 through  the  United  Nations,  to  raise
 our  voice  of  protest  against  what  is
 happening  there.  The  resolution  with
 regard  to  human  rights,  to  which  the
 people  of  Tibet  are  entitled,  as  any
 other  people  in  the  world,  has  been
 passed,  supported  by  thig  country.  You
 may  say  that  the  United  Natlons  has
 not  been  able  to  go  beyond  that.  There
 are  many  resolutions  on  the  file  of  the
 United  Nations  which  have  remained
 unenforced,  unimplemented.  Take  the
 resolution  on  South  Africa.  The  wnited
 Nations  has  solemnly  pagsed.a  resolu-
 tagt  no  country  shaH  trade  or  do
 business.or  have  ecommerce  with
 South  Africa;  and  yet  how  many
 countries  today  are  flouting  that
 resolution?  We  are  joval  to  it.  But
 I  say  that  a  majority  of  the  fhembers
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 prefer  filthy  lucre  to  loyalty  to  that
 institution,  But  the  fact  remaing  that
 the  world  body  has  condemned  China
 for  a  very  serious  offence,  namely,
 that  she  has  trampled  yvopn  the  bumen
 rights,  the  inalienable  rights  of  the
 people  of  Tibet.  Whatever  more  can
 be  done  can  only  be  done  through  the
 United  Nations.

 Shri  R.  K.  Amin:  Why  not  by  India?

 Shri  M.  C.  Chagla:  I  am  coming  to
 that.

 When  the  Dalai  Lama  came  to  this
 country,  we  welcomed  him;  we  bonour-
 ed  him,  we  respected  him;  we  sald,
 “You  are  our  respected  guest,  you  can
 stay  in  our  country  as  long  as  you  like.”
 Thousands  of  refugees  came  here—the
 one  that  my  hon.  friend,  Dr.  Lohia,
 mentioned.  I  know—my  heart  goee
 out  to  that  young  man  who  asked  of
 Dr.  Lohia,  “When  will  my  country  be
 free?”"—many  Tibetans  have  asked  that
 question.  As  Minister  of  Education  I
 had  a  great  deal  to  do  with  Tibetan
 institutions—Tibetan  schools  and  hos-
 tels—and  I  know  what  is  means  to
 be  driven  out  of  your  country.  You
 have  passion  for  your  country  and  you
 want  your  county  to  be  free.

 But  the  question  is:  How  do  we  help
 the  Dalai  Lama?  It  is  curious  that  the
 Dalai  Lama  himself  has  never  asked
 the  Government  of  India...  (Inter-
 ruption).

 Shri  Piloo  Mody:  Too  much  of  4
 gentleman.

 Shri  M.  C.  Chagla:  The  Dalai  Lama
 himself  has  never  asked  the  Govern-
 ment  of  India  that  he  should  be  recyg-
 nised  (Interruption).

 ची  रबी  राय  (पुरी)  :  हम  लोगों  कौ
 श्रपतना  फर्ज  अदा  करता  चाहिए,  अपना  कर्तव्य
 करना  चाहिये  1

 to
 ask  you?  Within  24  hours  he  will  do

 Shri  Nath  Pai:  Shall  we  get  him
 wi

 that.
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 Shri  M,  C,  Chagla:  The  Dalai  Lama
 himself  has  never  asked  us  that  he
 should  be  recognised...  .(Interruption)

 Sh  i  मो,  R,  Masani  (Rojkot):
 knew  what  the  answer  would  be.

 He

 at:  a  लिसये  :  झाप  से  श्राफर  किया  ?

 Shri  J.  B.  Kripalani:  May  I  say  that
 the  Dalai  Lama  may  not  nave  asked
 the  Government  but  that  he  has  wish-
 ed  it  has  been  expressed  to  many
 people?

 Shri  M.  C.,  Chagla:  I  know  what  the
 Dalal  Lama  wanted.  He  wanted  8
 resolution  to  bé  passed  in  the  United
 Nations  which  will  go  further  thar  the
 resolutions  that  we  have  been  passing
 in  two  or  three  sessions.

 क्र  मु  जिनये  :  श्राप  से  ज्यादा  कुछ
 नहीं  पिल  सकता  था  bt  इपलिए  इसी  पर
 संतोष  कर  लिया  ।

 Shri  Randhir  Singh:  This  is  bad.  We
 never  interrupted  you.

 श मधु  जिमये  :  भरे,  तो  यह  इंटरप्शन
 कहां  ह  ?  बाय  एफ  वाक्य  कह  दिया  तो

 इंटरप्शन  हो  गया  ?

 Shri  M.  C.  Chagla:  The  Dalai  Lama
 wrote  to  us  to  say  that  he  wanted  to
 visit  several  countries.  We  said,
 “Certainly,  we  will  give  you  every
 facility.”  He  waned  to  go  to  South-
 east  Asian  countries.  We  said,  “We
 will  write  to  our  ambassadors  and  you
 will  get  every  facility  to  meet  and  talk
 te  people.”

 Shri  J.  B.  Kripalani:  May  I  ask  one
 question  whether  the  Daiai  Lama  will
 be  pleased  or  displeased  ne  you  recog:
 nise  him  as  a  refugee  government  here?

 Shri  Bakar  Ali  Mirza
 bed):  Without  asking?

 (Secundera-

 fh-i  J,  B.  Eripaltni:  Yes,  without
 asking.
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 Shri  M.  C.  Chagla:  If  I  say  tomorrov
 that  the  Dalai  Lama  is  the  King  ०
 Tibet,  of  course,  be  will  be  pleased.
 But  that  is  not  the  question.  Are  we
 going  to  judge  international  questions
 by  asking  whether  a  particular  person
 ig  pleased?  The  question  Is:  How  are
 we  going  to  help  the  Dalai  Lama?  Is
 this  course  that  is  proposed  going  to
 help  him  or  Tibet  or  the  People  ci
 Tibet?

 Let  us  analyse  it.  There  are  o¢cn-
 sions  when  one  must  use  cold  iogic  and
 not  sentiments.  Are  we  in  a  position
 today  to  mount  an  invasion  on  Tibet?

 wre  राम  मनोहर  लीहिया  feagt
 नहीं  ।

 Shri  M.  C.  Chagla:  Quite  50.

 डा०  रात  सनोहर  लोहिया  :  केंकिन  दस
 वर्ष  तक  इप  बाल  को  सारी  वुनिया  में  फैलाझो
 शौर  फिर  उसके  वाद  देखा  जायगा,  शायद
 र्चन  इतना  कमज़ोर  हो  जायगा  ।

 Shri  M.  C.  Chagia:  The  only  result
 of  such  a  course  might  be  a  dare-up
 on  our  border  or  more  vppression......
 (Interruption).

 Shri  Nath  Pai:  You  are  only  worried
 about  it.

 we  राम  लगोहर  लोहिया  :  भागला
 साहब,  एक  बात  का  झाप  जवाब  दीजिये  t
 बचपन  में  भ्राप  भूत  से  ज्यादा  डरते  थे  क्या  ?

 Shri  M.  0.  Chagla:  Not  only  that,  it
 might  result  in  more  oppression,  more
 cruelty  against  the  Tibetans.  The
 Chinese  can  be  a  very  vindictive  people
 and  they  are.  I  do  not  believe  in  mak-
 ing  empty  gestures—it  is  no  use—un-
 less  I  have  the  power  and  strength  to
 implement  any  decision  that  ]  tak:
 If  we  could  do  it  today,  well,  it  would
 be  a  different  thing.  But  if  we  are  not
 in  8  position  to  do  anything,  just  te
 pass  a  resolution  which  might  have
 serious  repertussions,  which  sanrct
 help  Tibet  today,  which  canrot  hbely:
 Dalai  Lama...  (interruptions).  You
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 (Shri  M.  C.  Chagla}
 need  not  shout  at  me.  I  feel  as  strong-
 ly  as  you  do  about  the  sufferings  of
 the  people  of  Tibet.  I  am  trying  to
 explain  to  you  what  is  the  best  thing
 that  we  can  do  to  help  Tibet,  situated
 as  Tibe  is,  situated  ag  India  is,  situated
 ss  China  is,  in  the  international  con-
 text:  What  is  the  best  thing  that  India
 can  qo?  May  I  say  this?  You  cannot
 re-write  history;  you  cannot  wish  awsy
 the  past.  Many  of  us  would  like  to
 have  history  different  from  what  it  is-
 But  you  cannot  do  it.  What  the  pen
 has  written  is  written  there.

 WwW  brs.

 Shri  Bal  Raj  Madbok  (South  Delhi):
 There  ls  nothing  in  history  as  a  settied
 fact.  What  was  done  in  the  past  can
 be  undone  now.

 Shri  M.  C.  Chagia:  But  that  is  not
 history;  that  is  tomorrow.  What  I  am
 saying  is,  what  has  happened  cannot
 be  changed.

 Shri  Piloo  Mody:  We  must  participate
 in  the  writing  of  history;  we  cannot  let
 history  overrun  us,  (Interruptions).

 Mr.  Deputy-Speaker;  You  have  had
 patient  hearing  from  this  side  and  I
 expect  you  too  to  be  patient.  There
 should  not  be  any  running  commentary.

 Shri  M-.  C.  Chagia:  This  is  a  historical
 fact.  However  much  we  might
 regret,  we  have  admitted  a  cer-
 tain  political  status  of  Tibet.  We  heve

 ,  adimtted  and  recognised  the
 fact  that  China  has  sovereignty  over
 Tibet  (Interruptions).

 |  Some  hon,  Members:  No,  no.

 Shri  Nath  Pal:  Don't  say  that  We
 did  ‘not  accept  that.  Did  we  accept
 that?  It  is  suzerainty,  not  soverignty:
 Once  again,  you  are  rcepeaung  the
 same  thing.  (Interruptions).

 *  @hri  Randbir  Singh:  What  {s  all  this?
 Unterruptions).
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 थरो  आशिभूषण  बाजपेयी  (खारगोन)  :
 भ्रध्यक्ष  महोदय,  दुनिया  के  कितने  राष्ट्र  हूँ
 जो  तिब्बत  को  स्वतन्त्र  कराने  के  लिये  तैयार
 हैं,  क्या  यू०एस०ए०  भी  इसके  लिये  तैयार  है  ?
 जहां  तक  मुझे  पता  हूँ  भ्रमरीका  भी  तैयार
 नहीं  हूँ  शरीर  ब्यांग-काई-शेक  भी  तैयार  नहीं  हैं,
 जिनके  लिये  कि  ये  बातें  करते  हैं  t

 Shri  J.  B.  Kripalani:  My  friend  has mentioned  the  name  of  Chiang-kal
 Sheik.  I  have  been  there  only  about
 five  months  back  and  he  told  me  that
 the  question  of  Tibet  will  be  decided
 by  Tibetans  themselves...  (Inter-
 ruptions),

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Shashi  Bhusan  Vajpayce:  This
 ig  wrong.

 च्यांग-काई-शेक  हमारी  टैरिटरी  भी  लेगा
 चाहता  है  t

 (Interruptions).

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  J.  8.  Kripalani:  I  am  ouly  giv
 ing  the  latest  information.

 श्री  मधु  लिमये  :  उनके  दियात़  में  नहीं
 जायमा,  छागला  साहब  को  बतलाइये  |

 Mr.  Deputy-Speaker:  We  are  discus:
 sing  a  very  delicate  issue.  If  they
 want  to  ask  for  a  clarificution...
 (Interruptions)

 Shri  Bal  Raj  Madhbok:  I  know  that
 the  Government  has  taken  a  stand  and
 he  has  to  defend  it.  My  question  is
 this:  here  {s  the  House;  he  has  seen
 the  consensus  of  opinion  of  this  House
 (Interruptions)  I  have  some  respect.  ;
 (Interruption)  but  these  people  have
 no  respect...  (Interruptions),

 Mr.  Deputy-Speaker:  Oider,  orrler:
 All  the  Hon.  Members  may  please
 reeume  thelr  seats.
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 We  had  a  very  good  debate.  All
 polnts  of  view  were  presented.  When
 Government.  is  dealing  with  a  ‘very
 delicate  situation  in  tre  international
 affairs,  the  members  should.  not  make
 this  sort  of  hue  and  cry  The  Howse
 is  divided  ,  (‘nterruptions).

 श्री  सध्‌  लिसये  :  उपाध्यक्ष  महोदय,  नये

 रिविजनिस्ट्स  बौर  पुराने  रिविजनिस्ट्स  को
 छोड़  कर  संब  इसंके  हक  में  हैं  1

 Mr.  .Deputy-Speaker:  The  Hon.
 Minister.

 डा०  राम  मनोहर  लोहिया  :  भ्रभी  तक
 ब्रजनेव  की  चिट॒डी  नहीं  ग्राई  है,  कल  तक
 था  जायगी  v

 Shri  M.  C.  Chagla:  Ail  that  I  can  say
 is  that  Government  will  keeo  this  policy
 with  regard  to  Tibet  under  ‘constant
 surveillance  and  will  try  to  see  what
 more  can  be  done  through  the  United
 Nations  to  help  th  people  of  Tibet  and
 to  al’eviate  their  sufferings.  (Inter-
 ruptions).

 An  hon.  Member:  We  do  not  want
 charity.  we  want  libe  ration.

 डा०  राम  सनोहर  लोहिया  :  डा०  राम

 सुभग  सिंह  गये  थे  छागला  साहब  को  सिखाने
 कि  चुप  रहो  |

 हरी  रणघीर  सिंह:  जब  मिनिस्टर  साहघ
 को  सुनते  नहीं  हैं,  तो  क्या  करें  ।

 Mr.  Deputy-Speaker:  Mr.  Shri
 Chand  Goel,  I  would  request  him  not

 to  take  much  time.

 भी  शिव  नारायण  :  जब  भेम्बर्ज़  सुनना
 नहीं  चाहते  तो  वह  क्‍या  करें  ।

 Mr.  Deputy-Speaker:  I  7  ca‘ling
 Mr.  Shri  Chand  Gocl.  He  hes  a  right
 to  reply.

 Shri  J.  8.  Kripalani:  May  I  puint
 out  that  there  have  been  at  least  three
 speeches  made  by  Congressmen  sup-

 this  resolution?  When  it  is
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 sald  that  there  is  a  consensus  it  does
 not  mean  unanimity.  But  IJ  am
 certain  that  the  overwhelming  majo-
 rity  of  the  House  is  in  favour  of  this
 resolution

 Some  hon.  Members:  No.

 mo  शीचन्द  गोयत  (चण्डीगढ़)  :
 उपाध्यक्ष  महोदय,  मुझे  यह  जान  कर  और
 यह  देखकर  बड़ी  खुशी  हुई  कि  मेरे  इस  प्रस्ताव
 का  समर्थन  सदन  के  लगभग  सभी  सदस्यों  ने

 “किया  है।  चा-पांच  स  म्य  त़दी  सदस्यों  को
 छोड़कर  सबने  मथन  किया  है  1  कांग्रेस.  दल

 'की  ओर  से  जितने  मानतीय  सदस्य  बोले  हैं
 उन  लोगों  ने  भी  इस  का  समर्थत  झपने
 भाषण  देते  हुए  किया  1  इसी  प्रकार  से  प्रन्य

 “दलों  के  जो  माननीय  सदस्य  बोले  हैं  उन्होंने  भी
 इस  प्रस्ताव  का  समर्थ  न  किया  है।  इस  लिए
 मैं  समझता  हूं  कि  झाज  हमें  दीवार  पर  लिखी

 हुई  जो  चोज  हैं  उस  को  गहराई  से  पढ़ता
 चाहिये  भौर  झाज  अपने  देश  को  जनता  किस
 दिशा  मैं  सोचती  है  तथा  संस्तार  के  दूसरे  देश
 कित  दिशा  में  सोच  रहे  हैं  उस  को  भी  पूरे
 तौर  पर  प्रध्ययत  करना  चाहिये।

 श्रान  इस  बात  में  कोई  शुबहा  नहीं  कि
 संसार  के  भ्रन्दर  प्रनेक  इस  प्रकार  के  राष्ट्र
 हैं,  प्रनेक  इस  प्रकार  के  देश  हैं  जो  चीन  के
 इस  बढ़ते  हुए  साम्राज्य  से  नपभीत  हैं।  मैं
 श्राप  की  सेवा  में  निवेदन  करना  चाहता
 हूँ  कि  लंका,  थाईलेंड,  कम्बोडिया,  लॉझोस,
 दक्षिण  वियत  नाम,  हिंदेशिया  झादि  देश,

 जहां  पर  2  करोड़  के  करोब  चीनी  बसते
 हैं  भौर  अन्दर से  चोनी  एजेन्ट  के  तौर
 पर  काम  करते  हैं,  इन  देशों  के  देश
 भक्त  उन  के  बारे में  यह  सोचते  हैं  कि
 वहू  उन  देशों  के  लिये  कभी  भी  खतरा
 साबित  हो  सकते  हैं  7  इस  लिये  वह  सारे

 देश  श्राज  हमारे  समर्थन  में  बड़े  हैं  1

 आज  हमें  संपुक्त  राष्ट्र  संघ  के  मनन्‍्दर  भौर
 उप्र  के  बाहर  इस  दिशा  में  प्रयत्त  करना

 चाहिए  कि  जहां  संसार  में  इस  दिशा  में
 जनमत  जागृत  हो  रहा  है  उन  सारे  देशों  को
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 हमे  सुसंगठित  करें।  भारत  का  कर्तव्य  है  कि
 वह  उन  देशीं  को  नेतृत्व  करे  ।

 दीदियत के  द्य्स  बनने  ने  हमारी  द्वितों
 को  सब  से  ज्यादा  चोट  जो  पहुंचो  है  बह
 इस  से  कि  हमारे  कुछ  कम्युनिस्ट  भाइयों
 के  ग्रापत्ति  उठाई  कि  यह  जा  बफर  स्टेट  का
 मामला  है  वह  एक  प्राचोन  कल्पना  है,  पुराना
 विकार  है।  लेकिन  शाथ  हमारे  वोस्न  श्री  हीरेन
 भुकर्जी  ने,  जिन  को  मैं  समझता  था  कि  एक
 काबिल  पालिथामेंटेरियन  हैं,  भ्रपनो  दलोस
 को  तर्क  के  बजाय  लूज  टाक  के  कपर  ग्राधारित
 करने  को  कोशिश  को  है  1  ज॑से  कहा  जाता  है
 कि  ष्हेन  है, अ  इज  नॉथग  हू  हें,  रप  we
 इस  लिये  उन्होंने  जोर  जोर  से  बं.ल  कर
 श्पने  केस  में  जान  डालने  को  क,शिश  की
 कानी  कोई  अ्रकंडेमिक  ढंग  से  विचार  हा
 इक्क  हू।  7  वह  यह  बात  भूल  गये  कि  जिस  दित
 हम  ने  तिब्बत  क  ऊपर  चोन  के  भ्रधिकार  को
 भान्यता  दे  दो  उत  दिन  जा  भारत  -तिब्बत
 की  सीमा  थी  वह  2700  मील  लम्बो  सोमा
 जीन  और  भारत  की  सीमा  बन  गई  श्ौरचोन
 ने  उत्  पर  प्रधिकार  प्राप्त  करते  हो  कह  दिया
 कि  यहू  सारो  सोमा  भनिश्चित  है  t

 इप  लिये  झाज  सब  से  प्रनुकूल  अवसर

 है  जब  कि  चोन  के  झन्दर  क्रान्ति  हु;  रहो  है
 शौर  यद्द  मैं  प्रपतो  तरफ  से  नहों  कहता  ,  रूत
 के  नेताओं.  तर  समाचार  पत्नों  ने  कहा  है  कि
 बीन  जा  अगब  देशों  को  सहायता  का
 बा  बरवा  है  व  ढुहसला  मात्र  |  और
 बहू  संवार  में  प्रपने  खये  सम्मान  को  बनाये
 रखने के  लिए  थोयो  बात  करता  है,  उ

 में  किसो  तरह  का  दम  नहों  है.  हम  काई
 कदम  उठाओं  1  हमारे  भूतपूर्व  तेनापति  जनरल
 करियाप्पा  ने  कहा  था  कि  भगर  इत  मामते
 में  देर  हृगो  तो  जलसों  बढ़  जायेंगी,  मामला
 पेचोदा  होगा  झौर  हम  का  संयुक्त  राष्ट्रतंघ
 की  सहायचता  लेनो  पड़ेगी  |  भाज  इत  बात
 का  समय  हैं  कि  इप  सारो  परिस्थिति  का
 लाभ  उठा  कर  हूम  काम  क  |  प्रण  भा.त
 के  प्रत्दर  तिब्बत  के  प्रनेक  झादमों  प्रपने
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 et  निकाले  हग  पड़े  हैं।  वहां  पर  उस  का
 जोवन  दूभर  बताया  जा  रहा  है
 भ्रौर  कोन  को  तरफ  से  जो  झ्राश्वासन  तिब्बत
 को  मिला  था  कि  वह  उन  के  ऑान्त के
 मामलों  में  हस्तक्षेप  नहीं  करेंगे,  उनको  तत  डा
 गया  है।  इत  हस्तक्षेप  का  रूप  यह  है  कि  जहां
 पहले  ल्हासा  के  झन्दर  70  हजार  तिब्क्ती
 निवास  करते  थे  और  केवल  5६जार  चोनी
 ये  वहां  भ्रव  विल्कुल  त  का  उल्टा  हो
 गया  है।  झाज  वहां  5  हजार  तिब्बती  रह
 गये  हैं बौर  70  हजार हे  करोतर  चोनी  पहुंच
 गये  ;  ।  चोनोयों  ने उन  की  भाष।,  उन  की
 संस्कृति,  सब  चाजिं  बदल  दो  हैं,  झाज  प्रनेक
 लगों  को  मौत  के  घाट  पर  उतार  जा  रहा
 है।  सं  कं  नफा  पर  सड़फ  बताने  की
 जौर  हुरो  कार्यवाइयां  को  जा  रहो
 हे

 मैं  समझता  हुं  कि  प्राज  मानवता  के  नाम
 पर,  भ्रन्तराष्ट्रंय  न्ग्य  के  नाम  पर  संयुक्त
 राष्ट्र  संघ  का  जो  चेंप्टर  है,  उत्तके  टम्स  पर
 विचार  करते  हुए  और  संतार  के  पिछड़े
 देशों  में  जे  कुछ  है;  रहा  है  उस  पर  विचार
 करते  हुए  ,  इप  के  लियां  कोई  चारा  नहीं  है
 कक  जा  पिब्बती  और  लाभा  शरणार्थी
 के  रूप  में  हमारे  देश  में  हैं  हम  उनहीं

 सहायता  करें,  तथा  दलाई  लःभा  के  वंधा  नक
 लास,  की क  ताकि  तिब्बत  देश
 स्वतंत्र  हो  करे  पहले  को  तरह  से  हमारा
 मित्र  हु!  जाये  शोर  जा  सम्मानित  खतरा
 हैं  वह  दर  हा  जाये  ।

 इन  सारी  बातों  का  विचार  करते  हुए  सभी
 माननीय  सदस्यों  को  मेरे  इस  प्रस्ताव  का
 समर्यन  करना  चाहिये  |

 Mr.  Deputy-Speaker:  Shri  Henvw
 manthaiya.

 Shri  Hanumanthalya  (Bangalore):  I
 am  not  meking  a  speech;  |  am  making
 8  respectful  submission  to  the  House
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 In  matters  of  foreign  policy,  every
 party  in  this  House  had  to  forge  a
 yunited  front.  We  cannot  frame  our
 foreign  policy  and  implement  it  suc-
 cessfully  with  snap  votes  or  with  par-
 tisan  victories  or  defeats.  As  you
 know,  even  in  the  UK  and  USA,  it  is  a
 bipartisan  attitude  that  is  adopted  in
 regard  to  foreign  policy.  In  this
 qountry,  taking  the  existing  political
 aituation  into  consideration,  it  is  the
 multi-party  view  that  has  to  prevall;
 the  approving  seal  for  our  foreign
 policy  his  to  be  almost  unanimous.

 Regarding  the  Resolution  of  Shri
 Goel,  it  is  true  that  many  members
 of  this  House  are  in  agreement  with
 it;  it  is  also  true  that  many  members
 of  the  Congress  Party  are  in  agree-
 ment  with  it.  (Interruptions).

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Vidya  Charan
 Shukla)  :  No.

 Shri  Hanumanthaiya:  We  in  the
 Congress  Party  have  discussed  the
 West  Asia  situation;  there  also  similar
 differences  of  view  have  existed.  We
 know  that  sometimes  we  agree  with
 Opposition  parties  in  matters  of  policy-

 What  the  Hon.  External  Affairs
 Minister  has  said  is  by  way  of  clarifl-
 cation  of  the  present  position  and  the
 previous  history.  Nebody  can  pre-
 vent  us  from  taking  further  steps  in
 the  matter  of  changirg,  modifying  or
 altering  our  foreign  policy.  The  only
 thing  is  unanimity,  the  sanction  of
 unanimity  must  Fe  behird  it.  If  this
 Resolution  is  pressed  to  a  division,
 may  be  outsiders  may  construe  it  85
 evidence  that  some  of  us  are  against
 this  Resolution.

 @tirl  Vasudevan  Nair:  We
 against  it.

 "  An  hon,  Member:  There  ig  no  una-
 nimity.

 Shri  Amrit  Nahita  (Barmer)  We
 are  also  against  it

 are

 M:.  Deputy-Speaker:  I  arm  not  per
 mitting  a  sperch  now.  IM  Shri  Honu-
 tmantl  aly,  wants  to  appeal  to  the
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 Mover  to  withdraw  the  Resolution.  he
 may  do  so.

 Shri  Umanath;  Are  there  two
 spokesmen  for  the  Congress  PurtyT

 Shri  N.  C.  Chatterjee:  He  is  a
 senior  statesman.

 Mr.  Deputy-Speaker:  If  he  wishes,
 he  may  appeal  to  the  Mover  to  with-
 draw  fhe  Resolution.  I  thought  be
 wanted  to  do  that.

 Shri  Vasudevan  Nair:  He  was  once
 a  Chief  Minister.

 Mr.  Deputy-Speaker:  I  cannot  per- mit  him  to  make  a  speech.
 Shri  Umanath:  After  the  Move  has

 replied,  what  is  this  procedure  you  are
 adopting?  How  you  must  allow  ms  an
 upportunity  to  have  my  say  on  the
 subject.

 Shr  iHanumanthalya:  I  am  conclu-
 ding.

 Shri  Umanath:  After  the  Mover
 replies,  if  you  allow  another  Hon.
 Member,  you  must  allow  others  also.
 I  take  this  as  a  precedent  to  insist  that
 I  must  99  allowed  after  this.

 ir.  Deputy-Speaker:  I  never  allow-
 ed  a  speech.  What  I  seid  was  ‘hat  if
 an  Hon.  Member  wanted  to  make  an
 appeal  to  the  Mover  to  withdraw  the
 Resolution,  that.could  be  done.  There
 Was  no  question  of  withdrawal.

 Sh  i  Hanumanthalya:  You  are  right
 I  admit.

 श्री  मु०  wo  खां  (काॉंसगेज):  यह
 साबित  हूं:  चका  ?  कि  यह  पार्टी  को  बात  कर
 रहे  हैं,  हय  की  नहीं  t

 Shri  Umanath:  Why  carnct  Mr.
 Chagla  say  that  many  of  ther  agree.
 Let  Mr.  Chagla,  as  a  representetive.
 say  so.

 Mr.  Deputy-Speaker:  You  wrote  t
 me  that  you  want  to  make  an  appeal.
 (Interruptions).

 Shri  Hanumanthalya:
 threaten  me.

 You  cannot
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 Shri  Umanath:  You  also  caunot
 threaten  me.  It  is  not  a  question  of
 threatening.  I  am  asking  about  pro-
 cedure.  (Interruptions)

 Mr.  Deputy-Speaker:  On  the  specific
 understanding  that  without  going  into
 political  matters  you  were  going  to
 make  an  appeal  to  withdraw,  I  gave
 you  permission.  No  politics.

 Shri  Hanumanthaiya:  Therefore  I
 em  making  an  appeal  to  the  Mover  of
 the  resolution  to  withdraw  nm  and
 allow  us,  some  of  us,  to  see  how  far
 We  can  agree  wih  the  spirit  of  the
 resolution.

 Mr.  Deputy-Speaker:  Is  he  ogret-
 able

 हों  ो जंद  गोरन  :  उपाध्यक्ष  महोदय,
 बूंकि  कॉंग्रेस  पार्टो  का भी  लामग  पूरा  समयेन
 हमें  हापिल  है  इस  कारण  मैं  समझता  कि
 तिव्बत  की  नीति  के  सबग्घ  में  सरकार
 परद्थितत  करेंगी  इंप्त  भर  भरोसे
 के  साथ  मैं  इस  रेजोल्यूशन  को  वापस  लेता

 घूता  हूं
 Mr.  Deputy-Speaker:  I  will  have  to

 uut  it  to  vote.  He  will  have  to  take
 the  leave  of  the  House  for  withdrawal.

 Shri  Nath  Pal:  I  am  rising  on  a
 point  of  order.  The  main  debate  is
 Tlow  even.  We  are  now  coming  to  pro-
 ceciiral  matters.  The  latest  ruling
 which  [  obtained  from  the  Speakor  ob
 thin  subject...

 Mr.  Deputy-Speaker:  On  adjourn:
 ment  motion.

 Shri  Nath  Pai:  I  do  not  know  why
 we  should  be  required  to  vote.  I  am
 quoting  from  page  409  of  May,  Six-
 teenth  Edition.  Would  you  kindly  get
 your  copy?  I  do  not  know  if  you  have.

 Shri  Randhir  Singh:  He  is  not  pret
 ging.  It  is  talked  out.

 Shri  Nath  Pai:  I  am  submitting  to
 you  that  the  latest  ruling  applies  to
 all  motions.  I  want  to  make  it  abun-
 dartly  clear,  but  let  us  go  very  slowly,
 without  pushing  one  another  into  .  a
 false  position.  If  the  Mover  of  the

 667  Tibet  (Res.)  120  86

 Motion  at  the  end  of  the  allotted  time,
 declares  on  the  floor  of  the  House,  with
 your  consent,  that  he  does  not  want  to
 press  it,  the  matter  ends  there.  Mr-
 Goel  has  said  very  clearly  within  our
 hearing  that  he  does  not  want  to  press
 it.  I  would  like  to  read  out  from  the
 House  of  Commons.

 Mr.  Deputy-Speaker:  Before  you
 read,  I  would  like  to  point  vut  a  very
 minute  distinction.  I  will  read  out
 Direction  44.

 श्नी  मु  जिमये  :  आप  डाइरेक्शन  पर
 है,  मैं  रूल  पर  हूं
 Mr.  Deputy-Speaker:  It  reads

 “If  at  the  end  of  the  debate,  8
 member  who  has  moved  af  amend-
 ment  or  a  motion  which  hus  also
 been  proposed  by  the  Chair.....
 and  the  amendment  or  motion
 is  not  put  by  the  Chair  to  the
 vote  of  the  Homse,  such  amend-
 ment  or  motion  shall  be  deemed
 to  have  been  withdrawn  by  the
 leave  of  the  House.”

 Tt  says  "if  he  does  not  press”.  He  has
 now  withdrawn.  For  withdrawal  we
 cannot.  We  must,  therefore,  take  8
 vote.

 it  मु  लिमये:  :  मेरा  प्वाइंट  झाफ
 प्रार्डर  है  प्रध्यक्ष  महोदय,  बोट  लेने  को
 कोई  जरूरत  नहीं  है  स्ल  339  पर  मेरा
 प्वाइंट  आफ  प्रार्डर  है  I  यह  रूल  इस  प्रकार

 «  (व्यवधान)  .ग्राप  मान  रहे  हैं
 मेरा  व्यवस्था  का  प्रश्न  ?  झगर  मान  रहे  हैं
 तो  मैं  बेठ  जाता  हूं  ।  झगर  नहीं  मान  रह  हैं.
 तो  मेरा  तो339  यह  प्रस्तावों  के  बारे  में
 इस  प्रकार  हैँ

 Bule  339:  A  Member  who  has  made
 the  motion.  may  withdraw  the  same
 by  leave  of  the  House.

 (2)  Leave  shall  be  signified,  aad
 upon  question,  but  by  the  speaker
 taking  the  pleasure  of  the  House.  The
 Speaker  shall  ask:  “Is  it  your
 pleasure  that  the  motion  be  with-
 drawn?”  If  no  one  dissents,  the
 Speaker  shall  say:  “The  motion  i:  by
 leave  withdrawn”.  But  if  any  dissen-
 tlent  voice  be  heard  or  a  member  rises
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 to  continue  the  debate,  the  Speaker
 shall  forthwith  put  the  motion.”

 तो  पहने  झाप  प्लेजर,  लीमिण  t

 Mr.  Deputy-Speaker:  That  is  a  rice
 distinction  you  are  pointing  out  I
 was  going  to  follow  that  procedure.

 Is  the  House  agreeable  to  the  with-
 drawal  of  the  motion?

 Seve:al  hon.  Members:  Yes
 (Interruptions.)

 Shri  Umanath:  No.
 Mr.  Deputy-Speaker:  [  will  have  to

 put  the  question.
 Shri  M.  L.  Sondhi  (New  Delhi):

 Sir,  on  a  point  of  order.
 Mr.  Deputy-Speaker:  There  is  no

 point  of  order.  The  question  is...
 (Interruptions.)No,  I  put  it  to  vote
 The  question  is:

 “This  House  is  of  opinion  that
 Dalai  Lama  should  be  recognised
 as  the  Head  of  the  Emigre  Gov-
 ‘srnment  of  Tibet  and  all  facili-
 tles  ang  help  be  extended  to  him
 by  the  Government  of  India  to
 liberate  Tibet.  from  the  colonial
 rule  of  Communist  Chine.”

 Those  in  favour  of  it  will  say  ‘Aye’.
 Some  hon.  Members:  Aye.
 Mr,  Deputy-Speaker:  Those  against

 tt  may  say  ‘No.’
 Several  hon,  Members;  No.

 Mr.  Deputy-peaker:  I  think  the
 ‘Noes’  have  it;  the  ‘Noes’  have  it...
 (Interruptions, )

 ft  मधु  लिमये  :  यह  क्या ?  प्राप  को
 क्वेश्वन  नहीं  रखता  था।  viv seewe

 (ब्यकधात)  .  .
 Ask  for  the  pleasure  of  the  House.

 Mr,  Deputy-Speaker:  I  asked.  If  a
 single  voice  is  there,  I  have  to  take

 -the  vote;  there  is  ‘no  other  way.  Shri
 Umanath  and  I  think  one  other  Mem-
 ber  also  rose  there.
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 श्री  मु  लिभये  :  प्रोप्तीजर  के  प्रनुसार
 चलिए  ..  (व्यवध।म )  एक
 एक  करके  चलिए  न।  इतना  जल्दबाजी

 (ब्यवघान )

 Mr,  Deputy-Speaker:  हद  बाजी  का
 सवाल  नई  है  1  Mr,  Limaye
 should  withdraw  this  word.  See  the
 record  of  what  you  have  said...

 a  ny  लिसये  :  मैं  कुछ  नहीं  कहंगा
 (ग्यवधान  )
 MY,  Deputy-Speaker:  You  have  to

 withdraw  that  statement  If  you  like
 to  walk  out,  I  do  not  mind.  It  has
 finally  been  decideq  by  the  House  now.
 I  ‘shall  take  up  half  an  hour  discus
 sion.  Nothing  doling.

 श्री  मघु  जिमये  मैं  कुछ  नहीं  कहूंगा।
 ने  वाक  झाउट  FEN  ने  कुछ  करूंगा  |
 ग्राप  प्रोस्ीजर  के  झ्नुणार  चलिये।

 Mr.  Deputy-Speaker:  That  is  loat

 Shri  Piloo  Mody:  What  is  lost!

 थी  ष  लिसये  :  पहले  प्लेजर

 लीजिए
 Dr.  Deputy-Speaker:  I  have  taken

 the  pleagure  of  the  House.

 Shri  Pico  Mody:  Sir  on  point  of
 order.

 Mr.  Deputy-Speaker:  Mr.  Mody
 with  your  weight  you  cannot  threaten
 me  like  this..(Interruptions.)  Is
 this  not  a  threat?

 Shri  Bal  Raj  Madhok:  Sir,  there  is
 no  question  of  threat.  My  request  to
 you  is  this.

 Mr.  Deputy-Speake::  My  decision

 ayer  wa  कलुवाय :.  यह  क्यों
 श्वमक्री  भ्राप  दे  रहे  हैं।

 Mr.  Deputy-Speaker:  It  is  wrong
 What  do  you  mean?
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 Shri  Piloo  Mody:  Sir,  on  a  point
 of  order?

 Mr.  Deputy-Speaker:  On  what?
 (Interruptions.)  That  has  been  dis-
 posed  of.

 ो  य०  go  दार्मा  (भवृउसर)  :
 ्य  मह्दोदय,  आप  इतने  भाजेश  में  प्राकर
 बात  कर  रहे  हैं,  उतते  [इ  हो रहा है. . ..

 (arnt)...  gr  से  भाप  के  पद
 की  afiesr  को  बक्का  पहुंच  रहा  है।

 डा०  राम  मतोहर  लोहिया  :
 -्वकोट  ले  वाजिये।

 इस  पर

 ‘Shri  Piloo  Medy:  Mn  Deputy-
 Speak:r,  Sir,  we  cannot  allow  the  pro-
 cedures  of  this  House  to  be  decided
 between  fquatrels  between  individual
 Members  and  the  Chair.  The  proce-
 dure  is  quite  clear.  The  procedure
 has  not  been  followed.  Our  request
 to  you,  thefsfore,  is.  that  you  should
 follow  the  procedure  as  7९80  out.

 Some  Hon.  Members  rose—

 Mr.  Deputy-Speaker:  Order,  order.

 eo  राम  नतोहर  ‘ana:  अप  जप  पर
 वोट  ले  जोजिए।

 अं!  मथ  म्त्मिय  मैं  नियम  को  मानता

 हूं,  मैंकरा  इकार कर  रहां  हूं।

 Mr.  Deputy-Speaket;  If  you  defy
 the  Chair,  nothing  can  be  ddné:  I  am
 going  to  explain  what  I  did-  When  I
 pointed  out  the  nicety,  I  again  tuok
 the  pleasure  of  the  Host.  Even  if
 there  is  one  voice,  which  is  a  voice  of
 dissent,  then  I  have  to  put  it  to  the
 vote.  (Interruptions.)  I  put  it  to  the
 vote,  and  you  never  challenged  :t.

 Some  Hon.  Members:  No,  no.

 Mr.  ाह्फाज़ि-डफलथला  :  Ordér,  order.
 At  this  rate,  I  will  have  to  adjourn
 the  House;  (Interruption)
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 Shri  Piloo  Medy  :  There  is  no  difter-
 ence  of  opinion  between  the  House
 and  you.  We  both  agree,  the  House
 as  well  as  the  Chair  agree,  to  a  certain
 procedure.  There  is  only  one  differ.
 ence  of  opinion  between  the  House  anc!
 the  Chair  on  this  specific  point:  we
 maintain  that  the  procedure  as  read
 out  has  not  been  followed,  or  has  been
 incompletely  followed.  This  is  what
 we  say.  It  is  for  you  to  satisfy  ws
 if  the  procedure  has  been  completely
 followed  or  not.

 Mr.  Deputy-Speaker  :  I  will  tell  you
 (Interruption).  When  I  have  listened
 to  you,  you  will  also  have  to
 give  me  a  patient  hearing.  As  Shri
 Piloo  Mody  said,  first,  I  took  the  plea:
 sure  of  the  House.  When  there  was
 Shri  Umanath  and  I  thirk,  Shri  Vasu-
 devan  Nair  also,  who  raised  a  dissent-
 ing  voice,  I  put  it  to  the  vote,  because
 under  the  rules—now,  the  Hon.  Membrr
 read  half  of  the  rule,  and  so  |  will
 read  it  fully—it  has  to  be  put  to  the
 vtoe.  First,  they  were  not  willing  to
 withdraw.

 शी  मथ  निम्ये  श्राप  नियम  के  अनुसार
 चलिये,  तब  हमें  कोई  एतराज  नहीं है  t

 Mr.  Deputy-Speaker:  There  was  one
 dissentient  voice.  They  are  all  Hon.
 Members  of  the  House.  (Interruption)
 What  it  this?  Then  I  took  the  vate.
 ‘At  that  time,  you  néver  challenged.

 ची  मघ  जिमये  :  हमने  चेलेन्ज  किया
 था,  सबने  चेलेन्ज  किया  किया  था।

 ह  ह 2  राय:  मेंहरवार्न,  करके  दोंदारा

 बोट  ले  लोडिए  |

 Mr.  Deputy-Epeaker:  Order,  order.
 Nothing  will  be  recorded.  (Inter-
 ruptions).**

 Shri  Bal  Raj  Madhok:  Mr.  Deputy-
 Speaker,  Sir.  here  is  a  matter  in  which
 the  whole  country  is  interested.  Here
 is  a  matter  on  which  there  is  a  *ere-
 ral  consensus  of  opinion.

 **Not  recorded.
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 Some  Hon.  Members:  No,  no.

 Shri  Bal  Raj  Madhek:  There  are  o
 tew  Members  who  are  againgt  it,  But
 in  this  House,  we  go  by.  the  majority,
 by  a  simple  majority.  When  the
 Speaker  said,  “pleasure”,  the  pleasure
 of  the  House  is  that  it  is  in  favour  of
 it.  But,  in  order  to  maintain  the  unity
 of  the  country,  the  Hon.  Mover  did
 oot  want  to  press  the  motion.  It  was
 in  the  interest  of  the  country.  It  was
 in  the  interest  of  maintaining  the  un-
 animity  of  this  House.  That  gesture
 should  have  been  reciprocated.  I  am
 really  sorry  that  when  such  a  good
 gesture  was  made  that  should  have
 een  accepted  with  grace.  Because
 some  people  whose  very  life  in  the
 country  is  doubtful  objected,  you  said
 there  is  no  pleasure  of  the  House.  It
 is  not  fair  (Interruption).

 Mr.  Depnty-Speaker:  To  make  the
 record  straight  I  may  say  that  every-
 thing  was  followed  according  to  the
 rules  but  you  are  making  a  request  to
 the  Chair  to  take  the  votes  a  second
 time.  I  am  accepting  that  request.

 श्री  मु»  Mo  at:  उपाध्यक्ष  महोदय  ,
 यह  हाउन  को  बरेस्टिज  को  ख़राब  करने  का
 सवाल  है।  गअण्डर  प्रेशर  इप  तरह  से  हाउस
 कौ  हना  को  चेन्ज  कराता  हाउस  की
 तौहीन  है  और  इप  तरह  से  आप ही  तौहीन
 है।  (व्यवजञान)
 पडा

 [Mr.  Speaxer  in  the  Chair)

 उप्र  निर्य  पर  दोजारा  विचार  होना
 quia  नहों  है,  सड़ी  आत  नहीं  है।

 Mr.  Speaker:  It  is  a  very  simple
 matter.  Vote  was  taken  once  but  the
 Deputy-Speaker  said  that  he  would
 take  the  votes  again

 Shri  Khadilkar  (Khed):  @ir,  |
 tollowed  the  procedure.  I  asked  the
 pleasure  of  the  Howse.  ‘Then  some
 Hon.  Members  said  “No”.  I  took  the
 vote.  That  was  not  challenged.  @ut
 Shri  Madhu  Limaye  made  a  request
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 that  votes  be  taken  a  second  time  and
 I  agreed.

 The  Minister  of  Parliamentary  Affains
 and  Communications  (Dr.  Ram  Subhag
 Singh):  Sir,  the  Mover  of  the  motion.
 made  a  request  that  be  be  allowed  to
 withdraw  the  motion.

 Shri  Nath  Pal:  In  wew  of  the  o@n-
 sensus  of  the  House.

 Dr.  Eam  Subhag  Singh:  Whatever
 that  may  be.  The  Deputy-Speaker
 asked  the  pleasure,  of  the  Howse.
 Generally  it  was  agreed  that  he
 should  be  allowed  to  withdraw  but,
 as  the  Depuly-Speaker  just  now
 poin.ed  out,  perhaps  somebody  ob-
 jected  to  that.  Then  he  put  the
 motion  to  a  voice  vote.  and  he  de-
 clared  the  motion  ag  Icst.  He  passed
 on  to  the  next  item  and  called  Shri
 Panigrahi  to  raise  the  half-hour  dis-
 eussion.  Under  the  circumstances,
 should  it  be  taken  up  again?

 Mr.  Speaker:  The  position  is  very
 clear.  He  took  a  voice  vote,  but  he
 wants  to  confirm  it.  He  himself  has
 said  that  because  some  Hon.  Members
 requesteq  him  he  had  agreed  to  put  it
 a  second  time.  Therefore,  may  I  pul
 it  again  to  the  vote  of  the  House?
 The  same  thing  will  happen  now.

 Shri  Hanumanthalya:  What  is  the
 motion?

 Mr.  Speaker:  When  the  Chair  is
 standing,  I  will  not  allow  it;  I  will
 not  allow  anybody  to  stand.  Either
 you  stand  or  I  stand.  Only  one  can
 stand  at  a  time.  When  the  Speaker
 is  on  his  legs  there  is  no  point  in
 Members  getting  up.  That  is  what
 we  were  discussing  in  the  committee
 since  4  o'clock.  The  leaders  of  the
 Opposition  and  the  concerned  minister
 were  also  there.  When  the  Speaker
 is  on  his  legs,  for  people  to  get  up
 and  begin  speaking  is  not  proper

 The  position  as  it  stands  now  hor
 been  explained  by  the  Deputy-Speaker.
 May  be,  somebody  did  not  challenge
 {t  immediately  and  as  Dr.  Ram  Subhag
 Singh  said,  he  had  already  gong  on  to
 the  haif-an-iour  debate.  Tt  f  qufle
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 (Mr,  Speaker)
 possible.  But  there  is  some  confusion  Shri  मं,  N.  Mukerjee:  Is  he  the
 about  it  and  they  demanded  it  to  be
 put  to  vote  again.  The  Deputy-
 Speaker  had  conceded  that  he  would
 put  it  again,  if  I  have  heard  him
 correctly.

 ‘Dr.  Ram  Subhag  Singh:  What  is
 going  to  be  put  to  the  vote—the
 motion  to  withdraw  the  Resolution  or
 the  Resolution  itself?

 Mr.  Speaker:  The  Resolution

 Dr.  Eam  Suabhag  Singh:  He  had  al-
 teady  requested  the  House  to  allow
 bim  to  withdraw  the  Resolution.  That
 should  be  put  to  vote.

 +  Shri  Hanumanthalya  rose—

 Mr.  Speaker:  Shri  Hanumanthaiya,
 please  resume  your  seat.  I  have  heard
 your  speech  also.  In  the  name  of  an
 appeal  you  made  a  speech.  It  fc  for
 the  first  time  that  I  have  heard  some-
 body  making  a  speech  after  the  Minis-
 ter  has  replied.  Somebody  being
 allowed  to  make  a  speech  created  au
 this  confusion;  otherwise,  there  is  ne
 trouble  at  all.  The  Minister  must
 appeal  to  the  Member  to  withdraw  it;
 but  after  the  Minister's  speech  some-
 body  is  asked  to  get  up  and  appeal
 for  withdrawal.  that  is  something  very
 strange.  Therefore  the  trouble  sterted.

 Shri  Hanumanthalya:  No.

 Mr.  Speaker:

 Shri  Sheo  Narain  rose—
 '

 Mr.  Speaker  ;  Shri
 Please  do  not  add  to  it

 I  know.

 Sheo  Narain,

 Shri  Hanumanthatya:  |  am  not
 speaking  anything  different  from  what
 has  been  said  by  the  Chief  Whip

 Mr.  Speaker:  After  be  has  cxplain-
 ed  you  peed  not  say  anything

 Sbri  Hanumanthalya:  I  have  not
 completed.  What  the  House  wants  ls
 that  the  motion  for  the  leave  of  the
 Hlouse..  (Interruptions)

 spokesman  of  the  House?  Who  the
 hell  is  he?

 Shri  Hanumanthalya:  You  do  not.
 even  hear.  What  is  this?

 Shri  B.  N.  Mukerjee:  You  stop  your
 nonsense.

 Shri  Hanamanthaiya:  [  will  obey
 your  ruling.
 ‘Shri  H.  N,  Mukerjee:  Why.  are

 you  talking  now?  What  right  have
 you  to  talk?

 Shri  Hanumanthaiya:  I  have  got  a
 Greater  right  than  you  have  got  to
 speak.  Do  not  be  under  that  mis-
 apprehension.

 Shri  H.  N.  Mukerjee:  You  ar:
 ridiculous  enough.

 Shri  Hanumanthalya:  I  bave  gct  the
 right.

 I  am  not  speaking  anything  d'ffer-
 ent  from  what  the  Chief  Whip  has  said

 Mr.  Speaker:  Why  are  you  speakir.
 then?

 Shri  Hanumanthaiya:  This  kind  of
 brushing  aside  people's  opinion  I  can:
 not  understand.  Give  me  only  cne
 minute  and  I  will  finish.  Do  not  Inter-
 rupt  me.

 Shri  प्र,  N.  Mukerjee:  Sir,  as  you
 said,  it  is  for  the  first  time  In  this
 Parliament  that  someone  is  getting  up
 and  speaking  a  second  time,  n  third
 time,  a  third  time  and  g  fourth  time.

 Shri  Hanomanthalya:  When  a  Merm-
 ber  asks  permission  to  withdraw,  that
 proposition  must  be  put  to  vote.  That
 is  the  request  we  are  maxing.

 Mr.  Speaker:  Please  help  me.  I
 would  only  appeal  to  all  secticns  of
 the  House  to  help  me.  Let  us  proceed
 with  the:  business  The  Deputy-
 Speaker  has  already  put  it  to  the  vote.
 He  read  the  Resolution  alsc.  I  hear:
 that  be  was  reading  it.

 Shri  Tulshidas  Jaday  rose—
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 Mr..  Speaker:  I  am  on  my  legs;
 please  sit  down.  I  am  not  golng  to
 bear  anybody.  When  I  am  on  my
 jogs,  I  am  not  going  to  hear  anybody.

 I  have  heard  it  with  my  own  eure
 that  he  read  the  Resoluticn.  You  may
 agree  with  me  or  may  not  agree.  The
 question  that  was  put  to  the  House
 was  for  the  leave  of  the  House  to
 withdraw  the  Resolution.

 The  Deputy-Speaker  had  taken  the
 vote  also.  But  because  it  was  ques-
 tioned,  as  to  whether  ‘Aycs'  have  It
 or  ‘Noes’  have  it,  he  agreed  to  put  it
 to  vote  again.

 ey  मथ  लिमये:  लीव  टु॒विदड्डा  यह
 भी  तो  एक  किस्म  का  प्रस्ताव  है।

 Mr.  Speaker:  He  has  read  the  Reso-
 lution  also.  If  you  want  I  will  read
 it  again.  There  is  no  objecilan  go
 tha!,  The  question  is:

 “This  House  is  of  opinion
 =

 t
 Dalai  Lama  should  be  recocni
 as  the  Head  of  the  Emigre  Gov-
 ernment  of  Tibet  and  al)  facil-
 tles  and  help  be  extended  to  him
 by  the  Government  of  India.  to
 liberate  Tibet  froin  the  colonial
 rule  of  Communist  China.”

 Those  who  are  in  favour  mey  say
 ‘Aye’...  (Interruption),

 Shri  Bal  Raj  Madhok:  The  hon.
 Member  asked  for  leave  to  withdraw
 the  motion.

 ‘Shri  Shri  Chand  Goel:  I  have  al-
 ready  made  that  submission.

 Mr.  Speaker:  This  is  to  be  put  to
 the  vote.  The  rule  339  says:

 “But  if  any  dissentient  voice
 be  heard  or  a  member  rises  to
 continue  the  debate,  the  Speaker
 shall  forthwith  put  the  motion.”
 Shri-Madhu  Limaye:  Which  motion?

 Mr.  Speaker:  I  am  {rising  to  under-
 stand  it.  The  ruie  330  saye:

 ‘
 “Phe  Speaker  shall  ask:  ‘Is  it

 your  pleasure  that  the  motion  be
 withdrawn?’  If  no  one  dissents,
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 the  Speaker  ghall  gay:  ‘The  motion
 is  by  leave  withdrawn’.  But  if
 any  dissentient  voice  be  heard  or
 a  member  rises  fd  ¢ortinue  the
 debate,  the  Gpeaker  siall  forth-
 with  put  the  motion.”
 Which  motion  is  the  question  ]  am

 trying  to  understand.  To  ask  for  the
 leave  of  the  House  to  withdraw  a
 Resolution  is  ‘not  a  motion.  The
 motion  is  a  regular  one.  This  is  the
 ‘motion,  The  vote  has  already  been
 taken.  (Interruptions).

 अं;  मधु  सिमये  :  श्राप  किस  पर  बोट
 ले  रहे  हैं,  यह  तो  बतलाइये।
 Shri  Shri  Chand  Goel:  May  I  make

 a  submission?  (Interruption).
 Mr.  Speaker:  Mr.  Goel,  please  re-

 sume  you  seat;  all  of  you  should  re-
 sume  your  seats.

 The  leave  for  the  withdrawal  of  the
 Resolution  bas  been  rejected  by  some
 Members;  they  have  protested  against
 it...,  (Interruptions).  I  do  not  agree
 that  he  has  committed  a  mistake.
 The  only  point  now  before  the  House
 is  whether  the  motion  which  he  put  to
 vote  has  been  passed  or  rejected,

 Shri  Khadilkar:  Because  it  wag  not
 challenged,  I  said,  “‘Noes’  have  it,
 ‘Noes’  have  it.”  Then  some  .Members
 tried  to  stage  a  walk-out  and  I  went
 to  the  next  time.  They  requested  me
 to  do  it  again.

 Mr,  Speaker:  If  only  you  had  pas-
 sed  on  to  the  next  item,  it  would  have
 ended  there.  You  have  put  the
 Motion  or  Resolution,  whatever  it  may
 be,  to  the  vote  of  the  House  and  the
 vote  Is  challenged,  whether  ‘Ayes’  had
 it  or  ‘Noes’  had  it.  Therefore,  [  will
 again  put  it  to  the  vote  of  the  House.

 The  question  is:
 “This  House  is  of  opinion  that.

 Dalai  Lama  should  be  recognisea
 as  the  Head  of  the  Emigre  Gov-—
 ernment  of  Tibet  and  all  facilitics
 and  help  be  extended  to  him  by
 the  .Gevernment  of  India  to  libe-
 rate  Tibet  from  the  colonial  rule
 of  Communist  Chine,”

 Lok  Sabha  divided.



 Basu,  Dr.  Maitreyee
 Behera,  Shri  Baidhar
 Berwa,  Shri  Onkar  Lal
 Bhadoria,  Shri  Arjun

 Singh
 Bha~ti,  Shri  Maharaj

 h Sing
 Brij  Bhushan  Lal,  shri
 Brij  “aj  Singh-Kotah,

 Shri
 Chatterjee,  Shri  मं,  P.
 Chatterjee,  Shri  N.  C,
 Dar,  Shri  Abdul  Ghani
 Deh.  Shri  D.  N.
 Deo,  Shri  P.  K.
 Deo,  Shri  R,  R.  Singh

 Devgun,  Shri  Hardayal

 Acha]  Singh,  Shri
 Abirwar,  Shri  Nathu

 Ram
 Aga,  Shri  Ahmad
 Awadesh  Chandra  Singh,

 Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bajpai,  Shri  Shushi-

 bhushan
 Bajpai;  Shri  Vidya  Dhar
 Barua,  Shri  Bedabrata
 Barua,  Shri  BR
 Basu,  Shri  Jyotirmoy
 Bhagavati,  Shri
 Bhanu  Prakash  Singh.

 Shri
 Bhattacharya,  Shri  C.  K.
 Dasappa,  Shri  Tulsidas
 Dhillon,  Shri  ७.  ss
 Dixit,  Shri  G.  C.
 Esthose,  Shri  P,  P.
 Gavit,  Shri  Tukaram
 Heerj]  Bhai,  Shri
 Hem  Raj,  Shri  .
 Iqbal  Singh.  Shri
 Jadhav,  Shri  Tylebides
 Jadhav,  Shri  द  N.

 JULY  14,  967

 AYES

 Digvijai  Nath,  Shri
 Mahant

 Dipa,  Shri  A.
 Fernandes,  Shri  George
 Goel,  Shri  Shri  Chand
 Gowder,  Shri  Nanja
 Gupta,  Shrj  Kanwar  Lal
 Joshi,  Bbri  Jagannath

 Rao
 Kac>wai,  Shri  Hukam

 Chand
 Kameshwar  Singh,

 Shri
 Kisku,  Shri  A.  K.
 Kundu,  Shri  Ss
 Kunte,  Shri  Dattatraya
 Limaye,  Shri  Madhu

 -Lohia,  Dr.  Ram  Marvohaer
 Madhek,  Shri  Bal  Raj
 Mangalathumadom,  Shri
 Mody,  Shri  Piloo
 Nath  Pai,  Shri

 NOES

 Jaggaiah,  Shri  K
 Jagjiwan  Ram,  Shri
 Katham,  Shri  8  N.
 Kavade,  Shri  B.  R.
 Kedaria,  Shri  C.  M.
 Kesrl,  Shri  Sitaram
 Khadilkar,  Shri
 Khan,  Shri  Latafat  Ali
 Khan,  Shri  M.  A.
 Krishnan,  Shri  G.  Y.-
 Laxmi  Bai,  Shrimati
 Malimariyappa,  Shri
 Mandal,  Dr.  P
 Mandal,  Shri  Yamuna

 Prasad
 Marandi,  Shri
 Mehta,  Shri  Asoka
 Mehta,  Shri  P.M.
 Menon,  Shri  Govinda
 Mishra,  Shri  Bibbuti
 Mohinder  Kaur,  Shri-

 mati
 ‘Mukherjee,  Shri  H.  N
 Murthy,  Shri  B.  5S.
 Nageshwar,
 Naghnoor,  Shri  M.  N.
 Nahata,  Shri  Amrit

 ‘Ngir,  Shri  Vasudevan

 Tibet  (Rés.)  72036

 {27.56  hes.

 Nayar,  Shrimati  fo
 Shakuntala  ™

 Nihal  Singh,  Shri
 Patel,  Shri  J,  H.
 Ramamoo-thy,  Shri  P.
 Ray,  Shri  Rabi
 Samanta,  Sori  S.  C.
 Sharma,  Shri  Beni

 Bhanker
 Sharma,  Shri  Ram

 Avtar
 Sharma,  Shri  Yaina

 Datt
 Shastri,  Shri  Prakash

 Vir
 Shastri,  Shri  Raghubir

 Singh
 Shast:l,  Shri  Sheopujan
 Shastri.  Shri  Shiv

 Kumar
 Sivasankaran,  Shri
 Sondhi,  Shri  M.  L.
 Vidyarthi.  Shri  R.  &
 Virbhadra  Singh,  Shri

 Nayanar.  Shri  E.  B.
 Oraon.  Shri  Kart
 Pandey,  ShriK.N.
 Panigrahi,  Shri  Chinta-

 mani
 Parmar,  Shri  Bhaljibhai
 Pratap  Singh,  Shri
 Patel,  Shri  Manibhai  J.
 Patil,  Shri  N.  हे.
 Poonacha.  Shri  C.  M.
 Ram  Sewak,  Shri
 Ram  Eubhag  Singh,  Dr.
 Ramani,  Shri  K,
 Randhir  Singh,  Shri
 Rane,  Shri
 Rao,  Shri  Jaganath
 Rao,  Shri  Muthyal
 Redd!,  Sh-l  G  &  +
 Reddy,  Shri  Eswara
 Rohatgi,  Shrimati
 ‘Sushila

 Roy,  Shri  Bisheranath
 Sadhu  Ram,  Shri
 Sankata  Prasad,  Dr.

 ‘Segre,  Shrimati  Tare
 Satya  Narayan  Singh,

 Shri
 Sen,:  Shri.  P.  Gr



 3203:Tibet  (Res.)

 S:thuramae,  Shri  N.
 Shambhu  Nath,  Shri
 Shankaranand,  Shri  B.

 Charan
 Sonavane,

 Shukla,  Shri  Vidya

 Shri

 ASADHA  23,  889  (SAKA)  Wheat  requirements  2032
 of  Orissa  (H.A.H.  Dis.)

 Suryanarayana,  Shri

 Swaran  Singh,  Shri
 Sharma,  Shri  D.  C.  Supakar,  Shri  Sradhakar  Tiwary,  Shri  D.  N.
 Shastri,  Shri  Ramavtar  Surendra  Pal  Singh.  Uikey,  Shri  M.  G.
 Shinde,  Shri  Annasahib  Shri  Umanath,  Shri
 Shukla,  Shri  S.  N.  Sursingh,  Shri

 Shri  Nath  Pai:  Shri  Hanuaman-  Hanumanthaiya.  lf  he  wanted  tc
 thaiya  has  abstained  but  his  vote  is
 not  indicated  on  the  board.  His
 abstention  also  must  be  indicated.
 He  has  conscientiously  and  deliver-
 ately  and  with  a  full  sense  of  respon-
 sibility  abstained.  That  is  a  valuable
 vote  but  that  has  not  been  record
 ed  there.

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  He  did  not  press  the  button.
 Therefore,  it  is  so.  He  would  make
 the  position  clear.

 Shri  Nath  Pai:  He  did  claim  that
 he  had  abstained.

 श्री  प्रकाशवीर  शारबी  (हापुड़)  :  भ्रध्यक्ष

 महोदय,  शब  तक  की  परम्परा  यह  रही  है  कि
 जब  भी  डिब्रीजन  होता  है  तो  घंटी  बजने
 के  पांच  मिनट  बाद  लाबी  के  दरवाजे  बन्द
 हो  जाते  हैं  श्ौर  जब  यह  सूचना  ग्रा  जाती
 है  कि  दरवाजे  बन्द  हो  चुके  तब  डिवीजन
 कराया  ज़ाता  है।  परन्तु  श्राज  इस  परम्परा  का
 उल्लंघन  हुआ  |  दरवाजे  खले  हुए  थे  श्रौर  भाप
 ने  डिवीजन  कराया।  इसफे  ऊपर  मैं  ग्राप  की
 व्यवस्था  चाहूंगाकि  क्‍या  यह  कानूनी
 है?
 -

 48  brs,  oe
 Mr.  Speaker:  I  know  that  it  is

 wrong.  So,  we  are  correcting  ‘t.
 The  point  has  been  raised  whether

 the  button  was  not  pressed  by  Shri

 obstain,  he  should  have  pressed  that
 putton  and  the  other  button  also
 which  has  to  be  pressed  along  with
 it.  If  he  did  not  want  to  do  so,  or  if
 he  wanted  to  go  out,  nobody  can  force
 nim.

 The  result*  of  the  division  is  :  Ayes
 54;  Noes  91.  The  ‘Noes’  have  it;  the
 ‘Noes’  have  it.  The  motion  is  lost.

 The  motion  was  negatived

 To  राम  मनोहर  लोहिया  :

 महोदय,  जरा  सामने  इस  मशीन  के  रिजल्ट
 को  देखिये,  उस  का  टोटल  गलत  है  |

 Mr,  Speaker:  The  total  is  wrong**
 by  one  in  the  machine;  we  will  get  it
 corrected....

 Shri  Balraj  Madhok:  The  whole
 House  admires  the  moral  courage  of
 Shri  Hanumanthaiya.

 Mr.  Speaker:  Half  hour  discussion.

 8.02  hrs,

 +WHEAT  REQUIREMENT  OF
 ORISSA

 Shri  Chintamani  Panigrahi  (Bhuba-
 neswar):  This  question  relates  to  the
 supply  of  wheat  to  Orissa,  I  am  grate-
 ful  to  you  for  allowing  this  discus-
 sion.

 In  reply  to  an  unstarred  question
 on  30th  May,  the  hon.  Minister
 stated  that  the  Orissa  Government

 *The  following  Members  also  recorded  their  votes
 Ayes:  Sarvashri  Kushok  Bakula,S,  N.  Maiti,  B.  K.  Daschowdhury,

 J.  8,  Kripalani,  Ghayoor  Ali
 their  votes  for  “AYES”.

 NOES:  SHRI  Ramji  Ram

 Khan  and  Molahu  Prasad  also  recorded

 **The  actual  total  for  “NOES”  was  oz.
 tHalf-AN-HOUR  Discussion.

 988  (Ai)  ‘LSD—11
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 {Shri  Chintamani  Panigrahi)
 requested  for  an  allotment  of  15,000
 tonnes  of  wheat  per  month,  but  the
 State  could  be  supplied  only  5.800
 tonnes  in  March,  4,800  tonnes  in  April;
 for  May  the  allotment  to  Orissa  was
 10,400  tonnes  and  for  June  10,800
 tonnes.  But  the  question  remains  as
 to  how  much  of  this  wheat  alloted  to
 Orissa  in  May  and  June  has  actually
 been  delivered  to  the  State.

 According  to  the  statistics  given
 by  the  Central  Government,  in  March
 Orissa  was  supplied  6,800  tonnes  of
 wheat,  in  April  4,800  tonnes,  in  May
 10,400,  tonnes,  in  June  10,800  tonnes.
 But  according  to  the  State  Govern-
 ment's  information,  the  quantity  of
 wheat  due  to  the  State  Government
 from  the  Centre  from  January  to  June
 this  year  comes  to  63,000  tonnes.  But
 the  State  Government  received  from
 January.  to  April  only  8,000  tonnes  of
 wheat.  Therefore,  in  place  of  63,000
 tonnes  which  were  to  be  received  from
 the  Central  Government  till  June,  the
 State  Government  has  been  =#!lotted
 till  April  -only  8,000  tonnes.  In  May
 and  June,  another  20,000  tonnes  were
 supplied,  making  it  28,000  tonnes  in
 Place  of  63,000  tonnes.

 This  raises  the  point  that  the  allot-
 ment  of  wheat  to  the  State  has  not
 been  sufficient.  According  to  the  de-
 mand  of  the  State  Government,  wheat
 has  not  been  supplied;  whatever  diffi-
 culties  were  there,  the  actual  allot-
 ment  to  the  State  has  not  been  de-
 livered  in  full.  This  is  the  State  Gov-
 ermment's  report.  We  have  not:  heen
 told;  alsa  what  is  the  allotment  for
 July.  When  the  hon,  Minister
 replies,  he  might  inform  us  about  that
 also,

 In.  answer.  to  one  of-  my  questions
 in  this  House  on  30th.  May,  Govern-
 ment  had  replied  that  so  far  as.  the
 export  of  rice  is  concerned,  Oriséa
 supplied.  70799  tonnes  of  rice  io  Weéat
 Bengal;  and  upte  20th  May  the  State
 Government  procured  1,81,400°  tonnes
 of  rice.  Altording  to  State  Govern-
 ment  sounres,  till  7th  June  ‘1987,
 Orissa  has  given  to  the  Central  Gov-
 ernment  78000  tonnes  of  rice  and
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 directly  to  West  Bengal  5,500  tonnes
 of  rice,  and  in  terms  of  paddy  seeds
 6,700  tonnes  of  paddy  seeds  to  Bihar.
 \The  Government  and  the  non.  Minis-
 ter  are  aware  that  Orissa  had  ‘wo  suc-
 cessive  drought  years  in  i965-66  and
 1966-67.  The  drought  of  ‘1965-66  was
 the  worst  in  a  hundred  years  in
 Orissa,  and  I  am  glad  you  have  given
 me  thig  opportunity  to  raise  this  mat-
 ter.  The  paddy  crop.  lost  in  1965-66
 was  estimated  to  be  Rs.  6.50  crores
 and  in  1966-67  it  was  worth  Res,  55
 crores.  Qut  of  the  present  procure-
 ment  of  ,8i,000  tonnes,  already  85,000
 tonnes  have  been  exported  to  West
 Bengal,  and  the  coming  three  to  four
 months  are  going  to  be  very  difficult.
 Orissa  will  require  for  its  own  consum-
 ption  one  lakh  tons  of  rice  for  the  next
 four  months  at  25,000  tonnes  a
 month,  but  the  present  stock  position
 is  only  95,000  tonnes.

 Recently,  hon.  Minister,  Shri  Satya
 Narayan  Sinha,  went  to  Orissa  and
 had  discussions  with  the  State  Minis-
 ters  and  officials.  We  do  not  know
 what  actually  happened,  but  it  appears
 that  he  has  been  able  to  versuade  the
 State  Government  to  export  15,000
 tonnes  of-rice  every  month  for  the
 coming  three  months.  That  means
 45,000  tonnes.  The  hon.  Food  Minis-
 ter  may  throw  some  light  on  this.  Mr.
 Sinha  also  assured  that:  if  Orlssa  sup-
 plied  more  rice,  he  would  perauade
 the  Centre  to  allot  more  wheat  to
 Orissa,  but  even  whatever  is  being
 allotted  is  not  being  delivered.  In
 place  of  63,000  tonnes  of  wheat,  80
 far  only  28,000  tonnes  has  been  given,
 and  that.  too  only  on  paper,  I  do  not
 know  actually  how  much  has  been
 delivered.

 Therefore,  the  situation  is  very
 difficult  in  Orissa,  and  presently  from
 many  parts  of  Orissa  reports  of.  star-
 vation  are  coming.  The:  course  rice
 and-fine  rice  sent  to  West  Bengal  from
 Orissa  are  being  sold  in  West.  Bengal
 at  95’  paise  and  Rs,  .i0;  that.  same
 coarse  riep  and.  fing  rige  -is-  being  sold
 in  Orisse,  at.  Re.  :30-and-  Rs,  .50.res-
 pectively  in  the  apen  market  which
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 is  beyond  the  purchasing  power  of
 the  people.
 As  the  hon.  Food  Minister  himself
 has  said,  the  next  three  months  are
 going  to  be  very  @ificult  and  for
 Orissa  too.

 The  Minister  of  Food  and  Agricul-
 ‘ture  (Shri  Jagjivan  Ram):  Not  for
 Orissa.  The  Orissa  Government
 knows  better  than  you.

 Shri  Chintamani  Panigrahi:  But
 they  have  also  said  that  the  Centre
 should  give  more  wheat  to  the  State.
 So,  I  submit  that  the  hon.  Food  Minis-
 ter  should  give  more  wheat  to  Orissa,
 so  that  we  can  meet  the  difficult  food
 situation  there,  and  the  people  of
 Orissa  may  be  saved  from  suffering.

 Shri  P.  EK.  Deo  (Kalahandi):  Mr.
 Panigrahi  finds  any  stick  food  enough
 to  beat  the  Orissa  Government  with,
 because  while  discussing  the  wheat
 sitaution,  he  has  switched  on  to  the
 market  price  of  rice  etc.  Sir,  in  this
 regard  I  would  like  to  point  out  that
 inspite  of  two  consecutive  years  of

 -drought,  the  Orissa  Government  has
 been  supplying  its  surplus  rice  to.  the
 deficit  areas  in  this  country.  Accord-
 ing  to  the  Chief  Minister's  Conference
 on  8th  April,  it  was  decided  that  75,000
 tons  of  rice  will  be  made  available
 to  the  central  pool.  Besides  completing
 their  part  of  the  agreement  they  have
 further  supplemented  it  by  additional
 export  of  nearly  15,000  or  20,000  tens.
 On  the  other  hand,  the  Central  Gov-
 ernment  has  completely  failed  in  ful-
 filling  their  part  of  the  agreement,
 namely,  in  the  supply  of  15,000  tons
 of  wheat  every  month  regularly.  We
 are  getting  frantic  telegrams  from
 our  constituency  and  other  places  that
 wheat  is  not  available  and  people  have
 been  shouting  for  atta  specially  in
 the  western  districts.  Unless  there  is
 human  approach  to  this  problem,  the
 situation  would  be  very  difficult.  A
 few  days  back,  I  wrote  to  the  Food
 Minister  here  that  in  my  own  district
 2500  tons  of  gratuituous  relief  wheat
 has  been  rotting.  It  was  taken  there
 during  the  last  famine  and  it  is  not

 of  Orissa  (H.A.H.42036
 Dis.)

 released  for  sale  and  it  is  deterlorat-
 ing.  Still,  they  cannot  get  clearance
 from  the  Centré  to  release  this  wheat
 for  sale’  Sometime  back,  this  wheat
 was  sold  in  Dhenkanal  district  and
 objection  was  raised,  as  this  wheat
 was  meant  for  free  distribution  and  it
 could  not  be  sold.  Is  it  not  possible  to
 release  this  wheat  for  sale.  Let  that
 stock  be  replenished  by  the  Govern-
 ment  when  other  wheat  is  available.
 There  should  be  a  practical  approach
 to  this  problem  and  a  solution  should
 be  found.  The  Central  Gevernment
 cannot  fool  all  the  people  in  Orissa  all
 the  time.  They  cannot  hoodwink  all
 the  people  there.  They  made  a  solemn
 Promise  that  they  would  supply
 15,000  tons  of  wheat  every  month.
 As  a  matter  of  fect  their  supply  in
 March  was  6800  tons,  April—#@00  tons

 “and  May  10,000,  tons  wd  June  ‘$0,000,
 tons.

 Shri  Sonavane  (Pandharpur):  Is  he
 asking  a  question  or  making  a  speech?

 Shri  P.  हू,  Deo:  This  approach  that
 the  Swatantra-led  Government  would
 be  discredited  is  not  a  proper  ap-
 proach.  I  caution  this  Housé  that  if

 ‘this  approach  continues,  the  free  flow
 of  the  surplus  rice  from  Orissa  will
 not  be  made  easy

 8.3  hfs,

 [Mr.  Deputy-SpeaKer  in  the  Chair]

 The  people  of  Orissa  have  been  quite
 alert  of  their  responsibilities.

 So  long  as  the  Central  Government
 do  not  fulfil  their  part  of  the  contract
 in  supplying  adequate  wheat,  there
 would  be  no  movement  of  surplus  rice
 from  my  State  whether  it  is  West
 Bengal  or  any  other  place.

 Shri  Sradhakar  Supakar  (Sambal-
 pur):  I  want  to  put  some  auestion.

 Shri  Sonavane:  Make  a  _  speech.
 There  are  no  rules  governing  business
 in  the  House...  (Interruptions).

 Mr.  Deputy-Speaker:  I  am  going  to
 allow  only  questions.
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 Shri  Sonavane:  The  treatment  to  a
 member  belonging  to  the  Congress

 ‘should  not  be  partial.like  ihis.  He  was
 allowed  to  make  a  speech.

 Mr.  Deputy-Speaker:  That  is  all
 right.  I  am  following  the  procedure
 of  the  House.

 Shri  Sonavane:  In  his
 procedure  was  not  followed.

 aa  रबी  राय:  (पुरी):  झाध  च
 की जब  बहस  होती है  तो  सवाल  पूछने के
 साथ  साथ  दो  तोन  मिनट  सब  बोलते  हैं।
 ऐसा  होता  है।  वियटनाम  पर  मैं  बोला

 हं।
 Mr.  Deputy-Speaker:  I  may  tell  you

 ‘that  I  will.  have  to  enforce  the  proce-
 dure  very  strictly.  I  am  going  to  be
 very  strict.  After  a  speech  for  0
 minutes,  there  will  be  questions  for
 0  minutes.  Then,  if  there  are  more

 ?questioners.  I  will  call  the  Minister  to
 give  his  reply;  otherwise,  there  will
 be  no  time.  I  am  going  to  follow  the
 rule  strictly.  (Interruption)  Every-
 time  should  you  show  me  the  way
 ‘that  I  should  follow  the  procedure?

 .I  am  not  going  to  listen.

 case  the

 Shri  S.  Kundu  (Balasore):
 question  and  a  short  speech,

 Mr.  Deputy-Speaker:
 Shri  Sradhakar  Supakar:  I  want  to

 know  from  the  hon.  Minister  two  or
 ‘three  things..  The  first  is,  whether  he

 thinks  that  the  Orissa  Government
 can  befool  the  Central  Government.

 Shri  Jagjivan  Ram:  That,  he  should
 put  to  Shri  P.  K.  Deo.

 Shri  Sradhakar  Supakar:  Whether
 the  Central  Government  is  prepared
 to  be  fooled  by  the  State  Govern-
 ment.  That  is  No.  l.  The  second
 question  is  this:  the  State  Government
 is  meeting  a  commitment  of  sending
 supplies,  1,10,000  tonnes  of  rice  al-
 ready,  and  there  is  a  further  commit-
 ment  of  15,000  tonnes  of  rice  every
 month.  In  the  meantime,  in  my  own
 district,  I  know  that  within  the  last
 two  or  three  months,  the  price  of  rice

 A  leng

 No  speech.
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 has  gone  up  by  50  per  cent.  Orissa  {s
 one  of  the  poorest  States  in  India  and

 “you  can  realise  the  difficulty.

 Shri  P.  हू,  Deo:  He  is  the  biggest-
 cultivator,

 Shri  Sradhakar  Suparkar:  I  am
 much  bigger  than  the  Maharaja;  I
 want  to  know  what  the  Central  Gov-
 ernment  is  going  to  do  to  relieve  the
 distress  of  the  poorer  sections  of  the
 people  who  cannot  say  anything  on
 account  of  the  large  quantities  rice
 being  exported,  and  as  a  tonsequence,
 the  price  is  going  up.  Unless  it  is
 supplemented  by  rice  from  other
 State  or  wheat  from  other  States.

 Mr.  Deputy-Speaker:
 call  the  Minister  now.

 I  am  pfolng  to

 Shri  Sradhakar  Supakar:  Just
 one  thing.  Although  Orissa  has  in  the
 recent  past  been  considered  to  be  a
 surplus  State,  is  it  known  to  the  Minis-
 ter  that  though  there  will  be  some
 persons  who  might  be  getting  more
 rice  and  having  more  production,  still,
 there  are  poorer  sections  who  depend
 on  purchasing  the  rice  and  are  poorer
 than  in  the  other  States?

 Mr.  Deputy-Speaker:  Will  vou  come
 to  your  question?

 Shri  Sradhakar  Supakar:
 finished  my  question.

 I  have

 Shri  S.-Kundu:  One  question,

 Mr.  Deputy-Speaker:  I  am  calling
 the  Minister.  I  am  following  the  proce-
 dure.  I  cannot  and  I  am  not  going  to
 deviate  from  the  procedure.

 Shri  8.  Kundu:  What  is  the  proce-
 dure?

 Mr.  Deputy-Speaker:  You  have  got
 to  intimate  to  me  your  name.

 Shri  8.  Kundu:  We  have  done  it.
 The  Speaker  told.you  to  call  us  when
 he  left..  We  come  from  Orissa

 Mr.  Deputy-Speaker:  You  have  sent
 your  names  just  now?
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 Shri  8.  Kundu:  Much  earlier.  You
 must  be  a  little  kind  to  us.  If  you
 want  to  gag  our  mouths,  it  is  a  differ-
 ent  matter.  We  have  always.  obeyed
 you.  Now.  the  mystery  of  wheat  is

 -somehow  connected  with—I  feel  :o  and
 I  think  it  is  bad—the  mystery  ef  poli-
 tics.  The  question  is,  when  there
 is  abundance  of  wheat  in  some  parts
 of  India,  the  wheat  does  not  go  to
 Orissa.  We  have  been  pining  ond  pin-
 ing  and  demanding  for  it.  When  the
 Minister  without  portfolio—because  he
 had  no  work  he  was  sent  to  Orissa—
 came  there  he  gave  a  categorical  assu-
 rance  that  the  Government  will  see  to
 it  that  immediately  wheat  wagons  are
 rushed  to  Orissa.  The  Government
 there  said  that  they  would  consider  the
 suggestion  to  send  more  rice.  I  put  a
 question  here,  why  did  you,  in  view
 of  such  a  statement,  curtail  the  wheat
 quota  which  was  allotted  to  Orissa  by
 00  tons.  The  Minister  said  that  there
 were  special  reasons.  What  were  the
 special  reasons  (Interruption).  Sir,
 Orissa  is  actually  not  a  surplus  State.
 The  people  are  poor.  Their  consump-
 tion  level  is  low.  They  cannot  buy
 foodgrains.  They  live  on  roots  and
 leaves.  That  is  how  the  State  has
 more  foodgrains.  In  spite  of  that,  in
 spite  of  all  the  suffering,  we  are  send-
 ing  rice  and  we  are  prepared  to  send
 rice.  We  will  go  all  the  way  to  tell
 our  Government  to  send  rice.  But
 two  or  three  months  before  there  was
 almost  chaos.  There  was  no  wheat
 completely.  First  of  all  I  would  like
 to  know,  after  Shri  Satya  Narayan
 Sinha  made  that  statement  how  much
 wheat  has  gone.  The  hon.  Minister
 himself  assured  a  regular  flow  of
 wheat  and  that  the  State  should  not
 be  discriminated  on  political  grounds.
 When  we  are  prepared  to  send  more
 rice  to  other  States  and  as  a  matter  of
 fact  we  are  sending,  wheat  in  that  pro-
 portion  should  come  to  us.  The  few
 months  that  are  coming  are  very  lean

 months,  very  bad  months  for  Orissa.
 There  {fs  no  communication.  There
 must  be  some  starvation  Ceaths  and
 people  must  be  dying  in  <istricts  like
 Kalahandi  and  others.

 of  Orissa  (H.AH32040
 Diz.)

 Mr.  Deputy-Speaker:  |  will  adjourn
 the  House  at  6.30  and  ask  the  hon
 Minister  to  reply  while  winding  up
 the  debate  of  the  Demands  for  Grants
 relating  to  his  Ministry.

 Shri  S.  Kunda:  Sir,  |  will  take
 only  two  minutes.  Sir,  the  people  of
 Orissa  should  ‘not  be  denied  wheat  on
 any  political  consideration

 Shri  Jagjivan  Ram:  You  are  in  the
 same  boat  as  the  Rajah  from  Kalas.
 handi.

 Shri  §.  Kundu:  My  boat  is  differ.
 ent:  it  is  not  leaking.

 Shri  Jagjivan  Ram:  I  am  rot  quite
 sure  whether  your  boat  is  leaking  or
 his  boat  is  leaking.

 Shri  Ss.  Kundu:  -My  grievance  be-
 fore  this  House  is  this.

 Shri  Sonavane:  What  is  the  question.
 Sir.  are  you  following  the  rule  or  not?
 He  is  making  a  speech.

 Shri  S.  Kundu:  Therefore,  my  de-
 mand  is  that  some  sort  of  body  should
 be  set  up  of  representatives  of  the
 governments  in  Bihar,  Bengal  and
 Orissa  and  they  should  regulate  the
 supply  of  wheat.  The  entire  wheat
 supply  in  that  area  must  be  left  to
 that  body.

 Shri  Jagjiwan  Ram:  We  will  leave
 everything  to  ft.

 at  रणघोर  सिह  (रोहतक)  :  उपाध्यक्ष
 पहोदय,  मेरा  एक  सवाल  तो  प्रोक्‍योरसेंट
 के  बारे  में  है।  मैं  मंत्री  महोदय  से  जानना
 चाहता  हूंकि  जो  टार्गेट  उड़ीसा  से  मुक्रंर
 किया  गया है  वह  बराबर  शेड्यूल  के  मुताबिक
 चल  रहा  है  या  नहीं  ?  दूसरी  बात  डिस्ट्रि-
 ब्यूशन  के  बारे  में  है  कि  जो  गेहूं  तकसीम
 करने  के  लिये  भेजा  जाता  है  उसके  लिये
 वेरिफाई  किया  गया  है  या  नहीं  कि  वह  ठीक

 स ेहो  रहा  है  ?  देहातों  के  लिये  जो  कोटा
 हरिजनों  .प्रौर  मजदूरों  वर्ग रह  का  है  वह  ठीक
 एजेन्सी  के  द्वारा  तकसीम  हो  रहा  है  या
 नहीं  ?
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 श्री  श्बी  राय:  मैं  सवाल  ही  पूछ  रहा
 हूँ  प्रष्यक्ष  महोदय  7  सवाल  पूछने  से  पहले  मैं
 यह  कह  देना  चाहता  हूं  दो  वाक्य  में  कि

 उड़ोसा  भ्रनाज  के  सिलसिले  में  एक  बचत  का
 प्रदेश  नहों  है।  ग्रसल  में  उड़ीसा  के  लोगों  की
 ह. 1 ह  शक्ति  कम  है  थौर  इस  चीज  को  जगजीवन

 बाबू  पूरो  तरह  से  समझेंगे  कि  आदिवासी
 लोग  और  हरिजन  लोग  वहां  ज्यादा  तायदाद
 में  हैं,  उन  की  क्रप  शक्ति  कम  है।  जगजीवन
 बाबू  के  दिमाग  में  यह  बात  जो  धंस  गई  है
 कि  उड़ोसा  एक  बचत  का  प्रदेश  है,  खाने  के
 मामले  में  यह  गलत  है।  असल  में  यह
 नबक्ृष्ण  चौधरी  उड़ोसा  के  भूतपूर्व  मुख्य
 मंत्री  का  कहना  था  कि  जैसे  मान
 लोजिए  कि  पी०  के०  देव  का  इलाका
 है,  बरगढ़,  संभलपुर,  कालाहांडी  वहां  जो

 गेहूँ  दिया  जाता  है,  लोगों  को  देने  के  लिये।
 वह  व्यापारी  लोग  वहां  जाकर  काला  बाजार
 में  बेच  देते  हैं,  वह  बरगढ़  भ्रौर  संभलपुर  को
 जाता  है  और  वहां  से  वह  मध्य  प्रदेश  को

 भेज  देते  हैं  ।  यह  कहा  जाता  है
 क  उड़ोस्ता  के  लोग  चावल  खाते  हैं  गेहूं
 नहीं  खाते  हैं,  यह  गलत  है।  इस  शोर
 जगजीवन  बाबू  का  शौर  उड़ीसा  की  सरकार
 का  भी  ध्यान  जाना  चाहिए  1

 मेरा  सवाल  यह  है  कि  पिछले  तीन
 महीने  से  हर महीने  «5  हजार  टन  भेजने  का
 जो  वादा  था  क्‍यों  उसमें  घाटा  पड़ा?  क्‍या
 मंत्री  जी  यह  झाश्वासन  हाउस  को  देंगे  कि
 जागे  चलकर  इस  तरह  का  घाटा  नहीं  पड़ेगा  ?
 झौर  जो  केन्द्रीय  मंत्री  पत्यतारायण  सिन्हा
 साहब  वहां  गए  थे  वह  जो  वादा  कर  के  आये  हैं
 उड़ोतता  के  मुख्य  मंत्री  राजेंख्रनारामण  सिंह
 देव  को  और  उन्होंने  इस  विधान  सभा  में
 भी  रखा  है  जो  इपको  मद्देनजर  रखते  हुए
 इस  तरह  का  घाटा  नहीं  होना  चाहिए  शौर  जो
 प्रारबासन  दिया  है  वह  आश्वासन  पूरा  होना
 चाहिए  i

 a  shortfall  of  1,200  tonnes.

 of  ‘Ortasa  (H.A.H.  Dis.)  T2042

 Mr.  Deputy-Speaker:  The  hon.
 Mintster.  Please  be  very  trief  end
 precise.

 at  The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Co-operation  (Shri
 Annasahib  Shinde):  I  will  take  only
 two  or  three  minutes.

 Sir,  I  am  thankful  to  you  for  ellow-
 ing  me  to  explain  the  Government's
 position  on  this  problem.  At  the  out-
 set  I  must  explain  that  there  has  been
 no  misunderstanding  whatsoever  bet-
 ween  the  Orissa’  Government  and  the
 Government  of  India.  Unnecessarily
 some  aspersions  have  been  made.  But
 may  I  assure  Shri  Deo  that  it  would
 be  our  endeavour  to  give  all  the  co-
 operation  to  Orissa....  (Interruption).

 There  is  some  misunderstanding
 about  wheat  supply  also.  I  do  not
 mean  to  say  that  there  have  not  been
 some  shortfalls.  Occasionally,  there
 have  been:  but,  in  fact,  in  January
 there  has  been  no  short-fall  at  all;  in
 February  also  there  was  no  shortfall
 but  slightly  more  quanitity  than  allot-
 ted  was  supplied.  In  March  there  was

 In  April
 there  was  a  shortfall  of  3,700  tonnes.

 चो .रवों  राय:  जब  जगजीवन  बाबू
 इस  सदन  में.  उड़ीसा  सरकार  की  तारीफ
 किए  हैं  कि  वह  दूसरे  प्रदेश  को  ठीक  समय  पर
 चावल  भेजता  है  तो  उड़ीसा  को  गेहूं  देने  के
 सम्बन्ध  में  ऐसा  क्‍यों  हुआ 1?

 शी  प्र०  के०  वेव  :  यह  नाम-कांग्रेस
 गवनेमेंट  जब  से  आई  तब  से  ऐसा  हुआ 1

 Shri  Annasahib  Shinde:  May  was
 the  most  difficult  period  in  the  ccuntry
 from  the  point  of  view  of  supplies  and
 there  were  many  areas  in  the  country
 like  Bihar,  east  UP,  Madhya  Pradesh
 and  Gujarat  where  really  Government
 had  to  give  some  priority  to  avoid
 distress  and:  human  suffering.  In  May
 there  was  some  shortfall,  but  since
 June  there  has  been  over-supply;  ins-
 tead  of  10,800  tonnes  we  have  suppli-
 ed  12,400  tonnes  and  in
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 July  we  think  that  more  or  Iess  the
 entire  quantity  which  hes  been  allot
 ted  would  be  supplied.

 There  was  some  reference  r-ade  in
 regard  to  Shri  Satya  Narayan  Babu's
 visit  to  Orissa.

 Shri  Chintamani  Pinigrahi:  What
 is  the  total  amount  supplied?

 Shri  Annashhib  Shinde:  Why  do
 you  want  to  go  into  details?  Mav  I  say
 that  your  figures  were  not  correct?

 Shri  Chintamani  Panigrahi:  I  am
 quoting  State  Government's  figures

 Shri  Annasahib  Shinde:  He  may  be
 &  Member  of  our  Party  but  the  figures
 quoted  by  him  were  not  correct.

 May  I  assure  the  House  that  hence-
 furward  whatever  be  the  understand-
 ing  between  Orissa  Government  and
 the  Government  of  India  it  shall  be

 Dis.)
 our  endeavour  to  seee  that  according
 to  the  sesurance  we  shall  try  to  make
 supplies  to  the  Orissa  Government  and
 whatever  additional  quantity  Orissa
 Government  has  promised  to  supply  to
 West  Bengal,  it  will  be  our  endeavour
 to  see  that  equivalent  quantities  of
 wheat  will  be  made  available  tc
 Orissa  Government.  I  think,  no  mis-
 understanding  should  be  created.

 I  must  take  this  opportunity  to  thank
 the  Orissa  Government  and  the  Orissa
 Chief  Minister  for  helping  the  country
 in  a  very  difficult  period.

 Shri  Jagjiwan  Ram:  We  hope,  they
 will  take  the  same  attitude.

 8.29  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Saturday,  the
 July  15,  967/Asadha  24,  889  (Saka)


